Seventh Series, Vol. VII, No. 39 Wednesday, July 30,1980
Sravana 8, 1902 (Saka)

LOK SABHA
DEBATES

(Third Session)

(Vol. VII Contains Nos. 30 - 40)

LOK SABHA SECRETARIAT
NEW DELHI

Price: Rs., 06.00



[ORIGINAL ENGLISH PROCERDINGS INCLUDED IN ENGLISH VERSION AND
ORIGINAL HINDI PROCEEDINGS INCLUDED IN HINDI VERSION WILL BE
TREATED AS AUTHORITATIVE AND NOT THE TRANSLATION THEREOF.]



CONTENTS
No. 39, Wednesday, Fuly g0, 1980/Sravana 8, 1902 (Saka)

COLUMNS
Oral Answers to Questions : _
*Starred Questions Nos. 757 to 759, 761, 763, 764, 766, 767 and 769 . 1—35
Congratulations to Indian Hockey Team on its Victory at the Moscow
Olympics: . . . . . . . 35
Short Notice Questions No. 1 . . . . . . . 35—47
Written Answers to Questions:
Starred Questions Nos. 760, 762, 765, 768, 770 to 774 and 776 . . 47—54
Unstarred Questions Nos. 6059 to 6062, 6064, to 6101, 6103 to 6107,
6109 to 6111, 6113 to 6168 and 6170 to 6211 . 54—IQI
Statement Correcling reply to USQ No. 3491, dated g-7-1980 . . I19I-192
Re. Question of Privilege . . . . . . . 192-193
Papers Laid on the Table . . . . . . | . . 194-196
Commuttee on Private Member’s Bills and Resolutions
Seventh Report—presented . . . . 196
Matters Under Rule 377
(i) Reported decision of China to help Pakistan in development and
test firing of its first nuclear device
Shri V. N. Gadgil . . . . . 196-197
(ii) Reported difficulties in release of Bengali Films
Prof. Rupchand Pal . . . . . . . . 197-198
(iii) Reported incidents of violence by workers of a trade union against
ather workers in some parts of Kerala
Shri Gerge Josph Mundeckal . . . . . . 198-199
(iv) Reported killing of seven persons in village Venupur in Azamgarh
Shri Chhangur Ram . . . . 199

*The sign Xmarked above the name of a Member indicates that the question
was actually asked on the floor of the House by that Member.



(1)

(v) Reported shortage of essential commodities jn Mizoram

Dr. R. Rothuma . . .
(vi) Need for Petro-Chemidal Projects in Kerala

Shri Xavier Arakal
Shri Veerendra Patil

(vii) Reported crash of raw jute prices
Shri Narayan Choubey . . . .

(viil) Facilities to encourage sports in India
Shri Eduardo Faleiro

Finance (No. 2) Bill :
Motion to consider

Shri Krishna Dutt . . .
Shri B.D. Singh . . .
Shri Parasram Bhardwaj

Shri Chitta Basu
Prof. Satya Deo Singh . . . .

Shri A.K. Roy

Shri Mohinder Pratap

Shri Kali Charan Sharma

Shri G.M. Banatwalla . . . . .
Shri K. T. Kosalram . . . . .

Shrimati Usha Verma . . . . .
Shri Pius Tirkey . .
Dr. Krupasindhu Bhoi . . .

Shri Shivkumar Singh Thakur

Shri Ashok Gehlot . . . . .
Shei Vilas Muttemwar . . .

Shri P. Namgyal . . . .

Shri R. Venkataraman . . . .

Clauses 2 t0 8 . . . .

COLUMNS:
199—201
201-202
202-203,
203
204
205—208"
208—215
215—218
218-—224
225229
2 30——-235
235—241
241—243
243—247
247—252
252—254
254—256
256—259
259-260
260—262
263-264
264—267
204-205
267—289
- 291—309



saa

(xi)

Statement Re. Resumption of Talks with Mr. Laldenga CorumNs
Shri Zail Singh . . . . . . . . . 224--225
Statement Re. Assam
Shri Zail Singh . . . . . . . . . 289-290
Half-An-Hour Discussion
Creation of excess power generation capacity
Shri Niren Ghosh . . . . . . . . 309—315
Shri A.B.A. Ghani Khan Chaudhuri . . . . . 315—317
323—326
Shri K. Lakkappa. . . . . . . . . 317—318
Shri Ram Vilas Paswan . . . . . . . 318—321
Shri Ramavatar Shastri . . . . . . . . 321-322

Skri Chitta Basu . . . . . . . . . 322-823



LOK SABHA DEBATES

LOK SABHA

>

Wednesday, July 30, 1980/Sravana 8,
1802 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[MR, SPEAKER n the Chair ]
ORAI, ANSWERS TO QUESTIONS

Financial Assigtance to Maharaghtra for
Police Housing

*757. SHRI R. K. MHALGI: Will
ihe Minister of HOME AFFAIRS be
pleased to lay a statement showing:

(a) the total amount given to the
Government of Maharashtra during
1977-78 and 1978-79 under the Central
loan assistance for Police housing;

(b) how many tenements were con-
structed during the period with this
Central assistance in Maharashtra;

(c) whether there are any Central
guidelines to that effect; and

(d) how much amount is likely to be
given during 1980-817?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
Rs. 126.53 lakhs.

(b) Central assistance received for
Police housing was merged by the
State Government with the State
Plan Funds allotted for Police housing
and no project was specifically ear-
marked for being taken up againsé
the Central loan assistance nor sepa-
rate accoynts were maintained. How-
ever, the State Government have
informed that quarters for 88 Police
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Officers and 1,944 Constables were
constructed in 1977-78. In 1978-78
yuarters for 38 Police Officers and 715
Constables were constructed.

(e) The Central assistance was
intended to construct quarters/bar=
racks for Police personned (non-
gazetted) in the  State. No other
detailed guidelines, as such were
issued,

{d) The Police Housing Scheme as
2 Central Scheme has been disconti-
nued in 1979-80. Government, has,
however, taken up with the Planning
Commission ‘for the revival of the
Scheme. When it ig so revived, Maha-
rashtra will get its due share from
the Scheme.

SHRI R. K. MHALGI: The Central
asgsistance to Police housing ig really
a welfare scheme, The National Police
Cor.mission have made a number of
concrete suggestions for Police hous-
mg. The Seventh Finance Commis-
sion hag alsp recommended an outlay
of Rs. 82.8§ crores for providing resi-
dential accommodation for the Police
personnel in 15 States. In view of all
this, how is it that the Police housing
scheme as a central scheme has been
discontinued in 1979-80? May I know
the reasong for it?

SHRI YOGENDRA MAKWANA: It
wag discontinued by the previous Gov-
ernment. But the present government
has decided to revive it

-

SHRI R. K. MHALGI: The previous
government might have cancelled it
or discontinued it. May I know the
reasong why they have done so?

SHRI YOGENDRA MAKWANA:
The reasons are best known to them,
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SHRI SUNIL, MAITRA: What is
thig reply? Government is a continu-
ing one.

SHRI R. K. MHALGI: That must
be for some reasons. I want those
reasons.

SHRI YOGENDRA MAKWANA:
The reasons are not assigned. They
have discontinued it. Now we are
reviving it.

SHRI R. K. MHALGI: My question
is: whethe, it is this Government or
that Government, does not arise. The
echeme was there in existence for
ten years since 1971 and it has been
discontinued. Of course, there must
Lbe some reasons. What are those
reasons?

SHRI YOGENDRA MAKWANA:
The National Development Council
decided to transfer this scheme to
the State Governments,

SHRI BHAGWAT JHA AZAD:
Say that.

SHRI R. K. MHALGI: My second
supplementary is this. The All India
everage of Police housing is 58.2 per
cent and in Maharashtra alone 42,771
Police personnel are at present
entitled to rent-free housing. I want
to know when the average of Police
tousing would rise upto 75 per cent
and what are the new schemes under
consideraticn?

SHRI YOGENDRA MAKWANA:
Sir, it will be the endeavour of the
Government to increase the number
of houses for the police personnel. So
fer as the Seventh Finance Com-
missien is concerned, they have allot-
ted funds to fifteen States. For the
rest of the States, the Centraj Gov-
ernment proposes to give according
to the Plan.

Sale of Unlicenseq Liguor in Delhi

*7568. SHRI ARJUN SETHI: Will
the Minister of HOME AFFAIRS be
Pleased to state:

(a) whether some unlicensed liquor
manufacturing and selling placesg in
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Delhi were raided during the last
three years;

(b) if so, the number of persons

arrested, prosecuted and punished as
a result of such raids; and

(¢) whether Government have con-
ducted any survey regarding the num-
ber of persons who are consuming
illicit liquor and other liquor in the
Capital?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) 52 persons were arrested as a
result bf raids conducted on the liquor
manvfacturing places during the year
1877—"79. TFour persons out of these
were convicted while one person was
discharged. The caseg against the
remaining 47 persons are pending trial
in the Courts. Besides eight persons
were arrested as a result of gix raids
conducted during the year 1980 (upto
June 198Q) and their cases are under
investigation.

(c) No, Sir.

SHRI ARJUN SETHI: Mr. Speaker,
Sir, one of the reasons for increase
in the illicit liquor trade is because
of easy .cquittal by the courts in
such cases; the procedure is such that
it takes timne to dispose of the cases
vy the court.

May 1 ask the hon. Minister whe-
ther any  specific steps have been
teken by Government! in this regard
#o that they can bring a comprehen-
sive legislation in the context of such
cases to vrovide summary trial for
the offendcrs?

SHRI YOGENDRA MAKWANA:
We can, of course, decrease this by
educating the Qublic. That has been
taken up by the Central Government.

SHRI ARJUN SETHI: In the con-
text of the recent incidents in Delhi
that have led to deaths in gome cases
due to consumption of spurious or
poisonous ligquor, may I know what



5 Oral Answers

steps have Government taken to have
.control over the courts so that they dis-
pose of the cases expeditiously and in
time.

SHRI YOGENDRA MAKWANA:
So far as the courts are concerned,
we have no control over the courts
because they are independent. But,
we have taken certain steps to stop
tals tragedy, that is, to decrease the
cases. Liquor i; generaly consumed
by the poor peaple, the industrial
workers and others; iy comes from the
neighbouring gtates, U.P, and Haryana.
We have ns distillery here in Delh:.
S0, we will have to consider the ques-
tion of stopping the supply of liquor.

SHRI EDUARDO FALEIRO: It 13
all right to say all these things. But,
in practice, it is impossible for the
States if you take away the excise
revenue of theirs, Sir, it has bred
corruption in the police force and it
hag alsp encouraged the smugglers In
view of this, may I know from the
Government, through you, whether
they will express their opposition to
this policy and scrap the prohibition
policy in the Union Territory of
Delhi? Will you have the courage,
will the Government of this country,
have courage to scrap this policy and
disband the enforcement personnel as
has been done in Maharashira? The
police force in charge of prohibition
enforcement ig totally corrupt, whe-
ther they want it or not, it ig bound
to increase the corruption to a large
extent.

SHRI YOGENDRA MAKWANA:
Sir, this is a suggestion which I have
taken note of

SHRI E BALANANDAN: Sir,
throughout the country we find from
the press reports that illicit liquor
drinking has led to the death of
several people. That is due to the
prohibition policy hitherto being fol-
lowed by Government. Will the Gov-
ernment be in a position to state whe-
ther they will totally review the pro-
hibition policy in every State?
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SHRI YOGENDRA MAKWANA:
Sir, it ig the same question. I bhave
taken note of this suggestion.

SHRI NARAYAN CHOUBEY: Sir,
the question does not relate to prohi-
bition. The question relates to sale of
unlicensed liqguor. We know very
well that due to sale of unlicensed
liquor crimes are increasing day by
day in the metropolis In view of this
and also ag the hon’ble Member stated
that the laws ate so liberal that any-
one involved in unlicensed liquor
going to court docs not get any deter-
rent sentence and immediately comes
out, whether government is contemp-
lating to change the laws in such a
fashion that they become very deter-
rent and the person caught is dealt
with severely?

SHRI YOGENDRA MAKWANA:
These laws are State laws and it is
for the State governments to tighten
the same. So far as Union territories
are concerned we are taking all neces-
sary steps.

SHRI RATANSINH RAJDA: Sir,
this is a very important question.
Prohibition policy of this government
has not been spelt out whether this
government is for prohibition or
against prohibition So far there is
confusion as far as that aspect is con-
cerned. T would like to ask the
Minister whether he is aware of the
fact that in one advertisement a liquor
vendor from Ulhasnagar in Bombay
had in the centre of the advertisement
a photograph of the hon’ble Prime
Minister, giving the impression that
the Prime Minister is exhorting the
people of India to consume more
liquor? 1T want to know whether gov-
ernment would take prompt action
against such people and whether gov-
ernment would  spell out its policy
regarding prohibition,

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): Sir, I have
not seen this advertisement. I can
say that it is very wrong to use either
my photograph or the photograph of
any public person especially one who
does not drink. Our party’s policy is
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that people should not drink but the
question is whether the prohibition
policy as followed has led to that
result or not. This is our concern.
That is why in the earlier period we
had thought that we should lay stress
on temperance rather than prohibition
as such. As I have already said—this
is my personal view and not neces-
sarily government’s—so far as a rich
person is concerned, if he wants to
drink and does not mind dying of
drink, it is his business but when an
industrial labourer or a poor man
because of addiction to drink deprives
his family of food and other essential
commodities, then it does become the
business of gociety and of government.
Somehow we have to work out a
policy. So far, I am sorry to say. the
prohibition policy has not worked in
any place, not even in Gujarat where
so much effort was made to this end.

SHRI RATANSINH RAJDA: 1 am
thankful to the Prime Minister but 1
want to say that ithe gentleman who
gave the advertisement happens to be
the President of the local Congress (I).

SHRIMATI INDIRA GANDHI: 1 did

not know about it. We shall look into
it.

o farerere o

¥759. 5t Tw feen@ qrwarw : F4v
g% we) famafafaa smastd goiv amar
faacor a9t Yoo 9T @A AT T FE fF

(%) = FrAr wART A qnAor faaadr-
T & are W w1E Aeaiwd R g

(") afe g, ar SF@ qiFT T F

w1 sfrn momd o AR fee-fe
mE F X F gFd qeiwd FAar owwr qww
ag qeaiwra frw wafg & fear v

() @ wEEk weafor fasset Y €
fei srarfora &7 o€ & 5 AR

(w) afg &, @ 97 9T =1 FEATEY
g1 T g 7

e Sat (s Ao 7@ )
(%) & (%) Arorar WA F FEHH TEETET
gz d “gnito faq@iEor wTdFT w1 yeriwT

e agA fear § 0
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TG B QT ATHA FC TE-ATA RAAS

-gqq &7 ufear oA o€ &, wEd

TaA-wga ¥ Srafrs =g §, woa
fawsh @yt & wAwr  Frgters) gafediaa,
qYF ATEA, A W ATAYTE IFCATT AHAT-
XA A L X, THERAT E 1 19 TN &
48 foefi § wafeqq 397 Agar wal Faral
F g gAT TEH 9T WG § | [vareT
& @t way afaa gear L'0-- 1187/ 80]
T WeAAT FT AT FE wATdq, 1979 #
% fEgr @ g M7 fgargy, 1979 F AT
aF g gat @ Hafor frswet &1 e
foire &1 wt g sfaw &9 =g a0 war
& g gwifog &1 fwar Tar €

st vw fawig qreqa oF aih 3
Ter 0¥ § wgi d= qwde wmaE #§ fawd
ITAEd &, gAY AYE (@grT, o qro, TivAHr
dwrer, SEHT AH U9A § «& qfeva § 25
¥ a0 gvdz A% &l H frgdren gur @)
aE S S wEgAT g eAEt fazra & Y
T OFAT FT YR B 7 WIGA 47 w15 qFTA
qa oA 2t fead fearal &1 awn 9
faweft 73 foaa & greor feadr afr 33
qedr 2 OYw famd JFE0T F 47 1950 AT
sfafes gt St § fras ug A% fads
W 3? e TETR BHE JArT g & 9E
e fawdr 781 fAAd & s 3 w1 &
G A FIATE, g g &) frarg @ FRE
FEAT ?

st Arager g faady fagrq @IEq

y @gwa ginr 6 a8 qea®a w1 99
%ﬂfafmi'{w g fasa gar &1 qeAE,
St qg ¥ ATEFH AT @ § IAE FLH
qaT qTeRTiAEm  FAT NWTA T {, IET AT
$\ gafwy @t e fagTa axEm T q91 §
agqeawT § gafgd & ¥ | qE I
GeT wEgEA &1 g9 ¥ wdY Arorar w
ot frag gtwar a1 &, af@w 49 § 9g 99
gam ¥ st &@Ifa Zw fm vt fagaraoT
% ATay ¥ O WA § IAHT FRY T
g2 fFar o @t €

feam ot <@ & W ow Fuwy wafor foird
mEh @ TeEr e W gh sma &

HTYIT |
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ft v fsrw qrewrw ;- Ao e AT ot o fewre qrgwre © gz A e
svt fgrdy % ov 1 iy ¥ New @ qFW ﬁgﬁrgﬁ'm&fmjrhrw%m
y: At § w3 v g Ay § w0 ag oaraar

argat g fr fead ol & fagdrewr o
Whether Planning Commision has AT ¢ W IAH ﬁwqw s At
made an assessment in regard to fosgew sesw & feay wiw T GRY
rural electrification. .. R o

T qu-r% & gg;qz:“; :m bl MR. SPEAKER: I don’t think he
qI ®E ; ﬁ: Frreft Y Forer %mi_z; will be having that information now
:2}%;3} C o 3 o g e g because the Plan is being finalised.
fagfrdma € w1 &, frarT @ @9 ga o

& Ty dxTaT AT ArdY 2, SEE @12 mrw Yo @y zowed : Wl @A ¥

FUT F FAAA & ﬁmtrc:e gaﬁr;'f‘aﬁmi
# wag o A ¥ 1w w2 sAfEfED
£ SR Tfg 9 ¥ 719 FL W § W I

gee FRET A ST 91T 8 g7 &, S I@T gU  WT GRER
& qrag ody qfdwar § & R sdfwefady
AT W FE FUA T T ¥ F{, AT IER
fawed A #11 MFR g I FO F oF
Fow faw &1 famio fear sy ?

&
g fegw ma &1 w9 %ﬁmmwfem%’
o feaT & EaT Fw FTOn g7
T FUATFTOT F  ATg-ATT IR
sfx famaT T fear & IAE T T
werfaw erwAT WY Y9 AT ®r Fofowr

FT W L, FE TTTH AT W &7 SHRI K. LAKKAPPA: This question

. does not pertain to Planning Depart-
na’a‘?ﬁ? q’@;u%ﬁ' a‘lé' gz ;:T?%HTZ:; ment. How can he ask this question
.f?qa- aETAT q{' fr fawet #0178 o & from the Minister of Planning?

27

st an faeng qraErA feaa :_n’a’rir‘
famratsor a1 HTaET tfrrn‘:n & o7 AT et
1 st &% fagdrwwor & Tar g ! know whether he intends to do it or

WeusR WEEW AT ¥ THE @R not,
oA fafases & 9o F AT ST FTCEAT |

MR. SPEAKER: This could be a

question of planning, He wants to

st qrarger 7w fawry - efiw e
wEEr & 9EA gvw & wwe # S 7z fadwa
T STEAT ;? fr =wma Jiarfes frafg &

st W fewrw qrwatwy o fEAd omEr ¥
fawsly 29 &7 grvar & ®Yv fvAy owEr ®
T w8, FE W FATAC w|qT ozAw  fau

i & 7

Wea® WERW @ AITH 9T T FE TH-
FoT Enh 7

st Aran Tw fem<t - s ATy ¥ afs

fagla wqen 299 997 7O 7 a1 SARr gwer

R | sEET "WiEA ¥ &% d@yar Ky

R

MR, SPEAKER: How many villages
are you going to electrify?

ot arvmer Ter fawry @ swE  fem
S oAy ¥ sraarw fFAT WA o1 g
iy §7 wr g 1

ag gwd  «F1 g fr uew fama =t &
T oW BT O F A 1 3w qv fygaor
fra gw1e fFar ST "EAT 8, T qRoATAAm
FAT wlt N T v AGA FT AHIAA FFAT T 0
gt % AmAa faw FAw s gww g, oz
uF Oar vy 8, frawr faare frar @
% M gw Ty gmafasar [_oar wArs

A fF AmAw fue = faain fear sy

5 QHe EHATTRW T : ATAAY
gxes, =t areE, A 9w Q@ § fw geifag-
WEE W&l FT EIS ;T & | F I

& ArArT Sregar g afew sy wew g
& oy & Tua frgeama & fad 1500

wiEt § gwfa fact ot | wR Fe) feafa &t
& 1 wraEy m‘twrwrfaﬁ;ﬁiimﬁﬁwal
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SHRI M. SATYANARAYAN RAO:
Only 45 per cent of the villages have
been covered by the electrification
scheme. I would like to know from
the Minister whether in Sixth Plan at
least cent per cent villages will be
electrified. Recently I put a question
to the Energy Minister. He said that
jt did not come under his Ministry.
The Power Minister said that he had
no financial powers. I would like to
know whether the Planning Minister
will be able to give this information.

SHRI N. D. TIWARI: His question
first of all has to be answered by the
State Governments. They have to
provide for rural electrification out-
lays in their State Plans. So, in
different States we have different view
of the matter and in some States we
have achieved cent per cent electri-
fication, in some States we have
achieved 60 to 70 per cent and in some
other States we have achieved 30 to 40
per cent electrification, So, primarily
it is the responsibility of the State
Government to formulate the plan. We
woulg very much like to give them
high priority.

Y wrEa w s o arEre faegdyar
¥ gwfaa ox mgeae gvx g @ fr owr
fagg sz FY frede g aamar @y, @i
9 ¥ &7 @9 ), AT FGT IJAMAT J07, AP
Fraerm &Y T gT X AT 0% AR FF wfww
aufar &y 1 & ag strar atgar g & fagra
v Wet St g & framy wfew Soga
AR |

=y Rrego v fawndy o gl oo fera
geey Ay fawre A far & fF ww
wmg ¥ fyz gESt qT qHT €A FATY Wy,
qg agu A FWRAETTET § Wit d«H
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W e o ¥ oy fifr v W ¢, gwr
w51 & fr wfrsw § srafiwear foz gw
aiew w1 ft & wwh, Fhew o gomdr
T § wgt o< frsat aA AN aga awt
FAT 9¥AT ¢ W qgt FT sATT  sArAvwwarsy
" @I gu wE-AE 9% A7 € www ¢ e
SAFT WY qWE  w@wa AN ¥y gowAq &
sy, e sgr aF  wrafawar s @ @
fr ag frz &= gdiw @Ruw 1 § & oAy
sifen, =g Aifs aw @ aard

Crimes against Women

*761. SHRIMATI GEETA
MUKHERJEE:

SHRI INDRAJIT GUPTA:

Will the Minister of HOME

AFFAIRS be pleased to state:

(a) whether any survey of crimes
against women hag been made;

(b) whether statistics relating
thereto have been compiled;

(c) it so, the findings thereof; and

(d) if not, whether Government pro-
pose to undertake such a survey?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (d). State-wise figures of inci-
dents of crime against women wiz.,
(i) Reporteq cases of rape from 1975
to 1978. (ii) Wife burning tragedies
from 1975 to 1979, (iii) Suicides by
newly married women from 1977 to
1979 and iv) Cases of dowry deaths
in 1978-79 are given in the enclosed

statements. (Annexure I to IV).
- 1§

To make a more comprehensive
survey of crime against women, the
Bureau of Police Research and Deve-
lopment has currently undertaken on
the subject, a project for study, which
is in progress.
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ANNEXURE-I
Statewise figures of Rape Cases veported during 1975 to 1978

Sl. State/UTs 1975 1976 1977 1978
No.
1 Andhra Pradesh . . . . . 88 109 11g 128
2 Assam . . . . . . . 150 160 179 163
3 Bihar . . . . 304 351 345 N.A.
4 Gujarat . . . . . . . 55 99 82 100
5 Haryana . . 49 52 70 64
6 Himachal Pradesh . . 17 22 29 23
7 J&K . . . . . . - 70 91 63 118
8 Karnataka . . . . . . 39 39 66 67
9 Kerala . . . . . . . 59 52 50 52
10 Madhyg Pradesh . . . . . 728 698 766 287
11 Maharashtra e e e 283 315 358 367
12 Manipur , . . . . . . 7 11 .o 3
13  Meghalaya . . . . . . 9 12 7
14 Nagaland . . . . . . . 1 7 6 2
15 Orissa . . . . . . . 38 61 57 73
16 Punjab | . . . . . . 105 90 93 81
17 Rajasthan . . . . . . 164 200 219 318
18 Sikkim . . . . . . . 1 8 2 9
19 TamilNadu . . . .+ . . 50 75 101 118
20 Tripura . . . . . . . 9 6 13 19
21 Uttar Pradesh . . . . . 760 745 736 820
22 West Bengal . . . . . . 322 395 459 477
23 A & N Islands . . . . . 2 3 .. .e
24 Arunachal Pradesh . . . . . 7 4 3 3
25 Chandigarh . . . . . . 3 3 3 3
26 Dadra & Nagar Haveli . . . . ‘e .. .. .o
27 Delhi . . . . . . . 35 48 6o 57
28 Goa, Daman & Diu . . . . . 4 2 I 4
290 Lakshadweep . . . . .
30 Mizaram . . . . . . . 13 20 30 22
g1 Pondicherry . . . . . . 3 8 5 15
ToTAL . 3,375 3,686 3,022 3,809
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ANNEXURE-I!
Statewise Statement of Cases of Wife Buming Tragedies from 1975 to 1979
Si. Name of State 1975 1976 1977 1978 1979
No.

1 Andhr:a Pradesh* . B . . 165 200 200 - 248 249

2 Assam . . . . . Nil Nil Nil Nil Nil
g Bihar . . . . . Nil Nil 3 Nil 3
4 Gujarat . . . . 2 3 4 2 7
5 Haryana . . . . . 2 7 6 7 12
6 Himachal Pradesh . . . Nil Nil Nil Nil Nil
7 J&K . . . . . 4 2 4 3 8
8 Karnataka . . . . Nil Nil I Nil 2
9 Kerala . . . . . Nil Nil Nil Nil Nil
10 Madhya Pradesh . . . 9 17 15 16 29
11  Maharashtra®™ . . . . 277 313 347 362 362
12 Manipur . . . . . Nil Nil Nil Nil Nil
13 Meghalaya . . . . Nil Nil Nil Nil Nil
14 Nagaland . . . . . Nil Nil Nil Nil Nil
15 Orissa . . . . . 5 8 3 3 6
16 Punjab . . . . . 3 11 11 13 23
17 Rajasthan . . . . 49 75 75 87 98
18 Sikkim . . . . . Nil Nil Nil Nil Nil
19 Tamil Nadu . . . Nil 1 1 1 2
20 Tripura . . . . . Nil Nil Nil Nil Nil
21 Uttar Pradesh . . . 26 18 31 40 44
22 West Bengal . 30 36 37 44 48

U Ts.

23 A&N Islands . . . Nil Nil Nil Nil Nil
24 Arunachal Pradesh | . . Nil Nil Nil Nil Nil
25 Chandigarh ) . ] . g 13 25 17 23
26 D.N.IL. . . . . . Nil Nil Nil Nil Nil
27 Declhi . . . . ) 91 88 o4 123 148
28 Goa, Daman & Diu . . . Nil Nil Nil Nil Nil
29 Lakshadweep . . . Nil Nil Nil Nil Nil
30 Mizoram . . . . Nil Nil Nil Nil Nil
31  Pondicherry . . . . Nil Nil Nil Nil Nil
ToraL . 670 792 857 966 1,064

*Figures in respect ofthese States; include suicidal/accidental cases.



Y7

Oral Answers

ANNEXURE!H

Statewise statsment of Case of Suicides by nswly

married women in 1977, 1978 & 1979

S1.
No,

Sates/U.Ts. 1977 1978 1979

X

2

3
4
5

w o9 &

10
11

12
13
14
15
16
17
8
19
20

21

22
23

24
25
26

27
28

29
30
31

Andhra Pradesh
Agsam .
Bihar . N.A. N.A. N.A,

Gujarat .

" Haryana .2 2 7

Himachal Pradesh .. .. ..
J & K. . . .o 2
Karnataka

Kerala

Madhya Pradesh .

Maharashtra N.A. N.A. N.A.

Manipur
Meghalaya
Nagaland

Orissa . 1

Punjab . i 8 10
Rajasthan . 1 1
Sikkim

Tripura’

Tamil Nadu N.A.

Uttar Pradesh . .. . 2

West Bengal
A&N Islands

Arunachal Pradesh
Chandigarh

Dadra & Nagar™
Haveli

Delhi . 1 1 I

Goa, Daman &
Diu .

Lakshadweep
MizOram . .o . .e

Pondicherry

‘TOoTAL . . 12 12 22

N.A. N.A.
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ANNEXURE-IV
Statewise Statement of Dowry Death s
1978-19%9
Sl
No. 1978 1979
States T
1 Andhra Pradesh N.A. N.A.
2 Assam . . Nil Nil
3 Bihar N.A. N.A.
4 Gujarat Nil Nil.
5 Haryana . N.A. N.A.
6 Himachal Pradesh Nil Nil
7 J&K Nil Nil
8 Karnataka N.A. N.A.
o Kerala Nil Nil
ro Madhya Pradcsh N.A. N.A.
11  Maharashtra N.A. N.A.
12 Manipur Nil Nil
13 Meghalava Nil Nil
14 Nagaland Nil Nil
15 issa N.A. N.A.
16 Punjab . . . . 14 21
17 Rajasthan N.A. N.A,
18  Sikkim Nil Nit
19 Tamil Nadu N.A. N.A.
20 Tripura N.A. N.A,
21 Uttar Pradesh N.A. N.A.
22  West Bengal N.A. N.A,
Union Territories
1 Andaman & Nicobar
Islands . N.A. N.A.
2 Arunachal Pradesh Nil Nit
3 Chandigarh Administ-
ration . Nil Nil
4 Dadra & Naq;ar Havcl: . Nil Nil
5 Delhi . . . . 3 11
6 Goa, Daman & Diu Nil Nil
% Lakshadweep Nil  Nil
8 Mizoram Nil  Nil
9 Pondicherry Nil Nit
TorAL . . . .17 32
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SHRIMATI GEETA MUKHERJEE:

I wish there could have been figures '

of 1980 aiso. In any case, I would like
to draw the attention of the Minister
to the figures given in Annexures II,
IIT and IV indicating the casesg of wife
burning tragedies, suicides by newly
married women, and dowry deaths.
The figures given in respect of the
cases of wife burning tragedies {rom
1975 to 1979 indicate that there was
2. 3, 4 2 and 7 cases in Gujarat and
2,7, 6, 7and 12 cases in Haryana res-
pectively. In most of the States there
were no cases according to this. When
we come to the figures of dowry
deaths, you will be surprised to see
that from most of the States, the ans-
wers are either ‘nil’ or ‘not available’.
Can anybody knowing our country,
particularly this side of the country,
believe that no dqowry deaths have
taken place in all these years. It is
an impossibility. This reveals the
state of situation with regard to our
machinery in detecting and reporting
such cases, let alone punishing those
people. It is good that the Bureau
of Police Research and Development
has currently undertaken a study on
crime against women. Have any
specific directions and guidelines
been issued to the States with regard
to crimes against women and to have
a special branch for detecting such
erimes so that these kinds of things
are obliterated? What is the scope
of this Bureau and what guidelines
does the Minister want to give to the

States?

SHRI YOGENDRA MAKWANA: Ag
I said, the Bureau of Police Research
and Development has currently under-
taken a project for study on the sub-
ject of crime against women. It is
dividedq under several heads, deaths
due to dowry, rape, offences under
Suppression of Immoral Traffic in
women etc. This will be the scope
of the Bureau. They will investigate
and collect statistics; and if they re-
side in different States, they will
compile the statistics,

SHRIMATI GEETA MUKHERJEE:
The Minister has replied neither about

JULY 30, 1080
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the scope—whethey it will be area-
wise and at what level it will fune-
tion—nor about the guidelines,

SHRI YOGENDRA MAKWANA:
We have impressedqd upon all the
States to cnllect the statistics and
communicate 1o us. Simultaneously,
it is impressed upon the States to
take strong action in these cases.

SHRIMATI GEETA MUKHERJEE:
Two months back, 1 submitted 6
cases of alleged dowry deaths in Delhi
itself, which the honourable Speaker
himself was kind enough to take great
interest in, and forward to the Home
Minister for handing them over to the
CBI. To this day, it has not been
done. 1Is this a fact? If so, will the
Minister of Home Affairs assure us
that this will be taken up by the CBI
now at least—within 7 more days,
because justice delayeqd is justice
denied?

SHRI YOGENDRA MAXKWANA:
Yes.

DR. KARAN SINGH: Apart from
the statistics that are being mention-
ed—there is no doubt that these are
gross under-estimates—the problem of
crimes against women is a much
deeper problem which touches the
very core of our social life. I think
it is a disgraceful situation that in
India to-day, crimes against women
are increasing, or are at least coming
more to light. Does the Government
agree that it 18 only with a massive
campaign of public education involv-
ing social bodies, educational institu-
tions and cultural organizationg that
this evil can be met? We have very
great ideals. We look upon ‘Stree’ as
the great embodiment of ‘Shakti’; and
yet in our daily lives. we find more
and more crimes against them. As
somebody said—when the cinema inci.
dent took place in Rajasthan i.e. when
the lights went off—

ag gHTY Wy derfa & fr ot @ A "
¥ 7% 7% &Y a¥ wraTd awd & W The mo-
ment lights go out Ig ATAT IFT T &
ad g
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This is a disgraceful situation.

What long-range steps are we going
to take in this matter; We have a
woman Prime Minister now. If we
do not t&ke action involving all these
organizations now, when will be able
to do it? ’

THE PRIME MINISTER (SHRI-
MATT INDIRA GANDHI): I share the
deep concern of the hon. Member and
all the others who have spoken. This
Is exactly the line I had taken when
the Chief Ministers were here, wiz.
that apart from all legal steps which
must be taken-—strict action, severe
punishment are all there—it is abso-
lutely necessary to create a social
climate where such happenings are
Just not possible: and thig is one of
the matters which young people spe-
cially can take up, because they are
in a position to take a firm stand on
dowry, that they themselves will not
take or give dowry for their sisters
ard so on Asg I said earlier, we can
have a kind of social boycott of places
where such acts take place, We have
taken this up with the State Govern-
ments and also with certain women’s
organisations and others who have
come to see e in the matter. But it
is not a question just for Government;
it is a question which the entire peo-
ple must take up, as a national cause.
(Interruptions)

MR SPEAKER' I don’t think there
is anything more on this

et wfasr qrewd 1975 ¥ fasey
¥ 350 afgamr ww 37 wewd Gar wAqd
My fears AfedFz  wadT o weor e X
FET A1 WX IFE T 7097 727 47 5 g7 gy
T §T ¥ OFT AWm FT IX AT AT AT
TF AT IR FATXH 1975 § TS gUT AT ?

yU AT wary a7 § 5 feq afga afgarni
9T wwrary g @ & g aAtw & favw
TH farraraa & | fro Afew wrw ¥
@rer g A g f e e M A H
&t fufamr afgardl qv  gwrerTe O F--
78 foegwr @ 4@y @ &few & sreen
aTEEr g o g gavT wely qw ¥ qw
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Aurae FAAA " XA qFArEH, wlEA™At 9%
AT FgRTHIT Y § ITHY AFA FY AT
W & fag &are & °

sieet ¥fra witt @ W #°T
9 AT FY FANT & | g% F1E IS0 Er &
fe st ¥ FTH HqO I a7 SART HIDY
@ ¥ @ A AN g, W wfeerowr &
A mgmEwmg s ogw favw A

& & foTer zaa a1y ¥ quardy
@ f& gw =9 &1 &, g7 &€ fasrwe
¥ O [qray g97 9Ty, q0AT-
FIor g7 fawy 09t gqewd F &, A% |
Fa FAS WIT FHAH T AL @A ¥ &
FT AT FETT AST

New Schemes for Backward
Districts

*763. SHRI CHITTA BASU: WwWill
the Minister of INDUSTRY be pleased
to state:

(a) whether the Planming Commis-
sion has drawn up a new scheme for
backward districts which are mostly
populateq by Scheduled Castes and
Scheduled Tribeg and other backward
sections; and

(b) if so, details of the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI1
CHARANJIT CHANANA): (a) and
(b) No Sir. There are several on-
going programmes for providing
financial anq other assistance for
setting up industries in backward
areas, which are available to Sche-
duled Castes and Scheduled Tribes
also. A statement of such schemes is
laid on the Table of the House.

The National Committee on the
Development of Backward Areag set
up by the Planning Commission would
be submitting recommendations by
the end of the year on appropriate
strategy or strategiegq for effectively
tackling the problems of backward

areas,

Statement

On-going schemes for financial and
other assistance for setting up indus«
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‘tries in backward areas, of which ad- (4) Interest subsidy to engineer
vantage can be taken by Harijang and entrepreneurs trained wunder the
Adivasis also, Entrepreneurship Development Pro-
. gramme.
1. Area-oriented programmes
(5) Seed money/margin money
(1) Concessional finance from programmes for entrepreneurs
financial institutions available to .
industrially backward districts. (l:lormally seed |margin money is
available to entrepreneurs to the
(2) Central investment subsidy extent of 10 per cent of their financial
available to qualifying industrially needs; in the case of Harijans and
backward districts. Adivasis, this has been liberalised to

15 per cent, upto a maximum of

(3) Transport subsidy applicable Rs. 20,000 in each case).

to notified hilly and remote areas.

(4) Integrateq Rural Develop- II1. Institution|Sector-oriented schemes

ment Programme (against the gene- In addition to the Government
ral rate of subsidy of 33-1|3 per cent schemes mentioned above, agencies
subject to a maximum of Rs. 3000|- such as the National Small Industries
applicable to beneficiaries, the rate Corporation, Khadj & Village Indus-
of subsidy for Adivasi beneficiaries tries Commission; All India Handi-
is 50 per cent under this scheme). crafts Board; Development Commis-

sioner (Handlooms); Sericulture and

II. Training-oriented programmes Coir agencies of the Centre ang State

(1) Training of rural youth for Governments run various programmes,
self-employment (TRYSEM) Pro- which are available to Harijans and
grammes. Adivasis also.

SHRI CHITTA BASU: The hon.:

2) Ent neur evelopme
(2) Entrepreneural development Minister has referred to several on-

brogrammes going programmes, These ongoing
(i) In programme conductad by programmes su.ﬂ"er from policy as we!l
the SISI, Indian Investment Cen- as administrative lacuna ang lnﬁrm}_
tre, SIET etc. fully funded by the ties. Therefore, a new approach Is
Central Government preference needed. The hon, lex}xstex- has gone
is given to candidates from Hari- on record to say publically that the
jans and Adivasis; Central Government has been examin-
ing the feasibility of setting up nu-

(ii) DC (SSI) runs special E.D. cleus units in the backward areas.
Programme for specific target Would the hon. Minister kindly ex-
group for weaker sections includ- plain his ideas regarding these
ing Scheduleq Castes and Sche- nucleus units and further explain in
duled Tribes, to -promote self what way and manner does hig ideas
employment and entrepreneural of nucleus unils differ from the dist-
talent according to local needs; rict industries centres scheme of the

(iii) in all managerial training erstwhile government?

courses, SC|ST trainees are ad-
mitted free: SHRI CHARANJIT CHANANA: I

have drawn the attention of the House
to this aspect. I have already talked
about and explained the definition of
the nucleug units in the poliey itself.

(iv) in entrepreneurship train-
ing courses run by the SISI 10
per cent seaty are reserved for

. But, for the information of the hon,

SCIST candidates. member, I would again say that DIC
(3) Assistance in drawing feasi- and the nucleus units do not have any
bility project reports and charges comparison at all because DIC was

levied thereof. , supposed 1o be the operational wing
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whereas the nucleus units will be one
unit which ig permitted to come up
to generate as many satellite units or
the small units or ancillary units as
it can promote. But the district in-
dustries centre is a different thing
altogether ang the comparison ig not
logical.

SHRI CHITTA BASU: A com-
mittee was set up by the Reserve
Bank of India under the Chairmanship
of Shri B, Sivaraman  which recom-
mended the establishment of a Na-
tional Bank for rural development. I
presume that the conception of that
National Bank for rural development
can be an effective instrument in the
matter of rural industrialisation.
Would the hon. Minister kindly en-
lighten us as to the state at which the
recommendation for the establishment
of a National Bank for rural develop-
ment rests now?

SHRI CHARANJIT CHANANA:
" The hon, member would appreciate
that the setting up of this Bank would
fall within the puiview of the Minis-
try of Finance and I would not have
details about this Bank.

SHRI SUNIL MAITRA: The hon.
Minister in his reply has said that
central investment subsidy is avail-
able to qualified industrially back-
ward districts. The Government from
time to time has declared 247 districts
as backward, out of which 101 dist-
ricts are qualified for subsidy and for
central investment subsidy scheme.
Is it a fact that in the State of Assam
where there are 24 Scheduled Castes
and Scheduled Tribes Assembly seats,
in a period between 1972-73 to 1979-
80, Rs. 1.42 crores were spent as sub-
sidy. In Bihar where the number of
such seats is 74, Rs. 1.17 crores were
spent, In Orissa where the total
numbeyr of such seats is 56. Rs. 0.95
crores were spent. In U.P. where the
number of such seats is 90, Rs. 1.46
crores were spent. In West Bengal
where the number uf such seats is 76,
Rs. 1.52 crores were spent. In the
State of Tamil Nadu where number of
such seatg is 44, Rs. 14.7 crores were
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spent. In the State of Gujarat, where
the number of such seats is 37, Ra. 8.3
crores were speft:—Tn Maharashtra-
where the number of such seats is 34,
Rs. 10.9 crores is spent,

The second part of the question is,
will the Government assure ug that
such a policy of discrimination which
condemns the backwarg Stateg to
eternal backwardness will change?

SHRI CHARANJIT CHANANA:
The hon. Member has exhibited a
very interesting study and interesting
co-relation which he has trieqg to
develop between the polilical constitu-
encies and the economic districts
which are industrially backward dist-
ricts. I am glad for the interesting
study that he has done. But the hon.
Member hag himself replied in his
preface to his question—that he is
talking of two types of areas identi-
fied for the development for the
growth of the backwarqg areas. Firstly,
he has said, I am only repecating what
he said, 101 Districts which are eligi-
ble for central subsidy and con-
cessional finance; 247 Districts which
are eligible for concessional finance.
The hon. Member must also study the
whole report of theirs, In fact, un-
fortunately, the criterion which you
have developed, the co-relation that
you have developed between a politi-
cal constituency of an Assembly or of
Parliament and the Reserved Consti-
tuencies and the growth has not been
the formula. That wag not the basis.
If at all you have an idea like this,
it you have a suggestion like this, I
would suggest you kindly approach
the National Committee on the Deve-
lopment of Backward Areas who are
working on this and they would like
to receive your study.

DR. SUBRAMANIAM SWAMY: I
would like to know from the Minisg-
ter whether he is aware that a large
number of articles have come saying
that the definition of backward area
ig itself faulty and it ought to be re-
viewed. Would the Minister inform
the House, what are the main points-
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of definition and whether this matter
will be reviewed by the National Com-
mittee?

SHRI CHARANJIT CHANANA:
‘While identifying the industrially
backward areag and the other back-
ward areas, two committees worked
on them, which were appointed by
the Planning Commission in the past.
Now, it was felt afterwanrds i.e. re-
cently that there is need for reviewing
the impact of the subsidies on the
development areas and that this Na-
tional] Committee on the development
of Backwarg Areas was set up and
this Committee is working on this and
the issue raised by you is indirectly
a part of the terms of reference and
we are expecting the Report of this
Committee by the end of this year.
It would be after that that we shall
be able to review the whole thing.

SHR1 KRISHNA CHANDRA HAL-
DER: In most of the backward areas,
scheduled castes and scheduled tribes
people reside. Y would like to know
whether the Government ang the
public undertakings will undertake
the responsibility for developing in-
dustries in backwarg areas?

SHRI CHARANJIT CHANANA:

Yes, Sir.

Agrecement with USSR for Supply of
Paper

*764. SHRI K. PRADHANI: Wwill
the Minister of INDUSTRY be pleased
to state:

(a) whether any agreement has been
reached hetween the TU.S.S.R. and
India regarding the supply of writing
and printing paper in order to fulfil
the requirements of educationa) field;

(b) if sc, what are the details re-
garding itg progress;
(¢) whether the Soviet Union have

been successful in meeting the de-
mands; and

JULY 30, 1080

Oral Answers 28

(d) if so, the details regarding the
quantity and the foreign exchange in-

volved in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
to (d). A working programme of co-
operation in the fielg of the pulp and
paper industry hag been drawn up
between India and the USSR. The
programme, inter-alia, provides for
possibilities of mutual exchange of
pulp and paper products and other
mate tialg on mutually agreed basis.
Details of such supplieg are yet to be
worked out by both sides, after deter-
mining requirements

SHRI K PRADHANTI: In view of the
fact that USSR was the second largest
supp'ier of paper to India during
1978-79 at a considerably cheaper
rate, T welcome the idea of importing
more paper from USSR. But at the
same time, as it involves expenditure
of foreign exchange, may I know whe-
ther the Government propose to im-
prove the utilisation capacity of the
existing paver mills depending on
bamboos and secondly, as the bamboo
forestg are limited .n India, may I
know whether the Government pro-
pose to set up some new factories
denending on agricultura! residues like
straw and bagasse?

SHR1 CHARANJIT CHANANA: My
reply to both the questions is ‘yes’.

SHRI K. PRADHAN]: There were
ssome nresg renortg during last month
that some 50,000 tonneg of paper im-
ported from outside were kept in
Hinduslan Paper Corporation godowns
without being distributeg to the con-
sumers. Mav I know whether it is
correct and if so, why thig paper was
lying in godowns when there was
scarcity of paper in the country and
the price was rising?

SHRI CHARANJIT CHANANA: The
question is very relevant, but the in-
formation which gappeared in the
newspapers ig not correct, because the
quantity of paper which landed at
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various Indian ports upto 3Gth June,
19880 was 38,800 tonnes. The estimated
saleg upto 30th June, 1980 were 30,200
tonnes. The quantity in transit or at
various porls as on 30th June, 1980
was 8600 tonnes. These are glso either
in transit or are being allotted to the
applicants.

st R weien fasy ¢ # wTAAIT wEY
ST ¥ ST AgA-Stgr A sfaw A g,
o Ty g1a § ggaw € f agr Jo< faer €
oT EwdT g | 2afar Sawg ¥ 14 =0T A
¥ ot agi e wfuw @rar & faem 20
7g &da A9 FY AEE 9T &, AT ATA WY
frarar & 1 T wie &1 gontd g7 fuw
Qafar foor & G137 9 wrforw w31 7

Nt weoeita |ramt 0 "arafa o, 99ri-
et & arfly e & am Hw g,
SfFa st av ama s ey &, TET a9 a0
gt & =gl W fad e %Y feqmar A E
TR FIA & 1 gl gATR qrA arfaeaare
¥ e fefrecom g o @@ 75 77 @
4, @&fFa  gww &1 o1 weevafer egw
FYA ENIT, TaF ITHAT AT EATC A FIT T
HEATEAT § 1 WL &1 g X a9 fae
gefeqmr #T wear & 1 W IHSH! FOEw
F4T 1 FfET qTw Guv faa & fm gwEEr ot
@1 93 @ g wawaw 9@y @ Afew
o FEr W oTg fafwgs g & IAFT B
FAFH  FEA

st TR | faey #Y qIFAIT AT
St & gz Tqez qarer fear a1 fw zafar A
FMUFT GGAATE | TG TgT AHTL AT
gy & que faa d@ras &7 faare #7¢ @
g€ ? zuwr watg AF TEr fAem &

SHRI CHARANJIT CHANANA: I
have brought to the kind notice of
the hon Member thatl unlesg and until
the economics of the use of bagasse
as raw material for paper are worked
out in detail, it ig very difficult 1o
reply to his question.

&Y YWAATT TE@y o wEege SN, W
¥ FrA AT v AT graw gz & oSSy
%) qere-faars & fau o Fire 73T A <ar
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SHRI CHARANJIT CHANANA: I
would be able to tel] the hon. Member
about the countrieg from which im-
ports were contracted, These are:
Bangladesh, Indonesia, Norway, Swe-
dgn, Brazil, Japan, Rumaniz and
Hungary, As for the quantum of im-
port from these countrieg I shall lay
the information on the Table of the
House,

HAL’s proposals for new Aircraft
Production

*766. DR, VASANT KUMAR PAN-
DIT: Will the Minister of DEFENCE
be pleased to state whether the AN 32
Soviet Type aircraft and the British
type Coastguarder Avro Craft is being
planned for manufacture gt HAL from
19827

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): No, Sir.

DR. VASANT KUMAR PANDIT:; It
ig a very surprising answer. According
to the HAC—they have gone to the
press and said—although they are
manufacturing at present HS 748 for
the Air Force and the Indian Airlines,
both the Air Force and the Indian
Airlineg have changed their require-
mentg and they do not want any more
Avros, Ag such HAL has decided t0
phase out the production of this air-
craft within a yecar gr two. And only
21 aircraflg which are in the produc-
tion line will be the final lot which
they are gowng to manufacture. In
such an event, what is the projection
and planning of HAL for future manu-
facturing?

SHRI C. P. N. SINGH: The hon
Member has mentioned about the
phasing out of the Avro. Thig is quite
true but this is not being phased out
right away. It is going to be phased
out by 1982-83 and the HAL Divi.ion
of Kanpur has been Jooking into this
agspect. The Government have been
evaluating certain aircraft for three
typeg of needs. One is METAC mean-
ing medium tactica] transport aircraft;
secong is piston-engined aircraft for
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trainer purposeg and the third one is
for the feeder airline, These various
areag are being considereq and evalua-
ted. The moment one is found to be
suitable for the particular need, we
shal] manufacture it in collaboration
with g foreign country or the one that
ig already at the design stage and has
been evaluateq and tested by our Air
Force Pilots, HPT 32.

DR. VASANT KUMAR PANDIT: Is
it a fact that there are two different
proposals, (1) to 3et up an assembly
line for AN.32 jircraft with Soviet
Collaboration and (2) one unit in col-
laboration with British Aerospace for
the manufacture of an improved ver-
sion called Coastguard and, if so, what
progress has been made?

SHRI C. P. N. SINGH: I have al-
ready answered that. But for the
king information of the hon. Member
I may say that in 1979 the previous
Government had negotiateq and look-
ed into a new aircraft, the Russian
AN.32, But it is at the experimental
stage; it is not in the manufacturing
stage. Il is in the design stage. We
have to look at the aspect whether we
have to go in for an aircraft which is
on the design stage or we want to go
in for an aircraft which is already in
the manufacturing stage. They are
being evaluated.

T fonfa &t faost & wwd  wredy
ITYY AAVAT ¥ TQTIA

*767. s WY Y qTTHY :
=Y w7y fiewre =t

T g HAT A QU AT FAT F4G F

(%) 3o FJgamrxy fafe = fasely @

Ty =THY WAl T SR fear S
@ g

(w) afz 7, @1 3@ zg7 TR * -
s weafaat @ar @ & W Wi A geer
¥ 99T I feaar §

(7) ¥mT IR FEET & AR T g9
fawrad sy gf ¥ ; W
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(v) sawr Swrew wfew gear § ew
¥ wrow grmw ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR YOGENDRA MAKWANA): (a)
No, Sir. .

(b) to d) Question does not arise.

Y WA TF A - TGS WERd FFATTY
fafa & fagel & w=+ ardl evy AW ®
are ¥ o swwA fear mar 9n, Sw &7 99T
ar # feor war &) § Wl wgew ¥ gg gear
argar g 5 Fur ww oa # fedy aEr &
oy R g9 & fau soew 9 & 9
I & &1 GCHTL &7 g9 ar ¥ Far famq g ?

SHRI YOGENDRA MAKWANA:
The Hindustan Teleprinters have re-
cently submitted to the Ministry of
Communications a feasibility report .
for the production of 10,000 electric
typewriterg annually.

Capacity utilisation of Watch Units

*769. DR. KRUPASINDHU BHOI:
Will the Minister of INDUSTRY be
pleased to lay a statement showing:

(a) the number of units so far given

licenceg to manufacture wrist watches
and their licensing capacity;

(b) whether some of the unils are
unable to, utilise their full licensing
capacity for want of market demand;

(c) the number of units which have
been able to export their products and
the quantity thereof during the last
three years;

(d) whether Government have allo-
wed some Japanese companies to sell
their products in India at a time when °
the indigenous units are facing sick-
ness; and

(e) if so, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRT CHARANJIT CHANANA): (a)
to e). A statement is laid down on
the Table of the House.
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Statement

» (&) 17 companies in the organised
sector have been approved for the
manufacture of 123 lakh mechanical
wrist watches per annum, In addition,
88 smal] gcale units have been approv-
ed for the manufacture of 47.28 lakh
wrist watcheg per annum; thig capa-
city is largely for assembly.

(b) Actual effective capacity at pre-
sent for indigenous manufacture of
watches in the organiseq gector is esti-
mated at 43.10 lakhs and in the small
scale sector at 9.88 lakhs. As against
this, market demand js estimated at
about 90 lakh watches. To augment
availability, approved manufacturers
have been allowed to import watch
componentg for assembly. In view of
thege facts, it does not appear that
non-utilisation of capacity in the case
of some manufacturers can be attri-
buted to want of demand.

(c) Except for limited exports by
M/s. Hindustan Machine Tools and
M/g. Hegde & Golay Ltd.,, Govern-
ment has no precise data of exports by
other unitg during the jast three years.
The exports by these two companies
are as under:—

Year No. of watches exported

M/s. HM.T. M/s. Hegde &
Golay

1977-78 45,025 950
1978.79 22,248 4,050
1979-80 45,455 Not reported.

(a) Government have not gllowed
any Japanese company to ge]] its
watches in India.

(e) Does not grigse.

DR. KRUPASINDHU BHOI: Almost
all the watch manufacturing units in
the organised sector have foreign col-
laboration. So, they are not manufac-
turing indigenously the partg which
are required. The main reason for
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thig is ¢ ) .

cient resef Sy are not having suffi-
vity, Will % and development acti-
the unitg whiGovernment insist on
indigenous sp3'e not manufacturing

duction capacit@rs up to the pro-
extent or close dl produce to that
their units?
SHRI CHARANJ1
statement itself givedANANA; The
of this. The presumpl eXplanation
Member that these unitsof the hon.
foreign parts is absolutelyimporting
So far ag the indigenous* correct,
concerned, HMT hag been ‘(s are
indigenised excepting for a fletely
Otherg are already in the prarts.
indigenisation. The only units of
get imported parts are the gmall “h
units approved by the SCSSL

DR, KRUPASINDHU BHOI: Man,
of the private sector units in the orga-
nised sector have foreign collabora-
tion. Ig Government thinking of ap-
pointing a task force to go into the
details of these and ensure termina-
tion of foreign collaboration and im-
port of spare parts and, at the same
time encourage research and develop-
ment?

SHRI CHARANJIT CHANANA: No
task force has been appointed to study
the impact of foreign collaboration.
Unlegg and unti] the impact of foreign
collaboration on the development of
that industry in the country is studied,
I will not be able to reply to the
second question of the hon, Member.

PROF. NARAIN CHAND PARA-
SHAR:. May I ask the hon. Minister
whether any one of these companies
which have been granted licences have
set up or propose to set up any unit
in one of the Hill Stateg which have
a dust-free climdte, specially in a State
like Himachal Pradesh and in a dis-
trict like Hamirpur in that State,

SHRI CHARANJIT CHANANA: I
have the Himachal Pradesh names
here. But I would not be able to give
the details. M/s. G. S. Purewal and
Associateg Pvt. Ltd, Solan, Himachal
Pradesh. But if the hon. Member
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wantg al] the details about Himachal
Pradesh, I shall supply them.

MR, SPEAKER: Question Hour is
over

SHR] JYOTIRMOY BOSU: Sir, the .

doctorg are on indefinite strike and the
Government is a gilent spectator.
. (Interruptions). What is the Govern-
ment going tg do about this?
(Interruptions) **

MR. SPEAKER: Without my per-
mission nothing should be recorded.
(Interruptions) **

MR. SPEAKER: We have a Short
Notice Question. Before we proceed
with the Short Notice Question, the
Prime Minister would like to make a
statement.

VICTORY OF INDIAN HOCKEY
TEAM AT THE MOSCOW OLYMPICS

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI). Mr. Spea-
ker, Sir, if the hon. Members allow
me, on their behalf and also on my
own behalf I should like to express
our pleasure at the victory of our
Hockey Team in the Olympic games
in Moscow and to convey to the mem-
bers of the Team our hearty congratu-
lations and greetings.

MR. SPEAKER: Now, short Notice
Question.

SHORT NOTICE QUESTION

fewt 3 wRfadl & ofy
T

1. st wew fagy arwd
T wew pTT gfeww
=Y %o wewwy ¢

w7 g AWl qg FA T AT FGT w6

(%) ®n 7g 7= ¥ T& froad ¥o fail
¥ foelt ¥ wwer whfaa) A g & ¥ga
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() #ar ag ww ¥ fis m¥@ Q¥ ®
frez g F 22 gk, 1980 WU &Y
9 AreT AT forg® ¥Ha 1,70,000 TR
Y AN XY AAqY & R ¥ aw g ¢ 4,
gfera weamas ot aga ¥ & qgh o

nE Nmma ¥ wer WA, (s qvex
aeaTo) (:) Wk (@), oY, 7€), SwE
11-7-1980 ¥ 26-7-1980 TF % qEEATE ®
A feedlt & =Y | QA faq

# fawm fear a1 | e ® el

frdaor ®& g e 9T gEAT
T FR # 15 frme ae, gfaw geareae 9T
qg= E 41 )

afgr ara 395-397 w«
WA AT 15-7-1980 €Y wUW yAAT
fedid @war 526

-1/ wTsH T3 freAt ® frarey = s
foar 5 15-7-1980 ' 9T W

nﬁ@ﬂtﬁmm&&mmﬂm

2 ffanem sdramd w0 v  wigar
Wt "g 205 0w 2w wdw
19-7-1980 ¥t saw gwat fdid dear 695

19-7-1980 #' frsmawat =it gww w7x
THATH WYAT Ag F' gFW Ho 5465 [T
qE G WY 4T | AMT 4 &9 NI
% "o ®o gdo Ao 8441 ¥ F® =faq
HT A £ 1 it I | @ frer-
#fz & ommw =T FT|@r @ wafaat |/
AT frer W gwfa @s wwr g

g:im%mﬂﬁnmwﬁw-
a QA firesare feg T §i—

3,

4234

1. Wdy HS, ATEA wATEw |
2. gEdy fag S® Tam |

**Not recorded.



S.-N..

SRAVANA o 100 (SAKA)

SNQ
3. Y9 AT |

4 W TN

S 1
L B B
17 o
TRE
Wm E 6 _mm
% - F OFF_
wmn ° wmm m
Mzm\m b #r

=F  EEEEERIRE

EE g EEE
Es mmm wEELE
5 E§ am@a
- EWW.

mW@ ﬁmw mmm

mﬁ 37 a

ek mwmamWw

s ¥ Ny ¥ wrE

gmaﬁw aefeal ® w3 9 TEwWl F gwer
|

-

HITT

f:

Lo

18

L3R 1)
gﬁﬂra?f
& f& el
T

/IRA AL /T @Y & | NIT Wy wERA
Y g2 FNT IS FI T

7z faar
ATE T R AC |

-

AT 7AW § 6 HelT ASrqq ATA 8 FL I
g feedae &
2

21 YATE N FHRTS TR & g
wENE % uY F1 faT @
B TQT W E, T<A FT HEL § W@ RE,

ot g A o W Ay
wwTar %4\ ar

pLd

aE

a«anuu?emm

mem mw

7-1980 & 26-7-

hwﬁwﬁﬁa‘»aﬁ

m@m ¥ .W.m Ko
lemmma@Mﬂme

R\W.l ‘meﬁ

mfaa‘tguea"r‘ﬁﬁm

X H o BT ¥ () mrRae v

o, AT arRr ey wr A ¥ F oA §
fa& o< O At 3 wrEA? R ¥ Q9T FI, gt

. (sawata)

gfeqm Sraer BT B W T@F AT e

mmm

(wawavr) sfr

TATHT & FT FQAMAT

fe et weag g€ §, T A gr wnfafad s fy

oy o 7 §, NH kR
i

| A AA9w g 97 fo ¥ wIAg
L]

¥ wzATg

e’ ey

, TgF ATAY & @ T ATA
ST ¥ @Y srEard w

aﬁw;{i’

w,m

e FE mmm
ﬁnMme



39 " S. N. Q.

ofy wew fagrdt wrwdedt : Frq warer fgl §
oy o gt §, Qudr @ A wwEr @Y, AT &
Rotul AR il

AT & e &, 77 forg 92

gmt, fordy Wi &7 Fram arar o g, fad
qzrm&,wﬂmam%mwmtfm
My IV, 59q7 79 ¢ Ao wEgAr & NF
weafr oy & o ag wrsal ) ArFAdy 7 7, 7 WIrAA
T, HTCHIE § AT A wE @ WL qgt A7y
R T YaEr #1 &% T F 98 I@AGTSIT F 7T
wYfars 7 R i T A qg w3, AU THEAS
w & T § )

wft iRy @< TeEEAt 7 @ § 7
SE FAATT X FAMAT ITEATE | T SO A
fear §, (sganw) AR qaTT w1 @ Ay A
faa & 3 g QTHT IFAT FT g1 F1 oG
forar &1 99 F SraTa FHAY HEIRT T TG qE FT
& fa o SR AT AHICHT e 1 ()
T HAT ARG T8 FE 2 {5 AT 41 ¥ w1y
g, O=dr #1 gg wemg & @Y § /A 7FHAT 471 |
TR OF qATHer § &% H3 faur o

3

)

.|

Q¥ R wTem o swd &7 faar

=Y wzw fagrt oy g9 ar7 g€
ot faafae o 27 &1 2od= 2fay ol 54 w2z
Y gAY IIEII R AT GUIN TF AAATH FT,
Ig &Y gl F faar war & 1 ag faa 708 W
Thdr frar mar g ? ag @Y sEmr @1 A
g ¥ o A MY F Fiwar w7 7% 1w A
T AL AF Fg 7, MR Ay 1 918 q=ar %8 &,
WA HER, AR AT A M A FZETE | AT H
Har oft ¥ g1 qoar § |

SHRI EDUARDO FALEIRO: On a
point of order. Instead of asking a
supplementary, he is making a speech.

MR. SPEAKER: Over-ruled.

st wew fagr®t aed@ ;22 e
®Y VAT { qg I[HT 9% 4T | (sgeEA™)
wsIe wgied, fassty 1 97 U= WS &7 qAve
qrEl w1 HaTe AN §, WIT T TA-a<T FT FATH
HAT GATRY |

W AEAT . W17 TE By |

. S wEw fagry amddt - weaw Agey,
H QF ™ 597 qBA1 9T F 1 22 )
1980 &T T\ z‘tg & fwmwwi—a L} a’rs!::ir
qFT 7, IV F T 1,70,000 &X ¥ 77 | Tgt

W 43 §Y 4, o1y I A wfea Wk
X M| ¥ ag 99 & fw s A qwEy
farg wrgw & waar framar e ar,
{1 ®1Y Y gfew & R AR A qiw

5

o

®

3

S NQ 40

©: fer & s figaraa 3 oot §, 9 otumwy
finqr or <gT 8, I ¥ WY ATE) WY 99 ¥ faEd
wEY gt St § Wik 99 ¥ @ off o et Y
fear mar §, s & wd= ax e & frara § ?
w7 AT Wngeyr § fn g St weat akte
¥ ¥ Qi ¥ o § W} vglEAr i aw@ ik
gferq & el T fasR oA ? wragaw
f& TTEwl &7 aFT F aord gfew ¥ OF < wad
fezraa & & fo, o srgut w1 fFrr v 9 7

st dw fag : wrakae e qigw, §
qIOAAT  FT TYT G FIAT § | a8 qga 3R
qiferiRfias § | gl a7 @ 59
g UF A@a T awd F A | gafod gw o
T FATq AT qIq1, FGF T IT HT W&
FATE |

F=| T 1,70,000 &Y FTY  fomw FEA
1 fors fwar 8, = 99 & fa2ie & &
qFET TAT AT, @Y § IF FT JIARIL FLET 0,
w1 e AfeEl #1 aFgr gon, @ a8 R
FAu !

foesr o1 I { AHT TW AEA A,
S ¥¥  Jra 9Ha ¥ ¥ FL ITH AEA AW,
FANFFEE, QT AT § ? WIAEAT NFAC A
FIHETT G &/ T2 Io579 Jg anar f& s1d ag
T &, LW qG WA | F IV GIFHS F /A JY
araETd & faq @A =g g )

1979 & 98X ©: ®wgEAl ¥ whfamt 44 o
o ¥ 9T & I O AEAT A 22 o | IR
o1 WET : 1979 F 181 W ¥& QT 153,
YA : 1979 W 347 AR TT QT 186, TIZY ¢
1979 ¥ 170 #IT Tq 9T 100 W Tq, AA-
wiaT: 1979 ¥ 181 AR TG &ATH 101, TH:
1979 ¥ 1141 AR I7 & yaraa § g9 A1
1039 9 |

# varaT WiwE AT AD wrE g, 4w
T ¥ IS99 F1 21EH &AM | Afww 7 FFAT FATAT
g fr fao ater smady @ & w5 gt T 0
ATFYTI EY, A F 23,1 46, W ¥ qTH 20,118
gU | TWE TG Fedfer gearsm oo awa §

it srze fagrd wrwddy - 673 Weft wERw A
ST FATT QBT 97 I KT AT 7Y wrar ¢ |

weaw ALEAW © IEN Fg foar & fF g
FASTY FAT A |

it wew fagrdt aroddt : g wolr wEvw
W57 A wiwd oy & | v forg @ & WA
& Wi Tl ¥ & FT ¥z T W wwar §, 96 ag A
o wriwg f2 & Arafon) M g favarg -off
faat @63 fin TTRIR 97 & WA WX T
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ot & faeeft & gferer wepa<l w1 qaT F Fgl @
s 37 &Y sdwwar ¥ afg @ =91fEY, wawm
§2¥ 9rfgd | AL gEw ¥ A AraT, A W
HE W & & fory Qor & #T W E. . .
(wwarw) . . - & waTer qwAT ATEAT E

gui gz g fw feeslt & saqu a3 § W
WYTAT ¥ WEANW TH R | T7 T OF a9 § q°T
w10 7g § {% fawdr &: 7 & fasely 91 gfow
w1 UsHITawn, fafesarsioT s faar
wat g st A ifrgfe axw. g sicas
%Y fagfea aw 1 gfew w{aw fagea o g
@ifrax wRa ®Y g7 ®Y, I AT 9%
BT AT &T SR faurdr & faq foedt & w1
AYSTAT I AEY &, TETHYR F Arorary wet
FI & ¢ o1 W E 1 Ifew F fewrigrssaa
gar far o g @\ wmE gfa T fasrd
€t v *@ & | § ST =Eat g oWy
wgrRa ag s Nfafewarssioa & @ &, 3o
w1, wratd & fau  gawr ag w41 7

st s fag : ofew & 9 DfaferarmT
guT & T HY & 7L AfwA (6L § waw ¥ Fgar
g fr ugfzae 78 &, =19 #1 geidie & w@r
TfET 4T, a8 UF & JHFULT FIE F TR HT
W AU NaAT MAFTHEITE FAFT AGTE
A HAAT AT KT wafaaq aq #1 g 1 9 a-
fesarssma gferr &1 fan ar 41, g9 3T Y
Q% @ & 9 Y qrEara se J@rT & oy g
WRE, A ITHI A% WE | UF aTd § WA §,
*ER ¥ foady 7 anear g1 gad F aE g
SR wa ft 75 faAr ¥ oww F wig-@me
fo =59 &1 @ F@ & (94U AR €A Iq1
F 70 | gwd fay 7 § Afed frams g,
AR &7 FIEATIRAA F1 {7 FAarse fawar € 9%
SrEf-wal 9T &, Tt NIATE qg T, U A7y
& g ¥, 987 @ F7 o1, UulfaonT w9 9,
I AT SN (Awwl o, qa {197 $7 9 FiT
¥ 37 A7 &ar far | Afww 9 o gfaw w5
ath & fagle @ & qra s, sitafassr
feaet &1 awara faar s, waawt faar s,
gt arat #1 aafed ALY fvar smavm | ¥ g
THATT Y JIT &, WIS Fr gy §

DR VASANT KUMAR PANDIT: It
cannot be gainsaid that the incidence
of crime in the city of Delhi is in-
creasing. It ig of common knowledge
to us. Newspapers are daily coming
out with storieg of theft, robbery,
dacoity, offences against women sn
much so that the life of a common
citizen in Delhi ig terrified and there
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ig no safety or gecurity of property or
of human life,

There are three ways of handling
the gituation: prevention of crime, at-
tendance to crime and follow-up
action on crime. On all these three
fronts, the Government has failed. Any
department of police would hold its
head in ghame in such a condition,

The hon. Minister has replied to my
hon, friend, Mr. Vajpayee, that he has
not politicalised and, on the contrary,
he is trying to de-politicalise the police
force.

MR, SPEAKER: You put a question.

DR, VASANT KUMAR PANDIT: Is
it a fact that 3 Deputy Commissioner
was despatched to Gurdaspur to re-
cruit people and he has recruited 300
people on oral examination only, set-
ting aside al] the normg of police re-
cruitment and that man hags been
awarded the post of a district chief?
Is it not a fact that the entire morale
of police force in the city has gone to
the lowest ebb and, if go, what steps
the Government is taking to boost up
the morale and to stop dissatisfaction
among those officers who have been
suspended or superseded or despatched
to other places?

st 9w fag @ ©fiwT 9rgg A0 qww
¥ agy i fo §eex FAT ET & WL
T3 F1, I faAer ##47 F71, ¥ gEId A7y
I F AU 9T FZY & AHT TUAT g
G AT T € |

@A arg IFW afr fv gfaw =1 wRe
fic T @ Wl ey @@ s & faug
g gam  fao & & gwe fag §
#R Ig AT gam F4 Nz s fag § 1 few
g e w1 feemr AEY &, SWEEA
s Efear adifeg @ & O o &
fFr @ & 1 ofem ¥ ot wdl A S
¢ gux fau g sifafmars a7k § —
g, fafawa s seeaga—va Fla-
fetoreq FY LA F& fody wH T AL
et ot & &1 g6 JEET TR FX GFA
g1 & Igwr A7 T T UE g %

3:% TR TE ¥ ol iy s o w6,
LU ¢
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ﬂmmnzﬂmaﬁ%fm&mtu
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DR, VASANT KUMAR PANDIT: 1
wanted to know what specific steps
have been taken by Government to
prevent crimes in Delhi,

. MR. SPEAKER: He has already
replied to that. Mr. Lakkappa.

SHRI K. LAKKAPPA: My friend,
Mr, Ata] Bihari Vapayee, has made a
kathakali dance regarding crimes be-
ing increased in Delhi. (Interruption)
I woulg like to gay that our Party
and the Government are not going to
support the crimes, arson, looting and
dacoity being perpetrated in Delhi or
elsewhere in the country. The law
and order situation in the country had
deteriorated and the crime rates had
increaseq during the period of Janata
rule because of the reason that anti-
-social elementg had infiltrated even
into the police camp and at the gov-
ernment level, At the time when the
Congress Government was there, all
those anti-social elements, including
‘many of the anti-social elements in
Delhi, had been put behind the bars,
so that they could not pperate. But,
unfortunately  during the two and a
half years of Janata rule, 2,000 people
had been released and those people
have been still operating successfully
and are creating in Delhi this kind of
a law and order situation 1 would
like to know whether there are any
political parties encouraging Such
goondag ang anti-social elementg in
order to make politica] gains, and if
that is the situation, I would like the
Home Minister to tell ug how many
of them have been put behind the bars,

arrested, and what action has been
taken on these anti-social elements
who are backed by such political
parties. { -T2y

Secondly, I would like to know this.
The Home Minister has convened the
officers’ meeting. I want to know
what short term measures and long
term measureg are being taken to sup-
press the anti-social elementg who had
infiltrated during the Janata period
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and who are creating a political pol-
lution and are adding to the number
of crimes. I woulg like to know the
steps taken by the Home Ministry to
suppresg these crimes ang anti-social
elements in the country.

st ow fag . writfr &fex

: !ITE!‘,
| Y WA 9FE FT 430§, I ST, . .

it dw fag : 7z @ wfew araddy
St 7 e wfear d 1 d @ afrse qraw @
gagst gent fw  wrd-Aifew W § o)
TR v ¥ feaar gea< gar § 7

ﬁm&grﬁma&a’t: g o A
wR & § v &y

=t st feg . ©ftF< @TEw, Ao S
WO 7eE ¥ o7 ¢ R gEy few ww
Y ooEw AE & ) U s wmd o
foraar &% rar & § @ IAHY qTA WA
7 IT AT A T FT@T F | AfwA X
AT FI g fw owmw & gt aeagy
FT Mg W w0 FT 7 gAY W@ A
€%, wa @ IER gE s faam gL
(vmwetw) . . wfaw e 9w,
mﬁﬁa‘rnﬁwfﬁq g dgTE
%smsﬁfmrzrﬂé‘rmﬁ%ﬁmfw
FEAT | @9 § 07 ovefview S femrdy
R 9% T FEgAT TFA-TNT ¥ gferg § war
g M g, I%r B 7 Sfmw FHE
TR ger & @ Sy &7 g F—
mE eH Wi W TR ! gEa fau 89 faeey
@fﬂﬁmmmmwm\t aﬁ‘rwﬁamma
T Gifafewra JarsET 1 A Jarar LA
wiwe ¥ A GeN =ean g, *WE wiwE *
qey ¥ wAdfEe AWl F1 awelw geT 2,
¥ 0 T FEd &, @RN FY HIATH 3T
g1 % fau § =ram g fs famar §...

(smmaT) ..
Y wATR WITEY . WY WERA. ...

st vw fag : wrafaw efivx  wTEw,
A FIEr AT FT AT WEE F@T E, AfwA
ewﬁaﬁmagmaté’rafa;jaﬁi
FEIAGT o7 &, T qATEE WIH WE [HF &

-
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G ah% ) awr { ) faeh efafrww
F gt (o qunid §, wx sTorRem ard
w, ax ar fas qrfegriie §, orfeade &
foaad Hrgr § ¥ &z ord, WX uw FraT X
faqrg w1 w8 2 f& A arg ¥ wwr &,
AN & gAY a1 T GO0 | W TF FR
A gt I AT AT Fofrar & AT =®
w&januz qTATH ¥Y GO § W FER ©: AY
%% (& ag waTy & gravs A8 &, a1 a8 @
mifl AT &Y ATq L UEH WY
g% g Afsa qgar gzar § f wmamw sa%
qrq g T AE )

4
2

oY st fag . gTa g, AfwT & mrowy
Far § fa e qraET q@ T @I, W "W
foadt arfeat § & 9g« a7 § foad &
far 9, § Y wq 7@ fadd

THE MINISTER OF STATE I[N
THE MINISTER OF ENERGY (SHRI
VIKRAM MAHAJAN): Sir, short-
notice question does not mean an
hour-long discussion,

MR. SPEAKER: It ig like any other
question,

DR, KARAN SINGH: Supplementa-
ries on thig question produced a lot
of amusement But neither those who
have been the victims, nor, J am sure,
even the government can derive sO
much satisfaction from the said dec-
line in the crime rate.

The question is with regard to
dacoities. Now the dacoits, it is well
known_ operate from the Stateg gur-
rounding Delhi also, whether it is
Haryana, Rajasthan or UP. Has the
hon, Home Minister initiatedq steps to
ensure that the Police organisationg of
the territory of Delhi and the surro-
unding States undertake g co-ordinat-
ed and a co-operative anti-dacoity
drive so that thig menace can be put
an end to? Whether there are 4
dacoitieg or 2 dacoities is not the
matter. 1 do not think we can derive
any satisfaction even if there is a
single dacoity in the capital of India.
So what gteps are you taking in a co-
ordinated fashion with the surround-

SRAVANA.8,.1902 (SAKA)

S. N. Q. 46

ing Stateg to root out the dacoits at
the places where they operate from,
to take g forward policy with regard
to this go that Delhi is gafe from this
menace which is a standing diggrace
to our nation,

st ¥ fmg: STeRATEE A @@ AgAYH
TATH 98T & 1 TW F fouw g=l a9 fv A
grsaTelaT  ofwra &, S@&@  gharn, sux
U AR AAqA——3IT A & ferd wha<y
& gra faeet gfq waar s1aw w1, ag fwar
AT §, I sTYAE WAL | agraw
g fwfaeclt § asdlas 4 919 § AFT 5 o9
r AAET WA AT Jraw iy g
PrAe-arge & Swr oW omr ooy &, faw
fedqz war gy oot gfaq &1 w97 agf
Iq ¥ g Py & 78, afen awr i
wra #Y foaraal a1 d@re wrfe o i
F ATAT-HAFAL § VIS FIX FEAT §,
®E AT 77 AT IT FY IFT TH |

oYy

-
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¥® & a1 a7 Tawrw WY et war &
fr qg¥r fesly ¥ oY de-wi=d &9 9, ITH
gl ¥ frETd $T AL 90 X WS 21X 9,
afFa v g 7 a8 77 T T A<
9%, &9 IETN ¥ 7 FI$ JI@4T 98, T HY
FeoY, AfFy Tar TTAwTw gWr wifgm f @Y
gTaTw SR e ¥ & VT T gE, BEEU
fraX FaRaIRA FTA T FRTA TG TF |
gfers ¥ AR a1d og fosrag w1 & fo g &
&, M-I AFERAl ¥ freemes@ g, afsq
§ wurAg o fgr & sy & A fer wEw
FEA &1 TEY IIH AT J@w & fou FTE H SO
#t wwtET FTAT 93T, 99 ¥ fow gw A dArdy
I T &1 ¥ mromT TE@TE STERET ATgH
Sy faem dm ey wAa § gardy o o
SaTAT  ARTATT FRA |

MR. SPEAKER: Shri Bosu.

SHRI JYOTIRMOY BOSU: Mr.
Speaker, Sir, will the hon. Minister
kindly tel] us whether it is a fact or
not that according to the Home Min-
istry’s annual report, for the crime,
in the capital of Delhi, during the
fiscal year ending 31st March, 1980,
murders rose from 176 to 197, attempt
to murder rose from 228 to 304, riots
rose from 330 to 353 and thefts rcse
from 24,829 to 25,5607 Also Mr.
Makwana hag stated on the floor of
the House that only for four months
February to May—June and July nqt
covered—~67 murders had taken place
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which has no precedents at all. This
capital city has been described as
‘Mini-Chicago’.

Is he aware of the fact that these
are what have been published by his
own ministry? Yet he is misleading
this House. Will you answer this
question as to whether the facts and
figures are correct or not?

st wa fag : S wiwE TR FA9Q
g oar T efR oA ¥ o wEW AT ¥
g fag § s @7 w@w Fw (9r8) &
i {aw & | wrfae it argw, safaag
g w9 aga TATF 9§93 oy 1 T
qrgy & o adwTa gt F1 fy dver |unEr
ST AT GUAT TR FT 91 72F ST F0C
wk fag & ST geyarg J]AE !

SHRI JYOTIRMOY BOSU: Sir,

from February to May 1980, 67 mur-
ders took place. This is from Mr.

Makwana’s statement on the floor of
the House. There is ng precedence
of this. (Interruptions) Wag it so
when the Janata Party Government
in power? Please do not talk about
religion ang do not talk about wun-
truths at the same breath.

MR. SPEAKER: Mr. Bhatia. This
will be the last supplementary.

SHRI R. L. BHATIA: Sir, there
has been less crime in Delhj now.
Therefore, may 1 know from the hon.
Minister whether it is due to the fact
that there has been better adminis-
tration and greater coordination
among the police. I would like to know
this from him.

st w= fag . qEe & wEr ST FATET-

Iy & e Fex vefafadoa & Afss o+

Fw W FA FE F T€A & AR F9 w777

g T ®Y gL FEAT ATET § )

—_—
WRITTEN ANSWERS TO QUES-
TIONS

Kidnapping of Woman near Punjabi
Bagh Delhi

*760. SHRI RASHEED MASOOD:
Will the Minister of HOME AF-
FAIRS be pleased to state:

‘(a) whether Government’s attention
hag been drawn to a news item in
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the Times of India dated the 2nd
July, 1980 regarding kidnapping of
woman near Punjabi Bagh, Delhi;
and

(b) if so, the steps taken against the
condtables involved in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

' (b) Constable Surinder Singh of
[DUA.P. Ist Battalion, has been
arrested and he is in judicial custpdy
alongwith three other accused,

Difficultiey of Small Industries in
Shahdara, Delhi

*762. SHRI V. KISHORE CHAND-
RA S. DEO: Will the Minister of
INDUSTRY be pleased to state:

(a) whether about a thouand small
industrial units in Shahdara area in
Delhi have been facing difficulties due
to lack of amenities and facilities
needed for their growth; and

(b) if so, the action taken by the
Delhi Administration in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA: (a)
The registered small units in the
Shahdara area are being provided
various types of assiStance normally
made available to other small scale
units in the Union Territory of Delhi.
There are, however, generaj prob-
lems relating to civic amenities
which are common to all the trans-
Jamung colonies.

(b) Does not arise.

Suspension of Counter Insurgency
Operations in Mizoram

*765. SHRI GHULAM RASOOL
KOCHAK: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Union Government
have on the 4th July, 1980 declared end
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of hostilities and suspended counter
insurgency operations in Mizoram, to
create an atmosphere for a durable
negotiated peace in the Union Terri-
tory:

(b) if so, whether this decision of
the Union Government has helped in
reaching settlement in Mizoram: and

(c) if so, the extent tc which it has
helped?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) to (c¢). No such declara-
tion was made by the Government on
4th July, 1980.

Approval of Five Medium Irrigation
Projects by Planning Commission

*768. SHRI P. M. SAYEED:;
DR. FAROOQ ABDULLA:

Will the Minister of PLANNING
be pleased to lay a statement
showing:

(a) whether Planning Commission
have recently approved five medium
irrigation projects to be undertaken by
the various states;

(b) total cost invoived therein;

(c) whether many other State Gov-
ernments have also forwarded pro-
posals for irrigation projects for their
clearance;

(d) if so, the total number thereof;

(e) whether these have not been
cleared by the Planning Commission
so far; and

(f) if so, the reasons therefor and
the date by which these are likely to
be cleared?

THE MINISTER OF PLANNING
(SHRI N. D. TIWARI): (a) The
Planning Commission has acceptedq 13
medium irrigation projects since 30th
May, 1980.

(b) The total estimated cost of
these schemesg is Rs. 8603.245 lakhs.

(¢) Major & medium irrigation pro-
ject reports from  the State
Governmentg are received in the
Central Water Commission which,
after detailed technical examination,
are put up from time to time to the
Advisory Committee on Irrigation
Flood Control and Multipurpose pro-
jectg of the Planning Commission for
consideration. Opn the recommenda-
tions of the Advisory Committee, the
Planning Commission processeg the
cases for acceptance,

(d) and (e). Since 1-6-70, out of
the 54 Major & medium irrigation
projects recommended by the Ad-
vigsory Committee, 11 projects are re-
maining to be accepted by Planning
Commission. .

(f) The above 11 irrigation projects
have been recommended by the
Advisory Committee for acceptance
subject to certain conditions like
clearance from environmental angle/
concurrence of the State Finance De-
partments. These projects will be
accepted after these issueg have been
satisfactorily resolved.

BARC Success in Producing new
varieties of Plants

*770. SHRI S. B. SIDNAL: Will the
PRIME MINISTER be pleased to state:

(a) whether it is a fact that the
Bhabha Atomic Research Centre
(BARC) have succeeded in producing
new varieties of plants by producing
genetic mutation by subjecting them
to radio activity;

(b) if so, the names of commercial
plants where these experiments had
attained success;

(c) whether these have passed
screening by food specialists anq de-
clared safe to eat;

(d) the steps proposed to make this
benefit available to the farmers; and
(e) the other details in this regard?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) Yes,

Sir.
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(b) Groundnut, rice, jute, sugar-
cane, arhur, mung and mustard.

(c) Mutant varieties releaseq for
cultivation are 8 to 10 generations
after initia] radiation and do not
contain any radiation effectg and are
fully safe by consupmtiom. There-
fore, no screening for safety is
necessary.

(d) and (e). The successful varieties
of mutant seeds are released by the
Central and State Varietal Releas®
Committees andg then supplied to the
State and National Seeds Cerpora-
tiongs and others for multiplication
and distribution.

Shifting of Main Office of Central Salt
Commission

*771. SHRI R. P. GAEKWAD: Will

the Minister of INDUSTRY be pleas-
ed to state:

(a) whether Government have rece-
ived any memorandum from Gujarat
for shifting the main office of Central
Salt Commission from Rajasthan to
Gujarat; and

(b) if so, what steps Government
have taken in that direction?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir. The Government oI
Gujarat submitted a memorandum to
the Salt Enquiry Committee in
March, 1979 making proposals, inter-
alia for shifting of the office of Salt
Commissioner to Gujarat.

(b) A decision on the question of
shifting of the Office of Salt Com-
missioner would be taken by
Government after examining the re-
commendationg of the Salt Enquiry
Committee in this behealf.

Curbs on Import of Ammunition

=772, SHRI S. M. KRISHNA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether any fresh curbs have
been imposed regarcfxg  import of
ammunition;
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(b) it so, whether the import of

some varieties of ammunition has been
banned; and

(¢) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA MAK-
WANA): (a) and (b). The Central
Government have notified the
ammunition of following description
as prohibited ammunition under
section 2 of the Armg Act, 1959 and
also prohibited its import under sec-
tion 11 of the Act:—

“any multiple projectile ammuni-
tion in which any projectile hag a
dimension of 5 mm or more’.

(c) These orders have been issued
in the interest of wild life preserva-
tion and to prevent the use of
aforesaid ammunition for unlawful
activities.

faeeit ¥ avargfer & wdg & froedr

*773. =t fag= fag
w4 g IO AT P w4 fE o

(%) fast gt @ @7 &7 wdET &
Jurafa & A1qq & fxadr gar faat wr
frrerrr faar 2, w7

(=) asmafa <Twd & a0 @ sdard

Aty

g WarAa ¥ uvg  HaAY (o QvrE
agmion) © (%) foza Aa giE & &Ya
gafd  ¥d7 & 99 1980 F IrTA Jvg Afe
F AT H 30 WA H W IH ATAT 145
wfzgerist =T 30 At & wfaw W qrslr 5
wfgatai w1 {weeArz fear mar

= e

(=) frmtafags w7 feo ao & ——

(i) faest gfa *Y gavra wrET &
gk g aegafe faare oaw
FT FAMOAT FT 7E & | AL
B W ST #

(if) afr wfgw ol 3 afafoa
faaAr &l Srer o

(iii) = gfem sfesfeEl £ 93
SafasTs ¥ waaa A Ty
FEH TWAEY 9T B WE
fdw f. o &
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wgfen eonfer  egere afeas

*774. s vivay Wik
Ig XA E FAT w4 fE

(v) fea-faa redi # s sewmeda
sl & forg ST qETEE T af e
afew ¥y o€ § ;

(=) war 7 w= § fv wegfe onfa o
mggamﬁm%mm T gy 257
sfadza & wgfaa sonfa aargwrer afwsd
& gy } fowr e #1 Y; AR

'(r) afz g, & axFT IAw fag @ @
afrr FTwEIE?

g HAvera AT wat (AN Seero) ©
(%) =g w_w,  fagmy, Tog, fgarss w3mw,
wER WRW, WA, TEAT e TroEET o
forri wwgfa'a wa & wagfea sl
FeTgwI afcee afsa w1 wfd R SO MR,
ofvew  Se, &<, faga s afaeere &
ﬂ'ﬂ_‘ﬁfﬁ'ﬁ‘ da TE &

) sfas snfa sk smagfss w=-
ﬁ'rfa'u“r 3: wgwT q wel & fF 1977-78 ¥
worry, faatas S2w, afadarg s e 53w
¥ mq&m saarfq  AATEFTY, gfTwar FY
1§ J35 7@ ] T

(7) weat Fv swenfa @erEwrz afway
® doF frafar w1 § T WX dfau 9
qadt  wageEr ¥ fafga gearar & sTAm
FAEm  fawra et ® oftet 1 9d8
FW & fau qug g 9T garg & wvar @y
g

T Mg WA

Export Promotion Counci] for Coir
Industry

*776. SHRI ARVIND NETAM: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether Government are con-
sidering a proposal to set up an Ex-
port Promotion Council for the Coir
Industry; and

(b) if so, the details thereof and
the time by which the final decision
in thig respect will be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
{a) and (b). A proposal received

from some leading exporters in Coir
Industry for the setting up of an
Export Promotion Council for Coir
Industry mainly with a view to
giving exclusive attention to export
trade in coir products is under the
consideration of Government.

ILP.S, in States

6059. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
HOME AFFAIRS be pleagsed to state:

(a) the total strength of the LP.S.
Cadre in the country ag on the 31st
March, 1980 as also the number of
I.P.S. Officers allotted to each of the
States/Union Territories on the date;

(b) the break-up for the senior
and junior scaleg in each cadre;

(c) whether it ig a fact that a
large number of them belonging to
the senior gscale are at present on
deputation to other organisations like
the CRP, CISF and BSF etc;

(d) if so, the number of those on
deputation to each one of these orga-
nisations ang the approximate period
for which they have been on depu-
tation or are alloweq to remain on
deputation;

(e) whether there is any move to
send more of them on deputation
posts to BS.F.; and

(fy if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) ang (b). A statement-I
ig attached.

(cy and (d). A Statement-II
showing the number of IPS Officers
of senior scale holding deputation
posts in the Central Police Organisa-
tions is enclosed. These officers are
allowed to remain on deputation
generally for a period of 4-5 years.

(e) LP.S. Officers will continue to
be deputed to B.S.F. to fil] the
available vacancies.

(f) Does not arise.
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Statement-I

IPS Officers in States (As on 31-3-1980)

Total No. of Break-up of officers in position

Name of the State Cadre strength  IPS
of the Officers  Super Senior Junior
cadre  allotted to  time time time
each State/ scale scale scale
UT cadre
1 2 3 4 5 6
Andhra Pradesh . . . . . 150 128 49 64 15
Assam-Mecghalaya . . . . 98 86 25 45 10
Bihar . . . . . . 176 157 48 81 28
Gujarat . . . . . . 102 87 21 53 13
Haryana . . . . . 70 67 20 34 13
Himachal Pradesh . . . . 54 47 9 3t 7
Jammu & Kashmir . . . 49 45 12 29 4
Karnataka . . . . . 101 88 34 43 I
Kerala . . . . . . 78 75 26 36 13
Madhya Pradesh . . . . 219 213 39 163 11
Malarashtra -, . . . . 178 148 57 74 Ly
Manipur-Tripura . . . . 58 41 11 18 12
Orissa . . . . . . 104 99 36 56 7
Punjab] . . . . . . 94 89 14 64 11
Rajasthan . . . . . 107 102 38 55 9
Sikkim . . . . . . 14 Not yet finalised .. . 3
Tamil Nada . . . . . 130 112 41 50 21
Union Territories* . . . . 85 79 8 54 14
Uttar Pradesh . . . . . 333 307 8o 161 66
West Bengal . . . . . 204 183 44 113 26
ToravL 2404 2153 615 1224 317

*All TTnion Territories have a Joint Cadre of 1.P.S.
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Statement-I1

Statement showing the Number of IPS Officer®
senior gcale holding Deputation posts in the
tral Police Organisations,

—— -

Sl.  Name of the Organi- No. of
No. sation officers on
deputation
1. Intelligence Bureau . 62
2. Central Bureau of In-
vestigation . . - 29
3. Bureau of Police Re-
search & Development . 4
4. Border Security Force . 11
5. Central Industiial Secu-
rity Force . . . 20
6. SVP National Police
Academy . . . 4
7. Indo-Tibetan Border
Police . . 2
8. Central Reserve Police
Force . . . 1
9. Directorate of Coordinat-
ion Police Computers . 11
ToraL . ——134 _-

Interest paid by Public Sector Un-

dertakings and capacity utilizeg in
1978-79

6060. SHRI K. MALLANNA. Will
the Minister of DEFENCE be pleased
to state:

(a) the amount of interest paid by
each public sector unit of his Minis-
try on loan given by Government for
the year 1978-79; ang

(b) what is the capacity utilised
in each Unit?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI C. P. N. SINGH): (a) The
amount of interest paid by the nine
Defence Public Sector Undertakings
on loan given the Government for
the year 1978-79"is as follows:—

S. Name of the Under- Amount of Interest
No. taking Paid

1. Hindustan Aeroenau- ,
tics Litd.

. Goa Shipyard Ltd.

Rs. 4305:4:5’568' 07
Rs. 18,33,069° 00

N

. Bharat Electronics
Ltd. . . Rs. 1,60,24,986- 00

W

4. Bharat Earth Mo-
vers Ltd. Rs. 2,58,08,344 00
. Bharat Dynamics
Liud., . . Rs. 11,32,185- 00

(&,

6. Mazagon Dock Ltd. Rs. 1,30,88,350° 0o

7. Praga Tools Ltd. Rs. 30,58,640° 05
8. Gard en Reach Ship-

bulder s and

Engineers Ltd. Nil.

9. Mishra Dhatu )
Nigam Ltd. . Nil.

(b) The capacity utilisation for the
year 1978-79 was almest 100 per cent
in respect of Bharat Earth Movers
Limited and Bharat Dynamicg Limit-
ed and the Bangalore Complex of
Bharat Electronicg Limited. Normal
production was affected in the
Ghaziabad Unit of Bharat Electronics
Limited due to unprecedented floods
in September, 1978, which affected
the overall capacity utilisation of this
Unit for the year.

The average capacity utilisation in
regpect of all the Divisions of Hindu-
stan Aeronautics Limited was
approximately 75 per cent and in
respect of Praga Toolsg Limited was
73.66 per cent.

There is no fixed licenced or
installed capacity in respect of the
Shipyards viz. Mazagon Dock
Limited, Garden Reach Shipbuilders
and Engineers Ltd. and Goa Shipyard
Ltd. However capacity utilization in
these shipyards was affected to some
§Xt1ent due to recession in Sl;%’"
uilding and shiprepair activities. The
capacit)gr utg.iSation pin arden Reach
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Shipbuilders & Engineers Ltd. was
additionally affected due to indus-
trial unrest and strike during the
year.

Use of Electromics in field of Techno-
logy without Displacing Labour

6061. PROF. MADHU DANDA-
VATE: Will the PRIME MINISTER
be pleased to state:

(a) whether Government have de-
cided to make greater use of electro-
nics in the field of technology with
out displacing labour; and

(b) if so, the new fields in which
electronics is likely to be used?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI). (a) and
(b). Yes, Sir. with 3 view to achiev-
ing greater efficiency and better
quality  products, Department of
Electronics, through its Appropriate
Automation Programme, has taken
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up projects for using electronijcg in
various sectors  viz. mining sugar,
jute, agriculture, dairy, metallurgy,
chemicals and  fertilisers, etc. This
approach has been taken up, keeping
in view that the labour already in-
volvedq in these industries iy not
displaced.

Production of mew Cement Plants

6062. SHRI DAULAT SINGHJI JA-
DEJA: will the Minister of
INDUSTRY be pleased to state:

(a) the number and details of
cement units functioning under
Cement Corporation of India; and .

(b) the production of cement in

these unitg during the years 1978-79
and 1979-807?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY

Location of the Unit

Mandhar, Distt, Raipur (M.P,) . .
Kurkunta, Distt. Gulbarga, (Karnataka)
Bokajana, Distt. Karbi Anglong, (Assam)

Rajban, Distt. Sirmur (H.P.)

(SHRI CHARANJIT CHANANA):
(a) and (b).
Annual Production
Capacity 1978-79  1979-80
{Lakh Lakh tonnes)
tonnes)
3.8 1.95 2.73
2 1.65 1.72
2 1.23 1.5

2 .. ..
(Started Commercial
production in April

1980)

Separate Cadre of Receptionists

6064. SHRI P. L. P. VERMA: Will
the Minister of HOME AFFAIRS ble
pleased to state:

(a) whether there is a separate
cadre of receptionists controlled by
his Ministry;

(b) if s0, whether the period of
stay of any receptionist in a particu-
lar seat in the semsitive Ministries
located in Udyog Bhavan. Shastrl

Bhava, etc. where th come in
contact with Liaison cers and
other big industrialisty has been laid
down; and

(c) it so, the main features there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir,
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(b) and (c). Yes, Sir. Normally the
Reception Officers at sensitive desks
are not allowed to stay on for more
than a year at a time.

Indian citizens arrested for spying for
Pakistan in Chhamb-Jorian Border

6065. SHRI R. L. BHATIA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it ig a fact that some
Indian citizens have been arrested for
spying for Pakistan from the Chha-
mb-Jorian Border during the last
week of June, 1980;

(b) if so, the number of persons

arrested and details of documents
seized from them;

(c) whether it is also a fact that
these persons are part of a big gang;
and

(d) if so, the action taken in tha
matter go far?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA MAXK-
WANA): (a) to (d). Information is
being ascertained and will be laid on
the Table of the House.

Promotion of Directly Recruiteq Assis-
tants to Section Officers

6066. SHRI SATISH AGARWAL:
Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of directly recruit-
eq Assistants in the Central Govern-
ment who have been promoted as
Section Officers on seniority basis du-
ring the last 3 years;

(b) the number of years of service
put in by them at the time of promo-
tion as Section Officers; and

(¢) how much time it generally
take for a directly recruited Assis-
tant to become Section Officer thro-
ugh seniority?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENT AFFAIRS (SHRI P.
VENKATASUBBAIAH): (a) to (c¢).
Information is being collected from
al] cadres and will be daid on the
Table of the House in due course.

Concessiong for Manufacturing T.V.
Sets and Radios

6067. SHRI B. V. DESAI: Will the
PRIME MINISTER be pleased to:
state:

(a) whether after recent conces-
siong given to the T.V. and Radio
Manufacturing Industry, the prices
of T.V. gets and radios have not been
reduced so far; '

(b) if s0, the main reason therefor;

(c) whether the Central Govern-
ment have conducted any Survey as
to why these concessions have not
brought any impact on the prices of
T.V. and radio sets;

(d) if so, the steps which Govern-
ment are considering to take in the
matter; and

(e) the total decrease in_ cost of
Television and Radio sets that Gov-

ernment had expected after giving
these concessgions?
THE PRIME MINISTER (SHRI-

MATI INDIRA GANDHI: (a) to (e).
The reduction in the import duty on
some specified raw materials used in
the electronicg industry announced’
in the Union Budget for 1980-81, is
primarily designed to stimulate pro-
duction by increasing demand. In the
case of low cost TV  sets, the ex-
factory price (before excise) Which
was pegged at Rs. 1750 for the last
three year hag been raised to Rs. 1800
per set in the Union Budget for 1980-
81. The pegging is done through the
leverage of concessional rate of ex-
cise duty allowed only on low cost
TV sets. Reduction in the import
duty on raw materials was sought
by the electronics industry, ag &
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whole, for them to be able to absorb
the effect of inflation in the cost of
materials, labour etc. going in to the
manufacture of TV sets, and also to
.enable them to continue the manu-
facture and sale of cheap TV  sets
profitably.

The price of lower cost TV setg to
the customer has come down because
of the 5, per cent reduction in the
excise duty on TV sets. The reduc-
tion (net of surcharge on excise duty
and sales tax) has been passed on by
the manufacturers to the customers
according to informataion received
from the Indian TV manufacturers
Association.

It will take some time before a
change in the general trend of prices
of radio receivers can be perceived
or analyseq because presently the
production of such receivers still in-
volves use of componentg based on
materials importeq under the old im-
port duty structure.

The decrease 1n import  duty is
seldom reflecteq noticeably in the
price of final products because of
inflation, i.e., increase 1in wages,
breight water and power tariff, cost of
indigenous materials, etc. and changes
in exchange rates. But some noticeable
reduction in prices of components is
likely in the coming months.

The effect of the reduction in the
import duty can be judged through
the increase in the production of
electronic itemg due to increase in
demand, which Wwill be an indicator
that transcends inflation in the econo-
my as a whole.
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Applications for Licenceg for setting .
up of New Industries by Tamil Nadu
Government

6069. SHRI D. S. A. SIVAPRAKA-
SAM: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether any applicationg Yor
grant of licences for starting new in-
dustries has been receiveq from the
Government of Tamil Nadu in the
years 1979 and 1980;

(b) if so, the number of applica-
tions and its nature;

(c) the dates on which the different
applications were received; and

(d) the dates on which licences
were granted or applications  were
rejected?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). No application for
grant of licence under the Industries
(Development ang Regulation) Act
1951, for starting new Industry was
receiveq from the @Government of
Tamilnadu in the years 1979, and 1980
(up to 24-7-1980). Howwever, 5 appli-
cations from Tamilnadu Industrial
Development Corporation Idmited,



Madras, two applications™ from Elec-
tronicg Corporation of Tami] Nadu,
Ltd. Madras, and one application from
Tamil Nadu Newsprint and Papers
Limited, Madras for grant of licences
under the Industries (Development
and Regulation) Act, 1951, were re-

ceived during the same period. All
these applicationg are for setting up
of New Undertakings.

(¢) and (d). The dates on which
different applicationg were received
and the dates gn which licences were
granied oy applications were rejected
cr otherwise disposed of are given
below:

Sl. Name of the applicant Item of Manu- Date of Date of
Iﬁo. . facture receipt disposal
of appli-
cation
1. Tamilnadu Industrial Development Dissolving Pulp, 7-4=79 Rejected on
Coporation Limited, Madras. Polynosic Staple 31-8-79
fibre & Sulphuric
Acid.
2 Do, Precision Optical Compo-  25-4-79 Letter of
nents (Lenses Prismar) Intent Issu-
ed on
13-9-79.
3. Do. 2-Ethyl Maxanol etc. 7-11-79 Closed on
1-4-8o.
4. Tamilnada Industrial  Develop-  Industrial Explosives (N,G. 13-11-79 Letter of
ment Gorporation Limited, Madas. Type). Intent
1ssued on
22-12-79,
5. Tamilnadu Newsprint & Papers  NewsPrint Prinung & W.iting 16-2-79 Letter of
Ltd , Madras €« CGommussiorer  Papers 1 itent
& Secietary, Deptt. of Industiv, is uea on
Government of ‘Familnadu. 3-7-7.
e Tzmilnadu  Industrial Devel p- Pentasythritol & Sodium 24-5-80 Pencing
ment Gorpotation Limited Madras. Formate
Electrontes Corporation of Tumil- IV, Receivers i 16-6-80 Do,
nadu Ltd., Madras.
8 Do Aluminium FElectiolytie 0-7-80 Do,

Capacitors

Electromics Know-how from other
Countries

6070 SHRI BRAJIMOHAN MO-
HANTY. Will the PRIME MINISTER
be pleased to gtate:

(a) the areas of electronics in which
India is importing or borrowing
know-how or technology from othar
countries;

(b) the countries which are supp-
lying technology to India in this fle(d;
and .

(c) how long it will take to be
self-sufficient in this area?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) to (¢).
We have peen purchasing from coun-
tries like USA, UK, Japan. Sweden,
FRG and France technical know-how
on a selective basis in varioug areas
of electronics wiz., computers, com-
munications, defence electronics, elec-
tronic components etc. Our comdPanies
are actively engaged in absorbing such
imported technologies, typically over
the next five years. Simfultaneously,
several R&D programmesg are being
undertaken, both within our compa-
nies and in government laboratories,
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IITs etc. s0 as to develop new Dbro-
ducts/technologieg not covered by
such foreign know-how purchases. A
significant proportion of this gomes-
tic technology development effort, is
planned, promoted and financed by
the Department of Electronics, either
directly or indirectly. The objec~
tive of all such cfforts is technological
self reliance in strategic and key sec-
tors and ensuring that the country
keeps pace with technological deve-
lopmentg abroad in those other areas
of electronicg which are relevant to
our peeds.

Permission to HM.T. for setting up a
Dairy Equipment Manufacturing Units

in Tiruchirapalli

6071. SHRI S. A. DORAI SEBAS-
TIAN: Wil the Minister of INDUS-
TRY be pleased to state:

(a) whether Government of India
are permitting Hindustan Machine
Tools Ltd. to set up a Dairy Equip-
ment Manufacturing Units at Tiru-
chirapalli;

(b) whether Government are aware
that the BHEL small scale units num-
bering 120 with 6000 workers are
utilising only 40 per cent of their ca-
pacity owing to negligible supply eof
raw materials to these units by
BHEL:; and

(¢) if so, whether any nroposal is
under consideration of Government
to permit the 120 BHEL small scale
units to form themselves as Industrial
Production Cooperative Society to
manufacture Dairy Equipments as
per their request?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Government have approved
HMT’s project for the manufacture of
dairy machinery at Aurangabad (Ma-
harashtra).

(b) Yes Sir. BHEL have, however,
reported that the temporary set back
in capacity utilisation of these units
due to inadequate availability of steel
is being set right by import of steel

JULY 80, 1980  Written Anisiiers o5

materials through SAIL ang directly
by BHEL.

(¢) HMT’s project involves manu-
facture of specialised machinery re-
quiring sophisticated technology and
excludes itemg reserved for small
scale sector. The project would actu-
ally encourage development of anmcil-
laries. BHEL gsmall scale Units have
not been precluded from “executing
non-BHEL work and are free to di-
versify including in the field of dairy
equipment, if they so desire.

Setting up of Atomic Power Plant im
Tamil Nada

6072. SHRI S. SINGARVADIVAL:
Will the PRIME MINISTER be pleas-
ed to state:

(a) whetheyr Government propose
to set up one more Atomic Energy
Plant in Tamil Nadu considering the
power shortage and the difficulties ex-
perienced in the Hydro and Thermal
Power Plants in Tamil Nadu; and

(b) if <0, whether it will be done
shortly?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI). (a) No,
Sir.

(b) Does not arise.

Setting up of Atomic Power Stations

6073. SHRI PIUS TIRKEY: Will
the PRIME MINISTER b pleased to
state:

(a) whether there ig any proposal
1o set up two more atomic power sta-
tions in the country; and

(b) if so, the places where these
will be set up and details of the ex-
penditure thereof?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) end
(b). Government is considering a
programme to get up some more ato-
mic power plantg during the Five
Year Plan 1980—85. Detailg o the
programme are teing worked ouwt.
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Cloesure of Kamani Group of Indus-
tries due to Interma; Dispute

6074. SHRI DIGVIJAY SINH: Will
the Minister of INDUSTRY be pleas-
ed to state: -

(a) is it a fact that certain com-
panies of the Xamani group have
stopped production because of inter-
necine squabbles;

(b} how many workerg are sitting

idle and share holders seeking re-
dress; and

(c) are Govt. conside.ing to take
over this company as a sick unit as
no solution has been found?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). According to the infor-
mation available with the Ministry of
Industry, production has been se-
riously affected in case of two compa-
nies of Kamani group, namely, Kamani
Tubeg Limited and Kamani Metallic
Oxide Ltd affecting about 900 wor-
kers.

(c) Govenrment do not have any
proposal undey consideration ‘for take-
over of the management of the
Kamani Group or of any of its units.

Robberies and Dacoities in Delhi

6075. SHR1 MADHAVRAO SCIN-
DIA. Wil thc Minister of HOME
AFFATRS be pleased to state

(a) the number and detaile oy ~ob-
beries and dacoities in the Capital
during June and July this year:

(b) whether robberiez and dacoities
in the Capital have lately become too0
frequent and have posed a serioug law
and order problem; and

(¢) if so, what further step~ are
being taken by Government to prevent
such incidents effectively?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS

(SHRI YOGENDRA MAKWANA):
(a) ang (b). During the period 1st
June, to 15th July, 1980, 48 cases of
robbery/dacoity have been reported
againgt 85 such cases during the cor-
responding period of the last year. Tt
is, therefore, not correct to say that
robberies and dacoitieg have become
more frequent. 41 persons have been
arrested in thege cases.

(c) The following stepg have been
taken:—

(1) Intensive foot and mobile
patrolling including armed with
walkie-talkie sets and wireless fit-
ted motor-cycles petrols, 10 Coys.
of additional force from DAP/
CRPF have been provideq to the
Districts for night patrolling and
an additional CRPF Bn. hag been
provided for the purpose. The Pat-
rolling is personally checked and
supervised by Senior Officers.

2. Sanction for the purchase of 60
more vehicles and for setting up 8
more Police Posts has issued.

3. Action under the normal pre-
ventive sectiong of Cr. P.C. against
bad characterg and criminals is
taken,

4. Checking by surprise of vehi-
cles to detect those involved in com-
mission of crime

5. Continuous drives by the spe-
cial gquadg of the Districts to de-
tect dacoits, robbers snatchers and
other bad character by dewveloping
intelligence.

6 Meetings with resident of the
localitics by DCsp/ACsSp to explain
the measures taken and obtain their
suggestions.

7. A gurvey has been done of areag
without or with inadeqguate lighting
arrangements which help the Cri-
minals in commission of crime and
escape. The Delhj Administration
has issued instructions to the con-
cerned authoritieg including the



D.E.S.U. to provide lighting arrange-
ments at these points on a priority
basis.

8. Surveillance over known cri-
minalg strengthened and recordg of
ciiminalg updated.

9. Special] watch ig kept on re-
leased criminals.

10. Organisatlon of ‘Thikri Pehra’
and jpatrolling by local resldents
and private chowkidarg in coordi-
nation with Police patrols and
pickets.

11. Setting up of temporary Police
Posts pending regular sanction in
some vulnerable localities,

12, Stepping up of
proceedings.

externment
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Problems of Dhanbad

6077. “HRI A. K. ROY: Will the
Minister of HOME AFFAIRS be
pleas.] to state:

(a) whether the Bureau of Police
Research and Development made &
detailed study of the law and order
problem in Dhanbad;

(b) whether any report has been
submitted; and

(c) if so, the details of the revort
and the steps taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(L) Yes, Sir.

(c¢) Information is given in +the
statement laid on he Table of the

House. [Placed in Library. See No.
LT-1188 /807.

Assaults in Manipur

6C72. SHRI NGANGOM MOHEN-
DRA: Will the Minister of HOME
AFFAIRS be pleased to gtate:

(2) how many persons have been
shot dead since 1978  till date by
unidentified assailants in the valley of
Mariour and of the dead, how many
are civillans ang how manyv cre
security personnel, year-wise;

(k) whether any allegea assailant/
assaitants of any of these murders
have o far been arrested and put on
trial and if so, the outcome of such
trial, if any:

(¢) how many broad day light
armed robberizs with murder and
robheries without murder have been
comrnitted in the valley of Manipur
since 1978 till date, year-wise; and

(d) whether any culprits of any of
the above robberies have so far been
arrested and put on trial and if so, the
outcome of guch trials, if any?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA)-
(a) According to information furnish-
ed by Government of Manipur, 7 per-
sons (3 civiliang and 4 security forces
personnel) lost their liveg in 1978 anl
25 persons (14 civilians and 11 security
forces personnel) during 1979—Infor-
mation in respect of 1980 is being as-
certained from the State Government
and will be laid on the Table of the
House,

(b) 12 Assailants have been put on
trial out of which one has been acquit-
ted and the rest are still facing trial.

(¢) According to information from
Government of Manipur, there were
6 such cases in 1978, 16 in 1979 and
13 during 1980 (upto 5th July. 1980).

(d) 10 suspects have been put on
tria] and their cases are noyw pro-
gressing in the Court,
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Meeting held for Price and Supply of
Paper

6080. SHRI RATANSINH RAJDA:
Will the Minister of INDUSTRY be
pleased to gtate:

(a) what decisions were taken at g
meeting held on 4th March, 1980
between Minister of Industry and

regard to price and supply of white
paper for the student community and
general public; and

(b) whether is it true that it was
agreed to reduce the supply of white
printing paper for the students com-
munity and allow the priceg thereof
to be raised from the current statutory
level and furthey to withdraw the
control on cream wove laid paper?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Varioug issues such ag produc-
tion and price of white printing paper
and cream \wove/laig paper aug-
meting supply of paper to the edu-
cational sector, supplies to meet Gov-
ernment requirements, were discussed
in a meeting helg on 4th March, 1980,
bv the Minister of Industry with re-
presentatives of the Paper Industry

(h) No fina] decisions were taken at
the meeting and there has been no
change in the existing policy with
regard to statutory price and pro-
duction levels.

Release of Trucks and Jeeps in Orissa

6081. SHRT CHINTAMANI JENA:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government are gware
that the State Government of Orissa
is in difficulties to maintain and sink
the Tubewells in drought affected
areas for want of jeeps and trucks; and

(b) if so, whether Union Govern-
ment propose to ask the M/s, Mahin-
dra and Mahindra Ltd., M/s. Ashok
Leylang Ltd., Madras and M/s. Pre-
mier Automobiles Ltd., Bombay to
release of numbers of Jeeps and trucks
immediately as per the State Govern-
ment’s requisition?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) The Government of Orissa ap-
proached this Ministry for assistance

representatives of paper industry with ___ in obtaining..  their....Lealicemant. s



75 Written Answers

Jeeps and trucks from the manufac-
turerg in connecion with maintenance
work and for the sinking of tubewells
in drought affecteq areas of that State.

(b) Thig Department has alreadv
requested the concerned manufactu-
rers including M/s. Ashok Leyland
Ltd., M/s. Mahindra & Mahindra Ltd.
and M/s. Premier Automobiles Litd.
to_release the vehicles, on a priority
basis in accordance with the require-
ments of the State Government.

®u fowa gfea & wifeml gror segtars

6082. sii<¥ro gHo AnY F1 g Way
g FATH F7 FO 47 5 ¢

(%) 71 ¥ food gfas gra 97
1979 ¥ wrow {53 7 ar=rtaw F w1307
FET foord gfaw & s 350 arfawt
T ¥ FEred < fgar o T

(&) Far AT X 25 97, 1979 F1 ™A
grYgAFfon 9T ey F9rd o

() =1 aFTTH SULFT T2AT FT R
=rfaw ST &1 41; 69l

(=) =fz gf, @ go% #ar faowd §; o

(=) afz 7@, av &ar  qEHT7 @1 fq=rx
IJIRE  HSAT FT TqAA A 5 I
s rrarew fAge v ET § 7

W Warte@ W @ WA (= awmeE
REFT) (%) 1973 &1 a@i¥  fwar
™

(=) Faa @grsar # feafa o7 6t
SRT HAT &1 AR FAATH FT A€ TET |
(w) s« sfmra
() s agl gzar )
(&) v =&Y, =wTe
Probe into Electrocution of a convict
in Tihar Jail

6083. SHRIMATI KISHORI SINHA:
Will the Minister of HOME AFFAIRS
be pleased to gstate:

(a) whether a 35-year old convict

was electrocuted in Tihar Jail on June
26, 1980;

JULY 30, 1980
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(b) if so, whether any eunquiry has
been conducted into this death; and

(c) if so, the result thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VYOCENDRA MAXKWANA):
(a) to (c). The Delhi Administra-
tion have reported that the convict,
Shrj Krishan, aged 23 vears, whowas
working in the Jail Hospital di€éd on
26-6-1980 ag a result of an accidental
electrocution due to leakage of elec-
trict current. The Adminisffation
have ordered a magisterial enquiry
into the incident. Besidzg a case un-
der Section 304A IPC has also been
registered ang the same is under in-
vestigation by the police. Report of
the magisterial enquirv is also await-
ed.

Alternative to Uranium

6084. SHRI P. RAJAGOPAL
NAIDU: Will the PRIME MINISTER
be pleased to state:

(ay whether we are getting uranium
in our country; and

(b) whether there is any alternative
to Uranium?

THE PRIME MINISTER (SHRI-

MATI INDIRA GANDHI): (a) Yes,
Sir,
(b) No, Sir.

Cement allotted to Karnataka State

6085, SHRI T. R. SHAMANNA:
Will the Minister of INDUSTRY be
pleased to state:

(a) quantity of cement (in tonnes)
allotted to Karnataka State during
the lasty 5 years;

(b) quantity of cement (in tonnes)
actually supplied during the above
period;

(c) quantity of cement asked by
the State Government to meet the
demand; and
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(d) whether Government propose
to take steps to supply the cement
requirementg of the Karnataka State?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
and (bl

— —— e o e —_—— —_—

Year Allocation Desp.:-
tches

(in ’000 tonnes)

1975-76 . . . 920 749
1976-77 . . - 1050 985
1977-78 gllg 862
1978-79 1183 1028
1g79-80 . . . 1171 991

i

(c) State Government of Karnataka

has recently asked for allocation of 3

lakh tonneg during July—-September,
1980. T

(d) The availability position of
cement in the country is lesg than the
demand and, therefore, any substan-
tial increase in the quarterly alloca-
tiong to Stateg including that of Kar-
nataka will be possible only when
the availability position of cement in
the country improves, for which
every effort is being made. How-
ever, to ease the cement availability
situation in the State of KXarnataka,
additional allocation of 20,000 tonnes
during the current quarter (July—
September, 1980) has been made.

Rate of Savings as a Ratio of National

Income
6086. DR. SUBRAMANIAM
SWAMY: Will the Minister of

PLLANNING be pleased to state:

(a) the rate of growth of National
Income for the years 1976-77, 1977-78,
1978-79 and 1979-80; and

78

(b) the rate of saving as a ratia
o National Income for the same
years? .

THE MINISTER OF PLANNING
(SHRI NARAYAN DATT TIWARI):
(a) ang (b). Statement attached.

Statement

GROWTH IN NATIONAL INCOME
AND RATES OF SAVING

(pe*  cent)

Yea: Growth in R.tes of
Naticnal S sing
Income (Net)

b 2 3
1976-77 . . . -3 18- 4
1977-78 8- 2 18- g
1978-79 . . . 41 19°3
1979-80 .
NOT
AVAILA-
BLE

Nore: Col. (2): Calculated as percen-
tage change over previous year in na-
tional income at 1970-71 prices.

Col. (3) Net domestic saving at cur-
rent prices expressed as percent of
net domestic product at current mar-
ket prices.

Memorandum from National Federa-
tion of Indian Women

6087. SHRI P. K. KODIYAN: Wil

the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have
taken any action on the suggestions
made in the memorandum submitted
by the National Federation of Indian

Women to the President of India in
June, 1978; and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS

(SHRI YOGENDRA MAKWANA):
{a) Yes, Sir.

JULY 30, 1980
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(b) A statement showing the main
demands contained in the Memoran-
dum ang the action taken thereon is
attached.

Statement

The main demands of the memorandum Submitted by the Natiowal Federation of Indian 1V omen (o the President
of India in June 1978 and the action taken theveon

DEMANDS

ACTION TAKEN

1. The present laws should b: so imblem:ated that
no woman is tak:n to th2 police station for
interrogation,

2, Only lady police should deal with woman at the
time of disturbances.

3. Nowomnn should b~ arrested at night,

4. No woman should b= kept in the police lock-up

‘They should be taken straight to the jail.

5. There should bz deterrent punishm~nt for mole-
station and raping of wom=n. ]
respact should b» mads more stringent.

The law in this

Section 160 of the Code of Griminal Produ-
cedure provides that no woman shall be
requited to attend at any place other than
the place in which such woman 1esides
in the case of a police investigation,
The State Government have been advised
to fellow the above provisions strictly in
the Home Secretarv's d.o. letter No.
9/18/59-Jud!. Cell dated ro/14 March,
1980.

This is not considered feasible and practica-
ble on all occasions,

Detatled comments of the State Governments/
Union Territories on these two  demands
have since been received. Based on these
comments and also a suggestion made bv
the Law Commission for the insertion of
a new scction 417A in the Gr P.C the
feasibility of these two demands is under
¢xamination,

In march, 1980 the Govt. requested the Law
Commisssion to undertake a special study
of the Law relating to rape and assault on
the modesty of womnen and related matters.
The Conmumission has made its recormmen-
dations on the subject in its 84th report.
The recommendations made by the Law
Commission arc under active condsidera-
tion of the Government,

Persons Arrested in Assam

6088. SHRI N. E. HORO: Wil] the
Ministey of HOME AFFAIRS be

pleased to state:

(a) the number of persons (politi-

cal and others) arrested in Assam
under tha Preventive Detention
Ordinance, 1980 and the Assam

Maintenance of Public Order Act,
1947;

(b) whether the cases ¢f these
arrested persons were fully examined

waat

by the respective Advisory Boards
constituted for the purpose; and

(¢) if so, the details regardirg the
reports in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (¢). Ag on 29th July, 1980,
203 persons have been detained un-
der the Assam Preventive Detention
Act, 1980. So Tar 100 cases have been
reviewed by the Advisory Board
constituted for the purpose. 70 per-
sons have been rcleased on the recom-
mendation of the Advisory Board.
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Information about the numbe, of per-
sons arrested under the Assam Main-
tenance of Public order Act, 1947 is
being collecteq and will be laid on
the Table of the House.

Clash between Harljans and Fisher-
men at Iskapalli, Nellore District

6089. SHRI PASALA PENCHA-
LAIAH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) how many persons were killed
in clash betwcen Harijang and Fisher-
men in an incident which occurred
at I:kapalli of Nellore District,
Andhra Pradesh;

(b) how many Harijans were killed
in the incident;

(c) whetner their families were
given ex-gratia grants;

(d) if not, the reasons therefor;
and

(e) the element behind the clash
and action taken by Government
against those elements?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). According to the infor-
mation furnished by the Government
of Andhra Pradesh, 10 persons were
killeg in a clash Between Harijans
and Fishermen and the resultant police
firing in an incident that pccured at
Iskapallj of Nellore District in Andhra
Pradesh on 23rd May, 1980. Out of
the 10 persons who were Kkilled, 5
were Harijans,

(c) to (e). The information is being
collected from the State Government
and will be laig on the Table of the
House.

Invention of Dr, Thankayyan of
Medical College, Trivandrum

6090, SHRI A. NEELALOHITI{A-
DASAN. Will the PRIME MINIS-
TER be pleased to gtate:

(a) whether the Central Govern-
ment are aware of the inventions of
Dr. Thankayyan of Medical College,
Trivandrum;

(b) if so, whetner the Central Gov.
ernment would assess the said inven-
tions of Dr. Thankayyan through a
Commission appointed by the Central
Government; and

(c) what action has been taken by
the Central Government in thisg res-
pect so far?

THE MINISTER OF STATE IN THZ
MINISTRY OF DEFENCE (3HRI
(C. P. N. SINGH): (a) to (¢). Na-
tionai Rescarch and Development
Corporation of India has been receiv-
ing since 1974 requests for prize
awards and -financial assistance jor
inventions from Dr. Thankayyan cf
Medical College, Trivandrum. To en-
courage 1nventive talent NRDC which
is the (Centra] Public Sector Agency
assigned responsibility for thig area
gives prize awards and financia] assis-
tance to individual inventorg and
those in scientific and industrial fields
for meritorious inventions which can
be proved to be workable, advanta-
geous, useful and commercially viaktle,
As per the procedure ‘followed by
NRDC the inventiong are referred to
experts in the field for an gssessment,
following which the matter is placed
for consideration and decision before
the prize Awards and Financial Assis-
tance Committee. Financia] assistance
wag extended to Dr. Thankayyan for
one of his inventions in 1977. A sum
of Rs. 2,000/- wag released to him.
Since agdequate progress in work was
not made no further amount hag heen
paid to him. Recently, a brochure
containing ten inventiong (including
for inventions receiveq earlier) has
been received from Dr. Thankayyan
and these are being examined in ccn-
sultation with the Indian Council of
Medical Research.
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New Projects under Cement Corpora-
tion of India
6091. SHRI AMARSINH
RATHAWA:
SHRI DAULATSINHJI
JADEJA.
Will the Minister of
be pleased to state:
(a) whether any new cement piu-
ject of Cement Corporation of India
are unde;r construction;

INDUSTRY

Location

JULY 30, 1980

Annual Gapacity

Written Answers 84

(b) if so, the names and locaticn of
those projects with their capacity;
and

(c) when' they will be ready for
production?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir.

(b) and (c).

Comm -ucement of pr oduction

to be installed
lakh tonnes

o q— — — . —— —— ———

Neemuch, Distt, Mandsaur, Madhva
Pradesh
Akaltara, Distt. Bilaspur, Madhy .

Pradesh

Yerraguntla, Distt, Guddapah, Andhua
Pradesh

Adilabad, Andhra Pradesh

Tandur, Andlira Pradesh

4
proposed to be re-
vised to 10 lakh
tonnes)

Production of clinker has started
fiomn Jan, 8o & trial produc-
tion of cement from July, 8o.

Production of clinker has started
from May ‘80 and trial produc-
tion of cement expected from
October,  '8o.

Production of clinker is expected
from Sept. 1980 and cement
from December, 1980,

Expected to be completed in
1982-81,

Preliminmy workin connection
with the  establishment  of
the project taken on hand.

6092. SHRI S, M. KRISHNA: Will
the Minister of HOME AFFAIRS
be pleased to state: b

(a) whether 42 Manipur jnsurgents
have been arrested;

(b) if so, whether a large number
of weapons have been seized as re-
ported in ‘Times of India’ dated the
6th July, 1980; and

(e) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c¢) The information is being
ascertained and will be laid on the
Table of the House.

Recognition of CI1M. Employees
Union

6093. SHRI DAYA RAM SHAKYA:
Will the Minister of DEFENCE be
plcased to state:

(a) if C.I.M. employees union,
Kanpur (under DGI organisation)
has applieq for recognition;

(b) how many times applications
for recognition by the above named
union have been returned for amend-
ments; and

(c) are there any more amend-
ments still required to be carried out
by the union or recognition is being
accorded?
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THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) Yes, Sir.

(b) Seven times.

¢) No., Sir. The matter regarding
recognition is under consideration.

Setting up of a Unit of Bharat Elec-
tronics Ltd. in West Bengal

6094. SHRI SUDHIR KUMAR
GIRI: Will the Minister of DEFENCE
be pleased to state:

(a) whether Government are con-
templating to establish a unit of
Bhara;y Electronics Ltd, in West
Bengal;

(b) if so. the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI C, P. N, SINGH): (a) to (c)
There 1s no specific proposal for set-
ting up a new unit of M]|s Bharat
Electronics Ltd. (BEL) in West Ben-
gal, However, BEL has submitted a
proposal for augmentation of their
equipment production  capacity, to
meet the additional requirements of
Defence Services by sctting up two
new units, Scveral State Govern-
ments including West Bengal, have
requested that one of the units may
be set up in their respective States.
The question of location of the units
will be considered at the time cof
taking a final decision on BEL’s pro-
posal taking into account all relevant
factors,

Defence Production Badly Affected
during 1977—79

6095, SHRI PRATAP BHANU
SHARMA: Will the Minister of DE-
FENCE be pleased to state:

(a) whether it is a fact that defence
production of our country was affected
badly during 1977, 1978 and 1979;

(b) if so, the reasons thereof;

(c) what was the percentage drop
in production during these years;

(d) what effective gteps present
Government have taken to improve
production; and,

(e) is there any significant change
after these steps?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) No, Sir,

(b) and (c¢) Do not arise.

{d) and (e) Steps have been taken
to tone up the administration, improve
the power supply position, and pro-
visioning of materials to improve the
production further. Results wculd be
krnown only in due course of time.
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fagam
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Damage to Tarapur Atomic Power
Station

6097. SHRIMATI PRAMILA DAN-
DAVATE: Will the PRIME MINIS-
TER be pleased to state:

(a) whether the damage occurred
recently to Tarapur Atomic Plant has
been repaired;

(b) whether the repalr hags been
made is temporary or permanent;

(c) whether the repair was done by
Indian technicians or any foreign con-
sultancy was obtained; and

(d) if so, the details thereof?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) Yes,
Sir.

(b) The repairs are permanent,
However, a more satisfactory solution,
namely, replacement of certalnp sec-
tions of the recirculation bypass lines
1s planned.

(c) anq (d). The repairs were done
by Indian technicians and no foreign
consultancy was obtained.

Assistance provided under Sixth Plan
to Goa, Daman and Diu

6098. SHRIMATI SANYOGITA
RANE: Will the Minister of PLAN-
NING be pleased to state:

(a) the assistance provided under
the Sixth Five Year Plan for the
Union Territory of Gea, Daman and
Diu;

(b)) the amount allotted for soil
conservaticn, dredging of inland water-
ways, flood control, water supply for
industrial and domestic use, and pro-
vision of electric supply;

|(c) whether Goveinment propos2d

to provide special financial allotment
with a view to bring rapid deve'op-
ment of the territory and

(d) if go, the detai's thereof?

THE MINISTER OF PLANNING
(SHRI N. D. TIWARI): (a) to (d).

The Sixth Five Year Plan
is being formulated.

1980—85

Special cell to review Development
Programme of North Eastern ®egion

6099. SHRI MUKUNDA MANDAL:
Will the Jimmiste: of PLANNING be
pleased to state:

(a) whether a special cell has been
set up in the Planning Commission to
review the development programme
of North-Eastern region of the coun-
try;

(b)Y if so, facis thereof;

(c) whether the cell has submitted
any )eview report cinge itg inception:
and

(d) if so, the details thereof?

THE MINISTER OF PLANNING
(SHRI N. D. TIWARI): (a) and (h).
The Multi-level Planning Unit of the
State Plans Division of the Planning
Commuission headed by an  Adviser
(SP) for the State Plans draws up
the Five Year and Annual Plans in
discussion with the officers of the
North Eastern Council and the res-
pective States and Union territories
of the region whereafter these are
finalised by the Planning Commis-
sion in discussion with the Chief
Ministers of the States/UTs and the
Chairman of the North Eastern
Council. This 1< a continuing opera-
tion

In addition, the Union Ministry of
Home Affairs as the administrative
Ministry for the regional problems,
coordinates with the Central Minis=-
tries schemes on the non-Plan side,

In order to ensure that the propo-
sals of the North Eastern Council are
speedilv processed Adviser Planning
Commission, the Additional Secre-
tary Ministry of Home Affairs and the
concerned officers of the Ministries
meet as and when necessary to ex-
pedite the processing. These officers
also participate in the meetings of
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1the North Eastern Council held re-
_gularly once at least every year.

In order to provide a Ministerial
level support a committee of Union
Ministers of State, assisted by officers
«of the Ministry of Home Affairs, the
Plahning Commission and  other
Ministries reviews the problems and
progress of the region.

(¢) and (d) Does not arise in view
©of the above,

Assistance sought from World Bank
by Cement Corporation of India

6100. SHRI M. RAMGOPAL REDDY:
‘Will the Minister of INDUSTRY be
pleased to state:

(a) whether Cement Corpcration of
India has approached the World Bank
for assistance in implementing its
ambitious production programme dur-
ing 198(0’s; andg

(b) iy so, what are the details there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
{(a) and (b). The Cement Corporation
of India has approached the World
Bank with its proposals for expansion
of 1ts cement plants at Neemuch
(Madhya Pradesh) and Yerraguntla
(Andhra Pradcsh). A team from the
World Bank had aiso discussions with
the Cement Corporation of India and
details are being worked out.

No.a-resident Share-bholder in WIMCO

6101, SHRI ERA MOHAN: Will
the Minister of INDSTRY be plea-
sed to state:

(a) whether WIMCO has 39.5 per
cent of its shares held by a single
non-resident  share-holder, namely
Swedish Match Co.. Sweden;

(b) whether four million rupees are
being expatriated every year as divi-
dend to the Swedish Company; and

(c) whether adequate steps have
‘been taken to reduce the mechanised
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sector in the match industry so asg to
help the Smal] Scale Sector to pro-
duce the entire requirements of the
country?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir.

(b) Remittances by the Swedish

Company by way of dividends during
the last three years are as under:—

1976-77 Rs. 37,54,777
1977-78 Rs, 52,44.082
1978-79 Rs. 33,317,580

(c) The match industry is reserved
for exclusive development in the
small scale sector. The productive
capacity of units in the mechanised
sector has been fixed and no expan-
sion is being allowed. A declining
trend is discernable in the share of
the mechanised sector in the total
production of matches in the country
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Formation of Association by C.R.P.F./
C.LS.F./BS. F,

6104. SHRI A A. RAHIM: Will
the Minister of HOME AFFAIRS be
pleased to stale:

(a) how many Unions/As-ociations
have heen formed by the personnel of
the Central Police Forceg like CRPF,
CISF and BSF and whether thiey have
been recognised by Government;

(b)Y how many State Governments
have allowed their police personnel to
organise Unions;

(¢) whether Government are aware
that some police organisations in some
States have been highly politicalised;
and

(d) what action has been taken or
proposed to be taken in the light of
these reports?

THE MINISTER OF STATE IN THE
MINISTRY OF IiOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) CRPF has only one non-gazetted
Ministerial and Hospital Staff Asso-
ciation which is recognised

In the CISF, approval for forma-
tion of Association has been granted
to 37 units u/r 24(2) of the CISF.
Rules. Out of these, Association of
only one unit has been recognised
u/r 25 of the CISF Rules.

No Association exists in the BSF.

(b) to (d). The information is be-
ing collected and will be furnished
as soon as the same has becomie
available,

Cash Deposits taken by TELCQO for
Booking Orders

$105. SHRI K. P. SINGH DEO: will
the Minister of INDUSTRY bhe pleased
to state:

(a) whether M/s. TELCO are taking
cash deposit from customers for book-
ing orders for trucks even when aec-
cording to present rate of supplieg it
will take 10 years to complete the
order being booked today;

{b) how much money has been col-
lected by TELCO from the customers
and whether it violates the Company
Deposit Rules; and

(¢) what is the rationale in keep-
ing the booking open when supplies
cannot be effected befo e 10 months
and what i Government’s reaction in
thig regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):

(a) to (c¢). M/s. Tata Engineering
and Locomotive Co. Lid. (TELCO)
have reported that effective from
October 1979, their dealers obtain an
advance of Rs. 6,000 per chassis from
customers while booking orders In
the case of few large fleet operaters,
orders for chagsis are booked direetly
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with TELCO under the same arrange-
ments. The normal delivery period
against orders booked is about 2 to
2} years. '

TELCO has reported that the total
advance payments received by dea-
lers throughout the country js about
Rs. 18 crores. Advance payments re-
ceived by TELCO directly from large
fleet operators is about Rs, 4,50,000/-.
The company has stated that if the
booking of orders ig suspended. it
would lead to malpractice and com-
plaints. Tt appears that the advances
collected by the company are outside
the purview of the regulatory provi-
sions of the Company Deposit Rules

SC ang ST in CRPF /BSF

6108. SHRI ZAINUL BASHER:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the percentage of Scheduled
Castes in C.R.P.F. and B.S.F.; and

(b) what action is being taken to
improve this percentige?

THE MINISTER COF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) CRPF—1258 per cent, BSF 1545
per cent,

(b) Instructions have been issued
to the above mentioned Organisations
to make necessary efforts to jmprove
the percentage of Scheduled Castes.

More Central Aid to Uttar Pradesh

6107. SHRI MOHD. ASRAR AH-
MAD: Will the Minister of PLAN-
NING be pleased to state-

(a) whether U. P. Chief Minister
and Planning Minister have pleaded
With Union Planning Minister at
Lucknow for more Central zid to the

State at a meeting on or abouy July 4,
1980;

(b) whether they have also re-
quested for the abandonment of the

Gadgil formula under which aid is
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given and suggested to evolve some
other alternative instead; and

(c) if so, the decision of the Gov-
ernment thereon for equitable distri-
bution of Central assistance?

THE MINISTER OF PLANNING
(SHRI N. D. TIWARI): (a) to (c).
Yes, Sir. The State Government was
advised that the National Develop-
ment Council may consider this ques-
tion ag a part of the formulation of the
Sixth Five Year Plan 1980—85.

Additional Tubewell in RH.A.
Bagar, Ambala Canit.

6109. SHRI SURAJ BHAN: Will the
Minister of DEFENCE be pleased to
state:

(a) is there any proposal to provide
an additional Tube-well to meet the
shortage of drinking water in R.H.A.
Bazar, Ambala Cantt; ang

(b) if so, when the additional Tube-
well is going to be provideq to meet
the shortage of drinking water there?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) Yes, Sir; Can-
tonment Board Ambaly intend aug-
menting the existing supply by pro-
viding an additional tube-well in
R.H.A. Bazar of Ambala Cantt.

(b) Necessary survey for locating
the site for the tube-well has been
carried out and the matter is to be
considered by the Cantt. Board re-
garding executing the project.

Use of Country made Pistols by
Robbers in Delhi

6110, SHRI NAVIN RAVANTI:. Will

the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware
that robbers and criminalgs in and
around Delhi freely possess and use
country made pistols and other arms;
and
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(b) if so, the special steps taken te
unearth illegal manufacturing of such
arms and how many such arms or
manufacturers were found in the last
egix months?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Couniry-made firearms have been
used in some of the cases of dacoities
and robberies.

(b) During the last six months no
illegal firearms manufacturing factory
has been unearthed by the Delhi
Police, except a small-scale factory
manufacturing .12 pun cartridges.

Instructions have been tssued to all
State Governments and Union Terri-
tories Administrations for launching
drives tq unearth illegal arms/ammu-
nition, In Delhi, g strict wvigil is kept
at the entry points like the Railway
station, bus stop etec. and gources are
deployed to unearth illegal manufac-
turing and possession of arms.

Shifting of Head Offices of Industrial
.. Units from West Bengal

6111, SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRY be
pleased to state:

(a) names, addresseg and particu-
lars of industrial units who have
shifted their head offices from West
Bengal to other States between 1977-78
and 1979-80; and

(b) reasong for shifting in each
cage?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). Under the Industries
(Development and Regulation) Act,
1951, no approval for shifting of head
offices is required. However, g state-
ment giving names and addresses of
industrial undertakings whose appli-
cations for change of localion were
approved during 1977-78 to 1979-80
is enclosed,

Statement

Nam:s & addressss o f industrial undertakings whose applications for change of location for shifting
of industries from west Bengal to other States have heen approved during 1977-78 to 1979-80,

S1. Name of the Party Item of Change of Location Reasons for shifting
No. and Address Manufacture
To
1 2 3 5 6
1. Mjls. Usha Tele- Truck- Chanda- Szhibabad S.nce the project had not
hoist Ltd., Mounted nagar Distt, Distt, been implemented in
14, Princep Street, load Budge- Ghaziabad, W. Bengal and the firm
C.lcutta-700072  Luggers Budge, U.P. wasin a better position
West Ben- to implement the pro-
gal. ject in U.P. where they

1ad already purchased
a plot and had ample
facilities for fabrication
of items involved in
manufacture of load
luggers, change of loca-
tion ‘was approved
especially in view of the
fact that Calcutta
attracted the new locati-
onal policy.

1745 LS—4
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1 2 3 5 6
2. M/s. Garden Reach Road Rol- Calcutta, Nagpur, Strictly it was not a case

Ship-builders & lers

43/46, Garden
Reach
Calcutta-700024..

West Ben- Mahara-
Engineers Ltd., gal -

of change of location,
shtrag as the party wa al-
ready manufacturing
road rollers at Nagpur &
Calcutta, which loca-
tions were also indic-
ted in IL application,
but I/L was issued with
location at Calcutta
only. Assuch cascwas
approved for mfg. of
road rollers at Nagpur
also within the overall
licensed capacity.

Strvike by Members of OCanfeen
Mazdoor Sabha

6113. SHRI R. P. YADAV: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether members of the Can-
teen Mazdoor Sabha are on strike
since 10th July, 1980;

(b) it so, the reasons therefor; and

(c) the steps taken by Govern-
ment for redressal of their grievan-
ces?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): (a) Yes, with
effect from the 18th July, 1880 and
not from 10th July, 1980, The strike
has since been called off on 21st July,
1980.

(b) The Canteen employees have
submitted certain demands in regard
to improvement of their service con-
diffons including their being treated
at par with Central Government ser-
vants in all respects.

(c). The Canteen employeeg have
been declared ag holders of civil posts
in connection with the affairs of the
Union with effect from 1-10-1979.
Statulory rules governing their condi-
tions of services are being framed
under the proviso to article 309 of

the Constitution. Their other demands
are also under consideration,

Leasey in Comstruction of Ain Baghze

6114, SHRI ANAND SINGH: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether the Ain Baghze Hous-
ing Project being comstructed in Ku-
wait by Engineering Projects (India)
Ltd. will result in huge losses to
Government of India monetarily and

in terms of prestige;

(b) whether it is also a fact that
this losg is mainly because of the neg-
ligence and other malpractices of the
Corporation officials; and

(e) if s0, what action Government
propose to take to cut down the losses
and against E, P. 1. officialg involved?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Though a loss in financial terms
in the project appears to be definite,
an accurate forecast of the losses
likely to be incurred by M/s. Engi-
neering Projects (India) Lid. (EPI) is
very difficult to make at this stage.
It ig not true that EPI have suffered
a loss of prestige on account of this
project. In fact, gfter the award of
the Ain Baghze Housing Project, EP1
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have sgecured several other overseas
projects in JIraq, Abu Dhabi, Saudi
Arabia and also Kuwait for a total
value of Rs. 345.50 crores approximate-

(b) No, Sir.

(¢) Does notl arise.
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Preventim of Land Aliemation and
N Restoration .

6116. SHRI GIRIDHAR GOMANGO:
SHRI A. K, ROY:

Will the Minister of
AFFAIRS be pleaseq to state:

(a) the factors responsible for
transfer of lands from tribals to
others identified by his Ministry;

(b) whether the States have been
asked to undertake effective imple-~
nentation of the lawg relating to pre-
vention of land alienation and resto-
~ation,

((c) if so, the guidelinesy issued te
“xe States in this regard;

1

1

HOME
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(d) the measurés taken by the
Stateg on the guidelines issued so far;

(e) the Acts implemented, State-
wise, and achievements made go far;
and

(f) the reasons for delay in im-

plementation of the saig Laws and
Regulations by the States?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA)"'
(a) Traditionally, the tribes have been
living in exclusive areas under the
sway of a non-monetised economy.
With the opening of the areas, crea-
tion of reserve forests, discovery and
exploitation of minerals and establish-
ment of industries, the economy be-
came monetised rather goon. This led
to alienation of tribal land.

(b) Yes, Sir.

(c) The State Governments have
been given the following important
guidelines:

(i) The existing laws regulating
the t{ransfer of lands belonging to
Scheduled Tribes should be review-
ed urgently and all loopholes should
be plugged to make them effective;

(ii) The areas of high incidence
of land alienation in each State
should be listed. Identification of
alienated land and its restoration in
these high incidence areas should be
taken yp on a campaign basis;

(iii) In areas where the task of
land restoration is seizable and can-
not be adequately handled by the
normal revenue machinery, special
machinery may be created for a
limited period.

(d) States have made enactments
for prevention of alienation of land
and restoration of alienated land. Fur-
ther amendments have been carried
out or are being processed to plug
loopholes. Some States have glso
posted special officer.

(e) Information regarding the Acls
implemented State-wise is given in
Annexure ‘A’. [Placed in Library. See
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No. LT-1189/80). ~Information on
achievements in respect of 5 States
is given in Annexure ‘B’ [Placed in
Library. See No., L.T-1189/80]. For the
other States, it is being collected.

(f) Does not arise.

Epactments to prevent Alienation of
Tribal Lands -

6117, SHRI GIRIDHAR GOMANGO:
SHRI A. K. ROY:

Will the Minister of HOME

AFFAIRS be pleased to state:

(a) whether the States having Fifth
Scheduled Areas enacted the Acts and
Regulations to prevent the alienation
of tribal lands;

(b) if so, the Acts and Regulations
made State-wise so far and the year

JULY 30, 1980
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cf such Acts anq Regulations with
the main provisions thereon;

(c¢) the incident of alienation iden-
tified, cases registered, disposal of the
caseg and the land restored to the1
tribals, State-wise; and .

(d) how many of the cases went
against the tribalg out of the cases

disposed of so far, State-wise?

THE MINISTER OF STATE [N THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) All the eight Fifth Schedule Areas
States have enacted legislation to pre-
vent alienation of {ribal lands,

(b) The information ig given .in
Statement ‘A’

(c) angq (d). Information in respect -
of 5 Stateg is given in Statement ‘B’.
for the othey three States, it is being
collected.

Statement ‘A’

State Act/Regulation

Main/provision

I 2

3

1. Andhra Pradesh

1970.

2. Bjhar Chhotanagpur

visioas) Act,

The Andhra Pradesh (Scheduled
Arxeas) Land

(Amendment) Regulation,

Prohibits transfer of land to
non-tribals whether the
owner istribal or non-tribal
Authorise Govt. to  acquipe
land in casca tribul purchaser
i8 not available,

Transfer

Tenancy Act,
1908, Santhal Pargana Te-
nancy (SupPlementary pro-
Scheduled Area restoration of alien: ted land,
Regulations, 1969,

Prohibits alienation of land
of Tribals and provides ﬁnr

I

Qutside Chhotanagpur &  Bihar Tcenancy Act, 1885 J
Santhal Parganas
3. Gujarat Bombay Land Revenue Code, Do.
1879.
The Himachal Pradesh Transfer Do.

4. Himachal Pradesh
5. Madhya Pradesh

6. Maharashtra Maharashtra

of Land (Regulation) Act, 1968.

Madhya Pradesh Land Re- Do,
venue Code, 1959.

Land Revenue Do.

Code and Tenancy Laws

(Amendment)

Act, 1974.

The Maharashtra Restora-
tion of Lands to Scheduled

Tribes Act, 1974.
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-

1 3
) . - -
7, Orissa (within Scheduled The Orissa Scheduled A-eas Prohib't; alienation of
Areas) Transfer of Immovzble Pro- land of Triba's and
perty  (Scheduled Tiibes) provide for restoration
Regulations, 1956. of a'ie ated land.
{Outsige Scheduled The Orissa Land Reforms Act, Do.
Areas) 1960.
8. Rajasthan . . . The Rajasthan Tenancy Act, Do.
1955, The Registration
" (Rajasthan Amendment) Act,
1976.

Statement ‘B’

- States No. of Disposal of cases Cases in
No. ' cases which
registered Total In favour Against land hasn
* disposed of tribals tribals bee:
of restored
1 2 3 4 5 6 7
1 Andhra Pradesh (April, 1980) 49630 46090 .. o 22378
2 Bihar (upto Ap:il, 1979) . 43335 40416 24443 15973
3 Gujarat (upto April, 1980). 17171 88g8 8648 250 795
4 Muaharashtra (upto April, 1980) 47332 43643 17731 25912 13713
~  Orissa (upto April, 1980) . 49630 46090 22378 .. 22378
. N.B. :—_Information inrespect of the gaps in the tablc are being collected.

Atrocities on Scheduleg Tribes

6118. SHRI GIRIDHAR GOMANGO:
Will the Minister of HOME AFFAIRS

be pleased to state:

(a) the number of atrocities com-
mitted on members of Scheduled Tri-
bés' in the years 1978, 1979 ang 1980
as réported by the States, State-wise;

(b) factorg mainly related to atre-
cities on tribals identified by ‘the
States and his Ministry;

.(¢) the measures taken by his

Mintstry and the concerned Stateg to
theck ‘the atrocities on tribals; and

(d) the socio-economic, legal and
ot er measures taken by the States
to "protéct the tribals from different
Yorms of exploitations?

THE MINISTER OF STATEIN THE
MINISTRY: OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) The State Governments havé re-
ported as below atrocities committed
upon Scheduled Tribes:

Year No. of caseg c;f atrocity
1978 2,452 )

1979 2,107

1980 407

(upto May)

State-wise position js given in gttached
statement.

(b) Dispules arising out of land,
money lending and indebtedness, .ex-
ploitation of women are some of the
factors that lead to incidents of con-
frontation gnd atrocties,
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(c) The Government have jssued
instructions for prompt investigation
of all cases of atrocities and their
quickest possible disposal by creating
special courts whenever necessary.

(d) The State Governmentg are
taking protective measures jn favour
of Scheduled Tribes by taking legal,
social and economic measures. These
include discontinuation of commercial
vending of liquor in tribal areas, pre-
vention of alienation of land and res-
toration of alienated land, regulating
money-lending and setting up of a co-
operative credit-cum-marketing struc-
lure.

Statement

Information about  Cases involying  Offences
against Scheduled Tribes reported During 1 078,
979 and 1980

MG o o
May)

1 2 3 4
Andhra Pradesh . 14 17 3
Bihar . . 182 200 27
Gujarat . . 254 75 29
Harvana
Himachal Pradesh
Karnataka . 37 64 1
Kerala . . 44 2% 11

Madhya Pradesh 1221 1373 290

Maharashtra . 325 115 44
Manipur | . 17

Orissa . . 36 16 6
Punjab

Rajasthan . 292 205 75
Tamil Nadu

Uttar Pradesh I

A 2 N.lslands . 4 1

JULY 30, 1980
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Dadra and Nagar

Haveli . . 17 2
Arunachal Pradesh 6 11 X
Goa, Daman and

Diu . . 1 bt .
Pondicherry . 1 .

2452 2107 487

— —

Information is Nil in respect of other
States/U.Ts.) .
Industries in Karnataka working
with Foreigm Assistance

6119. SHRI S. B. SIDNAL: Will +i=e
Minister of INDUSTRY be pleased to
state the names of industries and the
nature of production in the Karnataka
State, which are working with fore-
ign assistance technical and financial?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): Lists giv-
ing details of the foreign collabora-
tion proposalgy approved by Govern-
ment are issued on a quarterly basis.
These lists, inter-alia, indicate the
name of Indian Company, the name of
foreign collaborator, the item ‘of
manufacture and whether the propo-
sal involves foreign capital participa-
tion. Copies of these lists upty 31-3--86M
are available in the Parliament Lib-
rary.

There is always a time gap between
the dates of foreign collaboration ap-
proval and fructification of the pro-
ject, Detailg regarding industries ac-
tually working in Karnataka with
foreign collaboration are not available
in the Secretariat for Industrial .Ap-
provals.

Recruitment of DIG from Deputation-
ists from IPS
6120. PROF. NARAIN CHAND
PARASHAR: Will the Minister
HOME AFFAIRS be pleased tp stat

(a) whether Government have ge-
cided to recruit for 75 per cent of the
posts of Deputy Inspector Generals

in the BSF from the deputatianists
from the IPS; and
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(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir,

(b) Non-availability of BSF offi-
cers of the requisite experience and
”seniority for being posted as DIGs.

Trade Uniom Activities in J & K
banned for Defemce Employees

6121. SHRI DAYA RAM SHAYKA:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that trade
union activities such ag formation and
registration of trade wunions under
Trade Union Act 1926 have been
banned in J&K State in respect of
defence employees; and

(b) if so, what are the reasons for
banning the wnions and what alter-
native has been provided to the em-
ployees to represent grievances?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) Yes, Sir.

(b) Under SRO 17-E, dated the 5th
September, 1977 and SRO 5-E, dated
the 17th March, 1978, issued under
Army Act ang Air Force Act, the em-
ployees engaged in Defence Installa-
tions in Jammy and Kashmir area,
among others, have been declared to
be on active service and as such there
are restrictions on their participation
in trade wunion activities. This has
been done taking into account the
sensiliveness of the area from the
Defence point of view. However, Wel-
fare Committee have been set up for
providing civilian employees to wveti-
late their grievances before the Officer
Commanding/Head of the Establish-
ment for seeking redress.
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Production, demand ang import eof
Generating Sets .

6128. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether indigenous production
of generating sets js sufficient to meet
domestic demand indicating the pro-
duction of generating sets and the
present demand thereof;
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(b) in case it is in short supply,
whether Government are considering
the need to permit import of the gene.
rating sets to meet the growing
requirements of the economy; and

(c) whether indigenous generating
sets are as efficient as the imported
one; if not, what steps have been
taken to improve the efficiency there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1I CHARANJIT CHANANA):
(a) The demand (projected addition)
of power generating capacity during
the five year period 1978—83 is esti-
mated around 18,500 MW. The present
manufacturing capacity of equipment
js around 4,700 MW per annum and
this is considered sufficient to meet
the demand projected for the five year
period ending 1982-83.

(b) By and large, the demand for
power generating equipment is met
from indigenous sources, However,
marginal imports are allowed on case
to case basis.

(c) The indigenous generaling sets
which are based on international
specifications are as efficient as the
imported ones. The technology is be-
ing updated to bring it at par with
the latest developments in the field.

Schemeg of all rognd Development of
Scheduled Tribe Areas

6124. SHRI BHEEKHA BHAI: Will
the Minister of PLANNING be pleased
to state:

(a) whether it is a fact that the
attention of Planning Commission has
not been drawn te the schemes of all
round development of Scheduled
Tribe areas;

{b) whether it is also a fact that
the districts of these areas have mot
been recognised as industrially back-
ward districts;

(¢) whether Government now pro-

to recognise these areas as indus-
ally backward areas; and

JULY 30, 1630
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(d) it so, when?

THE MINISTER OF PLANNING
(SHRI N. D. TIWARI): (a) It is not
correct to state that Planning Com-
mission’s attention has not been drawn
to the schemes of all round develop-
ment of Scheduled Tribe areas. All
tribal areas where the Scheduled
Tribe populalion is 50 per cent and
above at block/taluga level, have been
included in tribal sub-plans. Eighteen
(18) States and Union Territories
have already formulated Tribal Sub-
Plans. These Sub-Plans are formulated
keeping in view the needs of each
triba] block/taluka for all round deve-
lopment. This is besideg the Plans
of Meghalaya, Nagaland, Arunachal
Pradesh, Mizoram, Dadra and Nagar
Havel;j and Lakshadweep, which have
predominantly tribal population.

(b) The “tribal area” has not been
among the criteria adopted for iden-
tification of industrially backward
districts,. However, the districts so
selected cover about two-third of the
areas of tribal concentration.

(cy and (d). A National Committee
for the Development of Backward
Areas has been set up by the Planning
Commission to go into the entire
question of backward areas and sug-
gest effective strategy for their deve-
lopment. A final decision would be
taken after the recommendations of
the Committee have been examined
by the Government.
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Exploitation of Uranium Deposilts in
Bihar

6126. SHRI RAM VILAS PASWAN:
Will the PRIME MINISTER be pleas-
ed to state: S

(a) the manpower engaged in the
exploitation of uranium deposits in
Bihar; and

(b) whether some arrangements
have been made for the use of this
uranium in atomic power  stations
affer refining it? :

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) The
number of persong employed by the
Uranium Corporation of Indra Limit-
ed in the exploitation of uranium de-
posits in Jaduguda, Bihar is 28605
as on 1st July, 1980.

(b) Yes, Sir.
Loss of Solt in Rann of Kutch

6127. SHRI DIGVIJAY SINH. Will
the Minister of INDUSTRY be pleas-

ed to state:

(a) what has been the estimated
loss of salt in the Ram of Kutch as a
result of the area being in-undated
prematurely;

(b) "what are the causes of this
delay ‘in ‘transporting the salt to dry
land in time&'and

(c) - ‘what permanent sgolutions are
sought?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA)
(a) Abou.t 5000 tonnes.

(b) "Transport of salt to dry land
was according to the Scheduleq pro-
gramme and loss of salt occurred due
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to unexpected and premature floods
in the area.

(c) Although flooding of the Rann
of Kutéh near Kuda is not an annual
feature, suitable remedial measures
would be taken afte; making neces-
sary investigations.

Conference of Secretarieg on Law and
Order

6128. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of HOME
AFFAIRS be bleaseq to state:

(a) whether a Conference of Home
and Law Secretiaries of State Gove-
rnments and Union Territory Admi-
nistrations was held in the third week
of July, 1980 to discuss the question
of deteiorating Law and Order situa-
tion in the country;

(by if so, the precise issues discus-
sed thereat; and

(¢) the decisions taken therein?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): (a) and (b). A
Conference of Home and Law Secre-
tarfes of State Governments wag held
on 15th July, 1980 to obtain their
viewg on the recommendations made
by the Law Commission in its 84th
Report on the law relating to rape and
allied offences. This occasion was
also utilized to discuss briefly, towards
the end the guestion of measureg to
check atrocities on Hai {jans.

(c) No decisions were taken ag the
Conference was called primarily to
ascertain the reactions of the repre-
sentatives of the gtates to the report
of the Law Commission. The views
expressed in the Conference are being
taken into consideration while exam-
ining the recommendations of the Law
Commission.

JULY 80, 1980
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Foreigm aid for launching of SLV-3

6129, SHRI MADHAVRAO SCIN-
DIA. Will the PRIME MINISTER be
pleased to state the extent ang details”
of foreign aid gecured for launching
SLLV-3?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): Npo foreign
aid was secured for the launching of
the Satellite Launch Vehicle (SLV-
3).

Heavy Water Plant, Talcher

6130. SHRI GIRIDHAR GOMANGO:
Will the PRIME MINISTER be pleas-
ed to state: .

(a) whether the Heavy Water Plant,
Talcher, Orissa linked with the Am-
monia Plant was expecting mechani-
cal completion by December 1979 and
it has been delayed;

(b) if so, the reasons therefor;

(c) when the mechanical testing of
the plant will be completed;

(d) the time by which commission-
ing activities of the plant will be
taken up for production; and

(e) the steps taken in this regard?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) Yes,
Sir. <

(b) The Orissa {Government had
imposed a power cut on Fertilizer
Corporation of India’s plant at Tal-
cher with which Heavy Water Plant
ig integrated. As j result of thig FCI1
could not supply synthesis gas and
steam without which testing activities
could not take place.

(¢), (d) and (e). All essential
activities leading to mechanical rom-
pletion of the plant have been under-
taken except those which are depen-
dent on availability of synthesis gas
and gteam. After the synthesis gas
at the required pressure and steam
becomeg available from the FCI, the
mechanical testing of the Heavy
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Water Plant is expected to take 4-5
months. The commissioning of the
plant will be taken up for production,
after these have been completed.
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Amendment of Hindu Succession Act
6132. PROF. NARAIN CHAND

PARASHAR: Wil] the Ministe, of
HOME AFFAIRS be pleased to state:

(a) whether the Haryana Assem-
bly has passed a resolution demand-
ing the amendment in the Hindu
Succession Act to the effect that any

daughter born in a Hindu family
should be entitleq to the share of
property of her father-in-law and not
in that of her father;

(b) whether the Central Govern-
ment have congidered this matter; and

(¢) if so, the decision taken by the
Central Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) Yes, Sir; The Government of
Haryana have gent the Hindu Succes-
sion (Haryana Amendment) Bill,
1979 for assent of the President, after
this was passed by the State Assem-
bly. The Bill inter-alia seeks to
provide that a female Hindu should
inherit the property of her husband
and not of her father.

(b) and (¢). The Government of
India are not in favour of certain pro-
visions of the Bill. The views of Gov-
ernment of India have been commu-
nicated to the State Government,
Their reply ig awaited.
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WMemoran§im on Deportation of Fore-
igiters from Manipur

6134. SHRI MOOL CHAND DAGA:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether, in June 1980, an or-
ganisation of Manipur submitted a
memorandum to Government in re-
-gard to the deportation of for2igners
from Manipur;

(b) if go, the main demands made
in the memorandum;

(¢) whether Government have had
a talk with those who submitted the
memorandum; and

(d) if so, the result thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (d). A memorandum dated
the 13th June, 1980, signed by repre-
sentatives of 9 politica] parties and
addresseq to the Prime Minister, was
received. The memorandum contain-
ed certain demands like measureg for
prevention of influx of foreigners,
provisions for safe-guarding interests
of original inhabitants of Manipur,
employment programmes, inclusion of
Manipuri in the Eighth Schedule of
the Constitution, etc. A copy of the
memorandum has been forwarded to
the State Government for their com-
ments,

Licences for increasing production of
Scooters in Maharashtra

6135. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of INDUS.-
TRY be pleased to gtate:

(a) the names of the private and
,public sector units which have been
given licences during the last three
years, year-wme to increase the capa-
city and production of scooters in
Maharashtra;

(b) how many applications were
received and which of those were
«récommended by the State Goye F
hent and which were rejected by that

S
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Government indicating
therefor;

the grounds

(c) whether it is a fact that despitle
the policy of Government to promote
public undertakings, the previous Gov-
ernment permitted a private industrial
unit to increase the capacity of pro-
duction of scooters ip Maharashtra:
and

(d) if so,
therefor?

what are the reasons

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) M/s. Bajaj Auto Limited, Pune,
a private sector unit was granted a
licence in 1979 to increase its capacity
for the manufacture of scooters from
80,000 gcooters per annum to 1,60,000
scooters per annum.

(b) One application namely, that of
M/s. Bajaj Auto Ltd. Pune was re-
ceived duly recommended by the
State Government of Maharashtra,

(¢) and (d). The approval for the
expansion of the capacity of M/s.
Bajaj Auto Ltd. was accorded on
merits, taking into account all -rele-
vant factorg including the waiting
list for the Bajaj makes of scooters
and the interests of customers who
are mostly from the middle and
working classes.

Inability shown py HM.T. in produc-
tion of Watches

6136. DR. FAROOQ ABDULLA:
SHRI GHULAM RASOOQOL
KOCHACK:

Wil} the Minister of INDUSTRY be
pleased to state:

(a) whether the Hindustan Machine

Tools has expressed itz inability in
formulating its expansion plang to
make a production level of 60 lakhs
watches per anmiim 'during the mneéxt
five yeears;

‘(b) if 50 what are the main reasons
for the garre;
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(¢) whether the Modis had put for-
ward the proposal to get up a plant 1n
Srinagar to manufacture 18 lakh spare
parts and assemble 10 lakh watches

per annum;

(d) if so, whether in view of the
rejection by the HMT, the Union Gov-
ernment has permitted the Modis to
set up the same; and

(e) if not, what are the main reasons
for not allowing them?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) No, Sir. )

(b) Doeg not arise.

(c) Yes, Sir.

(d) and (e). A Task Force was
constituted by the Government of
India in June, 1979 to formulate a
policy for watch manufacture. The
report of the Committee ig being exa-
mined by the Government. M/s. Modi
Rubber Ltd. have, in the meantime,
substantially revised their scheme for
manufacture of watches. Thig will be
considered in the light of the deci-
sion taken on the report of the Task
Force.

Refusal of permission for setting up of
Battery manufacturimg and watch
making Units in J & K

6137. DR. FAROOQ ABDULLA:
SHRI GHULAM RASOCL
KOCHACK:
Wil] the Minister of INDUSTRY be

pleased to state:

(a) whether the Centre has refused
permission to Union Carbide and Modis
to set up a  Battery manufacturing
plant and a watch making unit respec-
tively in Kashmir;

(b) if so, what gre the main reasons
for the same;

(c) whether proposal of Hindustan

Lever to set up nutrient wplant in
Jammu has been permitted; and

(d) if so, what are its main features?

THE MINISTER OF STATE IN
THE ' MINISTRY OF INDUSTRY

(SHRI CHARANJIT CHANANA):
(a) and (b). The application from
M/s. Union Carbide India Ltd. fer the
grant of an industrial licence for the
manufacture of dry batterjes was re-
jected as the applicant company was
already dominant in the manufacture
of dry batteries and no additional
capacity wag necessary for the item.

The application of M/s. Modi Rub-
ber Ltd. for foreign collaboration for
establishing a project to manufac-
ture wrist watches in Srinagar has
been closed pending finalisation of
the policy on wrist watches.

(c) No final decision has been taken
as yet.

(d) Doeg not arise.
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Rehabilitation of Refugees in Assam
and Tripura

6140. SHRI SATISH AG.ARWAL
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether in view of the political
situation prevailing in Assam and
Tripura, the burden of rehabililation
has gone up very high;

(b) whether the Central Govern-
ment propose to assisy these State
Governments to cope with the pro-
blem; and

(¢) if so, the quantum of assistance
proposed for these two States separa-
tely and the criteria for 1llocation?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c). The Centra} Govern-
ment recently gave a ways and means
advance of Rs. 2 crores to the Tripura
Government, at the request of that
Government, to enable it to finance
expenditure oy relief and rehabilita-
tion of persong affected by the recent
civil disorder. No such_request was
made by the Assam Government.

Normally jt is for the State Gov-
ernments to finance all expenditure
in connection with disturbances re-
sulting in the loss of property etc.
However, having regard to the situ-
ation which Tripura had to face and
the fact that its resourcegs are too
meagre to meet the additional finan-
cial burden on rehabilitation measures
without geriously impairing its deve-
lopment plan, the Central Govern-
ment may consider ways and means
to provide such assistance as the gitu-
ation warrants.

Quality control of Power Generation
Equipment

6141. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INDUSTRY
be pleased to state:

(a) what stepe are being takep by
Government to ensure quality control
of power gemeration equipment being
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manufactured by Public Sector and
Private Sector Undertakings in the
country; and

(b) what steps are being taken to
ensure supply of plant and equipments
in time by the Public Sector as com-
‘missioning of power projects suffers
due to delay in supply of materials by
them?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1I CHARANJIT CHANANA):
(a) In view of the constant improve-
mentg in technology and materials,
quality control & improvement is a
continuous process. Ip a large num-
ber of caseg it is noted that deficien-
cieg or failures pertaip to components
bought from other than the main
manufacturers. In this regard, there-
fore, systemg capability are being
“mproved angq quality assurance re-
gimes through in process inspections
ang laying down detailed inspection
procedures are in hand. The major
producer of power generation equip-
ment has set up a Quality Assurance
Group at the corporate level and has
also strengthened the Quality Con-
trol at the plant level.

(b) There are several factorg res-
ponsible for delays in the commis-
sioning of power projects. These in-
clude delay in civil construction and
in  procuring/installing equipment
bought out from gourceg other than
the main public and private 3sector
suppliers (such as coal and ash hand-
ling plants, pipings, insulation, val-
ves, cranes etc.). By and large sup-
plies from the Public Sector are in
time. However, in order to - fur-
ther improve upon the same advance
procurement of raw materials and
consumables, more intensive farm
ing out of some of the components
and earlier completion of Jesign work
are being done.

Appointment of 3 New Chairman for
BHEL

8142. SHRI R. K. MHALGI: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether Government have
taken decision to appoint a new
Chaiman fop BHEL;

(b) whether the gselection of this
new Chairman was recommended by
the Bureau of Public Sector Establish-
ment Board;

(e) whether there has been any dis-
content among thg most senior officials
over this appointment; and

(d)’ if so, what are the details?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). As per normal proce-
dure, Public Enterpriseg Selection
Board have sent their recommenda-
tions for the new Chairman-cum-
Managing Director of Bharat Heavy
Electricals Ltd. Government have yet
to take a decision in the matter.

(c) Apart from some newspaper
repoorts alleging some discontent
among gome officials of BHEL, Gov-
ernment are not aware of any guch
discontent.

(dy) Does not arise.

Jaguarg equipped with New Laser
Guidance System

6143. SHRI ARJUN SETHI: Will
the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that the
Indian-Jaguar recently equipped with
the new laser guidance sgystem, ‘has
achieved full success’ at firing ranges
in the country; ang

(b) if so, the details regarding the
performance of the first squadron of
the deep penetration strike aircraft the
Jaguar—which has been formed with
the Indian Aiy Force?

THE MINISTER OF STATE 1IN
THE MINISTRY OF DEFENCE
(SHRI C. P. N. SINGH): (a) and (b).
The Jaguar aircraft has been equip-
ped with laser system. It is not de-
sirable in public interest to disclose
the results of the firing practices.
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Pakistanig Overstaying in India

6144. SHRI ARJUN SETHI: Will
the Minister of HOME AFFAIRS be
pleaseq to lay a statement showing:—

(a) whether Governmenty have
conducted any survey regarding the
persons who came from Pakistan ard
are staying in different States and have
applied for citizenship certificates;

(b) the number of persons who have
been granted citizenship during the
last three years; State-wise;

(c) the number of applications
pending at present and since when and
the number of applications which have
been rejected so far; and

(d) the criteria adopted by Govern-
ment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c). District Collectors are the
competent authorities to grant citi-
zenship under Section 5 (1) (a) of
the  Citizenship Act, 1955. The
statistical data required is maintained
by them. Information is being col-
lected and will be laid on the Table
of the House.

(d) Grant of Indian Citizenship is
governed by the provisiong of the
Citizenship Act, 1955 and Citizenship
Rules, 1956.

Recruitment of Women in Police
Forces

6145. SHRIMATI GEETA MUK-
HERJEE. Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have any
guide-lines for recruitmenr of more
women in the police forces;

(b) if so, the detailg thereof; and

(c) if not, whether Government
propose to frame and issue gsuch
guide-lines fo, implementation in view
of the necessity of greater number of
women police personnel in the back-

JULY 30, 1980
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ground of increasing crimes against
wemen?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) No, Sir.

{(b) Does not grise,

(c) The matter is at present under
detailed examination of the Bureau
of Police Research & Development
and the National Police Commission.

Closure of Imdustries im Bihar

6146. SHRI A. K. ROY: Will the
Minister of INDUSTRY be pleased te
state: '

(a) number of industries, small,
medium and big closed in Bihar in
general and Chhotanagpur in parti-«
cular as on lst April, 1980;

(b) details of capital gnd labour
made idle due to that;

(c) reasons for the closure;

(d) any proposal to open these fac-
tories;

(e) if so, when; and
() if not, the reasons therefor”

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (f).
The scope of the question is so wide '
and all-embracing that the {ime and
labour involved in collecting the in-
formation are not considered commen-
surate  with the results likely to be
achieved,

Drinking among Adivasig

6147. SHRI K, PRADHANI: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are gware
that a number of adivasis are in the
habit of taking liquor prepared by
themselves (by local people);
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(b) if so, whether any survey has
been conducted regarding the n=num-
'ber of such persons consuming liquor
4n each State;

(c) if so, the details thereof; and

(d) whether any scheme has been
sponsoreqd by Government to teach the
uneducated persons regarding disad-
vantages of consuming this country-
‘made liquor particularly amongst the
adivasis areas?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS .

(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) No, Sir.
(c) Does not arise.

(d) In the courses of adult educa-
tion and citizenship training, stress is
Jaid on temperance.

Jaguar Squadron becomes Operational

6148. SHRI GHULAM RASOOL
KOCHAK:

DR. FAROOQ ABDULLA:
SHRI P. M. SAYEED:

Will the Minister of DEFENCE
be pleased to state:

(a) whether the first squadron of
the Jeep penetration strike aircraft—
the Jaguar, has been formed with the
Indian Air Force and has become fully
‘Operational;

(b) if so, whether the fighter air-
craft hag achieved “full success” at
firing ranges; and

(c) whether the newly converted
pilots have also been able to score
bomb dropping?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) to (c). The first
squadron of the Jaguar aircraft has
‘been formed. Matters relating to our
achievements at the firing ranges may
hot be disclosed in public interest, It
is, however, well-known that Indian
pilots have alwayg performed well on
4]l airerafts they are trained ypon.

1745 LS—S5.
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Industrial Gerowth Rate

6149. SHRI GHULAM RASOOL
KOCHAK:
SHRI P. M. SAYEED:
SHRI B. V. DESAIL

Will the Minister of INDUSTRY
be pleased to state:

(a) whether Industrial growth im
the current financial year has started
showing signs of a revival as compar-
eq to a pathetic industrial output in
the last fiscal year 1979-80;

(b) if go, what are the industx:iea
which have shown the increasing
trend;

(c) what are the factors responsible
for this;

(d) what stepg are being taken to ’
see that this trend continues;

(e) whether any review of some 103
industries wag taken the Directo-
rate General of Technical Develop-
ment recently; and

(f) if sc, what were its main pnints?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Ac-
cording to the index of industrial pro-
duction released by the C.S.0. the
rate of growth during 1978-80 was
(—) 1. 5 per cent. According to the
quick index, the rate of growth in
April 1980 as compared with the cor-
responding month of the previous year
wag (—) 2.3 per cent. Figures for later
months are not yet available.

(b) On the basis of production data
available for the 103 DGTD industrial
groups (which comprise 132 indus-
tries) for the period April-May 1930,
86 industries have shown positive
rates of growth, A statement showing
names of these industries and their
respective rates of growth is attached.

(c) and (d). The sgtepg taken by
Government to boost industrial pro-
duction are: setting up of a Cabinet
Committee on Industrial Infrastruc-
ture, movement of adequate coal to
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thermal:power plants, import of cer-
tain critical inputs/raw materials such
as non-ferroug metals, edible oils,
basic chemicals etc. inereased move-
ment of mailway wageons ang improved
labour-management relations.

(e) Yes, Sir,

(f) The industries reviewed repre-
sent a total weight of 39.7 per cent in
the general index of Industrial pro-
duction representing manufacturing
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seclor, of which engineering indus-
tries and chemical industries have &
weight of 19.26 per cent and 20.44 per
cent respectively, The overal]l growth
achieved by these industries has been
3.0 per cent during April-May 1980 as
compared to April-May 1979. While
the overall growth covering all sec-
tors of industries has continued to
record a negative rate, the DGTD in-
dustries have recorded positive rates
of growth.

Statements
g; . Endustry PrOdX;rnﬁ? N;l:;ing P;?:;gc
1979-80  1980-81

3 2 4 5 6
f, Flour Milling . . . ‘Th. Tonnes 400 425 +6.2
2, Baby food . . . . 6.3 6.5 +3.2
Biscuits . . . . 16.7 17.0 +1.8
Linoleum . . . . K.M. 168 208 +23.8
Paper & Paper board . . Th. Tonnos 162,72 166.66 +2.4
6. Scooter tyres . . Th. Nos. 200 229 +14.5
Tractor tyres . . 96 102 +6.3
Cycle tyres Mill, Nos, 4.3 4.5 +4.7
9. Rubber footwear . . . Mill. Pairs 6.3 6.7 +6.3
10. Soda Ash | . . . Th, Tonnes 90.2 94.2 +4.4
11. D/A Gas . . . . Mills Ca. M. 1.36 1,38 +1.5
12. Nylon filament yarn Th. Tonnes 3.0 3.1 +3.3
13. Vat Dyes . . . . Tonnes 251 276 +r10.0
14. Azo dyes » 427 512 +19.9
15. Paints & Varnishes . Th., Y. Tonnes 11.8 41.1 +19.5
16. Sulpha drugs . . . Tonnes 207.0 222, 2 +7.2
1. ‘Soap . . . . Th. Tounnes 44.1 59.0 +33.8
18, Synthetic Detergents . . 24.9 30.0 +20.5
19. Tooth Powder . . . Tonnes 338 556 +64.5
99. Tooth Puaste , . . . Th. Tonnes 1.5 2.0 +33.%
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1 2 3 4 5 6
21  Matches . . R . Bill. Boxes 0.62 0.67 +4-8.1
22 Optical whitening Agents . Tonnes 158 174 +10.1
23 Grinding whecls . . Rs. Crores 2.26 2. 44 +8.0
24 Steel Castings . . . Th. Tonnes 11.0 11.9 +8.2
25 Steal forgings . R e Th., Tonnes 18.7 21.0 +12.3
26 Structurals . o . 11,6 16.8 +44.8
27 Steel Pipes & Tubes . » 9.4 95.9 +o.5
28 Blister Gopper . R « Tonnes 3361 4785 +42.4
29 Lead . . . . . » 1558 1809 +16.1
30 Aluminium foils . . Th, Tonnes 0.9 1.1 4-22.2
31 Aluminium Extruded Products ’ 3.6 3.7 +2.8
32 Wire rops o . R ’ . 4.7 5.2 +10.6
33 M.S. bolts nuts & rivets . » 3.98 4.63 +16.3
34 Hurrican lanterns . e Th-Nos. 330 400 +2r1.1
35 Twist Drills . . « Mill. Nos, 2.54 24 76 +8.7
36 Boilers , . . . « Rs. Crores 24.33 28,66 +17.8
37 Diesel Engunes (Stat) « Th. Nos. 20.44 27.85 +36.3
98 Mining Machinery, . . Ras. Crores 3.10 4.25 +37.¢
39 Mettalurgical Machinery (incl.

steel plant cquipmcnt;, . . 5.52 8.43 +52,1
40 Chemical & Pharmaceutical

machinery . . . ” 10. 50 15.96  +52.1
41 Paper & Pulp Machinery 0 4.23 6.11 +44.4
42 Cement Machirery . . » 3.54 3-77 +6.5
43 Rubber Machinery - . » 1.13 1.46 +29.2
44 Cranes . . . « Th, Tonnes 2.5 2.8 +12.0
45 Lifts . . . . . Nos. 121 156 +-28 .9
46 Power Driven Pumps . . Th. Nos, 46 .85 63.90 +36.4
47 Air & Gas Compressors . . »» 2,20 2,76 +25.5
48 Ball‘& réller bearings | . Mill. Nos. 4.39 5.45 +24.1
49 Machine Tools . . .  Rs. Crores 2171 28.14 +29.6
50 Road Rollers . . « Nos. 104 100 +4:8

51  Typowriters . . ., Th, Nos. 14.45 14.63 41,2
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1 2 3 o 4 _ -5_ _ ‘5_
52 Domestic refrigerators Th. Nos. 39.95 48. 82 +22.2
53 Bower Transformers . Mill. KVA 2.41 3.64 +51.0
54 Electric Motors | . . Mill. H.P. 0.56 0.62 +10.%
55 Electric fans . . . . Mill, Nos. 0.62 0.63 +1.6
56 Fluorescent tubes , . . » 3-93 4.09 +4.1
57 Winding Wires . . . 'Th, Tonnes . 3.97 4.31 +8.6
88 Dry cells . . . . Mill. Nos. . 135.88 155.38 +14.4
59 Motor Starters & Contactors-. Th, Nos. 160 .01 179 .60 +12.2
60 Graphite Electrodes & anodes, Th. Tonnes . . 3.0 3.3 4+ 10.0
61 Railway Wagons . . . Nos. 1563 2090 +33.7
62 Jeeps . . . . . 2 2149 2340 +8.9
63 Scooters . . . . » 31856 32559 12.3
64 Mopeds/Scooterettes . . s ‘ ~ 10870 18638 4 71.5
65 Clocks | . . . . Th., Nos. ) 56.58 51,28 ‘1.4
66 Zip fastners . . . KM ) ‘ 243 -50 + 2.9
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Mamnufacture of Fiat—13¢ Carg

6151, DR. VASANT XUMAR PAN-
DIT: Waill the Minister of INDUSTRY
be pleased to state?)

(a) whether Premiepy Automobiles

ey AT | W oy T gEr of Bombay have applieq 0 Govern-
&w ¥ fau mraeT yw Tava HyoET afesyy ment for permission to manufacture
% WY 0,62 Wawa 91 Fiat-124 model;
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(b) what are the terms and condi-
tions of importing modern technology
in eollaboration with Fiat of Italy and
Seat of Spain;

(c) whether a similar permission
to modernise technology of passenger
car was given to the Birla Group,
Hindusta, Motors; gad

(d) what is the policy of Govern-
ment in replacing petrol engine by
diesel power engine?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Pre-
mier Automobiles, Bombay, has ap-
plied to the Government for permis-
sion to import the body dies of the
Fiat-124 model passenger car from
SEAT of Spain and to obtain technical
assistance. designs, drawings, docu-
mentation and advisory gervices from
Fiat SPA of ‘Italy for manufacturing
the new car body and for the up-
gradation of the present engine used
on the Premier Padmini vehicles

(b) The proposal is under examina-
tion, and no decision has yet been
taken in regard to the terms and con-
ditions.

(¢) Approval has been accorded to
M/s, Hindustan Motors for the import
of technical assistance, designs, draw-
ing, documentation advisory services
and capital goods from UK for the
manufacture of a new model car and
for the upgradation of lhe engine
presently used by the company on the
Ambassador make vehicle,

(d) The question of dieselisation of
cars would depend on such factors as
the availability of diesel and petrol
vis-a-vis the demand and the techno-
economic and technolc ,ical aspects of
swilchover to diesel. These aspects
are Leing studied.
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Councils in Backward Districts for
advising om starting of Industries

6153, SHRI S. B. SIDNAL: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Government propose to
set up in each backwarq district in
the country councils consisting ef
officials, reprsentatives of entrepre-
neurs and elected represntatives of
the people for advising on starting of
new industries and suggest facilities
required by small scale industries; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) No
Sir, there is no such proposal.

(b) Does not arise.

Central Salt Commission Office at
Rajasthan

6134. SHR] R. P. GAEKWAD. Will
the Minister of INDUSTRY be pleased
to state why the Central Salt Com-
mission main office is situated in
Rajasthan when salt js- not made in
that State?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
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CHARANJIT CHANANA): Rajasthan
is one of the States where salt is pro-
duced. The location of the Salt Com-
missionerg Office at Jaipur is for ad-
ministrative reasons.

Sale of Imported Watches by H.M.T.

6155. SHRI SATISH AGARWAL:
Will the Minister of INDUSTRY

be pleased to state:

(a) whether H.M.T. iz importing a
watch for Rs. 64 and sSelling it to
Indian consumers between Rs. 218 to
Rs. 340 by putting them into different
cases with different names;

(b) if so, the names of all the
watches which have machines pro-
duced in India and all those which
are being imported, put into different
cases and sold at high prices;

(¢) whether this completely belies
the HMT’s own advertisement
“Commmon man’s watch at common
man’s price”’; and

(d) the justification for such huge
margin in profit that is being utilised
by HMT and whether any cut in
prices of HM.T watches proposed?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) No,
Sir. However some walch component
sets are being imported by HMT to
bridge the requirements of HMT
assisted watch assembly units get up
by different State Government agen-
cies, The prices are dependent on
different styles and modelg of watches.
The landed cost of a set of compo-
nents varies from Rs. 120/- to Rs.
21% /-. The ex-factory priceg of watches
vary from Rs. 178/-to Rs 372/-after
taking into account the cost of assem-
bly, straps, packaging, freight and
forwarding, marketing and after sales
service etc.
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(b) Out of 56 brand names of HMT
watches, 27 are those that are assem-
bled by its ancillary units,

(¢) HMT watches are available at a
price ranging from Rs. 150/- onwards
which, for itg quality and reliability,
are not outside the reach of the com-
mon man.

(d) Watches are in a competitive
market. As such the question of any
huge profils does not arise. Despite
escalations in the cost of materials,
wages and other inputs, HMT endea-
vours to maintain the price levels
with productivity improvements.
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Paper Projects under the Hindustam
Paper Corporation and their Annual
Produgtion Capaeity
6159. SHRI DAULATSINHJI JA-
DEJA. Will the Ministe, of INDUS-
TRY be pleased to lay a statement

showing:

(a) the names of the projects manua-
facturing newsprint, pulp and paper
under the Hindustan Paper Corpora-
tion Ltd. with their annual produc-
tion during the last 3 years;

(b) whether any of the above pro-
jects has applied for expansion;

(¢) if so, the decision taken by
Government; and
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(d) what steps Government are
eonsidering to take to meet the in-
creasing demand of paper and paper
products?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Man-
dya National Paper Mills, a subsidiary
of the Hindustan Paper Corporation,
is the only running unit producing
paper. Its annual production during
the last three years wag a follows:—

Year Production
(in Metric Tonnes)

——

1977-78 11,747
1978-79 10,106
1979-80 6,850

(b) ang (c). Mandya National Paper
Mills is undertaking an expansion
scheme to stabilise its production at a
level of 16,500 tones per annum,

(d) The Hindustan Paper Corpora-
tion jis setting an integrated pulp and
paper mill with a capacity of 30,000
tonnes per annum in Nagaland, and
two integrated pulp and paper mills
with capacities of 1,00,000 tonnes each
in the Nowgong and Cachar districts
of Assam. Apart from setting up pro-
jects in the public sector, Govern-
ment have taken the following steps
for increasing production of paper:—

(i) Promoting the setting up of
paper mills based on secondary raw
_ materials which does not involve
foreign exchange expenditure has
- been delicensed;

(ii) The facility of imports of

- second hand Paper plants has been

- allowed uplo a capacity of 30 tonnes
per day.

(iii) The import of pulp has been
- liberalised.

(iv) The import duty on waste
.paper used for paper making has
been waived, .
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(v) Excise rebates have been:-
allowed to small paper mills for the
use of unconventional raw material.

(vi) Special incentives have been
offered for the utilisation of bagasse
for paper making.

Proto Type Development ang Train-

ing Centres
6160. SHRI DAULATSINHJI JADE-
JA:
SHRI AMARSINH RATHA-
WA:

Will the Minister of INDUSTRY
be pleased to state:

(a) the number of proto type deve-
lopment and training centres func-
tioning in India with their location;

(b) what are their main functions;

(c) the number of persong trained
annually in each sector; and

(d) how the trained persons are
utilised?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRT
CHARANJIT CHANANA):. (a) and
(b). There are four Prototype Deve-
lopment ang Training Centres located
at Rajkot. Okhla (New Delhi), How-
rah and Madras under the control of
National Small Industries Corporation.
The main functions are as follows:

(a) Practical and Theoretical
Training of skilled workers and
Techniciang of Small Scale Industries
as well as the Technical Staff of
Central and State promotional
agencies.

(b) Development and Production
of Prototype of Machines, Tools and
Accessories to be supplied to the
Small Scale Units.

(c) Development of special types
of Machinery (o assist Small Scale
Industrial Units ip improving their
Production Techniques; and

(d) Executing job orders cover-
ing such phases of manufacture and
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servicing as cannot be carried out
by the Small Scale Industrial Units.

(¢) The average number of persons
trained annually at each PDTC is as
under:

RAJKOT — 325
OKHLA — 136
HOWRAH —_ 175
MADRAS —_ 28

Total : 664

(d) Persong trained in these Proto-
type Development and Training Cen-
tres are expected to be absorbed by
the Industries in the various parts of
the country

Production of Traction Motorg by
B.HEL,

6161. SHRI PRATAP BHANU
SHARMA: Will the Minister of IN-
DUSTRY be pleased to slate:

(a) whether BHEL Bhopal unit is
expanding its manufacturing for
Traction Motar;

(b) if so, what is the progress of
this new project;

(¢) where is the proposed site;

(d) estimated cost of the project;
and

(e) by what time it is expected to
be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to
(e). The proposal for expansion of
manufacturing capacity of Traction
Equipment at BHEL’s Bhopal Unit is
under consideration of Government.
The estimated cost of the project is
around Rs. 14 crores The likely time
for implementation of the project
would be 27 months from the date of
sanction of the project.

Losses in BHE.L.

6162, SHRI PRATAP BHANU
SHARMA: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether it is a faet that there
were considerable losses in production
during 1977—79 in BHEL Bhopal unit;

(b) if so, reasons therefor; and

(¢c) what was the annual turn-over
during this period?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (c¢). The turn-over of BBEL's
Bhopal Unit for these two years was
as follows:

1977-78
1978-79

Rs. 117 crores

Rs. 121 crores

This unit did not incur losseg during
the years under reference but showed
profits,
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Units lying idle at Santacrug due
te Noa-Implementation o Soadhi
Commiitee Report

6164, SHRIMATI PRAMILA DAN-
DAVATEH: Will the PRIME MINIS-
TER be pleased to state:

(a) whether it is a fact that due to
failure of the implementation of the
recommendations of the Sondhi Com-
mittee on Electronicg several units at
Santacruz are lying idle; and

(b) if so, the steps being taken to
meet the demands of the electronic
-units in Santacruz (Bombay)?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) No,

Sar.

(b) Does not arise. Towever,
‘Government is actively considering
effective measures to meet the
Pproblems of the units at Santacruz.

Devotiom to Duty by PpPersonnel of
B.S.F,

6165. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether it ig a fact that the
BSF personnel remained well-disci-
plined and stuck to the post of duty
when there was serious revolt in the
ranks of the CRP, CISF and various
such other police forces during the
past 3 years;

(b) whether any appreciation has
been made of this devotion and dedi-
cation to duty by the ranks and offi-
cers of the BSF;

(c) if so, the details thereof;

(d) whether it is also z fact that
the Ministry of Home Affairs have
issued g Circular letter to Direetor
General, BSF directing him to get
the existing and gtatutory rules
amended to the deteriment of the
BSF Cadre Officers;

(e) whether Government are aware
‘that this letter has caused great
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resentment among the BSF Officers;
and

(f) if so, the action contemplated/
taken by Government in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) Yes, Sir.
(c) Details enclosed as per the
statement.

(d) As there was no uniformity in
the instructions rules regarding pro-
motions of directly recruited officers,
they have to be suitably amended
with a view to bring about wunifor-
mity. The existing instructionsjrules
made the directly recruited officers of
the Central Police Organisations eli-
gible for promotion to the rank of
DIG earlier than the officers of the
Indian Police Service or the Defence
Services, This was contrary to the
Govt. policy that the Defence Ser-
vices and the Indian Police Service
Officers will have a distinct edge re-
garding their career value over other
officers. It was as a result of a detail-
ed study that instructions were issued
to the Heads of the Central Police
Organisations to suitably amend the
administrative  instructions|statutory
rules.

(e) No, Sir.
(f) Does not arise.
Statement

(i) Creation of extra posts of 29
L|Nks per Bn raising the existing
strength from 62 to 91.

(ii) Grant of Special Pay to L|Nk.

(iii) 4 posts of Naiks upgraded to
Head Constable in every Bn.

(iv) Washing Allowance sanc-
tioned to all non-gazetted per-
sonnel,
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(v) Approval accorded for issue
of ome set of Terry-Cotton Uni-

form to all non-gazetted person-
nel.
(vi) Ration money enhanced

from Rs. 78 to Rs. 100,

(vii) Earned leave of all non-
gazetted personnel serving in  the
field area and training institutions
enhanced from 45 days to 60

days.

(viii) Family accommodation en-
titlement for the men in the units
raised from 14 to 25 per cent for
purposes of claiming House rent
Allowance,

(ix) Grant of a sum of Rs, 25
lakhs towards welfare fund.

Import of Insulating Paper -

6168. SHRI R. L. P. VERMA: Will
the Minister of INDUSTRY be pleased
to state:

(a) what is the quantity and value
of insulating paper imported into
India during the last three years,
year-wise;

(b) what are the uses to which
the imported insulating paper is put
to;

(¢) what are the nameg and ad-
dresses of the consumers of insulating
paper who are recommended import
licences and value of import allowed
to each of them; and

(d) what steps have been taken for
import substitution of insulating
paper by indigenous product?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):

(a) The particulars of imports of in-
sulation paper are as follows:—

Year Quantity Value
(In thous- (Rs. la-
and Kgs.) khs)

—

1977-78 . . . 2527 208- 37
1978-79 . . . 2907  279°40
1979-80 (Upto June 79) 522 51 11

Norr: Figures are provisional and subject to
revision.

SOURCE: (i) 1977-78 and 1978~
79: Monthly Statistics of the Foreign
Trade of India Volume II (imports)
published by  Director General of
Commercial Intelligence and Statistics
Calcutta,

(ii) 1979-80 (Upto June, 1979):
Advance data received in the office
of the Economic Adviser, Department
of Commerce from Director General
of Commercial Intelligence and Sta-
tistics Calcutta.

(b) Electrical Insulation papers are
highly specialised papers which are
essentially required in the manu-
facture of a wide range of electrical
and electronic equipment such as
power capacitor, electrolytic capaci-
tor energy storage capcitor, dischrge
lamp capacitor, power factor cor-
rection capacitor coupling capacitor,
and cables and transformers. Units
manufacturing the above quoted ijtem
normally import electrical insulation
paper required by them.

(c) Particulars of all import licen-
ces such as name and address of
licensee etc, issued by the Import and
Export Trade Control Organisation
are published in the Weekly Bulletin
of Import Licences, Export Licences
and Industrial licences, copies of
which are supplied to.the Parliament

Library regularly.

(d) Applications for grant of In-
dustrial Licences, foreign collabora-
tion and import of equipment for the
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manufacture of electrical insulation
papers, are being received and con-
sidered on merits.

Some schemes had been approved
for establishing new projects for the
manufacture of electrical insulation
paper. No appreciable progress has
been made by any of the licensees.

Cemeat Export to Nepal

6167, SHRI M. RAMGOPAL RED-
DY: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether India has allocated an
export quota of 40,000 tonnes of
cement to Nepal during June-Decem-
ber, 1980 despite domestic shortages;
and

(b) it so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANIJIT CHANANA):
(a) and (b). In terms of the Indo-
Nepal Treaty of Trade, goods which
are prohibited or restricted for ex-
port, may be authorisd for export by
either country when needed by the
other subject to an annual quota and

JULY 30, 1930

Written Answers 152
with due regard to supply avail-
ability. Out of an annual quota of
75,000 tonnes of cement for export to
Nepal during the year 1980, 15,000
tonnes was earmarked for the period
January-March 1980 and the balance
60,000 for the period April—Dec-
ember, 1980,
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Poly Chlorinated Bipheayls Safety
Transformers in Industiries

6171. SHRI DIGVIJAY SINH: Will
the Minister of INDUSTRY be pleased
io state:

, (a) whether in the Steel, Mining
and several other industries, the
safety transformers for fire hazards
are still being installed with Poly
Chiorinated Biphenyls (PCB) as a
cooling agent;

(b) is it az fact that round the
world the use of this chemical is
banned because of itg serioug toxic
effect injurious to all living beings
including mankind; and

(¢) if so, why has this product not
been banned and alternative products
utilised as in other countries?

THE MINISTER OF GSTATE IN
THE MINISTRY  OF INDUSRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir. As Poly Chlorinated
Bipheyl (PCB) has a high flash
point, it is suitable for use in areas of
fire hazards.

(b) The use of Polychorinated Biph-
enyl (PCB) has been banned in some
of the developed countrieg such as
Sweden and Japan because of its
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toxic effects. Environmental Protee=
tion Agency of USA has also issued
its final rules banning the manufac-
ture of Poly Chlorinated Biphenyl
and phasing out most uses of this
chemical.

(¢) Government of India is actively
considering the matter to discontinue
the use or manufacture of this che-
mical in the country. Steps have
already been taken to advise the
Industry to use suitable alternatives
to Poly Cholorinated Biphenyl.

Periodical Review of Policy Reserva-
tion of Industries in Smmil] Scale
Sector .

6172, SHRI A. A. RAHIM: Wil} the
Minister of INDUSTRY be pleased to

state:

(a) whether Government periodi-
cally reviews the policy of reserva-
tion of industries in ihe small scale
sector in the country;

(b) the extent to which small
industrieg have developed because of
this policy;

(c) the areas where the response
of small scale entrepreneurs has been

poor; and

(d) whether these areas will be de-
reserved?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (d). The list of items reserved
for production in the small scale sec-
tor is kept under regular review. A
review of certain industries underia-
ken by the DCSSI has shown that
there has been substantial growth in
the number of units and in the volu-
me of production among  different
product/groups reserved the small
scale sector., The other items reser-
ved for the small scale sector are
also being reviewed® and necessary
corrective measures would be taken
on the basis of these reviews.
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‘Difficulties in Running D.I.Cs.

6173. SHRI A. A. RAHIM: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether some State Govern-
ments have reported difficulties in
running districts industries centres in
their States;

(b) if so, the details thereof; and

(c) steps proposed to be taken to
overcome these difficulties?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). ¥es, Sir. Some of the difficulties
intimated by the State Governments
in operating the District Industries
Centres are as under:

‘(i) Reduction in Central assistance
from 75 per cent to 50 per cent.

(ii) Due to abnormal rise in the
cost of construction inmadequate of
non-recurring outlay of Rs. 2,00 lakhs
per DIC for construction particularly
in the hilly areas and the North
Eastern Region.

(iit) The limitation on the use of
loan fundg as margin money and not
for direct loans. -

(iv) The jneffective role of credit
Manager in arranging a greater
volume of credit to the District In-
dustries Centres.

(v) The difficulties particularly
in the North Eastern Region in
attracting persons of adequate cali-
bre to man the DICs, particularly
in view of shortage of residential
accommodation.

(¢) Government have reviewed the
scheme of DICs and propose to intitate
more effective alternatives

Afghan Militaxy Officers Given Train-
ing in Indian Defence Academies

6174. SHRY CHIRANJI LAL
SHARMA: Will the Minister of
DEFENCE be pleased to state:

(a) whether Afghan Military Ofi-
oers are belng given training in the
Indian Deflence Academies;
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(b) if so, the number of such
Afghan Military personnel who got
training .in India;

(c) whether very recently gome
officerg have joined Afghan rebelg after
completing their training;

(d) whether such things will not
create difficulties in Indo-Afghan and
Indo-USSR relations; and

(e, if so, Governments reaction

thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N, SINGH) (a) Yes, Sir.

(b) Since 1970, pre-commission
training has been|is being given .to
Afghan Cadets sponsored by the Gov-
ernment of Afghanistan as under: —

Nos. Nos. nnder

traingd training

(i) NDA Khadakwasla 17 5
(iiti) ACC Wing . 13 13
()/ii IMA Dechradun . 25 4

In addition, since 1969, post-commis-
sion training has been imparted by the
various training establishments to 405
Afghan Army Officers sponsored by
that Government.

(c) Government of India have no
information in the matter.

(d) and (e). As per the terms
agreed to by both the Governments
for training of Afghan Army person-
nel in India, once Afghan personnel
complete their training, it becomes the
regponsibility of their Embassy in
India to send these personnel back to
their own country. Once they are
released from the training institution,
they become the direct responsibility
of their own Government. In the cir-
cumstances the question of any adverse
effect on Indo-Afghan or Inde-USSR
relations on account of the Training
of Afghan personmel in India, does nét
arise.
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"Laomehing of ‘Semi-Operational
Remote Sensing Satellite

6176. SHRI MOOL CHAND DAGA:
Will the PRIME MINISTER be pleased
to state:

(a) whether ISRO is planning to
launch a semi-operational Remote
Sensing Satellite in the near future;
and

(b) if so, what amount is going to
be incurred on it and how is it going
to meet the requirement of users and
the need of resource managers in va-
rious disciplines?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and
(b). The Indian Space Research
Organisation has plans to  design,
develop and launch a Semi-Operational
Remote Sensing Satellite (IRS) during
1984-85. IRS will be a 3-axis stabilised
satellite in sun-synchronous orbit of
about 600—1000 km. for remote sens-
ing applications for management of
natural resources in India Feasikility
studies have already been undertakem
in consultation with user agencies and
details of the Project and estimates of
cost are being worked out,

Intermittent Increase of Engincering
Goods and Motor Vehicles by
Manufacturers

6177. SHRI K. P, SINGH DEQO: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether the manufacturers of
engineering goods inecluding mootor
vehicles increase the price every now
and then and some manufacturers
have stepped up the prices thrice and
four times a year;

(b) whether before any price rise
is effected, the manufacturers are re-
quired to submit to Government =«
balance sheet to justify the hike;

(¢) whether this practice was fol-
lowed by all truck manufacturers ir
the country during the last 3 ‘years
and if so, the names of the Companies
who- confornved - to it;
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(d) if not, the reasons therefor; and

(e) what steps Government propose
to take to ensure that manufacturers
are not allowed to step up prices at
their will?

THER MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (d).
Engineering goods are manufactured
by a large and diverse range of indus-
tries all over the country in both the
organised and the un-organised sectors
and information on price increase will
have to be related to specific items. In
regard to motor vehicles there is no
price control and the manufacturers
are not required to obtain Govern-
ment’'s approval for effecting price
increases. The manufacturers have
reported that they have increased the
price of motor vehicle from time to
time in view of the increase in the cost
©of manufacture,

(e) Does not arise,

Return of Indiam Scientist from
Abroad

6178. SHRI ZAINUL BASHER: Will
the PRIME MINISTER be pleased to
state:

(a) how many eminent Indian Sci-
enlists from abroad have returned
back to India during the last three
Yyears;

(b) whether they have been suita-
bly accommodated;

(¢c) how many of them returned
back again to foreign countries com-
plaining bad conditiong of service jn
‘India; and

(d) what agre their complaints and
what action has been taken by Gov-
ernment in the matter?

THHE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) to (d). Specific
"information about eminent Indian
Scientists returning from abroad is not
available. However, the Council of
Scientific and Industrial Research
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(CSIR) maintaing an “Indiang Abroad
Section” of the National Register of
Scientific and Technical Personnel of
India for voluntary enrolment of
Indian Scientists, Technologists, Engi-
neers, Doctors and Social Scientists
abroad. Those enrolled in the Indians
Abroad Section desiring assistance on
return to India are considered for
selection to the Scientists Pool. Those
selected to the Pool are expected to
have Doctorate in Science or Social
Sciences or a post graduate degree in
Engineering and Medicine.

During the last 3 years 1528 scienti-
fic and technical personnel registered
themselves in the Indian Abroad Sec-
tion of the Nationa] Register. Of these,
882 persons were offered temporary
placement in the Pool. Out of these
450 returned to India and 233 joined
the Pool. It is presumed that the
remaining 217 have secured alternate
employment within the country.
Amongst them 5 left the Pool and
returned abroad because 2 had got
overseas fellowships; 2 for pursuing
higher studies; and one to join her
husband in Canada.

Appointment to the Pool is made for
a limited period to enable Pool Officers
to work in a suitable institution
whilst looking for regular appointment.

Scientists returning back to foreign
countries may be due to a variety of
reasons such as  for further higher
studies, acquiring wider experience,
better facilities, higher emoluments
ete.

Scheduled Tribal Languages

6179. SHRI GIRIDHAR GOMANGO:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the names of tribal languages
in the country which have been sche-
duled as tribal languages by the
Presidential Order dated 13 August,
1960;

(b) the steps taken by Government
for development of the tribal langu-
ages and to preserve them in writ-
ten form: :
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(¢) the names of tribal languages
suggested and includeq in the Lin-
guistic Minority Group and .the

names of those which secured help

as assistance from the Government;
and

(d) if not, the proposals of Gov-
ernment for future prospects of these
languages?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) None of the tribal languages have
been Scheduled,

(b) Facilities in the field of educa-
tion for some of the tribal languages|
diolects at the primary stage bf educa-
tion are available in Assam, Bihar,
Himachal Pradesh, Meghalaya Naga-
land, Tripurg and Andamanp & Nicobar
Islands.

(c¢) None,

(d) Does not arise in the context of
answer to (c) abowe,

Fall in Industria} Growth Rate

6180. SHRI MOHD. ASRAR
AHMAD: Will the Ministey of IN-
DUSTRY be pleased to state:

v (a) whether the monthly index of
Industrial Production (base 1970-71)
hag fallen by 3.9 points during Feb-
ruary, 1980 and stood at 150 against
153.9 for the previous month;

(b) if so, reasons therefor; and

(c¢) steps taken by Government in
this connection to meet the situation?

. THE MINISTER OF STATE IN THE
MINISTER OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). Yes, Sir. The monthly index shows
fluctuations and the fall in February
over January is merely part of the
fluctuating behaviour. The index of
industria] production is the result of
a number of complex factors which
operate simultaneously. Some of these
factors may be of a seasonal character.
It is, therefore, not possible to isolate
the factors that lead to month by
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month variations in industrial produc-
tion.

(c) Government has taken a num-
ber of steps to boost industrial produc-
tion. These are: setting up of a Cabi-
net Committee on Industrial Infra-
structure, movement of adequate coal
to thermal power plants, import of
certain  critical inputs|raw materials
such as non-ferrous metals, edible oils,
basic chemicals etc., increased move-
ment of railway wagons and improved
labour management relations.

Setting up of Newspriat, Pulp and
Paper Projeets by Hindustam Paper
Corporation

6181. SHRI AMARSINH RATHA-
WA: Will the Minister of INDUSTRY

be pleased to state:

(a) whether Hindustan Paper Cor-
poration Limited has prepared a plan
for setting up certain newsprint,
pulp amd paper projects in the coun-
try;

(b) if so, the sites selected; and

(c) the details of the proposed pro-
jects?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRIL
CHARANJIT CHANANA): (a) to (c).
The Hindustan Paper Corporation is
engaged in setting up the following
projects: —

(1) Kerala Newsprint Project:

.

This project for the manufacture of
80,000 tonnes|annum of Newsprint is
located at Velloor, Distt. Kotayam,
Kerala State. The project is in an
advanced stage with civil construction
work nearing completion and erection
of equipment in progress. The project
is likely to be completed by the end
of 1980,

(2) Nagaland Pulp and Paper Project:

This is an integrated pulp & paper
mill with a capacity of 330,000 tonnes
per annum, located at Tuli, Distt.
Mokokchung, Nagaland. Civil construc-
tion work has almost been completed
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and major items of plant and machi-
nery have also been erected. The
project is likely to be commissioned
for trial runs by the end of 1980.

(3) Nowgong Pulp and Paper Project:

This is an integrated pulp & paper
mill with a capacity of 1,00,000 tonnes
per annum being set up at Jagi Road,
Distt. Nowgong, Assam. Land has
been partly acquired and site prepara-
tion is in progress. Orders for certain
long delivery items have been placed,
and the project is expected to be com-~
missioned by 1982.

(4) Cachar Pulp and Paper Project:

This is an integrated pulp & paper
mill with a capacity of 1,00,000 tonnes
per annum, being set yp at Panchgram,
Distt. Cachar, Assam. Land has been
partly acquired and site preparation
is in progress. Orders for certain long
delivery items have been placed and
the project is expected to be commis-
sioned by 1983.

Foreign Trawilers in Indian’s Economic
Zone

6182. SHRI S. M. KRISHNA: Will
the Minister of DEFENCE be pleased
to state:

(a) whether g foreign trawler ope-
rating in India’s economy zone off
Tuticorin Cost was apprehended by
the Navy recently;

(b) if so, whether five other foreign
factors may be of a seasonal character,
area; and

(c) if so, facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) to (¢). On
receipt of information that some for
eign fishing trawlers are operating off
Tuticorin, Indian Naval Ship Shakti
wag sailed to intercept|apprehend the
offending trawlers. On sighting the
ah.ip, the trawlers tried to run away
in different directions. The Indian
Naval Ship Shakti is a big fleet tanker
with a large draft. Deapite her poor

manosuvrebility, the ship was adle ©
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apprehend one of the six trawlers
present in that area. The remaining
five trawlers crossed over to Sri Lanka
maritime boundary and towardg the
shallow waters. The chase of these
trawlers had, therefore, to be given
up. The apprehended foreign trawler
was later on handed over to the local
police authoritiess. We have not got
any reports of any foreign fishing
trawlers operating in that area now.

Prototype Development and Traimiag
. Centres

6183. SHRI AMARSINH RATHA-
WA: Will the Minister of INDUSTRY
be pleased to state:

(a) whether Government is consi-
dering to open more Prototype Deve-
lopment and Training Centres in the
Country ;

(b) the sites selected; amd

(c) the method adqpted for select-
ing the candidates for giving training?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). At present there is no proposal
to set up a Prototype Development and
Training Centre under consideration
of the Ministry of Industry. However,
the Government of Haryana have
under their consideration a proposal
to set up a Development Centre for
scientific instruments at Ambala for
which they have sought assistance
under the TUnited Nations Develop-
ment Programme,

(c) At present there are four Pro-
totype Development and Training
Centres under the National Small
Industries Comporation for which selec-
tion of candidates for training is made
on an All India basis through adver-
tisements in newspapers and periodi-
cals. ‘The assistance of Small Indus-
tries Service Institutes District Indus-
tries Centres, Nationa] Trade Apprem-
ticeship Advisers etc. is taken in tllc
selection precess.
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More Funds to Orissa

6184. SHRI CHINTAMANI JENA.:
Will the Minister of PLANNING be
pleased to state:

(a) whether it 15 a fact that the
Orissa Government has @approached
the Central Government to give
special consideration to Orissa Pradesh
in respect of State’s need for more
funds;

{b) if so, the details thereof; and

(c) the action taken by Govern-
ment in this regard?

THE MINISTER OF PLANNING
(SHRI N\ D. TIWARI): (a) to (c). At
the discussions held between Planning
©Commission and the Chief Minister of
Orissa on July 24, 1980 the need for
higher outlays for sustaining a Plan
of Rs. 250 crores as against Rs. 221.05
crores approved earlier at the official
Jevel meeting for the Annual Plan
1980-81 of the State of Orissa, was
emphasized. The requirement of addi-
tional funds for the State is being
considered  sympathetically with a
view to promoting a more balanced
regional growth,

TNews Item Captioned “Cement Industry
less ay Rs, 750 m.”

$185. SHR] BALASAHEB VIKHE
PATIL:
SHRI CHANDRABHAN
ATHARE PATIL:

‘Will the Minister of INDUSTRY be
pleased to state:

(a) whether his attention has been
drawn to the news item captioned
“Cement Industry Loss at Rs 750 M.”
published in the Daily Economic Times
(New Delhi Edition) dated the Tth
July, 1980;

{b) if so0, whether it is correct that
the Joss is due to lower capacity utili-
zatiom besides the higher cost of in-
puts Hke coal and power in addition
10 ‘the rise in freight;

(c) what are the resgons Jeading to
the #all in the capecity utilization

which wag reported to be 90 per cent
2 years back and the same has drop-
Ped to 70 per cent in the first 4 months
of 1980;

(d) the measures taken py Govern-
ment to improve the capacity utilisa-
tion; and

(e) is it correct that Government
had kept a provision for export of
1.5 million tonnes of cement during
the Sixth Five Year Plan, if so,
whether the total production of cement
would adequately meet the domestic
requirement?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir.

(b) The Cement Manufacturers5
Association have so represented.

(c) Capacity utilisation in cement
industry has been lower not only
during the first four months of 1980
but right through the year 1979-80.
This ig on account ®f inadequate sup-
ply of coal and imposition of power
cuts on cement industry.

(d) Every efforts is being made to
ensure that Cement Factories get ade-
adequate Power and Coal to maintain
the production at optimum levels.

(e) No, Sir. The export of cement
has been banned except to Nepal and
Bhutan.

Setting up of Research and Develap-
ment Centre in Punjab to modermise
Sewing Machine and Bicycle Industry

6188. SHRI R. L. BHATIA: Will the
Minister of INDUSTRY be pleased 10
state:

(a) whether any research and deve-
lopment Centre is being set up in
Punjab to modernise Sewing Machine
and Bicycle Industry; and

(b) if 50, when it is likely to be set
up? .

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
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(SHRI CHARANJIT CHANANA): (a)
and (b) The Punjab Government has
under itgs consideration a proposa] for
setting up a project each for assisting
the Sewing Machine and Bicycle in-
dustry at Ludhiana. It has sought
UNDP gssistance for these Projects
and their request ig receiving attention
of the Ministry of Industry.

Reinstallation o; puip making at
Ashokka Paper Mills, Ramesh
Nagar, Darbhanga, Bihar

6187. SHRI BHOGENDRA JHA: WiH

the Minister of INDUSTRY be pleased
to state:

] (a) whether it is proposed to re-
m§ta1 pulp making at Ashoka Paper
Mills at Ramesh Nagar, Darbhanga
in Bihar and expand production on the

lines planned at the time of instal-
lation;

(b) if so, details thereabout; and
(c) if not, reasong therefor?

THE MINISTER, OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
to (c) The origina] proposal to set up
a 60 tonneg per day pulping unit at
Ashoka Paper Mills, Rameshwarnagar,
h_ad to be given up ag raw materials
like bagasse, gabai grass .etc. were not
available at economic rates, The com-
Pany went into liquidation in 1967 and
waS_revived by the all India Financial
Institutiong and the Governments of
Ass?m and Bihar. The revised project
envisaged supplying of pulp from the
Assam unit of the company for manu-
facture of paper at Rameshwarnagar.
The present indications are that raw
mflterials are not available gt econo-
mic rates at Rameshwarnagar to set
up a pulping unit.

Manufacture of light commercial
vehicles in Punjab

6188. SHRI R. L. BHATIA: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Government of India
are considering to manufacture light
commertial vehicles in Punjab;
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(b) if so, whether it wil] be a joint
venture; and

(c¢) if so, details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
to (c) M/s, Punjab State Industrial
Development Corporation Ltd, have in
their application dated 6th June, 1980,
applied for an industria] licence for
the manufacture of commercial vehi-
eles upto 3 tong payload and 10,000 nos.
annua] sapacity through g new under-
taking to be established in Hoshiarpur
District of Punjab. The matter is be-
ing examined by the Government.

Request foy increase of cement quots
to M.P.

6189. SHRI ARVIND NETAM: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether Madhya Pradesh Gov-
ernment have requested the Central
Government to increase the cement
quota of the State from 1 1akh tonnes
to 3 lakh tonnes; and

(b) i? so, the reaction of the Central
Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
Yes, Sir. The Madhya Pradesh Gov-
ernment have requested that their
basic quarterly allocation of cement
which stands at 1.58 lakh tonnes, may
be raised to 3 lakh tonnes.

(b) The availability of cement in
the country ig less than the demand
and, therefore, it will be only possible
to raise the basic quarterly allocations
to States including that of Madhya
Pradesh when the availability position
o} cement i the tountry improves, for
which every effort ig being made.
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Units m-onufacturing Mica capacitors

6190. SHRI R, L. P. VERMA: Will
the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that there
are two units namely J, V. Electronics,
New Delhij and Saha Soshin Electro-
nics, Bombay with foreign equity
participation who are manufacturing
mica capacitors, mica silvered plates
and sections etc. entirely for export
to their collaborators;

(b) whether it is also a fact that a
cash assistance of 17% per cent f.o.b.
walue of exports of these items is
allowed to them;

(¢c) whether foreign collaboration
arrangements approved yor these cap-
tive units of foreign collaborators
envisaged grant of cash assistance;

(d) the amount of foreign exchange
remitted by these units to their foreign
collaborators as their share in profits
in each of the last three years; and

(e) whether Government propose to
consider stopping this drain of valu-
able foreign exchange?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) Yes,
Sir,

(b) The unit of M/s, Saha Soshin
is located in Santa Cruz Electronics
Export Procesgsing Zone (SEEPZ) and
therefore, according to the general
policy applicable to SEEPZ units, cash
assistance facility is not available to
them. The other-unit viz. M/s. J. V.
Electronicg ig entitled to cash assis.
tance.

(c) Cash gassistance against exports
doeg nof form part of the scope of
approvalg of foreign collaboration.

(4) As far as M/s J. V. Electronics
js concerned, the foreign financial and
technical collaboration was approved
in October 1972. The company has
not declared any dividend ever gince
it went into production. So the ques-
tion of remittance of the foreign colla-

borator’s share of profits has not
arisen,

As regardg M/s. Saha Soshin, the
approval was given in November 1973.
However, in this case also no dividend
has been repatriated by the company
so far,

(e) The policy of Government is to
approve foreign collaboration either on
the basis of acquisition of technology
not indigenously available, or on the
basis of the units being export-orient-
ed. In the present case, apart from
the technology being sophisticated in
nature, the wunitg are alsp 100%
export oriented in nature. It is the
policy of Government to permit remit-
tance on account of dividend, royalty,
licensing fees etc, subject to payment
of local taxes. It will not be correct
to say that these remittances neces-
sarily result in drain of foreign ex-
change, since the balance of advantage
with reference to foreign exchange
outgo has to be Jetermined with refe-
rence to the foreign exchange inflow
on account of the equity investment
by the foreign collaborator ag also to
the grosg foreign exchange earnings
for the product exported.

Civic amenities in RH A. Bazar
Ambala Cantt.

6191. SHR] SURAJ BHAN: Will the
Minister of DEFENCE be pleased 1o
state;

(a) whether it is a fact that after
excision of the Cantonment Board,
Ambala, only one Civil Area namely
RHA. Bazar, has been left with the
residual Ambalag Cantonment and
there is no civic amenity like play
ground for children, Park, Hoapital,
High School, Public Library, Commu-
nity Hall in the said ares;

(b) if 0, has the Centra] Govern-
ment any plan for providing such and
other civic amenities to the said Civil
Area in the near future: and

(¢) if not, the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
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(SHRI C. P. N. SINGH): (a) to (¢) Tt
ig a fact that after the excision which
took place in Ambala Cantonment in
1977, only one civil area, namely,
RH.A, Bazaar hag been left with the
residua] Cantonment., The civic ame-
nities like Hospital High School etc,,
which are located in Sadar area, now
forming part of the Municipality, are
still gvailable to the people living in
R.H.A, Bazaar. Even before excision,
these facilities were not earmarked
exclusively for a particular area but
the residents of the entire Canton-
ment, including the area now exercis-
ed, were using it The position conti-
nues as before insofar as use of these
facilities is concerned. It is only the
management of these institutions
which has been transferred. If as a
result of excision certain civic ameni-
ties are lacking and are to be provid-
ed, it ig for the Cantonment Board to
consider ang decide. The Government
of Indiag have not received any proposal
from the Cantonment Board in this
regard.

Difficulties in getting cement against
foreign exchange

6192. SHR1 ARVIND NETAM: Will
the Minister of INDUSTRY bhe pleased
to state:

(2) whether Government are aware
that people are facing difficulty in
getting cement against foreign ex-
change;

(L) what are the time criteria fixed
in general by which a person can get
cement against foreign exch nze

(¢c) what is the numbey of applica-
tions pending with the Ministry for
the ’ast six months;

(d) the various reasons for the de-
lay in disposing of the cases; angd

(e) whether Government »rohose to
simn'ifying the procedure?

THE MINISTER OF €™27% IN
TH® MINISTRY OF ™WNDIISTRY
(SHRI CHARANJIT CHAMANAY: (a)
Yes Sir.
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(b) While no time limit has been
fixed within which g person can get
cement against foreign exchange re-
mittance, every effort ig made to issue
release orders for supply of cement,
as expeditiously ag possible.

(c) 11,541 applicationg were receiv-
ed during the six months period from
January 1, 1980 to June 30, 1980. Out
of these, as on June 30, 1980, release
orders for cement were issued in 7,154
cagses and 4,387 cases were pending in
the office of the Cement Controller.

(d) Deficiencies in the gpplications
received and the incrcased volume of
work in handling of a large number of
applicationg are the main reasons for
delay in disposal of the applications.

(e) In order to minimise the delay
in disposa] of the applications and also
to ensure quicker supply of cement o
the applicants, power to issue release
orders have since been delegated to the
State Governments who are prepared
to take over thig responsibility. A
Press Note dated 15-7-80 issued in this
connection is available in the Parlia-
ment Library,

Remedia] measures to improve admi-
nistration of Tihar jail

6193 SIRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it js a fact that serious
malnractices, stealing and criminal
activities are going opn in Tihar Jail |
where the authorities themselvegs are
involved;

(b) whether Governmont have
taken steps to do correct fact finding
for remedial measures; and

(¢) if so, the details thereof?

THE MINISTER OF STATE 1IN
THE MINTSTRY OF HOME - AFFAIRS
(SHRI YOGENDRA MAKWANA): ()
to (¢) Delhi Administration have .re-
ported that some complaints about
malpractices ete. in the Tiha, Jail
were received by them. The Lt.
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Governor had ordereq an enquiry to
be conducted by an Additional District
Magistrate. However, before the en-
quiry could be completed the Supreme
Court, on a complaint made by a lifer
convict lodged in Tihar Jail asked the
District & Sessions Judge De.hi to hold
an open enquiry into the allegations
made by the convict and to acquaint
himself with the conditions and conti-
nuation of vice ang violence and pri-
sonerg grievances and to suggest 12-
medial action. In view of this, the
enquiry ordered by the Lt. Governor
was discontinued. The enquiry order-
ed by the Supreme Court is in prog-
ress,

Reinstatement of para-military forces
suspended in 1978

6194. SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the tota] number of personnel
belonging to State and Union Territory
forces as well as para-military forces
who were suspended/dismissed during
1978; and

(b) whether Government propose to
consider their cases gsympathetically
to reinstate all the police personnel
Wwi1ith service bpencfits and withdrawal
of victimisation of police personnel
who participated in the strike called
for by a few Central/State Police i.e.
CRP/CISF/Punjab/Rajasthan / Tamil
Nadu ete. in the recent past?

THE MINISTER OF ¢TATE 1N
THE MINISTRY.OF HOME AFFAIRS
(SHRT YOGENDRA MAKWANA): (a)
The required information ig heing enl-
lecteq from the State Governments,
Union Territories and the Central
Police Organisations and will be 1aid
on the Table of the Sabha in due
course,

(b) The cases of those police per-
sonnel who participated in striKe in
1879 have been considered sympathe-
tically. The State Governments have
algp been requested to do <~ and as a
result -9 number of them-have been
- reinstated. It is denied *» * there has

been any case of victimisatien. It is
also not proposed to reinstate all the
dismissed personnel.

Pregentation of Purses to
Prime Minister

6195. SHR1 JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) on how many occasions the pre-
sent Prime Minister hag been weighed
in precious metals and what is the
total value of such precious metals;
and

(b) on how many occasions she has
received purses and what is the total
value of the same?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
and (b). Ever since her assumption of
office in January, 1980, the present
Prime Minister hag never been yweighe
ed in precious metals A purse of
Rg. 1,04,151 was presented to her at
Chhaprauli on 25th May, 1980 with the
request that the money be gpent in
that area. The Prime Minister imme-
diately directed that the amount be
invested in 3 Trust and the intercst
therefrom be distributed among the
poor studentg in the form of gcholar-
ships in that particular area,

Strike by Workers of Centra] Electro-

nics Ltd.
6196. SHRI JYOTIRMOY BOSU:
Will the PRIME MINISTER be

pleased Lo state:

(a) whether workers of Central
Electronics Ltd., Sahibabad were on
strike;

(b) if so, what wrere the grounds
for the strike: and

" (c) the details of settlement rea-
‘ched.

THE 'MINISTER OF STATE IN

" THE MINISTRY OF DEFENCE

(SHRT C. ' P. N. SINGH):
Str.

(a) Yes,
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(b) In the strike notice dated 7th
February, 1980 served on the manage-
ment of the Company by the Central
Electronics Ltd. (CEL) Employees
Union, the following demands were
indicated:—

(1) Enquiry to be made by
appropriate Government authori-
ties into the misappropriation of
public funds and misuse of official
powerg by CEL management.

(2) Bonus for the years 1977-78
and 1978-79 to be paid imme-
diately.

(3) Promotion policy to be re-
viewed to change the period of ser-
vice to qualify for promotion from
4 years to 2 years.

(4) CCA to be paid with effect
from May, 1979.

(5) ESIC Exception to be ob-
tained.

(6) Production incentive to be
paid for 1978-79.
.
(7) Action to be taken on other
matters pending implementation as
per the Memorandum of Settlement
arrived at in September, 1978.

(c) A Memorandum of Settlement
Wwag signed on 2nd June, 1980 by
Representatives of the Workmen
and the CEL Management. The terms
of the Settlement are given in the
Statement attached.

Statement

TERMS OF SETTLEMENT
BONUS FOR 1977-78 AND 1i978-79

Regarding Payment of Bonus for
1977-78 ang 1978-79 as claimed by
the union it is agreed that the de-
cision of the Government of India as
per discussion held in the Depert-
ment of Science & Technology on
5-4-1980 would be conveyed to the
union latest by first week of August,
1080 and shall be binding om both the
purtisg 80 far as it doey not preju-
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dice the rights of the union under
law.

PROMOTION POLICY

In the light of suggestion madc by
the Secretary, DST, in the meeting
held on 5-4-80 it is agreed that the
Management would Sympathetically
consider the views of the union re-
garding the existing promotion policy,
as early as possible and latest within
6 monthg from the date of this settle-
ment. The finalisej revised norms
will he implemented immediately
after getting approval from the com-
petent authorities.

C.CA. WITH EFFECT FROM MAY,
1979

The Union reiterated its stand that
the employees of CEL are entitled $o
C.C.A. after issue of Government pf
India Circular and that there is »o
direct linkage between CCA and D.A.
based on locaj or All India Consumer
Price Index. The  management
pointed out that the Government of
India Circular on CCA was appli-
cable to Central Government servants
only and in view of the provision aof
the settlermment dated 27-9-1978 regu-
lating payment of D.A., the demand
for  CCA could not be reopened
during the currency of the settlement
dated 27-9-78. Union, however, main-
tains that they would take up
the matter with the appropriate
authorities directly excepting the
management.

E.S.I.C. EXEMPTION

It ig agreedq that consequent en
grant of exemption from ESI upto
30th June, 1980 workmen will be
entitled to medical benefits as per
the existing scheme applicable to the
Company’s executives from the date
of garzette notification for the pro-
portionate period of exemption from
ESIC. It is further agreed that the
efforts would be made to obtain ex-
tension of exemption beyond 30th
June, 1980 until ESI Hospital facili-
ties become available in the Sahiba-
bad ares. o
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PRODUCTION INCENTIVE

Regarding Production Incentive
Scheme for the year 1980-81, and on-
wardg taking into account the provi-
sion of seitlement gated 27-9-1978, it
is agreed to work out a production
incentive scheme as early as possi-
ble, and latest within 6 months from
the date of this settlement, in consul-
tation with the representative nomi-
nated by the union. The finalised
scheme will be implemented imme-
diately after its approval by the
competent authorities.

‘OTHER MATTERS

The settlement dated 27-9-1978 has
been under implementation. Since
the union feels that action on some of
the points namely: Baby Creche, Rest
Room, Ambulance Van, Death Relief
Fund has not been completed, the
management agrees to complete the
same at the earliest but not later than
3 months. As regards Death Relief
Fund, it is agreed that g committee
would be constituted consisting of two
representatives each of the manage-
ment and the union to frame the bye-
laws and the scheme in accordance
with the provision of settlement dated
27-9-1978 for further necessary action.

MISAPPROPRIATION OF PUBLIC
FUNDS

In the light of discussion held on
S5-4-1980 with the Secretary, DST, the
management explained that there is a
machinery and well laid procedure to
probe such cases. Such matterg should
be brought to the notice of Managing
Director and he will ensure that pro-
per procedures are followed.

‘The management agrees that there
would be no victimisation of any
worker for participation in the gtrike.

WAGES FOR STRIKE PERIOD

Regarding wages for the strike
period, management reiterateg its
earlier stand that based on the princi-
ple of ‘NO WORK NO PAY’ and Pro-
visiongs of Payment of Wagey Act,

1936, the workmen are not entitled for
wages for the strike period. The
union, however, pointed out that they
are free to take legal redress for their
claim for wages for the strike period.

As a gesture of goodwill the
management agrees to mitigate the
hardships of workers due to long
drawn strike by paying recoverable
advance as under, within five days
from the date of joining the duty by
the worker: —

Wage Group I & II Rs. 650/~

Wage Group III, IV &
Vv Rs. 750/-

Wage Group VI, VII &
VI Rs. 900/~

Trainees in Receipt of
Stipend of Rs. 200 Rs. 300/-

Traineeg in Receipt of
Stipend f Rs. 330/- Rs. 400/-

The amount of advance would be
recovered in 10 monthly equal instal-
Iments. The recovery of advance
would commence from the wages for
the month of September, 1980. The
workers shall furnish appropriate
authorisation for the deduction of the
advance from their wages. Union
accepts the responsibility for recovery
of the gdvance amount in respect of
workman who is in receipt of the
advance referred to above, in case he
resigng before repaying the amount jn
full, without getting official release
from the company.

The strike is called off/withdrawnm
with effect from 2nd June, 1980 from
8.25 AM. The workers who are out
of station would be given time to
resume their quties on or before 12th
June, 1980 and the intervening period
between calling off the strike and the
actual date of joining by the work-
men will be considered as authorised
absence subject to condition of leave
;vithout pay or adjustment of leave, if

ue.



179 Written Answers JULY 30, 1980 Written Answers 1 8o
GENERAL ”"_51. (ii) Two.

AND WHEREAS it is agreed that (c) Nil
the Management and the Union shall (d) Yes, Sir

abide by the settlement dated
27-9-1978 and in case of any disputes/
differences, this settlement and the
settlement Qf 27-9-1978 shall be read
together and binding on both the
parties as per Clause No. 38.2 of the
Memorandum of Settlement dated 27th

September, 1978.

During the currency of this settle-
ment i.e., upto 31-3-1982 no fresh
demands will be made and the
disputes/demands raised in respect of
matters covered under the strike
notice dated 7-2-1980 ipn the light of
thig settlement,

Promotion to the Cadre of Office

Superintendent Grade II in Eastern
Naval Command

6197. SHRI RAM VILAS PASWAN:
Will the Minister of DEFENCE be
pleased to state:

(a) the number of Departmental
employees promoted to the cadre of
Office Superintendent Grade-II in the
Eastern Naval Command since 1st
April, 1978;

(b) out of this, the number of
vacancieg reserved for Schedued
Caste/Tribe employees and actually
filled up by respective communities
employees; ’

(c) the number of reserveg vacan-
cies de-reserved gince 1st Aprli, 1978
in the ZXastern N.va. CZommand,
Visakhapatnam; and

(d) whether the Eastern Naval
Commang Authorities have followed
strictly the procedure prescribed in
the Department of Personnel, Office
Memorandum dateg 25th September,
1976 in this regard, if not, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) Six.

(b) ¢i) Two

Constitution of All India Services eof

Indiay Servicey of Engineers, jyndiam

Medical Services and Indian Forest
Services

6198. SHRI PRATAP BHANU
SHARMA: Will] the Minister of
HOME AFFAIRS be pleased to state:

(a) whether Parliament haq passed
an Act in 1963 or there-about for cons.
tituting All India Services of (i)
Indian Serviceg of Engineers, (ii)
Indian Medical Services, and (iii)
Indian ¥orest Services;

(b) whether the Indian Forest Ser- -
vices was constituted in 1968 but the
other two Services which were placed
above the Indian Forest Services were
not constituted;

(¢) whether the consents of most
of the States were received by the
Government of India for the imple-
mentation of (i) Indian Service of

Engineers, and (ii) Indian Medical
Services;
(d) whether in Januarv 1977 or

thereabout, orders for constitution of
Indian Services of Engineers were
issued, if so, whether these were
subsequently withdrawn; and

(e) if so, what steps Government
have taken to constitute and imple-
ment the formation of the above two
Serviceg?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): (a) Yes, Sir.
The All India Services Act, 1951 (No.
LXT of 1951) was amended to provide
as follows:

“2-A. Constitution " of new All-

India Services:—
- b

With effect from such date as
the Centrsl Government- may, by
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notification in the Official Gazette,
appoint in this behalf, there shall
be constituted the following All-
India Services and different dates
may be appointed for different
Services, namely:—

1. The Indian Service of Engi-
neerg (Irrigation, Power Build-
ings and Roads);

2. The Indian Forest Service;

3. The Indian Medical and
Health Service.”

(b) The Indian Forest Service was
constituted with effect from the 1st
July, 1966. The Indian Medical and
Health Service was constituted with
effect from the 1st February, 1969, but
its cadreg have not so far been con-
stituted. The Indian Service of Engi-
neers has not yet been constituted.

(c) Yes, Sir.

(d) It was decided to constitute the
Indian Service of Engineers in Jan-
uary. 1977 by issue of a gazette noti-
fication. However, on reconsideration,
it wag decided to consult the concern-
ed Central Ministries/Departments
before further action was taken.

(e) In March 1978, the previous
Government had decided that the
question of constituting the cadres of
the Indian Service of Engineers and
the Tndian Medical and Health Ser-
vice should not be pursued. The
State Governments were informed
accordingly. The matter, however, is
under the active consideration of the
Government
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Setting up Ombudsman Type of Insti-
tution in India

6200. SHRI D. S. A. SIVAPRAKA-
SAM: Will the Minister of HOME
AFFAIRS be pleased to state whether
there is any proposal with Govern-
ment to set up Ombudsman type of
institution in India?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBATAH): The Government
have not vet taken a view on the
question of setting up an Ombudsman
type of institution.

Setting up of Administrative Tribu-
nals

6201. SHRI D. S. A. SIVAPRAKA-
SAM: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there is any proposal
with Government to set up admini,tra-
tive tribunals under Article 323A of
the Constitution; and

(b) if so, when the necessary legis-
lation is proposed to be brought?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUMBAIAH): (a) and (b). The
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'question of setting up the Administra-
tive Tribunals is under consideration
of the Government.

Review of Sixth Plan

6202, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of PLANNING
be pleased to gtate:

(a) whether the Sixth Five Year
Plan 1978—83 hag been reviewed in
the context of the progress made SO
far in its implementation;

(b) if so, what was the annual rate
©of growth achieved under the Plan
during 1978-79 ang 1979-80, in respect
of industrial and agricultural produc-
tion and how it compares with the
targets laid down in the plan;

(c) what was the actual rate of
growth in respect of per capita income
-and GNP during these yearg and how
far it fel] short of the targets; and

(d) whether Government propose
to lay dowrn revised targets in respect
of these and other aspects for the rest
of the plan period; if so, the details in
this regard?

THE MINISTER OF PLANNING
(SHRI N. D. TIWARI): (a) The Gov-
ernment has decided to give up the
1978—83 draft Plan and to formulate
a new Sixth Five Year Plan for the
period 1980—385.

(b) to (d). Do aot arise.

Activities of Invention Promotion
Board

6203. SHRI A, NEELALOHITHA-
DASAN: Will the PRIME MINISTER

be pleased to state:
(a) what are the activities of Inven-
sion Promotion Board;

(b) whether o new invention hase
been brought to the notice of the
Board; and

(c) the procedure being adopted by
the Board to assess it?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
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C. P. N. SINGH): (a) The Invention
Promotion Board was merged with
the National Research Development
Corporation (NRDC) of India, 1973.
The activities of NRDC now include
the giving of prize awards and finan-
cial assistance to inventors for deve-
lopment of novel/interesting/techni-
cally feasible/commercially viable
ideas; providing guidance to inventors
in their patenting problem: holding
invention essay and talent contests
and publishing of monthly journal
“Awishkar” (in Hindi) and “Inven-
tion Intelligence” (in English),

(b) During the year 1979-80, 114
cases were received for prize awards
and 87 cases were received for finan-
cial assistance. During the same year
17 prizes were awarded and financial
assistance was provided in 4 cases.

(c) NRDC receives applications
from inventors about their inventions
and these are first examined by
NRDC. Thereafter, they are referred
to expertg in the field for an assess-
ment following which the matter is
placed for consideration and decision
before the Prize Award and Financial
Assistance Committee. Prize Awards
are announced on the occasion of the
Republic Day and Independence Day.

Filling up of Higher Posts by TPS
Officers rather than by BSF Officers

6204. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether there is a move to
draft TPS Officers to the BSF for
filling certain higher posts;

(b) it so, whether Government
have assured that the IPS Officers
have undergone the same type of
vigorous training or orientation as the
cadre officers of the BSF before tak-
fng their assignments in this Force;
and

(c) if not, the ressons for which
Government would like to have IPS
Officers nn deputation by disregarding
the available talent im the BSF itseif?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) IPS officers have manned certain
higher posts in BSF since its incep-
tion and will continue to do so.

(b) The IPS officers also undergo
hard training and are subjected to
severe tests and competitions before
they are selected. In addition, they,
by their varied experience, are adept
in the type of duties, officers in BSF
are required to perform.

(¢) By the nature of work of BSF
and ijts charter of duties, a mixture
of IPS officers, BSF officers and Army
officers is considered essential to man
senior positions in BSF.

Army Welfare Housing Organisation
Delki

6205. DR. VASANT KUMAR PAN-
DIT: Will the Ministeq of DEFENCE
be pleased to state:

(a) whether the Army = Welfare
Housing Organisation was launched
during 1978-79;

(b) wheher the Organisation had
offered accommodation to retiredq and
serving Officers in Multi-storeyed
complex to be completed in 1981-82
on a plot at Moti Bagh in New Delhi;

(¢) whether several retired and
serving army officers had depositéd
Rs. 40,000 each for accommodation in
the above project;

(d) if so, how many army officers
had made a deposit and the total
amount collected by the Army Wel-
fare Housing Organisation; ang

(e) whether it is a fact that the
DDA has gone bcak on the scheme
and the money deposited by the re-
tired and serving -officers has been
blocked without any accommodation?

~ THE MINISTER OF STATE IN THE
.MINISTRY OF DEFENCE (SHRI
C.,P. N. SINGH): (a) to (e). Army
. Welfare Housing Organisation is a
society registered wunder Societies

Regisiration Act, 1860. Ministry of
Defence is, therefore, not concerned
with its working,

Change in Review Committee in Delhi
State Industrial Development Corpo-
ration

6206. SHRI T. S. NEGI: Will the
Minister of INDUSTRY be pleased to
refer to the reply given to Unstarred
Question No. 1112 on 18th June, 1980
regarding reversion in Delhj State
Industrial Development Corporation
and to state:

(a) whether thg Board of Directors
of Delhi State Industria] Development
Corporation had constituted a Com-
mittee consisting of Chairman, Mana-
ging Director, Financial Controller
and General Manager (Personnel) to-
review the cases of officials under EPT
pattern reverted in 1978;

(b) whether the General Manager
(Personnel) wags later on substituted’
by Divisional Manager (Personnel) on
the review committee without the
approval of the Board of Directors;

(¢) if so, whether the Divisional
Manager (Personnel) has been dele-
gated with the powers of General
Manager (Personnel);

(d) if so, when and the number
and date of relevant Office Order;

(e) the purpose of making the
change and whether it was irregular;
and

(f) if zo, action taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHANDRAJIT CHANANA): (a) Yes,
Sir.

(b) In the absence of General Mana-
ger (Personnel), the Officer on Spe-
cial Duty & Divisional Manager (Per-
sonnel) who was directly responsible
to the M.D. & Chairman in Personnel
matters, was associated with the said
Committee, the recommendations of
which were approveq by the Board
of Directors.
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(c) to (f). Questions do not arise.

Delence Production Unit near Itardd in
Madhya Pradesh

6207. SHRI PRATAP BHANU
SHARMA: Will the Minister of
DEFENCE be pleased to state:

(a) whether Government are consi-
dering to set up a defence production
complex pear Itarsj in Madhya Par-
desh;

(b) if g0, what is its progress up till
TOowW;

(c) what is the capital outlay of
this project; and

(d) by what time it i3 expected to
be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) to (d). It would
not be in public interest to divulge
these informations.

Foreigy Fishing Trawlers Appreheaded
in India

6208. SHRI DIGVIJAY SINH: Will
the Minister of DEFENCE be pleased

to state:

(a) how many fishing trawlerg be-
lomging to foreign countries have been
apprehended in Indian waters during

the last 5 years;

(b) how many have escaped after
detection; and

(c) how much fine hag been exacted
from those that have been committed?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N, SINGH): (a) The Territorial
"Water, Continental Shelf, Exclusive
Economic Zone and Other Maritime
Zones, Act, 1976 came into force with
effect from 15-1-77 and since then a
total of 115 foreign fishing trawelrs
‘have been apprebanded in -our Exclu-
sive Boononiic Zomne.
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(b) 52 foreign fishing trawlers
escaped after detection during this

period.

(¢) According to the present prac-
tice, unauthorised foreign fishing
trawlers apprehended by the <Coast
Guard and the Indian Navy are hand-
ed over to the local police for prose-
cution and it js for the judicial courts
in the State Goavernments to deter-
mine the quantum of punishment, if
any, including fine, to be imposed on
such trawlers.

Implementation of Recommendatioms
of Pate] OCommission

6209. SHRI ZAINUL BASHER: Will
the Minister of PLANNING be pleas-

ed to state:

(2) what was the difference between
the per capita income of UP. and
India as a whole on the one hand and
what was the difference be'ween the
district of Ghazipur and U.P. on
the other hand as found by the Study
Group set up by the Planning Com-
mission under the Chairmanship of
Mr B. P. Patel popularly known as
Patel Commission; and

(b) what is the difference in the per
capita income of UP. and India on
the one hand and what was the differ-
ence between the district of Ghazipur
and U.P, on the other hand on the
basig of latest available figures?

THE MINISTER OF PLANNING
(SHRI N. D. TIWARI): (a) Accord-
ing to the Joint Study Team get up
under the Chairmanship of Shri B. B.
Patel, the per capita income in 1860-81
originating in Ghazipur district was
Rs. 178.36 as compared to Rs. 261.33
for Uttar Pradesh. These figures are
based on the estimates made in the
Directorate of Economic & Statistics,
Uttar Pradesh and indicate that the
per capita income in Ghazipur was
Jower than that for Uttar Pradesh,
While the stndy team’s report foss
not indicate the comparable
for India ag a 'whole, the m
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made by C.S.0. for the per capita
income of India at current prices
indicates that it was Rs. 305.60 in
1960-61. It ig to be noted that because
of differences in methodology, the
national and State income figures are
.not strictly comparable.

(b) According to the latest estima-
tes available for 1978-79, the per
capita incomes of India and Uttar
Pradesh at current prices were
Rs. 1249 and Rs. 930 and at constant
prices (1870-71) Rs. 712 and Rs. 509
respectively. The estimates of per
capita income for Ghazipur are not
available, ag districtwise estimates of
per capita income are not available
for the country. As indicated in the
reply at (a) the national and State
income figures are not strictly com-
.parable.

Aircrafts used by P.M during
Assembly Elections

6210. SHRT R. L., P. VERMA: Will
the Minister of DEFENCE be pleased
to state:

(a) the figures regarding the total
mumbr of aircrafts of the Indian Air
Force, category-wise, used by the
Prime Minister for the Congress (I)
Party campaigning for the State Legis-
lative Assemblies’ elections since the
notifications for these elections were
jssued on April 25 to the end of May;

(b) the number of kilometres tra-
versed by each category of the air-
craft; and

(c) the number of new helipads
constructed for use during this period,
and the head under which the cost of
their construction has been debited?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) and (b). Type
of aireraft, their number and the

I 9o

distance travelled in each category is
given below:—

Type of aircraftfhelico- Number KMs
pter ® covered
Kms
TU— 124 aircraft . 2 16362
HS 748 aircraft 6 6724
Mi—.8 helicopter 17 18012
Chetak helicopte: . 2 360

(¢) Construction of new helipads,
where necessary, is done by the con-
cerned State Government and shere-
fore Government of India do not have
any information in this regard.

Representations from Assistantg for
Fixation of Semiority for Promotion of
Section Officers

6211. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether in view of the Supreme
Court decision on the writ petition
filed by an Assistant in 1976, geveral
other Assistants represented to de-
mand fixation of their seniority wvis-a-
vis those appointed on the basig of
selection tests strictly from the
date they are working as Assistants
for purposes of promotion to the poat
of Section Officers;

(b) it so, whether any decision has
been taken thereon; if so, the details
thereof; and whether revised seniority
lists have been or are being issued in
the light thereof;

(c) the reasons for delay in fixing
their seniority and issuance of fresh
weniority lists in the light of the
Supreme Court verdict; and

(d) the number of Assistants whe
have retired as such since 1976, -while
staff awaiting fixation of their ssnio-
rily for promotion in view of the said
verdies? .
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI P. VENKATA.-
SUBBAIAH): (a) to (¢). Ycs, Sir.
Some representationg from Assistants
have been received for fixation of
seniority according to the following
order of the Supreme Court dated
10-12-79: —

“We are not inclined to pass any
specific order in this case specially
in the light of the Attorney Gene-
ral’s report, Certainly the peti-
tioners’ difficulty in going to the
Writ Court over again may be ob-
viated if only the Central Govern-
ment would consider any represen-
tation made by the petitioners in
the light of the legal opinion, it may
take either from Phadke or Attor-
ney General. We are sure that the
Government will give fair consi-

deration and make just directions.”
As per directions above the repre-
sentations so far received have been
referred alongwith other necessary
papers to the Senior Government
advocate (Shri Phadka) for obtain-
ing legal opinion, which is still
awaited. Further action will be
taken on receipt of the legal opinion.

(d) The number of such Assistants,

if any, will be known only when a

decision is taken in ithe matter on re-

* ceipt of the advice of the Senior
Government advocate.

STATEMENT CORRECTING THE

REPLY TO USQ NO. 3491 DT. 9-7-

1980 RE. WORKING OF BHARAT

ELECTRONICS AT GHAZIABAD
AND AT BANGALORE

~ THE MINISTER OF STATE IN THE

MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): In the last line of
answer given to part (a) of the Un-
starred Question No. 3491 in the Lok
Sabha on 9th July, 1980, regarding
working of Bharat Electronics at
Ghaziabad and at Bangalore, the
wordg “Septeber 1979” should be read
as “September, 1978°,
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2. The above inaccuracy in the ans-
wer to part (a) of the said Unstarred
Question occurred owing to a typo-
graphical error.

3. Necessary action to correct the
answer was initiated ag soon as ‘lhe
discrepancy in the reply came to
notice.

12.42 hrs.
RE: QUESTION OF PRIVILEGE

MR. SPEAKER: On 25th July, 1980,
Shri Mani Ram Bagri gave notice of
a question of privilege that Patriot,
an English daily of New Delhi in its
issue dated 25 July, 1980, while re- .
porting about the proceedings of the
House regarding notice of adjourn-
ment motion on the deterioration of
law and order gituation in the Capital
had misreported the party affiliation
of Shri Jaipal Singh Kashyap. Shri
Jaipal Singh Kashyap, who is the
leader of the Janata (S) (Raj Narain)
Group in Lok Sabha was shown as
belonging to Lok Dal.

I had taken up the matter with the
Editor of Patriot. In his reply, the
Editor has expressed his sincere re-
grets for the mistake. He has also
published a correction in the Patriot
of 30 July, 1980,

The regret expressed by the Editor
of Patrinot may be accepted and the
matter may be treated as closed.

SHRI JYOTIRMOY BOSU (Dia- -

mond Harbour): Sir, I have given a
notice of privilege motion against the
Finance Minister, Shri R. Venkata-
raman for misleading the House on
Pitts aircraft.

MR. SPEAKER: I have referred it
to him.
(Interruptions)

SHRIMATI GEETA MUKHERJEE
(Panskura): 8ir, the jute prices in
West Bengal have collapsed, The
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price has come down to Ra. 120/- per
quintal.

MR. SPEAKER: 1 have allowed
something on this—may be 377.

SHRI ARIF MOHAMMAD KHAN
(Kanpur): Sir, I have given a notice
of breach of privilege against Indian
Bxpress and sensationalist Arun
Shourie for writing an article... (In-
terruptions)

MR. SPEAKER: This is under my
consideration.

SHRI ARIF MOHAMMAD KHAN:
The parliamentary convention is that
when the matter relates to a publish-
ed article then you need not ask for
a clarification. You can refer it
direct to the privileges committee.

MR. SPEAKER: I have just receiv-
ed it. I cannot give it.

(Interruptions)

SHRI JYOTIRMOY BOSU: Sir, my
privilege motion against Shri AL B. A.
Ghani Khan Chaudhurij is there with
you over 20 days. I alsp gave another
privilege motion against Shri P. Shiv
Shankar. -

MR, SPEAKER: Dont worry. 1
take immediate steps. You look to-
wards me instead of looking up,

(Interruptions) **

MR SPEAKER: Don’t record any-
Jing. ..

DR. SUBRAMANIAM SWAMY
(Bombay North East): Sir, a number
of noticeg have been given to you on
Kashmir. Are you going to allow a
discussion?

MR. SPEAKER: No.
o wew fagrdy wroat (affeesdy) @ g
fafrex dwa &
MR. SPEAKER: I have taken notice
of your privilege motion.
1243 hrs...
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12.43 hrs.
PAPERS LAID ON THE TABLE

REVIEW ON AND ANNUAL REPORT OF
BRAITHWAITE AND COMPANY LID.
CarcurTa FOR 1977-78 anp A NoTIFI-
CATION UNDER INDUSTRIES (DEVELOP-
MENT AND REGULATION) AcT, 1951.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.
VENKATA REDDY): I beg to lay on
the Table: —

(1) A copy each of the following
papers (Hindi anq English versions)
under sub-section (1) of section
619A of the Companies Act, 1956: —

(i) A statement regarding Re-
view by Government on the
working of the Braithwaite and
Company Limited, Calcutta, for
the year 1977-78.

(ii) Annual Report of the
Braithwaite and Company Limit-
ed, Calcutta, for the year 1977-78
along with Audited Accounts and
the comments of the Comptroller
and Auditor General thereon.
[Placed in Library. See Neo. LT-
1177|80].

(2) A copy of the Notification No.
S.0. 145(E) (Hindi and English
versions) published in Gazette of
India dated the 5th March, 1980 reg
garding continuance of control over
the management of Messrs Krishna
Silicate and Glass Works Limited,
Calcutta, under sub-3ection (2) uf
section 18A of the Industries (Deve-
lopment and Regulation) Act, 1951.
[Placed in Library. See No. LT-
1178/80].

NOTIFICATIONS UNDER ALL INDIA SER-
vices Act, 1951 REPORT oF COMMISSION
OF ENQUIRY INTO THE ALLEGED LATHI-
CHARGE ON BLIND ON 16-3-80 AND A
MEMORANDUM OF ACTION TAKEN
THEREON. '

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND

e e e e o e

*+*Not recorded.
1745 LS--T.
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DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI P. VENKATA-
SUBBAIAH):. I beg to lay on the
Table:

(1) A copy each of the following
Notifications (Hindi ang English
versions) under sub-section (2) of
section 3 of the All India Services
Act, 1951: —

(i) The Indian Police Service
(Fixation of Cadre Strength)
Pirst Amendment Regulation,
1980 published in Notification No.
G.S.R. 399(E) in Gazette of India
dated the 9th July K 1980,

(ii) The Indian Police Service
(Pay) Thirg Amendment Rules,
1980, published in Notification No.
G.S.R. 400(E) in Gazette of India
dated the 9th July, 1980.

(iii) The Indian Police Service
(Fixation of Cadre Strength)
Second Amendment Regulations,
1980, published in Notification No.
G.S.R. 402(E) in Gazette of India
dated the 11th July 1980,

(iv) The Indian Police Service
(Pay) Fourth Amendment Rules,
1980, published in Notification No.
G.S.R,, 403(E) in Gazette of India
dated the 11th July, 1980.
[Placed in Library. See No. LT-
1179/80].

(2) A copy each of the following
papers (Hindi ang English versions)
under sub-section (4) of section 3
of the Commissions of Inquiry Act,
1952. —

(i) Report of the Commission
of Inquiry into the alleged lathi
charge on blind on 16th March,
1980 on the Parliament Street,
New Delhi.

(ii) Memorandum of Action
taken on the above Report (Hindi
and English versions)

[Placedq in Library. See No. LT-
1180/80].
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REVIEW ON AND ANNUAL REPORT OF
INDIAN SCIENCE CONGRESS ASSOCIATION,
CALCUTTA FOR 1979

THE DEPUTY MINISTER IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND SPACE (SHRI
VIJAY N. PATIL): I beg to lay on
the Table:

(1) A copy of the Annual Report

of the Indian Science Congress
Association, Calcutta, for the year
1979 along with Audited Accounts.

(2) A statement (Hindi ang Eng-
lish versions) regarding review by
the Government and reasons for
delay in laying the Report.

[Placed in Library. See No. LT-
1181/80].

12.45 hrs.

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS

SEVENTH REPORT

SHRI G. LAKSHMANAN (Madras
North): Sir, I beg to present the
Seventh Report of the Committee on
Private Members’ Bills and Resolu-
tions.

[MR. DEPUTY-SPEAKER in the Chair]
MATTERS UNDER RULE 377

(i) REPORTED DECISION OF CHINA TO
HELP PAKISTAN IN DEVELOPMENT AND
TBST FIRKING OF ITS FIRST NUCLEAR
DEVICE

SHRI V. N. GADGIL (Pune): The
Weekly ‘Sun’ published from New
Delhi, in its issue dated the 19th July,
has published a news item to the
effect that China had decided to help
Pakistan in development ang test
firing its first nuclear device. A
team of top Chinese nuclear scientists
is visiting Islamabad for preliminary
discussions to be followed by an ins-
pection of the Pakistan Nuclear Pro-
ject Organisation, on facilities, equip-
ment and tentative sites for the first
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test of the so-called Islamic bomb.
The report further mentions about
funds for Arab countries potably in
the Gulf Region. Hardware has been
acquired by several devious and indi-
genous means from different firms
from the West European countries,
through private companies, uncon-
«cerned about any aspect, except com-
mercial. This is a serious develop-
ment which is likely to alter basically
the security environment gf our coun-
try. It may require us to make a
fundamental change in our Dbasic
defence policy and defence strategy.
I would, therefore, request the Gov-
ernment to give their reactions in
the matter,

{ii) REPORTED DIFFICULTIEg IN RELEASE
oF BenGaLr FrLms

PROF. RUP CHAND PAL (Hoogh-
ly): A large number of Bengali films
are not getting ‘release’ even after
wailting for months together after
securing censorship certificates. Even
films prepared under direct help and
patronage of West Bengal Govern-
ment are havirlg the same fate. 1In
the last 3 years the West Bengal Gov-
ernment has given lakhs of rupees as
grant for preparing about a dozen
Bengali films. They are also having
the same fate. Some of them are
done by Film Directors of interna-
tional repute. Some of the producers
have spent 30 to 40 lakhs of rupees
for their films. They are also not
finding distribution chain. Nor do
they find any hope that they would
be released in the near future. The
fate of thousands of persons and their
families connected with Bengali film
industry is at stake, The West Ben-
gal Government has proposed certain
steps to correct the distortion prevail-
ing as a result of the attitude of the
hall owners. The West Bengal Gov-
ernment has also prepared a Draft
Bill. A number of deputationg and
Memoranda to the above effect have
murged the Central Government to
come forward with a solution of the
above serious problem. The Central
Government is urged to take suitable
steps to solve the serious problem of
Bengal Film Industry and favourably
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respond at an early date to the West
Bengal Government’'s move with
regard to the above. The Central
Government is also urged to clear
the Draft Bill for compulsory screen-
ing of Bengali films at an early date.

(iii) REPORTED INCIDENTS OF VIOLENCE
BY WORKERg OF A TRADE UNION AGAINST
OTHER WORKERg IN SOME PARTS OF
KERALA

SHRI GEORGE JOSEPH MUN-
DACKAL (Muvattupuzha): The Law
and order situation in Kerala State
is fast deteriorating. The workers
of a trade wunion and anti-social
elements are on the rampage and
taking law in their hands. Police
are mere spectators. Recently many
disturbing incidents occurred in my
constituency Muvattupuzha in Erna-
kulam and Kottayam  districts.
During last month at Xanjirappilly,
workers of a Trade Union threw
stones at the shops and attacked
mercdhants and stabbed opposition
party workers, Thig took place in the
presence of police personnel. Again,
during the second week of July, a
small match factory at Piravoam was
attacked and workers and the pro-
prietor’s wife were severely beaten
up by the workers of the trade union
in spite of an earlier order from
Kearla High Court to the police
officers, to give protection +to the
factory and the owner. During tgg
last week at Muvattupuzha, there
was a street fight between two
groups of workers of a trade union
in the presence of police, and many
are hospitalised. Many shops are
destroyed and the Merchants’ Asso-
ciation President and Secretary. a
Police constable anq many people
are injured. There was complete
hartal in the town for many days.
Merchants are afraid to open their
shops. No culprits have been arres-
ted. During these three occasions all
the opposition party members in the
Kerala Assembly walked out protest-
ing.

I am bringing this fact to the notice
of the Government of India so that
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{8hri George Joseph Mundackal]

the Minister of Home Affairs may
make a statement thereon and
inform the House as to the steps he
contemplates, to prevent a break-
down of law and order in the State
of Kerala.

(iv) REPORTED KILLING OF SEVEN PER-
SONS IN VILLAGE VENUPUR IN AZAMGARH
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(v) REPORTED SHORTAGE OF ESSENTIAL
COMMODITIES IN MizORAM

DR, R. ROTHUAMA (Mizoram):
8ir, T would like to bring the follow-
ing matter to the notice of the con-
cerned Minister and to the House
under Rule 377.

There have been acute scarcity
of supply of essential commodities—
Rice, salt, M.oil, sugar, diesel, petrol
and kerosene for the last five months
thoughout Mizoram.

In his reply to my unstarred ques-
tiong the Hon'ble Minister for Civil
Supplies stated that supply essential
commodities t{o Mizoram from Jan-
uary to June 1980 were—rice 40,000
tonnes, sugar 171 tfonnes, salt 2000
tonnes, rape seed o0il 100 m. tonnes.
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The factual position in Mizoram
duirng the period from January to
June, 1980 is that salts, sugar, rape
seed o0il were not at all available at
Government controlled rate through
public distribution Agencies any-
where in Mizoram. 1 personally
know that salt was being sold at Rs.
5 per kg. from January to June 1980,
in blackmarkets, rape seed oil, sfugar
were not available at all except
through blackmarkets. Even F.C.L
rice was not available through Fair
Price Shops from February to May,
1980. Kerosene and petrol are out of
reach for the general public even for
carrying materials of co-operative
societies meant for the village.

Members of Cooperative Society,
N. Vanlaiphai constituency met me
personally in May, 1980 and narrated
to me their utter inabilities to get
petrol from the Government depots
for carrying materials meant for N.
Vanlaiphai constituency. On the other
hand. I personally saw that Jiesek
and petrol are not the problems for
any officials in Mizoram for sending
and bringing their children to and
from schools by Government vehicles.
Yet diesel and petrol are being sold
in villages and towns through black
markets at Rs, 10-15 per litre by
some local people connected with the
Ministry.

1 got reliable information from one
of the sitting MLAs of Mizoram that
salt and sugar received from the Cen-
tral Government are being purchased
in bulks immediately on arrival to
Aizaw] town by big businessmen and
merchants having intimate link with
the present Ministry. In turn these
items are being resold in black-
markets through their agents in towns
and villages at extremely high prices.
Salt costs Rs. 5 per kg. sugar Rs, 10
per kg.

Even now one Rajya Sabha M.P.
Shri Lalsawia who arrivedq yesterday
immediately informed me that rice,
sugar, kerosene, rape seed oil are not
gvailable at all in Aizawl capital of
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Mizoram except through open markets
at exhorbitant prices

Due to complete failure of harvest
ag a result of severe drought last year,
I personally saw in course of my tours
1o the interior areas that several vil-
lages within the constituencies of
Khawbung, Ngopa, N. Vanlaiphai,
Sialsuk, Sangau, people practically
live mainly on roots, fruits of the
jungle trees. They were reduced to
near starvations.

In the light of the deteriorating
conditions brought about by famine
like conditions in Mizoram I asked
the Hon’ble Minister to make compre-
hensive assessment of the situation,
prevailing in Mizoram with regards
to the position of essential commodi-
ties supply by sending out:—

(1) High level officials team of
his Ministry to the present working
of public distribution system in
Mizoram.

(2) To bring to book all those
officials and big businessmen in-
volved who have been indulging in
black-marketeerings, profiteering,
hoarding, racketeerings and mal-
practiceg at the cost of the common
people and strong deterrent action
thereof.

(3) To effectively gevitalise the
working of public distribution sys-
tems throughout Mizoram and to
strictly ensure distribution of such
essential commodities to the general
public at Government controlled
rate.

(vi) NEED FOR PETRO-CHEMICALS
PROJECTg IN KERALA

SHR] XAVIER ARAKAL (Erna-
kulam): Sir, under Rule 377, I am
making statement.

Kerala has the infrastructure for
petro-chemical industry, We have
been requesting for petro-chemical
projects such as Caprolactum Aroma-
ticg and Phenol projects, If these pro-
jects are not sanctioned and imple-
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mented, Kerala will be facing serious
economic and social crisis. The capro-
Jactum unit will cost less if it is
granted to FACT and also the aroma-
tic unit will cost much less if it is
granted to Cochin Refinery. These
units are highly economical and via-
able propositions, benefiting the enlire
nation. Many industries will bloom in
the South. Therefore, I am requesting
the hon. Minister of Petroleum and
Chemicals to meet this demand of the
public of FKerala State and grant
Petro-Chemical Projects of FACT.
Cochin Refineries and other units
without further delay.

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR1 VEERENDRA PATIL): The
hon. Member has asked certain parti-
culars about the projects, About the
projects, I am in a position to give
him certain information, if you permit
me to make a statement,

The hon. Member Shri Xavier
Arakal has dwelt ypon the needs of
setting up petro-chemical projects
such as caprolactum projects, Aroma-
tic project and Phenol project unit
in Kerala. So far as the proposal for
setting up of a Caprolactum units is
concerned, I am glad to inform the
House and also the Member thal we
have tentatively decided to permit
the setting up of 30,000 tonnes per
annum caprolactum plant®*by FACT
Udyog Mandal as diversification of the
activities of the Company. The feasi-
bility report for the project is being
updated for obtaining investment,
approval, etc. Government is also
aware of the potentialities of putting
up an Aromatics project in Kerala at
Cohin, A site seletion Committees is
presently engaged in studying various
aspects of such proposals and as soon
as the study is completed, the Govern-
ment will be able to take a final
view of the matter. I may say that
G:overnment will give due considera-
tion to the case of Kerala. I am also
glad to inform the House that the
Qovemment have glready accorded
investment approval for setting up in
Cochin (Kerala) a 40,000 tonnes per
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annum project for the manufacture
of Phenol. The Hindustan Organic
Chemicals is implementing the' project
and they have alredy initiated gaction
on the project.

SHRI XAVIER ARAKAL: I would
like to thank the hon. Minister on
behalf of the people of Kerala.

(vii) REPORTED CRASH OF RAW JUTE
PRICES /

SHRI NARAYAN CHOUBEY (Mid-
napore): Under Rule 377, I am mak-
ing a statement.

A very serious situation has arisen
in West Bengal due to total crash of
raw jule prices at the very onset of
harvesting season. Price per quintal of
raw jute has crashed to Rs. 120 or
even less, All the peasant organisa-
tions of West Bengal demanded that
the minimum price of raw jute be
fixed at Rs. 300 per quintal. The sup-
port price declared by the Govern-
ment is Rs. 160 per quintal, Full har-
vest is yet to begin, Even then the
price hag gone below Rs. 120 ie., even
below the support price Jute Corpora-
tion of India is neither making com-
mercial purchase nor buying at sup-
port price. Reserve Bank of India is
r~*using to advance adequate money
to JC1 even for buying at suppor?
price, While RBI has advanced Rs. 208
crores to the Cotton Corporation of
India npeither the JCI nor the West
Bengal Government is getting the
necessary money from the RBI while
Cotton Torporation of India goes for
- monopoly purchase of cotton, the JCI
buygs only a small fraction of the
crop normally. The Government of
West Bengal and most of the peasant
organisations are demanding that the
JCI must buy 20 lakh bales.

Unless immediately arrangement be
made for JCI's large scale adequate
advance for that several lakhs of jute
growers will be completely ruined.
Minister of Commerce has to act
tmmediately to save the cHuation.
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13.00 hrs.

(viii) FACILITIBg TO ENCOURAGE SPORTS:
N INDIA

SHR1 EDUARDO FALEIRO (Mor-
mugao): Sir, under Rule 877, I wish
to raise the following matter:

The Olympic hockey gold medal
which India lost 12 years ago at
Mexico, returned to its original home
yesterday. India managed to conquer
Spain by four goals to three in the
hockey final of the Moscow Games at
the Dynamg Stadium in the capital of
the USSR. This is a proud moment for
the country. According ¢, Treports
which have reached here, India played
a faultless game and even the rival
team acknowledged that the Indians
fully deserved the victory. Let uys all
hope that thig victory will start a
renaissance in Indian hockey. One also
hopes that much more encouragement
and facilities will be given by Gov-
ernment to sportsmen and sports
institutions throughout the country,
sp that our sportsmen may compete
on equal footing with their counter-
parts from foreign countries.

I warmly congratulate the victo-
rious and young team led by Bhas-
karan which has brought much-
coveted laurels to our country, and
has definitely given a big morale
booster to all our citizens interested
in sports.

13.01 hrs,
FINANCE (No. 2) BILL, 1980—contd.

MR. DEPUTY-SPEAKER: The
House will now take up further con-
sideration of the following motion
moved by Shri R. Venkataraman on
the 24th July, 1980, namely:

“That the Bill to give effect to
the flnancial proposals of the Cén-
tral Government for the flnancial

Year 1980-81, be taken into consi-
deration.”

THE MINISTER OF STATH IN THE
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MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): I have to make
a submission, Sir. Yesterday also, I
made a submission to you and to the
House, that the time for the general
discussion may be extended by 2
hours, since there are a large num-
ber of people from all sides who want
to participate. 11 hours are over now,
and there ig only one hour left, ac-
cording to the previous schedule. The
lime may be extended by another
hour, so that it may help all the
Members The Minister may reply
after the discussion is over, at 3
o’clock,

MR. DEPUTY-SPEAKER. Is jt the
pleasure of the House to extend the
time for discussion by 2 more hours?

SOME HON., MEMBERS: Yes

MR DEPUTY-SPEAXER: But
every hon Member will have lo gtick
to time, because we cannot have one

more extension Now Mr. Krishan
Dutt.
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“At present g substantial portion
of the bank funds are invested in
low interest-bearing Government
securilies. At the same time, an in-
creasing proportion of funds are be-
ing diverted into priority sector at
relatively low rates of interest.
Both factors affect the profitability
of banks in a situation where their
costs are increasing, because of ris-
ing cost of funds and cost of ope-
ration.”
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SHR1 CHITTA BASU (Barasat):
Mr., Deputy-Speaker, Sir, the Finance
Bill which is before us, I am sorry
to remark, foreshadows certain evil
potentialities for our economic life
for the future, and I would, since I
have not got much time at my gis
posal, simply point out those. The
effect of these proposals would be:
firstly, a negative growth or at best
continuing stagnation in our economic
life; secondly, the continuing jnfla-
tion; thirdly, the inevitability of price
rise; and then increasing unemploy-
ment. The natural corollary or the
consequence of all these would be
further attacks on the people’s living
standard, particularly of the working
class people of our country. Why do
I say so? First, I have referred to the
possibility of negative growth. I would
only refer to two matters in this con-
nection.

I think you would agree that the
plan investment is an important,
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rather crucial, strategy in order to
lift the economy from the gQuagmire
of stagnation, The fact that our eco-
nomy has been in the state of stagna-
tion has been accepted or admitted by
the Government, in the truest sense
of the term, in all aspects of Govern-
ment pronouncements. The Plan
investment, it i claims, has Leen
raised by 14.5 per cent over that
of the last year. But it has to be
pointed out that the increase of price
which is not less than 20 per cent
has not been taken intp acount
while the investment for the Plan
has been determined. Naturally, it
is not very much difficult to
understand that the 14.5 per cent in-
<crease in the Plan investment against
the price increase of 20 per ceni,
diminishes the actual value of the
Plan investment. I think, much argu-
ment is not needed to explain this
point, Therefore, the conclusion is
irresistible that we have got in real
terms a diminished Plan at the time
when our economy ig in the state of
stagnatien and when it is admitted
that Plan investment is one of the
most crucial strategies to lift our eco-
nomy from the stagnation.

Public sector jnvestment ig another
important aspect for expediting the
growth. You would find that the pub-
lic sector investment is Rs, 3,184
crores. It ig only 13.6 per cent higher
tRAdH that of the lasi year: Again, you
have to remember that this increase
of 13.0 per cent has been against the
20 per cent price increase. The reality
of the situation woulq be that, in real
terms, the investment under public sec-
tor hag been reduced compared to that
of the last year. In industry, I parti-
cularly mention minerals, there has
been actually a cut of Rs. 102 crores
in the revenue expenditure. Therefore,
all this will have a consequence on
our economy which will not be for
accelerated growth; rather it will jead
to negative growth; and it not nega-
tive growth, it will not remove the
stagnation, This point has been taken
note of by the Planning Commission
itself. Sir, I have not got much time
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to explain. I will gimply bring to the
notice ¢of the House the opinion of
the Planning Commission on this par-
ticular aspect. ] am quoting what they
say:

“It could be counter-productive
to respond to the present crisis by
going back on production invest-
ment.”

Sir, I think the case is clear, If needs
no further elucidation,

In the name of growth, 1 am sorry
to say, the Finance Bill holds out a
prospect for bonanzas for the big
monopoly houses. It js not possible for
me Lo describe them in detail but for
the benefit of the House I will gim-
ply catalogue them. There has been
and there is a policy of giving more
and more concessions tg the big
monopoly houses. I want to make a
catalogue of them.

The surcharge on income-tax has
been reduced from 20 to 10 per cent.

The exemplion limit of wealth tax
hag been raised from Rs. 1 lakh te
Rs. 1.5 lakhs,

Tax holidays have been granted.

Wealth tax on agricultural incomes
hag been totally abolished.

An additional depreciation of as
much as 50 per cent at the current
depreciation rates is to be given to
the new units. Customg duty slashed
on imported capital goods. A host of
other excise duty concession, and,
finally, waiving of the convertibility
clause in the loan rules of the public
financial institutions.

These are some of the bonanzas
which have been offered by the pro-
posals of the Government. That these
are bonanzas—it is not that I alone
say; let us listen {0 what Mr. K. N.
Modi, President of the Federation of
the Indian Chambers of Commerce
& Industry says....
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): You are
quoting Mr. Modi?

SHRI CHITTA BASU: Listen to
what he says.

“The industrial policy, the budget
(your budget) and the impori-
export policy—these three, to a cer-
tain extent, respond to the views
propagated by the industry.”

Mr. Barot, 1 think you have taken a
note of it...

SHRI MAGANGHAI BAROT: 1 am
making. 1 was only surprised to hear
you quoting Mr Modi.

SHRJ] CHITTA BASU: What else
can 1 do? It is for your benefit. It is
Mr. Mody whoe welcomeg your Bud-
get. He says,

“The industrial policy, the Bud-
get and the import-export policy—
these three. to a certain extent, res-
pond to the views propagatedq by
the industry.”.

MR DEPUTY-SPEAKER: He is
dealing with the negative aspect.

SHRI CHITTA BASU: Therefore,
you can well understand which sec~
tions of the people are welcoming this
Budget. It is the big industrialists
and she monopoly houses which are
satisfied with the dispensation of the
government. .

AN HON. MEMBER: Ang also the
common man.

SHRI CHITTA BASU:. I am coming
to that point...

MR. DEPUTY-SPEAKER: You
have t0 come very quickly. You have
got only two minutes more.

SHR] CHITTA BASU: Anyway I
will come to that point,

Sir, a tall claim has been made that
coneessions have been given to the
weaker sections. Sir, to me, this
is @ myth and the myth needs to be
exploded. The total loss in revenue
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to the government as a result of these
concessions to the poor is only Rs. 15
crores. As against this, the Finance
Minister has gathered Rs, 197.71
crores in just one small increase in
duty. That is, he has done it by
extending the levy of special excise
duty on all itemsg and, at the same
time, raising to 10 per cent This is
the real nature of the concessions to
the poor for which they make a tall
claim.

He hag lost a revenue of Rs. 15
crores. But, I think by a single
stroke, by the imposition of special
levy, he has gathered about Rs. 200
crores which affects directdy the com-
mon people and poorer sections of our
soclety. Therefore, the concession is
a myth and that has to be exploded by
this factor. On the other hand, there
has been an increasing burden on the
people. That amounts to about,
according to my calculation, not less
than Rs. 2,827 crores. The break-up of
it is: cost of petroleum products is
Rs. 2,400 crores, increased railway
freight charges is Rs. 204 crores and
proposed tax is Rs. 223 crores.
Therefore, the imposition of burdens
of the order of Rs. 2,827 crores are on
the weaker section of the people, com-
mon people. Therefore, that claim
that concession has been given to the
poor, to the weaker sections of the
community, is a myth. I think the
House agrees with me. ~°»

I would now take only two to three
minutes. Regarding deficit it has
been placed at Rs. 1,417 crores. I
have got figures and I would not like
to quote them. But, it will gO up to
a very big extent. If the price rise
continues, you, as a trade unionist,
will ag‘ree with me that Government
will have to grant further instalments
of D.A. to the Central Government
employeeg and, if two to three instal-
ments fall due naturally, the deficit
will be pushed up. .

The reality of the wsituation should
not be glossed over.
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MR. DEPUTY-SPEAKER: Workers
cannot help that.

SHRI CHITTA BASU: How can the
workers help it?

MR. DEPUTY-SPEAKER: They
have to get it.

SHRI CHITTA BASU: The workers
have to tighten their belts. Sir, the
deficit has been kept at this estimated
level on the basis of the two factors—
(1) drawing of loans of Rs. 530 crores
from the LM.P. about which it has
been discussed at great length. The
net external assistance is of the order
of Rs. 1,252 crores. Therefore, my
remark is sharp. This deficit has
been kept at the present level by way
of drawing loans from the Inter-
national Monetary Fund and also the
amount of external gssistance. There-
fore this budget is framed by external
assistance and loans from the I.M.F.
Lastly, Sir, I apprehend that this is a
prelude to the attacks on the work-
ing class. That js my last point. You
will allow me to make my point here.
The Economic Review says:

“A combination of policies which
increase productivity, while at the
same time restraining the growth
of money incomes within the limits
of real productivity growth will
have to be pursued in order to
restrain cost-push factons.”

Sir, it is very significant.

The Prime Minister is reported to
have referred to low productivity-high
cost economy. The Survey also refers to
demand management policies. All this
is threat to the working class and in-
dicates that the Government is con-
templating in termg of imposing the
policy of wage  freeze. Policy of
wage Ireeze means greater resistance
from the working class. Greater resis-
tance fror the working class means
fearg are uttered from their side.

Mr. Laldenga (St.)

Therefore, these proposals are a pre-
lude to further attacks on the working
class of our community. That being
so it is not possible for me or any-
body on this side of the Hpuse to
extend support to thesq proposals. 1
oppose it.

14.03 hrs

STATEMENT RE: RESUMPTION OF
TALKS WITH SHRI LALDENGA

THE MINISTER OF HOME
AFFAIRS (SHRI ZAIL SINGH): The
House is aware of the efforts which
the Government have been making to
bring about complete normalcy in
Mizoram. It may be recalled that
Shri Laldenga came to India in Jan-
uary, 1976, in pursuance of efforts to
solve the Mizo problem. With the
change in Government in 1977, the
talks did not proceed satisfactorily
and were called off by Shri Morarji
Desai’s Government in March, 1978.
Following an increase in violence in
Mizoram, Mizpo National Front and itas
organisations were declared unlawful
under the Unlawful Activities (Pre-
vention) Act. 1967.

With the return of Smt. Indira
Gandhi as Prime Minister efforts to
find a settlement of the Mizoram pro-
blem were resumed. Shri Laldenga
called on the Prime Minister and
offered his services for restoration of
normalcy in Mizoram. I am happy to
inform the Hopuse that his two meet-
ings with the Prime Minigter have
led to an agreement. On behalf of
the Mizo National Front Shri Laldenga
has agreed to stop all underground
activities with effect from midnight
of 3lst July|lst August, 1980. The
Government have also decided to
suspend operations by the security
forcep from that date. This suspen-
sion will not apply to clandestine
crossing of international bordersg and
to the maintenance of normal law and
order.
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Meanwhile, talks will continue
between the Government and Shri
Laldenga. The Government are coOn-
fident that talks would lead to an
amicable solution of the problem .in
Mizoram, so that the energies of all
sections of people in Mizoram can be
directed towards their all-round
development The Chiet Minister,
Mizoram thas also welcomed this
initiative,

Government appreciate that Shri
Laldenga has stood by his earlier
commitment in which  ths Mizo
National Front had acknowledged that
Mizoram iz an integral part of India
and has resolved to accept a settle-
ment of all problems in Mizoram
within the framework of the Consti-
tution of India,

14.05 hrs.

FINANCE (NO. 2> BILL 1980-—
contd.

s> wady fq(r(mu). ITEFT TRRL
A WAANT (A7 F@AT AT F Wi gIA T WAL
9% F@ g AL a0 gRY 32 gAIL
a9y qggy fsyr & 0 7 O FE, ggA
gisafs & dfq wepud gq g & @t
qrafg Greq F g0 @ora fwar g
XL a¢ (IQA 9% F wraArw w@Iedl &0
qex &, TR AW AL AT w/ wagd
7z o f% fra ag § yag@d faa dqrawd
g fagd ot awz ¥w fwar or sa% waAF
A F qRF A% fal § " A, UF aw
¥ IqF AWTT AT VEY «T ®IT T a2 7
frar & Aty zwi faa wat St @r? usy
¥ fad mgex & aAfwashis § 1 Sl
wzor fag o @us FFr ¥ & F A4 fam
Hqer ¥ w7 ¥ T¥ ¥ & sfaery ¥ wwwdag
vq fod e g weft & &7 & R AT
Iyrm wgy gy gz T 5 faw ] awie
¥ sftadr wfza air A oqam # WAk
W I & w3 N vava fag svaw,
o, g Ar @ & BT ¥ MW, W K
Y xra v XL, 4 frawa v @ AT,
(waarw) ... IFT g7 AR F ET ¥ ag)
Sfrg € v sady sfew widt Y ey
7 fodr w7 @A fawwr w0 oA
afrs s wex W s waw # Iueafs 2
qw gwq g wwrwr ¥ w9 A @1 IW
qaq fagre & wagd = WAy A wdoTgT

¥ wT ofl givw Wi§ A¥W A1 A7 oE
& @ X fagin ¥ wraary & e O%
qETH w1 Wi (wat, (9% 9Wd A
qT gA W wad qgr. .. (swwaw) ..
sforraf, dlgaa siaw Wi W waat
¥, wgd WX wiEdi ¥ www &1 @A 6
AT qidoT B IT—Ig IR ] g
gaifay Iy WiE & ¥fod ¥ e W,
wiifs wa @ & s fagr § T I3
WA HLIAT, wAE WK AL AT F i@
¥ g @€ qwiy a3 fearews @I g

qrst HT BT GrH E10 Svaardy fae ‘&’

#1 o o@ wiw § foEer § wiewl iqeEn
qrgar g | gATR HEEE BUU WA WikH
for & §AgL 9 & w FaEI gy
¥ wra wrkerar §, (wew qEwaEn igsy T
¥ @ w@d & 1 wed UKW A 48T
sorar &, Afaa TF :ffﬁ?a Qg)

e, gare, A% (A7 ATy anta &

gmf—’@g. IAEY AT qEAT T HAET @
faerate frar AT & | ®A 5—7-80 %
Arge Garge fawra wfafa 7 &% 7 wqra

qraaTe s qgr Sfafafaa @ 4
&1 way w2t & are ¥ fagdr

— g ad A SR

it gedt 81 & v 9wl
& qET § wgaq §, S qE

2 %747
1i%a
A a
Ay 3
1!
ST o
3
4
A

4
a4
A4
A
3
=’
%
:

!
%

i
3
i
;
:

3

5
i
ﬁ,/‘l

A%%444
a%ﬁﬁ
o
EEP
PR
éga
¥l q
14
ai3s



22y Finance (No. 2) Bill

[sto gewda fog ]

® faqdy zdAl & A@AAg @700f A WAy
wom fir ¥ gAX Ty ¥ o¥C A OF Tt
aq7 feafa g o

X AWMAT® wIE sy wamr
WY FIGT TR ATA FY FU FT W@ A
fag? ant F fox
T 9% sfm &

T
£
¥

13
igﬁ
¥ a4

i1

i3
24
g

3
1
34
i
4

¢, wrfa & wrarr 9 A, wrwmw gy
wifgd, Ifwar amET A Fwr W W A
AT |

14.12 hre

JULY 30, 1980

Finance (No, 2) Bill 228

wT® W afer STl st 8 W
¥ afaawr goeTT WY Fmar wifge w¥X gaw

g fegqr w1 fadndy o@ & awer
qow ait & wewmo ) S o s@ §
fra¥ ot & Wnif €Y w7 gdwr Y W@ &, TR
o ¥ wEgw war 1 . (egwew) ... -
ar UHEar me N arg T F w4 e
wE )T @ qur gwwa wr & w9 one-
qx ¥ favarg 7@ s@ & | § =sfsrw
& § At ATAAr g iw) areaardy xw & o
Fra-qra ¥ favarg 48 @ F

@t wwware wrel  (9EAT) o ownEw
& fag garw fadm a8 & )

o wadw feg :  wrsdt ofF g3 fagr<
#{ =mrea s ¥ ¥6 uWW
N T g wwfwe & ymar fawfaen
@ ) wrgmE & FIT  IA A
qEaAR § gz W (swEEe) .. g
% wia €ifvy, wifeafaal € g ifsg
WX sna-ara T g w9 sfag 1 ghomy
®1 W wri ageg, wifzafaay w g
wgTeT | Tt 9X W9 weqrane &% @
# | WY TART WY HT g & WX Jg 9IR7-
qIET T I FAF-TAET 1 .. . (wmemT) |

wx & fagr & g99 & v 997 57 Igm)
fagrr & At ww@F & g fawer 8,
g T & qraR X fradr g o swa
F graR 9 4@ el § 1 wwfaw gw
Ty wug F30 & fagr w aaet w1 Wik
varer a1 frear wfgw | g W gdwredy
W%#ﬁmg,mfwzﬁ
FEIEqT ] F1 wfaerd F2T IBET
?, a7 % AugHAE wIw § | @fage weg
! 1 Fem W &1 gers g oW fagre W

A
)

g aafusw faamal & fao eaq



229 Finance

%mmquﬁmtﬁﬁﬁrmméq
faeddl & | BT s R F g WK
qfexq § & T wrew § A AT FrEew @
AT AT & fag ag e a1 <@ & Wi oo
o 9T fwdt stax faw a1 www gw
frator afy §f @ & 1 wwWu BYU AT A
IR & A@or A F owrd oty F wfrar€
& oreft & Wiy smw ¥ I9dr Wnr wrafen
WIT ¥ EN Aret agwm a g ooy &
¥ A ¥ IUZATIIEAT, AATQT, G,
WA, AT S oy gty wr a#
wgfaar M | IveT wrar SAT wEwE &
ST 1 ¥ wiod Areaw & X wAT O ¥
wag F&ul fa 79 wegw g7 w1 fantor w@
& ¥ [AT wrewi wY a= fRar W
Q-89 G4 &7IX F _AT HFATT TR
Badl ¥ @ For w1 2wy FqvET ATC

7Y =Y Yo o fag Y fw wrmg sraar
%q ¥ aaew & A wak wmww F ¥Er fw
THM HAY sraey gfgwr ey w7 ¥ fawar
g FW®, ¥ agw-wew ¥ favarg wwr 1
IFAY 7y wron fysga faamre 2, a8
U W@ AT & fF oTH grewAT AW
IAFWT AR "HY dwm fwar § ag w@
0N wfwa=fla & 1 Saar ua ¥ Fav
Neq awor fag or w1 IFF v F a@
mE ¥ faarsz ger fagr sk arm de
fear faqd saer fx w9 & =19 T 9%
ar fear 1 @F Gz W T fag &
o foFy ad 2y g7 afr § 1 TwW war<
=t fro¥rofag w1 drewr wora ¥ 1| (aqwuT)

# uF S frdes wear wrgan £ gwR
2w ¥ w7 29 w1 ofa gy A ok
W FTE TRIAT HT E 1 Oy we W
aF AT wAw gArd T & ST A earw
AT WA (IF ATeT) A wAqET § o
I UF qZT AT AT IAAT §, wIEY §
A AT | ITH wTH wgd wfa g,
WTHIAT & 1 wErY & fwoy &

WY AT WA & 1 TR qIq
THIAT & | W w1 daw O W Wy &
0¥ QY IR gATX & ¥ qga ¥ 2 o
Tra FATA, a1@i wqqr 23y &1 FUHy
T 4THTR qg §ar aga T & av 3w =y

AT AT Fhdr & 1 gEd A
NeQ Fiarel ¥ fadia ®T, wS@ATORT ¥ oY
TN ¥ aurg & wifgw qlewrd ¥ wfor-
Frator faarfeat &1 w7 <@ 3 o=@ smawe
aar dyere ad &

37wkl & g & wroar wrwe SwE
s E

SRAVANA 8, 1902 (SAKA)

(No. 2) Bill 230

st TRware wret . af foorduer
arfra wTHTR 9 A€ AT a9 wT 1 (WW-
o)

wrard W ¥ : (serAT) o gwnafa
AEEW, WY & 9T frgar @ WY TE 6w
gRL & 7 =¥ T 1 (sawe™r)

st warw Tag wwaw (Wigdr) @ wreR g
g Txagaary Wy fodgs € §
(=yeravx )

wmrd wATT W 0 KA A ARG AT
oaE AY & wedr faadair

wy orHTwaTy weey 0 w19 arfaw ara
Fifsw@

wwwfy wWEEw ;. wrE) ST wWTo Aga
difaae v & 1 wor w9 &Y gET wdTay
I3y /Y I ?

SHRI A. K. ROY (Dhanbad): Mr.
Chairman, Sir, the Finance ~Bill
is nothing but a technical exercige to
legitimise the tax proprosalg put for-
ward in the budget. It is a sort of
routine affairs. The hon. Finance
Minister knows that all his proposals
will be passedq by this House. And
hon. Members also know that one
of their suggestions will be accepted
or given any importance by this
House. So, this is a routine and 1{q
some extent dis-interested affairs.
But still we were duty-bound to parti-
cipate and say something and expect
though we should not expect, yet
Wwe are supposed to expect—that our
words will be heard and some impor-
tance will be given to them.

While replying to the general debate
on the Budget, the hon. Finance Mini-
ster said that he had prepared his
Budget according to the philosophy
and programme of the Congress party.
Naturally, they cannot be guided by
the Marxists or Communists, or any
other party. The guiding principle or
growth philosophy of Congress (I)
is mixed economy. (Interruptions)
It is very difficult now to remember
the nameg of the parties. Earlier, there
used to be Congress and Janata. Now
we have Congress (I), Congress (0),
Congreas (R) etc. We suggest that
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they start with A, B and C. They may
stary from A and end up with Z so
that they can be unique.

There is limited time at my disposal.
I want to say that mixed economy
cannot be g fixed policy. Our hon.
Finance Minister should understand
this and also assure the House that
mixed economy is just a transitional
stage. It cannot be a fixed or per-
manent police. It is like standing. You
cannot stand anywhere 1or a long time;
you have to take a direction—left or
right, towards capitalism or socialism.
Secondly, this Government cannot
have a socialist economy. But many
of us expected some nationalistic
eéconomy, some national economy,
which will depart from the past
colonial mode of production and semi-
feudal structures. (Interruptions) I
will explain . We expected some sort
of a national economy which will
depart from the colonial debris of|
the past, and that we shall bury the
semi-colonial economy, the feudal
past, the colonial past and start =
new life. That has not been fulfilled

¢ The general parameter of a national
economy would be self-reliance and
a’ growth-oriented, employment-
oriented policy which will divert the
economy from the non-priority sector
to the priority sector, and which will
slash down ang ciphon off money
from the other luxury and affluent
sector. But no guideline is there in
the entire tax proposals. (Interruptions)
The Finance Minister has come out
with the Finance Bill. I can sec the
economy of India from Dhanbad.
Dhanbad is a mini-India, Tt has got
all the core sectors, all the subsidiary
and ancillary industries and all the
features, of which India is composed.
Let us take the coal industry, as a
case study, For example, there ijg
the fertilizer industry,

That industry was installed there

in 1?57 by no less 5 person than
Pandit Nehru himself, He personally
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went there to inaugurate that indus-
try. It was based on coal; and it was
in the coal fileld area. If was based
on g self-reliant technology.  After
traversing 30 years, where have we
reached? We are now auctioning that
coal based self-reliant unit which is
our first public  sectior enterprise.
We like to say that this Government
of Mrs. Indira Gandhi is presiding
over the liquidation of the public
sector in the country.

SOME HON. MEMBERS: No, no.

SHRI A. K. ROY: Yes. Mr Churchill
once said that he was not the first
Prime Minister to preside over the
liquidation of the British Empire.
But thig is the first Government to
preside over the liquidation of the
public sector. I can msay that. s

If you look at it, you will find
that you are now substituting oil-
based, petroleum-based factories there
for which we shall ever remain de-
pendent on the foreign countires, on
the World Bank pepole and the!
American imperialism. These people
are shouting against American im-
perialism; they are shouting loudly
and publicly against it but surrender-
ing surreptitiously and silently. That
is the line that the Congress people are
giving to us. The Janata Government
was anti-socialist, and the Congress
Government was pseudo-socialist. One
was anti-socialist, and another was
pseudo-socialist they are antisocial and!
pseudo-social, and we the poor people
are in between, between frying pan
and fire. We do not know whom to
choosge. ’

Another point that I would like to
ask the hon Finance Minister ig
whether he is going to intervene in
the matter so that in a coal-based
factory in g coal-fleld area, we may
not auction it and substitute and
import an oil-based factory there, for
which India will ever remain depen-
dent on foreign countires, Is this
your self-reliance? At least the!
national economy says that the eco-
nomy should be self-reliant, Only a
few days back, all people were shout-
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ing that the public sector was not
working well, and the <Congress
people were styling that they were
the great protectors of the public
sector. But only a few days back, we
debated whethey we should have a
committed judiciary or nbt. T do not
want to comment on that. But we
must have a committed bureaucracy
to run the public sector. The officers
of the public sector enterprises should
not merely be efficient but they must
have some vision, some idealism.
Otherwise, no public sector can run.
And you know the officers of the Bu-
reau of Public Enterprises who select
the top officers for the public sector;
in the Selection Board who is there?
All the persons who do not believe in
the basic theory, principle, philosophy
of public sector are there; and oOne
of them, everybody konws is Mr.
Russy Modi, the Vice-Chairman of
TISCO A man who does not believe
in the theory of public sector, who
ig leading the monopoly capitalist is
sitting in the Selection Board and
selecting our offiecrs, After that, our
great benevolent Finance Minister, a
valiant fighter for the public sector
is expecting our public sector to
operate efficiently.

Another point I would like to stress
ig that if you want to run the public
sector correctly, you must have a com-
mited bureaucracy who believe in
the basic theory of socialism on which
the public sector rests and not a man
who believes in capitalism. If we do
not get them, then dismantle it, re-
move them, but you must have a
commitbed bureaucracy. If you can
you can talk of public sector, you
can talk; if you cannot, you better
remain silent.

Another point is this. I have already
said how they are going to hand over
the Kumar Dubey Engineering Works
to TISCO-these people who are
fighting, they say, they are valiantly
fighting against it-by cirumventing
the MRTP Act. And though the Bihar
Government, only a few days back,
in reply to a Calling Attention ad-
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vocated that the Kumar Dubey
Engineering Works should be taken
over by the Government, under the
Industries (Development and Regu-
lation) Act, but these people are con-
spiring secretly, making a drill, so
that the factory could be handed over
to the TISCO; and after that, they
are saying, they are believing in a
mixed economy. They are saving our
socialist, core of the economy from,
the Janata. These Janata people used
to be—one thing is very good-foolish
no.l.

So, we could have understood them.
But these Congress people, they are
very efficicnt, very competent and
very coherent, but only for doing
wrong things. These people are capa-
ble of doing positive mischief which
the Janata people were incapable of.

1 want to say something about the
black money. I would like to ask the
Finance Minister who is always smil-
ing. People have referred to Wanchoo
Committee, etc. I do not want to go
to that generaligation, but I put a
question—conciete and positive ques.
tion. What is the number of car
owners, fruck owners, Jumper owners
and bus ownerg in Dhanbad and what
is the percentage to pay income tax?
The answer received from the previ-
oug Government brings gurprise. The
number of cars was 5245 and only 5%
of the owners give income tax. Cgp,
there be car owners who are incapable
of giving income tax? The number
of truckg ig 4253, and only 50% of
the owners give income tax. The
number of dumper owners is 95, only
50% give income tax. The number of
bus ownerg is 318, only 20% give
income tax. The number of power
driven vehicleg is 4495 and only 2%
of the ownerg give income tax. This
is the efficiency of the income tax
Department in my District.

In Dhanbad only 20 factories are
listed. I can give the names also if
vou could give me time. They have
taken money from a]] the banks. They
are diverting total money into another
sector, When we represent against
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them, there is nobody to listen. In

this way they are having their mixed

economy. They are building their

“nationa] economy. They are saying

*

that they will be building their own
mode of Sgpialistic pattern of Society
under the debris of post-colonial rule.
Let there be democracy, gictatorship
or gutocracy, but this hypocracy must
end.

SHRI MAHENDRA PRASAD (Jaha-
nabad): The present Finance Bill is
in pursuance of the wonderful budget,
the best budget of post independent
India, which our Finance Minister
presented to thig august House last
month. 1 stand here to support the
Finance Bill.

The 3 years of Janata rule has des-
troyed the economic fibre of the coun-
try. The country is passing through
most difficult time. We have sky
rocketting inflation and bone breaking
rise in prices of al] commodities. The
whole population is living under fear
of uncertainty of prices of almost
every commodity. It is not a happy
situation for any Government which
calls itself welfare Government. Our
democratic Government, which has
eoncern for the people, will have to
solve this problem and allay the fear
of the people. How can this problem
be solved? There are 2 ways:

(a) Check in population explo-
sion by all means.

(b) Increase in production and

supply.

Being a student of Econoemics, 1 know
the price in the market in a democra-
tic country is determined by inter-
action of supply and demand. More
the supply, in relation to demnd in
the market, less the price, and less the
supply, in relation to demand in the
market, more the price. Therefore,
for arresting the price and bringing it
down, we will have to bring tremen-
doug amount of improvement in the
supply position. We wil] have to flood
the market with supplieg of material,
while restricting the demand through
population control. The supply can-
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not be increased through a magic
wand. To improve the supply, tre-
mendoug amount of increase in pro-
duction is necessary. How do we in-
crease the production? There are two
ways: (1) There shoulg be either in-
fluence of fear, as we can see in 3
regimented society like USSR and
other communist countries, where
people work harc, because otherwise
they can lose their lives, or (2) There
should be element of incentive and
interest to produce more, Human be.
ing by nature is self and attachment
minded. People do not like to art
with what ig attached with them.
Ignoring the self, can be the act of
stoic. But even being stoic minded is
an act of gelfishness The act of
benevolence and kindnesg also is pre-
dominantly an act of selfishness, be-
cause these acts are in pursuance of
getting salvation foroneself. Thig i
truth and ne success can be achieved,
in any sphere, by ignoring truth.
Therefore. Sir, we should recognise
the necessity of the element of incen-
tive, while formulating our economic
policies. Today what we find ig the
negligence of these important factors
at the time of formulating government
policies. Hence the chances of failure
o four policies, and therefore prob-
lems for the people.

Today if the Government wants to
get the people interested in national
effort to increase production, the
taxes, both at corporate and personal
levels, will have to be reduced to the’
minimum so that people get incen-
tive and inducement for hard work.
The Government itself ig of the opi-
nion that— -

‘“Reduction in rateg of income-tax
will make people more honest and.
thug curb the generation of black
money.”

The Government ig also of the opinion
that—

“Economic growth can be accele-
rated only through larger savings
and investments.”
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This ig what the Government 1iself
edmits. It is also by implication an
admission by the Government, and
very rightly go, that high incidence of
tax is detrimental to creation of white
money. The money which is essential
for increaging production. It is also
an admission that because of high
taxation policy of the Government,
there is generation of unlimited amo,
unt of black money, which is not used
for production purposes. This state
of affairg is suicida] for the economy
of any country which aspires to deve-
lop. Black money creates unnecessary
demands, While money creates neces-
sary supply. Today, the key to the
solution of the Indian economiec prob-
lem lieg in the fact that there is larger
amount of gavings and investments.
Thig i possible only and only through
generation of white money., White
money can be createq only if black
money is stopped, anhd black money
can be stopped only if there is incen-
tive to create white money by reduc-
tion in taxation. Today the incidence
of taxation in India is go high that
nobody feelg interesteq in disclosing
his or her income. The taxation policy
of the Government is a great deterrent
to disclosure of income, compelling
the people to become dishonest Today
thig policy of high taxation ig telling
upon the national economy. The prob-
lem today 1s not distribution of wealth
which 1is, as g matter of fact, non-
existent, but creation of wealth. Today
it appears that the fight is for distri-
buting pieceg of fish which ig still in
deep water. It is also a fact, Sir, that
Governmenta] expenditure especially
in produclive ventureg of the Govern-
ment is wastefu] to 5 large extent.
It is so because of lack of incentive in
Governmental expenditure and natu-
ral corruption among Government offi-
cialg under the prevailing gystem.

While campaigning during the last
Assembly elections, in Bihar, 1 met
a Head Master of a High School, who
complained that a crore of rupees,
which gtarts from the Central Govern-
ment, meant for villagers, becomes a
big zero while passing through differ-
enf Central and State Government
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agencies. Mukhiyag get the last chunk
of the loaf, while villagers for whom
the money is meant get g big disap-
pointment, In Bihar, 1 remember,
several] Mukhiyas, in connivance with
Block and Sub-Divisional officials, on
sharing the booty basis, took a large
amount of money from the State Gov-
ernment in the name of digging well
during severe drought period before
1870, though no wel] or a very few
wellg were dug. It is natural and no-
thing much can be done about it.

Because of lack of incentive in
Governmental expenditure, in produe-
tion sector, the Governmental expen-
diture becomes wasteful. We know
the performance of several Govern-
ment projects. Therefore, the lesser
the Governmental expenditure, the
better the result for the economy of
the country.

Moreover, Sir, I propuse to request
the Finance Minister to formulate the
Governmental policies, on the line that
there is less Governmental expendi-
ture, where the Governmental expen-
diture is wasteful; the generation of
black money is stopped; and there is
creation of white money. There is in-
centive to the people to create white
money out of their savings and invest
them in developmenta] activities of the
country, by producing more gnd creat.
ing boom in gupply. Such action will
result in boom in production, crgation
of wealth and employment opportu-
nity, increase in per capita income,
increase in export because of more
production, and increase in Govérn-
ment’s earning and, therefore build-
ing a good and great image for the
Government.

To achieve all these, the Finance
Minister should reduce the personal
and eorporate tax, including all sur-
charges, to 20 per cent from the
present 66 per cent. If it is so done,
the worst that can happen to the Gov-
ernment ig that the Government will
lose revenue of Rs, 2000 crores. At
the moment, the revenue to the Gov-
ernment exchequer through personal
and corporate tax iz Rs, 1426 crores
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and Rs 1515 croreg respectively. But,
this step of reducing taxeg wil] re-
surrect the nationa] economy and will
create boom in every gphere of our
economy. The whole economic pic-
ture of the country will change to the
great advantage of the people of the
country and the Government as well.
Also, I feel, that the losg of Rs. 2000
croreg because of reduction in taxes
to 20 per cent is more notional than
factual. In my opinion, the Govern-
ment wil] earn much more than what
they are earning now because of bettzr
compliance of taxes and because of lots
of economic activity which will, in
turn, bring more money to the Gov-
ernment exchequer by way of taxes
from increased income of the people
ang different industrial units ag well
as excise duty on increased volume of
production and sale. For immediate
reliet to the Government exchequer,
even excise duty can be enhanced to
net Rs. 2000 croreg to the Government
Exchequer. Though it ig an unpopular
suggestion, and it will no doubt be a
burden on the people, yet for the
national interest gometimes harsh steps
are taken and sacrificeg are made, But
in any case, in the longer run, it will
benefit the people, the Government
and the country much more than the
sacrificeg made.

Wealth tax: I do not know when
whag the concept of wealth tax in our
country introduced To my mind, this
is disincentive to the people who earn
money through hard work. Tt is a
psychological phenomenon. 1t all ad-
versely affects the productivity of the
country which in turn affects the
supply position and nrice for different
commodities and, therefore the fate
of the country.

Today, people while justifying the
high incidence of taxation, talk of the
high taxation in developed European
ang American countries. - But these
friendg forget that when rea] growth
took place in these countries, scores
of years ago, there was either no taxa-
tion or it was nominal., The USSR
and other communist countries deve-
Joped uwnder regimentation ang influ-
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ence of fear which comeg out of
bullet and buyonet.

Keeping in view the above enume-
rateq factors and philosophy, I request
our hon. Finance Minister not to insist
on gection 80J legislation, and that also
with retrospective effect. It will ad-
versely affect industries and the eco-
nomy of the country, because of the
same reasong which I have enumerat-
ed above, 1t will take away money
from a sector, where the utilisation of
money ig cent per cent productive and
where money helps developmental
work of the country. While introduc-
ing thig section 80J legislation, the
hon Finance Minister feels proud that
one vigilant Income_tax Commaissioner
discovered that this section 80J gives
double jncome-tax benefit to the in-
dustry but the hon. Finance Minister
forgets that people pay double income-
tax on the same income, first in the
form of corporate tax angq again in
the form of persona) tax on income
from divideng etc. though the source
of both the income, corporate as well
as personal is the same,

Therefore, I wil] request the hon.
Finance Minister not to be carried
away by any fancy or the whim and
arrogance of any officer, put to consi-
der sympathetically the request to
desist from the proposed legislation.
At least the retrospective part of it
must be taken out and, if nothing else,
at least the smal] gcale industries must
be spared from the flurry of this
legislation. My request is for the
same reason, as I have described above,
that it will discourage the incentive
in industries as also it wil] encourage
wasteful governmenta] expenditure.

The Government proposes to raise
the exemption 1imit from Rs. 10,000
to Rs. 12,000 for income.tax purposes.
The result wil] be that it will throw
6 1akh tax-payers out of the income-
tax net. It will also result in revenue
losg to the Government exchequer to
the tune of gbout Rs. 18 crores. This
is, no doubt, a popular gtep taken by
the Government, and it will give relief
to a large number of mneople and,
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therefore, it ghould be welcomed, But
it is not a remedy to the economic
ailmentyg of the country. Rather, it
may add to the already depressing
economic gituation as, because of this
tax concession, the earning of six lakh
people, if they are not saved and in-
vested, may be dumped into the mar-
ket for purchasing luxurious and un-
necessary commodities, thereby creat-
ing more demand in the market as a
result of which overal)] price may tend
to increase. My fear ig that the bene-
ficiaries of thig tax relief belong to the
category of people who have a ten-
dency to spend money, rather than save
ang invest it. Therefore, the need
today is to encourage saving through
governmenta] tax policiegs by giving
relief to a gection, or institutions or
firms, where the tendency is to invest
in developmental activities of the
country.

Sir, only a strong leader and a
strong Government can take such a
bold policy decision. Fortunately for
India, we have got a Strong leader and
a strong Government right now. If
such a strong decision cannot be taken
now, it will never be taken. This is
the most opportune time for such
decision. Because, if this decision is
taken now, it will start bearing fruit
within two or three years and will get
the gupport of the people as the result
starts coming. If thig decison is taken
a few years later, it may create a bad
image for the Government and may
affect the election prospect, because
the gooq result cannot be expected
immediately after these decisions.
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SHRI G. M. BANATWALLA (Pon-

nani): At the outset, I would like to
draw the attention of the hon. Finance
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Minister to a few importans procedu.
ral questions wihch have come up
during the course of the national
debate on the budget proposals. I
echo them in this House only in order
that the House and the mnation may
know the reactiong of the hon. Finance
Minister to these guggestions,

Shri Palkivala, for example, aas
suggesteq that the Budget proposal!s
need not always be ghroyded in tradi-
tional gecrecy. Let there be an open
public debate throughout the length
and breadth of the country on tenta-
tive budget proposals before they are
nresented in thig House.

SHRI JYOTIRMOY BOSU (Dia-
mong Harbour): Barring 5 few items.

SHRI1 G. M. BANATWALLA: This
would allow ug to influence the think-
ing and the principles that go into
the formulation of the budget propo-
sals. In the USA, for example, the
Budget is communicated in a message
by the President to the Congresg well
in advance of the time the Bil] is in-
troduced in the Congress. In the case
of Finland, for example, the Finnish
Parliament wag discussing in June the
tentative proposalg that were to come
before it later on in September.

Shri Palkivala says:

“Mr. Venkataraman is the man of
right calibre and courage to make
the momentous innovation of scrap-
ping the shroud of secrecy and in-
viting an open debate before intro-
ducing hig Budget next year.”

So, let ug have the reactions of the
hon. Finance Minister to this important
procedural question.

Another important point is that the
Finance Bill in one clean sweep
modifies, comprehensively amends,
several taxation laws. For exam-
ple, this Finance Bill amends
several taxation laws. It amends
several laws connecteg with direct
taxes, namely the Income-tax Act,
the Wealth Tax Act, the Gift Tax
Act and the Interest Tax Aet. In the
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same Finance Bill we find that seve.
ral laws connected with indirect taxes
are also sought to be amended, namely
the Customs Tariff Act, the Central
Exciseg and Salt Act, the Additional
Duties oy Excise (Goods of Special
Importance) Act the Customs, Central
Excises and Salt and Central Board
of Revenue (Amendment) Act. There
are some miscellaneous Actg also that
are sought to be amended, namely
the Indian Post Office ,Act and the
Compulsory Deposit Scheme (Income-
tax Payers) Act.

We therefore find that in one c¢lean
sweep the Finance Bill amendg a num-
ber of laws. Here I must submit that
amendments of the direct tax laws
that are made through the Finance
Bil] do not get sufficient attention.

15.00 hrs.

Sir, you have told me to give all my
viewg in flve minuteg on the geveral
lawgs that are to be amended by this
Finance Bill. Therefore, I suggest
that as far as tax laws are concerned
there should be separate amending
bills. These amending bills should go
to the joint select committees and
thereafter fully debated in Parlia-
ment. In these select committees the
Memberg of Parliament will have an
opportunity to directly examine the
evidence of those experts who are
protagonists of some measure or the
other.

Now, I come to the fiscal measures
contemplateg under the Bill. These
fiscal measures do open up a new
path in the budgetary policy. It ig to
the credit of the Finance Minister that
in the face of heavy deficit he has
managed to give us reliefg and incen-
tives howsoever inadequate they may
be. There is no doubt that these re-
liefs will swell disposable income thus
adding to the demang and purchasing
power and giving the necessary impe-
tus in order to increase the supplies.

Mr. Chairman, there is alsg a re-
markable feature of this particular
Finance Bill. That remarkable fea-
ture is that the hon'ble Finance Mi-
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}ﬁster has managed to increase the
capital and revenue expenditure by
ag much as three thousand crores by
just 285 crores by way of additional
taxation ang 1400 crores by way of
deficit. We must, therefore, appre-
ciate that the Finance Minister has
been in a position to increase the
capital and revenue expenditure of
Rs. 3000 croreg by taking only 285
crores by way of additiona] taxation
and 1400 crores by way of deficit.
This must be contrasted with last
year’s budget of Shri Charan Singh.
In that budget the then Finance Minis-
ter took away 665 crores in taxes and
the increase in capital and revenue ex-
penditure was just 100 crores. I must,
therefore, congratulate the hon’ble
Finance Minister for this remarkable
feature of the budgetary proposals.

However, there ig one more fact
that must be conceded and the hon’ble
Finance Minister must concede it that
the budget is a master-piece. It is a
master-piece in gshowman-ship. The
Finance Minister has received laurels.
I dJo not grudge the same. I join in
giving those bouquets also for glashing
the excise duties on selected itemg of
consumption ang intermediate goods.
The relief given is 43 crores. On the
basis of that the hon’ble Minister has
made g claim that there is reduction
in the tax burden opn articles of com-
mon consumption. I submit that this
claim ig not properly founded because
the hon’ble Ministey has inctredsed
across the board special excise duties
on all other items-—essential or non-
egsential—consumed by rich or
poor. ..

Now I will make a few bries re-
markg with respect to industrial
growth and incentives. I might say
that these are not adequate. I will
take up the point when I move my
amendments to those particular
Clauses. But I might now say that
our jndustrial base was created in the
vear 1950. In the case of many indus-
trieg there is now an outmoded tech-
nology. Therefore, the 50 per cent
more depreciation thap the normal
rate, which is envisaged in the budget
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proposals, is not adequate fo induce
industries to modernige assets and to
plough back profits for growth,

Then, Sir, I would like to point out
an unhealthy feature of the propoals.
And that is, that many of them are
with retrospective effect. I have to
movye several amendments with res-
pect to that particular point and I will
deal with them in detail at that stage.

I may conclude by saying that the
question of unemployment and infla-
tion must be tackled on a war footing.
Inflation rate is now going up to 30
per cent. Our Finance Minister is
going at a speed which ig greater than
the speed of SLV-3. Our entire cal-
culationg are bound to be upset.
Therefore the matter needs more se-
rious thinking and vigorous steps are
needed to tackle the problem on a
war footing. And in the case of un-
employment ,the private sector must
also play its role and proper incen-
tives shoulg be given. If the private
séctor comes forward with any scheme
to generate additional employment I
hope that they will be considered and
proper steps taken.

I hope that these few preliminary
remarks, which I have made in the
few minuteg which you have gra-
ciously allowed me, will meet with
daeepgconsideration at the hands of the
hon, Finance Minister. With these
words I conclude.

MR. CHAIRMAN: The Finance
Minister. ..

SHRI K. T. KOSALRAM (Tiru-
chendur): I gave my name 3 days
back. Mr. Lakshmanan told me, “I
will be calling you”. It i3 very un-
fair.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): I am
your representative. I will look after
the same.

SHRI K. T. KOSALRAM: 1t is
very unfair., For three days T have
been waiting for my chance.
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MR. CHAIRMAN: I am really
sorry; 1 cannot accommodate you.

SHRI K. T. KOSALRAM: He said
he will allow me. What ig this?

=it faw fax (wear ) : wemafy
AT, mmw ;;E;memmwm
sy ?

MR. CHAIRMAN: I think the hon.
Minister hag conceded and the House
also desires that we git for one hour
more to discuss this. But I would
request hon. Members not to speak for
more than 5 minutes.

SHRI JYOTIRMOY BOSU: When
you reply, at 4.30 or 4?

SHRI R. VENKATARAMAN:
General Debate goes on up to 4. I
will begin at 4 O’clock.

SHRI JYOTIRMOY BOSU: 1 sug-
gest 4-30 p.m. There are some com-
mittees working according o
Speaker’s direction at 3 O’clock, and
some of ug have to be there. Here is
an important occasion when some of
us have given our notice to the Mi-
nister. The Minister wil] naturally
be covering some of my points. 1
have also asked questiong with regard
to importation of Pittg aireraft. I
want to hear him. How can I be pre-
seny at the Committee and the House
at the same time?

SHRI R. VENKATARAMAN: I will
wait till Mr. Bosu comes and I will
deal with that subject as goon ag he
comes.

SHRI JYOTIRMOY BOSU: I am
much obliged and most grateful to
you.

MR. CHAIRMAN: Shri Xosalram.

SHRI K. T. KOSALRAM: Mr.
Chairman, Sir, I thank you very
much at the outsety for having given
me thig opportunity.

I rise to support the Finance Bill
moved by my friend, Mr. Venkata-
raman. I know Mr. Venkataraman,
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who wag my colleague in the Madras
Legislative Assembly. His tenure as
the Industrieg Minister of Tamil Nadu
is being remembered ag the Industrial
Age of Tamij) Nadu. Now, his tenure
as the Finance Minister of India will
surely be remembered as Economic
Miracle Era of India.

Since the Finance Bill gives effect
to his Budget proposals, aimed at eco-
nomic revival, I have to refer to cer-
tain importany issues. The Govern-
ment of India envisages annual growth
rate of 5 per cent during the Sixth
Plan. But the proposed additional in-
vestment ig 16.6 per cent. When the
price rise ig 20 per cent per annum,
I would like to know, how the Finance
Minister proposes to achieve the
growth rate of 5 per cent with only
16.6 per cent additional investment.

Here it is necessary to point out
that last year the savings increased
by 22 per cent. I need not say that
savings help capital formation. Un-
fortunately, there wag no capital for-
mation last year and as g result of
that, the industrial growth rate was
‘nil‘ in 1979-80. I would like him to
throw light on thig matter.

The hon. Finance Minister js also a
Member of the Central Planning Com-
mission. It, therefore, becomes his
Special respOnsibility to see tha; what
he assures to the people is approved
by the Planning Commission.

When he addressed Madurai-Ram-
nag Chamber of Commerce, he assur-
ed them that Xarur-Dindigul-Tuti-
corin Railway line—because he hap-
pens to be the Planning Commission
Member, I say this; otherwise, I
would not touch thig point—would be
taken up for consideration this year.
He will recal] that from the Opposi-
tion benches, he led a delegation to
the then Railway Minister, Prof.
Madhu Dandavate, of all MPs from
Tamil Nadu, irrespective of political
parties to which they belonged de-
manding that thig Project should be
taken up in 1979-80 itself. This year,
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I interrupted the hon. Railway Minis-
ter, Pandit Kamalapati Tripathi while.
he was replying to the Demands for
Grantg relating to the Ministry of
Railways and askeg him: “What is
meant by inclusion of Karur-Dindi-
gul-Tuticorin BG line for considera-’
tion jn the Railway Budget?—I want-
ed to know from him specifically as
to what ig meant by ‘consideration’—-
and whether it would be taken up for
execution thig year itself.” He re-
plied: “Thig proposal has been sent
to the Planning Commission and that
as soon as he receives the recommen-
dation of the Planning Commission,
he will take it up for execution this
year itself.” Then, I contacteq the
Planning Minister, Shri Tiwari, and
he told me thai the Railways have
sent thig proposal along with ten
other proposals and it would be taken
up for consideration after the Plan
frame for 1980—85 is finalised. This
is the position. You are a member of
the Planning Commission now as the
Finance Minister ang earlier on you
were a3 member of the Planning Com-
mission. You know fully well the
position about thig project.

The General Manager, Southern
Railways, Shri Thomas on 24-7-80 has
informeq the press—the Hindu has
prominently published it—that the
Planning Commission is about to clear
this proposal of Karur-Dindig‘u‘l-'I‘uti-
corin BG line. I am at a loss as to
whom to believe, you or Mr. Tiwari,
and whom not to believe. Ag a mem-
ber of the Planning Commission, you
should see that your assurance to the
people of Tamil Nadu jg fulfilled by
taking up this scheme for implemen-
tation this year itself.

The hon. Finance Ministe, was also
kind enough to assure the hLuge
gathering at Madrag at my felicitation
function that he has approved Rs. 200
crores BHEL project at Ranipotal in
Tami) Nadu. He was holding Indus-
tries portfolio also gt that time. Now,
I understand that the office of BHEL
which was opened at Ranipotai has
been closed because the scheme has

2
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been taken to some other State. I
want to know how far it is true. 1
want a clarification from the hon.
Finance Minister, Mr. Venkataraman.
I would like to know how the hon.
Finance Minister is going to keep up
hig gssurance to the people of Tamil
Nadu. He had categorically assured
it. The scheme hag now been taken
to gome other State. I want to know
whether thig information is correct
or not—I may be right or I may be
wrong.

Now, I would 1like to point out that
in 1979, of the total assistance of
Rs. 16,026 crores given commer-
cial banks to industries, the four
southern States, Andhra Pradesh,
Karnataka Kerala and Tamil Nadu
bave got only Rs. 3,194 crores which
ig about 19 pep cent. Similarly, out
of Rs. 1,247 crores ganctioned in 1978-
79 by all-India term-lending iustitu-
tions to industries, these southern
States got only Rs. 311 crores. The
amount actually qgisbursed was only
Rs, 227 crores. These are all Reserve
Bank of India figures. These are not
my figureg or those of the man in the
street. These figures haye been sup-
plied by the Reserve Bank of India.
How do you expect the southern
Stateg to develop industrially with
this meagre assistance from commer-
cia] “bénks and term-lending institu-
tions?

In this session, a Bill was passed for
taking-over of the National Jute Mills
of Calcutta to which the public sec-
tor financial institutiong have given
loans of Rs. 8 crores. But for the past
three years, the Plastic, Resing and
Chemicals Ltd., Arumuganeri near
Tuticorin ig lying closed. The
Dhragandhara Chemical Works, a gis-
ter concern of PRC, is not interested
to revive thigs wunit because the
management has exploited thig wunit
fully and the machinery is rusting
now while the product Resin is being
imported to the value of several
crores of rupees, The All-India Resin
Manufacturers’ Association passed a
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unanimousg resolution. They demand-
ed that this unit be taken over by the
Government, The loans extended by
the financial institutions run to only
about Rs. 3 crores. The Government
may extend loan facilities to SPIC or
IDL or Chemplast, so that thig unit
ic taken over by anyone of them, and
run successfully.

The Finance Minister hag to ensure
that the moneys providedq are not
allowed to lapse. The shortfall in
1979-80—revised estimates—under the
head Fisheries, was about Rs. 31
crores. The reason given is non-
completion of the fishing harbour pro-
jects at major and minor ports.

For the past 3 years, I have been
running from pillay to post for the
development of Chinnamuttom fishing
harbour project. With an investment
of Rs. 6 crores, this port will give
Rs. 10 crores annually in foreign ex-
change. 1 am happy that thig project
wil] be taken up for implementation
this year, as announced by Shri R. V.
Swaminathan, Minister os State for
Agriculture. I am sure that the
Finance Minister will make necessary
funds available ‘for this.

F oot Iav et (@0 ) ©  awfa wEza,
famr welr St & Sy faer Fardioes wr fasar & 9ot
¥ gmda st g1 Gw1 7@ gu wW=r

T EW AT w1 wiA femr wr
ffar widy  arATmdy safq sfgarosae—
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is the fag-end. If you do not want
your friends to speak...

g% wenfual w fawdt wmrar W gy fdT

fear 1% ag adwra g¥Yy we)  sgwedT ®Y T
7oz wT wit Wer—afgararag (avararEr)
& gfeg garoaTe WY wqToAT X W qW ¥
iy, awrd aqr wew gy s A fass-

¥ g Fuw 7 @ ag fauarg w3 @y
g fx w1 guroraTdy ¥mY € @ gu TEr

ydaTy ofent  Wraow ¥ gafa o W=
WAIXATY ¥ TQIIAT AEY Yt §

gl 9 Y q4r TEX IURN W eqear w7€
sy Frfgr anfe @ oY ®F QT Y W
A" ET D!

wrrg-arrg § wor faataw & & oy §
oY @rr qw ey foeely aral ¥ a1 faary &
e FIqaNewiry rEdtaa &4 arzrfear qr
fe 7@ wY w3 F QHT ATEOT 1 W

waar ik fre? gf ¥ wrafaay s AN-

AL firer g%, Foray ag Aot grordfasr a@r
T qT 3F FAT IAT TY AT,
frad gzt & Thw s s arffasr aar

) |

it wnt (wtwTgT ) @ gvmgfa
m,“mvﬁw’(rw%gn

MR. CHAIRMAN: We have ex-
tended the time of the Houge and this

st drgw faee (wstgzare) @ wwWNRfE
#Ery, # st e ¥ faaqEt s s audq
nm% qIRg I WY A%E F, IJEHT FAGT
w HA gEAk g

S Y- & @k Y qrT Wy § oY 3w
Tt aifge fe g fra & fag o< =
w ¥ frgam e ¥ fag
¥ ga Wy gt wfgwre &1 faw et
wY X¥ AT ®T wqvy c@war A1fzq fe

A

arel A9 §, I ITET AW agy A
I Ty A ey Q-0EY, "I, S9eT
g AE Y B FRawasrge @y € 1w«
2w ¥ 1 forew o orfg Icqw Y € § oW
wEw FIW i WX gEe wifew | gy
Rt ST w7 9g wersy Y Srar §
qw #7 gatfrs gwfa ¥ fag aO
fedsm R EIZ T IW FaT @

2 JU¥ FTO & Ay ®) W gHT § AT Ay

W § fie g @ § A Arqt
g vl AwT €Y &, SoF W agi wr o=ar
#Y AT v wfgr 1 @ W &
=TT @Y7 TR fgrgeara & =% § Qi fgrgeaa
# gawr gura wfgsre gy, g @F ¥ ITHT
gt wfasre fF 1 97 sTar faw W W
ok &7 § 97 g W AR AT X Y 9gw
wrar qrfg, A fo feet O ¥ wrxfaa’ &
IFY ITHTT EY |

» .
fraq o ATy FIRT §, FE-ITH

g Sud ua ST WA P WM ATAT 6 W@
WY F GTF AW qreT Y wr § A M
T FATAAT AT AFTT I AT W1
gafag faa sreaz Froey guTe agi &
T Wr & 97 a7 w7 awaarey fear s
w fedt Wt xTEdT QAT FT T BYET ATY
farerr #Y W w@T-ag7 ¥ g Hfa i arfgg

wvY g 2QY § fr frmy & oY oY wres
IF ], A WYNEH T § I AT AT swEET
2 9T fau w8 g+ T WX Fww
Ty 1 IAd fauw sgasar g fe wg
waT w8, fergeara ¥ o famraal A
W9 99 gAEqr Y | ga @ ¥ famr ¥
Y firew ¥y sggear o7 v§ fwad =mroor
7O & T g7 TqT Gt A TG w7 W
FIT At wr gFd | gafer se ogES Q@
sgaeqT F% | W faoy Wt @ ¥\ W
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[t d¥gw fawait]
AW 9T TAH W ArAATA FIX §, O I§ qE
Wt Zgar 9rfee f& SuwT qr9 "/ w7 F 7w
o WY &Y @|r @ 4t Adt

"™ g GfAelt w1 Iz wEAE @ qFT
g | g ar A NTTH AV W T
& g 1970-71 ¥® 100 91, WIT HIF
frafa ¥ 9w & s wrEfedw .
245.4, WS, AT, FTEE U gaweT
337.2, ¥ wWifeweds . 198,38, wEwd

wifewew ©  226.7, ArA-gT sifewsw
207.3 WX AqheAE  ArIFEH . 245.4 |

Y IFT a9 wredt F fov aga ga@ry
feafa oY gfeze @ axv &

wrer oiw fafarga3sw 1960F 100
o, afww o gosfgae asd & fag =g
373 & AT udfweay d@< & a0 364
g

FTHIC ST Fres 9 HIT T@I-
W, (I TIifyq &34 AT W Y, ¥ o=
7@ fe& gra sgo wiAgEY  grstaw ok
QEESHTAER & FIq F 9§T STy, AT Towr @y
gwfa & arsw 9T AT H 7w I ¥ wHgrAT
TFAHTgE L |

o @ Geifaatr & faosr g §¢ &
Ard W s T R E F I 3O
WiHe WI9F HTRY @A wgdr g o--

Engineering graduateg including
post graduates who were on the live
register of Employment exchanges on
31-12-1979—

h

Civil—5054
Mechanical—7244
Electrical

and Electronics—7368.
4. Chemical—1029

5. Mining—82

WN=

Persong who passed out from In-
dustrial training Institutes and were
on the live register of Employment
Exchange as on 31-12-1979—

Engineering Trades—331382
Non-Engineering Trades—18,920.
The .total comes to 3,51,302.

The number of job geekers on live
register g on 30-4-1980 1is 148.43

lakhs.
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¥ wrgat § fw oo sl og aad fs Aw
F ¥ % ¥ A gwfa & fav §o w7 gy
§ w & x§ oW F §8 FOrA qF
& 1 I¥ &7 qTEIA &v A fwar

: gwrqfa wgxa, &3
3 gefea frar & & griow &
|

wRafy wgwm . FEE ¥ A3 HAAWA

wr g fe #m-gox # w1 & foq yafae ad

1 JfER g wradfle a3

gafaee w7 & a1 79 &9 It g
I7F  FE AT arAT Wrgy & o

st &w wex wwt ¢ gAA Q1@ WO &

~

FIH Y T 7

MR. CHAIRMAN: Thig is unfair to
all your colleagues here. Any how,
the bell is being rung. .

Now there is quorum. He may start.

DR, KRUPASINDHU BHOI (Sam-
balpur). Sir, at the outset, I must
congratulate the Finance Minister,
who hag given a clear-cut picture of
the economy of our country and has
voiced woptimismm to combat the eco-
nomic ills which have been cieated
by the Janata conglomerate during
the last three years. He has also
iried to give relief to the poorer
classes, middle class anq middle in-
dustrial gector.

The country is self-sufficient in
food production since February, 1976.
Al]l the infrastructural facilitieg crea-
ted by Shrimati Indira Gandhi’s re-
gime and all the techno-economic
development created at that time
have brought the country to this
position. This ig the best time to
think as to how we can compete with
the developing nations international-
ly. Now we are facing the problem
of price rise and inflation. How can
this be checked unless and until there
is internal mobilisation of our re-
sources? Unless we mobilise our in-
ternal resources, we will not pe in
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a position to compete with the deve-
loping nations. Just see the deve-
lopment of the East European coun-
tries anq Japan. Japan with .3 per
cent of the total area of the globe,
with 3 per cent of the total popula-
tion, has an industrial wealth of 10
per cent. They have surpassed USA
in steel ang car production. They
have surpassed the Swiss in watch
production. They have surpassed
the whole world in electronics. Now
is the best time when we should give
more impetug to the development of
science ang technology. Our scien-
tists are demoralised. During the
three years of Janata rule, our
scientists were treated ag third-class
citizens. You can know from the
figures how they were demoralised
and how many of them dieq out of
frustration. The Finance Minister
hag provided gome money for Te-
search and development{ and he has
boosted the morale of the scientists
angq technocrats. But it is much Jess
compared to international standards.
For research ang development. we
are giving .6 to .7 per cent} but the
international gtandard is 7 per cent
for research and development. 1
woulqg like to suggest 3 few measures
for the scientific ang technological
development of our country. Now.
there is a crisis of energy through-
out the world. India is also affect-
ed by that. From 1980 to 1985, we
have made a provision of Rs. 20,000
croreg for hydro and thermal power
generation including nuclear energy.
I urge upon the Minister that we
should think for a new power policy.
We arpe producing 30,000 MWs; of
power in the country. We are en-
visaging to produce anothey 22,000
MWs of power in the next five years.
I{ is a massive plan but we should
spend moneyv economically. T am not
telling that we should stop produc-
ing energy. But with this capacity.
for another five vears without pro-
ducing even a single MW of addi-
tional power, our economic deve-
lopment cannot %top. The reasons
are there. The utilisation capacity
of our plant‘sv is 44 per cent and the
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international standard is 75 per cent.
This utilisation capacity was 44 per
cent during the Janata regime, now
it hag gone up to 48 per cent. If
we can gtop the forced outage, we
can achieve the goal of 87 per cent.
The USSR has achieved a goal of 68
percent capacity. At the same time,
we should also economically use the
generation unit. What is that? In
al] the agricultural pumps, we€ are
not using capacitors. By that, we
are losing 35 per cent of the energy.
In other developing countries, the
energy is utilised cent per cent. We
are wasting valuable energy. With
thig 30,000 MW ou; capacity of en-
ergy should be much more than
what we are achieving here. Take
the steel plants. Have you seen that
from the boilerg of the steel plants
how much energy is flamed out? By
that we are losing 35 per cent of the
energy. If the design parameters
of the industria] sector are changed,
definitely we wil] be successful in
restoring the energy which we are
losing.

We gzre now in a different mood
because we are going to speng all
cur coal reserves in another 40 to 50
years as oUpy mineable reserves are
20,000 million tonnes. The tota] re-
serve is 1.11 lakh million tonnes and
the mineabe reserve ig 30,000 miliion
tonnes. We should not consume our
non-renewable energy source. The
Minister of Finance belongs to Mad-
ras. The TNEB and a scientist, Mr.
Chogalingam have gvolved  formula
for production of solar energy on the
sea based on temperature difference.
That should be tackled.

We are rich in mineral resources.
The mineral resources are 4 per cent
of the total world reserves. OQOur
population is 15 per cent of th- total
World population. But uptil] now,
we do not know as to what are the
mineral resourcegs of the country.
But this 4 per cent can be increased
to 10 per cent if all the geological
structures in the country are map-
ped. TUptill now, only 43 per cent
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of the area has been mapped. So,
we must provide much more money
in the plan for that. We must pro-
vide 7 per cent of the outlay in that
sector for detaileq investigation so that
we can know our position of mine-
ral potential. Then we can think of
estabhshmg mineral based industries
in the country. I suggest +that the
national mineral policy should be
evolved within the next ten years so
that we must know our position.

I hail from Orissa. I would urge
upon  the Finance Minister that
Orissa is rich in mineral resources
but the plan gutlay has been very
meagre. 70 per cent of our people
are living below the poverty line
and the plan asgistance which the
Central] Government hag provided is
very meagre. We have requested
the Finance Minister to increase the
rlan qutlay but he hag not done
anything. I request him to increase
the plan assistance. At the same
time, the loans of the poor farmers
should be written off because nf very
severe drought condition in that
State. The Finance Minister has
promised in his Chamber to do that.
I hope, he will do it.

= fre yre Tag svge (dw) ¢
awmafy wErew, ¥ o faodas a:rmr&:rm

g1 wod wreaw ¥ F faw @A wEwa ¥
gt w1 g oenfd &Y 2w I ofraw
S A EATT ¥ I FT JTIE AT AT 45 2
FZ WIwT 728 T | Afww A9y o avez
gWT ¥ wfys g & 393 forq oz Arar mr=
FATTE &y T 2 1 & Ay wEvaw ¥ owrAAn
F@T1 7 % 9 A artg zore &1 Arvar frar
AT gz g7 fafar aw ATy w0 oY Ariww
ST HeT S A A FIE EATT FL & T )
Sfss 79 & wT ax qA FY wAA T AT
oY o A & gafam ¥ o339 madm
s g fs 39 a@rg w1 AT F

THY avg ¥ faa wer oY A Fo4 2w A
@rar W UF a9 q 9T FT 8T v w4
2| T¥ A v wTw oW g g &
g Fd EfF warl oY gady awafasi 7
wrag W @ga wias & 7§ § gafag =g
Exa & @rur =Y o drw orEw TOF aw @A
WTAT qEI WTAEF ¢ |
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T aXg § WTT £ 80 Wre wWIT go
wo ¥ WY wAdr § ITET AT wIX AT @z A
arr wifew w12 wmaamgam
25 wfgma gz & € B2 gr=wr Fgr T 45
sfrwra #1 s arfaw M Iy feefier
TREe & At fFar srar apfew o

. gl WgRY, TTRANAIZA G3 WA E
IR 3WTEw 9% § 229%FTwGA F. afg #
T EAT 1417 FUT WY FTHETE | AT
Wifege Stede® & 2100 «E FT g9*)
sfafteT 9 g T AT TS /Y KT HT
#IT wfeamgmy & @y &Y FUT w1 I8 g
T T TFNSS IA H 2433 TS
FT AN QST | T AT 9IET 2500 FUT HT
@ ga g Areafas R g dw H feafa
Warag g | diq gATTFATEGT A gL AW
¥ qrvead FWHT 99 W@ o8 1 Edfeg
SEANT FI TFAT qgT WAEAF §

Ity weRy, TN E,  FTHIA, griave,
gferoit FifT & a=a o g ArFus % sy
¥ qra Erdat & | 9y a=a &1 Sreargd faear
T AR AT H X F IR wawEr fear
s AfET | W U& WTH ArEEl #Y, 9%

ar Igy 19 wfawma AT
faarsraT 2 o frds Far gragfama 27 &

wrza faq qo fear 2 ag s & sfgs
Tl § aga gt & | § I weaA fad
® ARG FIA ZATESIEATE | HTH AT gATL AW
¥ ot Zraa =9 @1 &, S wvigw feafq 9=
TWr & 3AH O% qgA weT vATA fFar @ g
FRIET &t &1 AT 1980 FT ATHOT 9 § IHT &
WWH’WM&'&TW%H’TF*%W}}WW
Gﬁmf’wmg ag L & 9% | ag fagus
AATY TWFT HqTH AT F wrew Frvaw d=@T w9
FEm g | T aNA faw feugs @ ogn
fawer F #@=l H1 IAXY HIAAAT FL & o
FE AgAT FT GTRAT FEAT I8 T E |

gAY, 39 ¥ 1 AT oqTq §, TE AHY
Ffag fasEw g | A AR AWM F
¥y fafa 3= wﬁgamﬁ
BQATHT, FTAAA HT EHRATHY agaAT o7 @ g |
FrerarTd, fremEeEd, a9, aEed
qifE & qu A W ¥ @A )
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o ¥ 3w ¥ =T VT FT qWET €
[aos wawr s femr wmgar g1 & o
AT FT g & A A fee @ g &
dre g ¥ f& = @Y Tdr A Wi Sy ey
TS FY Tweq w1 f7er w1 TH W9
oraFT fAew e S =fee
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MR. CHAIRMAN: I have reccived a
chit from the hon, Speaker saying
that at 4.30 P.M. the Home Minister
will make a statement on Assam.
But I think that it would be all right
if it is made aftethe Finance Min-
ister completes his speech.

The hon. Minister,

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): Mr.
Chairman, Sir, I am grateful to the
hon. members for the deep interest
they have taken in the Budget and
in the Finance Bill that I have pre-
sented to the House. More than 51
members have participated in this
debatc and 1 should think, it is a re-
cord number of speecheg made on the
Finance Bill. Even if T give two
minutes for each member, it would
take more than 100 minutes and,
therefore, it woulg not be possible to
deal individually with each one of the
members. 1 propose to classify the
subjects into certain categories and
then proceed to deal with them, no
doubt, referring to the various
points made by the hon. members,
from time to time.

At the outset, I should like to thank
-all the hon. members particularly,
the senior memberg on my side, Mr.
Bhagwat Jha Azad, the former
Chief Minister of Maharashtra,
Mr. Chavan, the former Chief Mini-
ister of Rajasthan, Mr. Sukhadia and
a number of other senior leaders, who
have participated in the debate and
gave me the fullest support. I should
also like to mentiop a number of
younger members, who have parti-
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cipated in the debate. Many of them
made their maiden speeches, I should
like to say that they contributed very
effectively to the debate. I was im-
pregssed with the knowledge as well
as command over the facts,
when they presented their poiots of
view. In brief, I would like to men-
tion Shri Kamal Nath, Shri Anand

Singh, Shri Tariq Anwar, Shrimati
Brar and a iew others. I do not
want to read the whole list.

Sir, I shall be dealing individually
with the hon. members from the
Opposition who have made a very
useful contribution. One thing you
would have noticed that the entire
debate has gone on without any
bitterness or rancour. There has
been a very free and frank exchange
of thoughts. Though there have been
differenceg of approach, there has
heen np bitterness and there has not
been the slightest attempt either to
run down anybody or even tn take
unfair advantage of anyone I think
this sets the tone for a good debate
and, I am sure, it will be followed
in all our debates in future.

At the outset, 1 should like to
refer to some pointg of procedure
before I take the subjectgs which have
been dealt with in the debate. Shri
Banatwalla as well as Shri Satish
Acorwal questioned the need for this
kird of secrecy in budgeting and said
that there should be more open dis-
cuc-ion of the budget proposals
evcept those relating to customs and
excise where there may be specu-
Iative activities if the budget pro-
posals were known earlier. We are
following the Cabinet form of Gov-
ernment and in the Cabinet form of
Government, the Government takes
the entire responsibility for the
budget proposals and if any one of
the proposals framed by the Govern-
ment is lost or defeated in the House,
the Cabinet resigns. Sh¥i Banatwalla
referred to the TUnited States. The
Uniteq States followg the Presidential
system of Government in which even
if the President’s proposals which
are sent to the Senate or the House
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of the Representatives are defeated
or lost, altered or modified, the
President does not resign and the
Cabinet does not fall. The basic
distinction we should notice. Tlere-
fore, in the Cabinet form of Govern-
ment where the responsibility for the
tax proposals or the budget proposals
rests squarely and exclusively on the
part of the party in power, the res-
ponsibility for such proposals must
rest with the party and it would be
difficult to share the responsibility
with anyone else.

At the same time, I myself have
expressed, when I was on the other
side of the House, and 1 also still
continue to hold the same opinion,
that in certain matters it ig unneces-
sary to keep such a tight secrecy in
certain matters like those dealing
with some laws which even if one
knows earlier, no difficult or unfore-
seen consegquenceg woulg follow. It
will be difficult to distinguish which
of them wil] have serious conse-
quences and which not. But by and
large, 1 should think that there is
scope for a little more open budget-
ing in respect of some matters at
least. If I will not be taken to task
and would not be asked to resign, I
shal} try some king of a little open
budgeting by introducing g kind of
discussion on matterg in which the
publiec opinion should be elicited
before the actual law is framed.

1619 hrs.
[DEpUTY-SPEAKER in the Chair]

-I .will now proceed to deal with
the varioug points raised in the course
of the debate. Before I do that, I
have just to make one statement.
In the present Finance Bill, I have
introduced one clause, clause 50, re-
lating to the Appellate Tribunal. And
this is certainly a matter which need
not have been a closely guarded
secret. This could have even been
discyssed in advance. But what I
want now to say is that after this
prqvision was placed before the
House, a large number of representa-
tions have been received, which point
out that the Income Tax Appellate
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Tribunal which ig ef equal importance
and which performs equally responsi-
ble functions, is put in a slightly
lower category than that of the Cus-
tomg Appellate Tribunal, with regard
both to the status and emoluments.
The emoluments have been mentioned
only in the Financial Memorandum
attached to the Bill. I want to
make it clear that when the two
institutiong come into being, i.e.
when the Customs Appellate Tribunal
comes into existence, which I expect
will be around the 1st ot January,
1981, the law relating to the Income
Tax Appellate Tribunal wiil be
amended so ag to bring the status as
well as the emoluments and the posi-
tion of the Income Tax Appellate
Tribunal on par with the Customs
Appellate Tribunal. I am sure this
will allay the fears and doubts ex-
pressed by a large number of people.

People may ask, “why do you say
that the Customs Appellate Tribunal
will be able 1o function onlv from
January 19817 After the passing
of the Bill, to select the Ilo-
cation, accommodation for the
tribunals, choose the personnel
and frame rules etc. will take
a few months. So, I am hopeful
that the new tribunal will come into
existence on the Ist of January. By
that time, we will have another
session of Parliament in which ™ will
bring the amendments to the
Income-tax Act., so that the Income
Tax Appellate Tribunal is put on par,
in respect of salary, emoluments,
statug as well as procedures, with the
new Customs Appellate Tribnal.

A number of Members raised the
question of the serious gap in the
Budget, and expressed great anxiety
over the deficit that has been left
uncovered. Shri Dandavate, Shri
Satish Agarwal and a number of
other Members expressed concern.
And some Memberg went to the ex-
tent of saying that the prices have
been rising at such g rate that at
the end of the year, the price rise
will be of the order of 30 Per cent.
And they saig that the previous
budget left a deficit of Rs, 1350 crores,
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and at the end of the year, it had
brought about a deficit of Rs. 2700
crores. And it hag brought about a
price spiral of 25 per cent, they said,
on that analogy if thig budget which
leaves a deficit of Rs. 1400 crores will
leave another deficit of Rs. 3000,
crores, and that the price rise will be
30 per cent.

I have been a student of logic. It
ig an elementary principle in logic
that analogies are intended to illus-
trate, and not to prove, Analogies
prove nothing; and in this case, 1

don't propose to follow the analogy
of the previous Finance Minister.
In fact it is because the previous

Finance Minister did not take the
corrective action when things were
going wrong that the price gpiral
went on and on upto 20 per cent.
And 1 intend to take corrective ac-
tion as and when the situation
calls for it. Now, if you analyse the
price level, you will find that three
itemg have led to the price spiral.
One is the petroleum product. The
second is gur and the third is edible
oil. All the other items have only
recorded a very marginal increase in
prices. I will give the figures of the
increase in respect of the petroleum
prices now.

SHRIMATI GEETA MUKHERJEE
(Pauskura): I do not know where our
Finance Minister will take us.

SHRI M. SATYANARAYAN RAO
(Karimnagar): You must appreciate
how much pains he is taking.

SHRI R. VENKATARAMAN: I
have got the figures. If you Jook at
the ©petroleumm and other products,
their share in the increase in vrices is
37.4 per cent. Then if you take gur,
it is 24.9 per cent; nearly 25 per cent.
And if you take all other commo-
dities, it is only 10.4 per cent. If the
general prices were increasing, then
the ©prices in respect of all other
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commoditieg should have increased at
the rate at which the other commo-
ditieg have gone up. On the con-
trary, al] other <commodities have
contributed only 10 per cent.

SHRI NIREN GHOSH (Dum-Dum):
What is the wholesale price index?

SHRI R. VENKATARAMAN: The
Government ig fully aware that when
they increase the priceg of petroleum
and petroleum products the prices of
these products will go up ang it will
be reflected in the prices. At no time,
during the six or seven weekg when
the budget debate has been going on
in this House have 1 ever stated that
it wil] not be reflected in the prices.
Now the priceg of these things have
reached a level which is reasonable
and possible to the extent to which
the prices have been 1ncreased.
(Interruptions) and it has reached a
level where it is reasonable to the
extent of the increase 1in taxes, and
therefore, it has levelled off. My point
really is that the price of petroleum
products will not increase further...
(Interruptions)  If you want to hear
me, I will speak. Otherwise, 1 can
say, I thank you, and 1 can sit down
and nothing wil] happen because the
majority will pass it, and 1 lose
nothing. I thought you were inter-
ested in knowing the point that I am
really making is that the direct effect
of the price hike in respect of pet-
roleum and other ©products has
workeq itself out, and, therefore, it
will not, increase hereafter. It has
reached the plateau and hereafter the
price increase will not be as large
and as fast or as high as it had been
during the period when the priceg of
petroleum and petroleum products
were increasing as g result of the
petrol prices which were increased.
With this in view. I say the other
things which we are doing, viz. to
improve the distribution system, to
take effective action against hoarding
and black marketing to see that the
people do not profiteer, wil] hold the
price at the level more or less at
\
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which it has- reached. My submis-
sion is, there is therefore, no appre-
hension whatsoever that the prices
will go on rising at the rate at which
these have been rising as has been
put out by some hon. Members and
some seemingly intelligent econo-
mists. Some of the people have gone
on saying that the prices are increasiug
prices are increasing more outside
the House than inside the House
because they Wwant to create a pSy-
chology of scarcity and do the profi-
teering on it.

AN HON. MEMBER: You are
living in your own dream land.

SHRI R. VENKATARAMAN: Scme
of these newspapers are really 1un
by business people, big business and
they are interested in creating this
kind of psychology so that they can
go on profiteering at the psychologi-
cal demand or the kind of impres-
sion that is created in the public
mind. The only way in which it can
be dealt with as I have said, we
have ysed the carrot we shal] use the
stick. The hon. Lady Member Shri-
mati Geeta Mukherjee said vyou
have given all the carrots to the bet-
ter class. the wealthier class and you
have given only the stick to the
common people. If she thinks all the
concessions we have given in the Ex-
cise Duties are sticks, then I have
nothing to say. It depends on how
one lookg at it. But if she is wor-
ried that all the carrots have beefl
given to the industrial class, I can
assure her that I will leave enough
carrots for her as well as other
house holders.

SHRIMATI GEETA MUKHERJEE:
Thank you.

SHRI R. VENKATARAMAN: That
was a joke.

I want clearly to dispel this psy-
chological atmosphere that every-
thing is going wrong. On the con-
trary I pride myself, I have some
luck. When I presented the Budget
the situation was really bleak. One
did not know whether the monsoon
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would be good or bad. The power
situation was at its worst, The price
situation had reached its peak. Thé
deficit in 1979-80 was Rs. 2700 crores
and yet the Government took the risk
of presenting a Budget in which it
gave up a large chunk of revenue
by way of concessions on which some
people may agree, some people may
not agree, but it is a fact that it is
full of concessions and I am now
happy to say that to-day the inon-
soon has been good and the pros-
pect of agriculture with my colleague,
the Minister of Agriculture on my
side, is, perhaps the best in rccent
years. The power situation hag just
transformedq as if by magic. There
is no power cut at all and 100 per
cent power is being suppliedq in the
Stateg of Tamilnadu, Xarnataka,
Kerala, Andhra, Orissg and Gujaral.
M.P. js the latest addition to this list
and Maharashtra ig on its way to
removing the cut. Bhakra-Nangal is
filling up and within a very chort
time, it would be possible to say
that except in one or two parls of
India, there ig no power cut in the
rest of the country. If with this {H®
industry is unable to produce, théy
have only to thank themselves. There-
fore, I want to say that the outlook
is so favouruble and so good that it
is time for people to come forward
with their schemes for investment
as well as for production. Its has
been the theory of varioug people
that if vou leave enough resources in
the pockets of the people, i.e. of the
common man, then you will be
generating demand and you will also
be generating investments. By re-
ducing the surcharge by 10 per cent.,
I have left in the pocKketg of the
people Rs. 84 crores and I do hope
that this will reflect itself both in

the purchasing power and in invest-
ment.

The concessions I have given in
respect of industry is something
which should encourage every entre-
preneur to come with investment.
He wil] get first of all the tax ben-
fit under the tax holiday scheme; he
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will get a depreciation allowance
will get an investment allowance. he
and he will alsp get an additional
depreciation allowance. 1 can
understand Mr. Unnikrishnan and
people of his way of thinking protest-
ing against it. But I cannot wunder-
stang industrieg protesting against it.
I cannot understand their zayving that
there is no incentive to investment.
1 suppose, incentive to investment
for those people means giving away
100 per cent to them. T am afraid
they do ndt know what is an
incentive.

I will now deal with the criticism
which hag been made by Mr. Unni-
krishnan and a number of other
people of his way of thinking. I res-
pect their opinion, because it repre-
sents a point of view. They are not
wrong, but it representg a point of
view with which we are not in
agreement. In fact, it will be a sad
world if everyone agreed with every-
body else. We must have some
differences of thought, approach and
opinion, so that we mav be able to
pool our ideas and resourceg together
to achieve some cOmmon System or
method by which the country can
prosper as a Wwhole. Shri TUnni-
krishnan as well as a number of
other members have said, “You have
given too many concessions to the
industrial class, you are very weak
towards the multinationals’ and so
on. My answer is this. As I have
explained earlier in the course of the
debate, so far as this party is con-
cerned, we are committed to a mixed
economy. In this mixed economy, the
public sector will have the com-
manding heights. At the same time,
the private sector has a role to play
within the parameters set for them.
So long as they function within these
parameters, they are entitled like any
other group or section of society, to
have the benefits from the Govern-
ment in order that they may be able
to contribute their share to the total
national wealth. That is why, we
have given these incentives. If we
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. do net give these cqncessions, then

one ‘sector which contributes
somewhere from 30 to 33 per cent
will not be effective and to that ex-
tent, the total national wealth will be
reduced. If the total national wealth
is reduceq to that extent the distri-
bution gets retluced. Therefore, my
submission to Shri Unnikrishnan as
well as to people of his way of
thinking is that so far as the con-
cessions which we have given, are
concerned, they are in the national
interest arid not in the interest of the
individual. It is in the interest of
the nation so that we may produce
more for more equitable distribution
to the people. This disposes of many
of the general points raised in the
course of the debate.

I shall now deal with some of the
specific points, Members objected
that the plan size is not adequate.
The Finance Minister has to be a
magician; he cannot merely be an
economist if he has to satisfy every-
body. People want a larger plan, a
lower tax and then no deficit. It is
an impossible performance. If you
want the plan size to be increased,
then vou will have to undertake a
certain measure of resource mobilisa-
tion. And unless there is that amount
of resource mobilisation in the
country, the plan cannot be of the
size which will yield benefit to the
prople. Taking the overall view, this
Government came to the conclugion
that an increase in the size of the
plan by about Rs. 2000 ang odd
crores ie. 16.6 per cent, woulg be
the appropriate increase that can be
managed within the various cons-
traints now facing us.

Hon. Members have raised the
question that the price rise hag been
20 per cent and therefore, this I8
per cent increase in the plan size wfll
not be adequate. My answer
simple. We have get before our-
selves the target of achieving 5 per
cent growth, in the GNP. Thig can be
achieved in various ways. We would
be able to achieve this 5 per cent
growth by a fuller utilisation of the



2u9 Finance

existing capacity. In the last year
on account of wvarious constraints
like lack of power, coal, transport
and even water in certain cases,
existing capacity could not be fully
utilised, By fuller utilisation of the
existing capacity we want to increase
the GNP to a sizeable extent. The

other Rs. 2000 crores which
we are going to provide is a
catalyst which enables further
investment and new investment

to come. .1 will concede that if
I intended to raise the GNP by 5
per cent only on 16.6 per cent addi-
tiona] outlay, I would not have suc-
ceeded. On the other hand, my
strategy is to use the existing capa-
city fully to increase GNP which can
be further accelerated by an addi-
tional investment of over Rs. 2000
and odd crores in the next year’s
plan. Thug we will be ableg to achieve
5 per cent growth. Next year you
can always ask me to account ‘“‘you
said there will be a 5 per cent
growlh: how it has been achieved?”;
because I am sure it will be achieved,
and vou will have no opportunity to
ask why it has not been achieved.

The nexl point which was raised
was about the interest tax. Some hon.
Members sai inut interest tax will
act ac a disincentive for investment.
The simple answer to thig question s
this. As the hon. Memberg them-
selves gaid, when there is a price
increase of 20 per cent, if the bor-
rower pays only 10 per cent, I
suppose he i paying negative
interest; he does not pav any intcrest
at all.

With the rise in price which has
taken place, unless we are able to
mop up the liquidity which is in the
economy, we will not be able to
control prices. The prices can be
controlled by a two-pronged attack.
One ig to increase the supply of
goods and services; the other is to
decrease the liquidity in the economy.
In order to decrease the liquidity in
the economy, we make it a
little more difficult for people to
invest on unnecessary things in
industity. By increasing the intere®¥
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by one per cent all that will happen
is that the industrialistg wil} thifik
twice before keeping larger inven-
tories. He would not cut production;
but he will certainly cut on inven-
tories and other expenditure which
he is incurring. This ig really a
method by Wwhich you can enforce
economy in the expenditure of snine
of the big business concerns.

There ig a feeling in the rest of
the world that the interest rates in
India are pretty low. In fact, my
friend Shri Unnikrishnan said the
other day that the interest rate in
other countries is so high that Indian
nationals abroad are not willing -to
bring their money here. True. The
prime rate of interest went to 18 and
20 per cent in Europe and America.
Well., we cannot compete with them
in the matter of raising the rate of
interest. But we should recognise
that when there is an inflation, 6ne
off the ways in which you can control
borrowing is by raising the rate of
interest. Even if T had not levied this
interest tax the Reserve Bank in the
exercise of its functions, as the con-
troller of money supply in the
couniry. would have said that the
interest rates should be increased so
that the liquidity may be reduced.
So, there is nothing which hag been
done which will effect investment. On
the other hand, it will prevent the
wa~le of valuable economic resdurces
in unnecessary inventorieg and un-
necessary expenditure.

Some members referred to the tax
evasion which has been practised
through the exemption given to poul-
try. In fact when I first amended this
section it was brought to my notice
that some of the people who have un-
accounted money pretended that they
had sold more eggs and brought it
into the account as poultry income. I,
therefore amended this section and
initially provided that, so far as poul-
try and animal husbandry are con-~
cerned, the tax exemption will apply
to either Rs. 10,000 or one-third of
the income, whichever is lesser,
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So, if a person had a lakh of rupees-—
‘showed’ not had’, no poultry man
can have a lakh of rupees as income.

SHRI M. SATYANARAYAN RAO:
In poultry farms in Punjab I have
seen people are earning lakhs or ru-
pees,

SHRI R. VENKATARAMAN: There
are also people like that in Andhra
Pradesh. (Interruptions). Previously
if a person showed one lakh of rupe-
€s as income from polutry, then he
would get an income-tax deduction
of Rs. 33,000 and at the marginal rate
of 66 per cent—72 per cent at that
time—he would have saved a large
amount. And if he was an evader it
is easy for him to show even if he
had no legitimate income as if he had
income from this source. There
were representations that the pro-
visions initially introduced to counter
this benefit would adversely affect
small units, Therefore, we have to
change this and we said that the
poultry farming people will get a

maximum deduction of Rs. 15.000.
Somebody has asked me to explain
why we have brought this amend-

ment, It has been brought because
we want to give adequate protection
to the small poultry units, That is, up
to Rs. 15,000 of income from poultry
will get total exemption, but if it is
more than Rs. 15000, they will have
to pay tax like any other.

Mr, Satish Agarwal then raised
this question about the  provisional
collection of Tax Act and said that
on account of this Act restricting the
time to 75 days after the presentation
of the Budget sufficient time is not
available to the House for discussion
of the wvarious Demands for Grants.
I may point out to him that it is not
the Provisional Collection of Taxes
Act which stands in the way of suffi-
cient discussion because budget was
presented on the 18th of June and
75 days thereafter would take us to
the end of August. But what really

JULY 30, 1980 Finance (No., 2) Bill 280

prevents full discussion is the Vote
on Account of which we normally take
only for two months and within
which the Appropriation Bill has to
be passed both here and in the other
House and therefore we have to fix a
particular time within which the
demands have to be discussed and
then it is guillotined at the end of
the period fixed. It is a matter for
all the leaders of parties to discuss
in the Business Advisory Committee
and then reach an agreement on this
1ssue, We can extend the time by an-
other 15 days or 20 days or whatever
it is so that fuller discussion can be
had in the House, I for one have al-
ways felt that this is the only oppor-
tunity that the country has knowing
what is happening in the Departiments
and if a large number of items  are
guillotined to that extent the couniry
is deprived of the opportunity to
know the functioning of various de-
partments.

Sir, Mr. Bhatia referred to the
Indus Waters Treaty and mentioned
that so much of water which should
be utilised in India 1s now  going
into Pakistan and we¢ are losing it
Hon. Members are awaie that under
the Indo-Pakistan Indus Treaty agrc-
ement, the World Bank on behalf of
the Government of India have paid
Rs. 100 crores to Pakistan. We are
entitled to the waters of three rivers,
the Ravi, the Sutlej and another,
The reason why we have not been
able to use them is that the Thein
Dam, which is the most important
one, has not been constructed. It is
a huge scheme, it costs Rs. 450 crores.
I am unable to give an immediate
solution to this problem, but I am
willing to discuss this matter with
the Rajasthan Punjab and other State
Governments which will benefit by
the flow of water to arrive at a set-
tlement, so that the Thein Dam may
be taken up on a priority basis and
constructed,

SHRI R. L. BHATIA (Amritsar):
It can be started and the agreement
can be arrieved at later on,
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SHRI R, VENKATARAMAN: That
is where the trouble arises. The
trouble actually is that we have not
agreed among ourselves  and the re-
sult is that our valuable water is
flowing into Pakistan. Our State
Governments must come together on
the utilisation of this water, and on
that if we come to an aggrement it
may be easier to solve the problem.
However it will not be easy for the
state Governments which have no
large resources to fund these big pro-
jects, It may be possible for the Gov-
ernment of India to find a solution to
the financing of such huge projects.
I will go only that far.

Similarly, the Rajasthan
which Sukhadiaji also raised, s
another major project. Sukhadiaji
will remember that in those days we
both used to go to the National De-
velopment Council. Shri Brahma-
nanda Reddy and everybody used to
be there, In the First Plan these
big schemes were taken up by the
Centre. In the Second Plan irriga-
tion schemes were taken up by the
respective States, and the States have
not been able to execute any of these
big projects on schedule, Therefore,
there is scope for rethinking on this
matter. The hon. Minister of Plan-
ning is by my side. He may take note
of it because it is a very sad thing
that in our country when we are
starved for water, so much of water
should go waste, We must iry to
find some solution both for the
Rajasthan Canal and the Indus
waters—the Narmada waters are also
going to waste—and I hope some dis-
cussions will take place in which all
the States will be able to come to some
agreement,

Canal,

There was one question in  which
all sides were equally interested, and
that is with regard to the backward
areas and regional imbalances.
Sukhadiaji raised it, and a number of
hon. Members an the other side also
very strongly pleaded. It is a result of
a historical situation. When the British
were ruling this country, two or three
States developed—Bombay, Calcutta
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and to some extent Madras—but the:
other States, and more particularly

the princely States were all in a very

backward state of development.
The result is that industry naturally

goes to that area where it has faciliti-

es, and there is a higher rate of

growth in Bombay and Calcutta

than in the rest of the States.

DR, SUBRAMANIAM SWAMY
(Bombay North-East): But the fruits
of that are not enjoyed by the people
of Bombay.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAI-
RS AND DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI P.
VENKTASUBBAIAH): Because they
have elected Subramaniam Swamy!

SHRI R, VENKATARAMAN: What
I am keen on saying is that in order
to correct this imbalance, we have
provided a number of incentives, If
you start industries in the backward
areas we give 15 per cent of the
capital. A number of other conces-
sions are given. Differential rate
of interest 1s given, but all these
concessions do not seem to have any
appreciable impact on correcting the
regional imbalance.

17.00 hrs.

Again, it is a matter in which all
of us should put our shoulders toge-
ther to see that effort is made td®cor-
rect this imbalance, because unless the
country progress as a whole it will not
be possible for the country to be
strong. We cannot have pockets of po-
verty. It is an old saying of the Inter-
national Labour Organisation that po-
verty anyvwhere is a threat to pros-
periy everywherc. Therefore, we
should try to prevent the pockets of
poverty in our country. Again, the
Planning Commission is doing its
utmost to sce that the imbalance is
corrected. (Interruptions).

A number of questions were raised
about black money. About the
black money, it is a million dollar
question. In fact, any economist who
can find’a solution for the the black
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money will get a Nobel prize for it,
(Interruptions). You do not have to
be impatient, because I will deal
with everyone of the suggestions.
One suggestion is by Shri R. L.
Bhatia, namely to allow them to free-
ly convert their money at a premium,
He said. issue bonds with purchase
price Rs. 150 and Rs. 100 face value
or something like that, and allow
freely the black money to be con-
verted. There was the other side
which said, demonetise the whole
currency. Both these things are
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fraught with the most serious conse-

quences, The unsettlement and the
chaos that one would create if one
disturbs the confidence in currency
cannot be over-estimated and it
will be very difficult before we
can establish confidence. Therefore,
any drastic suggestion which comes
will have to be very carefully con-
sidered in the light of its repercus-
sions on society. At the same time,
1 do not want to give any impression
to anybody that I rule out any such
suggestion. It is also possible to con-
sider it in some modifieq form.

Similarly, I would like to say that
so far as the issue of bonds is con-
cerned it is also fraught with very
ynsavoury conseguences because it
Willrgive an impression to the people
you? ~an go on making black-
money and some day convcrt it into
white. Therefore that also subject
to some modifications can be looked
into, At the moment I am only tel-
ling the House that I am seized of this
matter and I shall try to do the best
I can in the circumstances.. It is
not possible to take the Housc or
anybody into confidence as to what
one would do in this matter. But I
am fully conscious of the impact of
black-money on the economy. Many
people think that black-money is
held in the form of gold or silver or
in the form of currency notes. Only
comparatively ill-informed people do
that. The more informed and the
better class of black-money holders

., keep it in such a way that it cannot be
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easily deleted. They keep them in
scrap and commodities and durables

and they keep them in godowns dis-
tributed all over the country so that
it is very difficult for you to find it.
They invest black money in things
which are saleable. They use black
money to corner goods in short supply.
Suppose there is shortage of gur biack-
money reaches and corners it, There
1s shortage of oil, black-money rea-
ches and corners it. Similarly we
have had lot of difficulty with other
Commodities. One of the ways in
which we can handle the situation is
to take drastic action. If the House
will support me, certainly the Pre-~
ventive Detention measure will be
used for the purpose.

AN HON MEMBER: Do it.

SHRI BHAGWAT JHA AZAD
(Bhagalpur): Use the Preventive De-
tention measure and tell us.

SHRI R. VENKATARAMAN: Some
members raised the question of the
beedi industry. In the Beedi industry
a rather difficult situation has been
created. What apparently is a sort of
concession to the weaker sections has
ultimately proved to be very difficult
for the organised sector and the
workers, This is the case of concession
of excise relief tg the unbranded bidi.
Because unbranded bidi is not liable
to the excise levy, a number of peo-
rle who are really engagced in big
businesg divide themselvesg sub-
divide themselves, and coming under
the category of unbranded bidis, take
advantage of the concession. I be-
came aware of the situation in a few
months’ time after 1 took over. And
if I did not levy any tax on unbrandeg
bidi, it was only to escape criticism
from you, because you will say, Mr.
Charan Singh did not levy tax on
unbranded bidi and you have levied
this tax on unbranded bidi. We have
received representations from wvarious
State Governments like Madhya
Pradesh Kerala etc, where bidi indus-
try is organised in co-operatives and
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also labour wunions, where they
have organised themselves. So,
this concession is more abused;
this concession has been more
to the detriment of the poorer sections
than to the benefit of the poorer sec-
tions. As I said 1 will have to wait
for better timeg to rectify the situa-
tion,

A It WY R WSt dY HT AT

SHRI R. VENKATARAMAN: It
cannot be done bhecause I can reduc:
the tax now but I cannot increase the
lax now,

Now I have got to deal with one or
two more points. ] wag expecting tha.
my friend Mr. Jyotirmoy Bosu would
come here. Because, he has wriiten
to me a letter in which he has asked
me to explain certain pointg in the
course of my reply to the debate. He
said that only lower rate of duty was
levied on Pitts Aircraft and he wanted
my explanation. This is a case in
which the customs duty on imported
aircraft statutorily is 40 per cent.
Then, there ig an additional. . .

(At this stage Shri Jyotirmoy Bosu
entered the House).

SHRI BHAGWAT JHA AZAD:
Think of the devi] and he is there!

SHRI R, VENKATARAMAN: Think
of the angel and there it is!

SHRI BHAGWAT JHA AZAD - T
seriously object to this amendment by
the Minister to my remark.

SHRI R. VENKATARAMAN: The
import duty—Mr, Jyotirmoy Bosu may
listen—on airrcaft and parts thereof,
i.e. the statutory duty is 40 per cent.
Then there is an guxiliary duty and
then there ig also what ig known as
counterveiling duty. But every statu-
tory duty has got what is known as
an effective rate ang the effective rate
Is notified by the Government and the
effective rate .one which, ag Mr.
Satish Agarw nows from hig own
eXperience, is framed from time to time
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taking into consideration various fac-
tors. The effective rate on aircraft
under notification no. 145—aeroplanes,
etc. is 3 per cent.

SHRI SATISH AGARWAL (Jai-
pur): Dated?

SHR1 JYOTIRMOY BOSU: Kindly
send a copy.

SHRI K, P. -UNNIKRISHNAN
(Badagara): What ig.the date of the
notification? s

SHRy; R. VENKATARAMAN: 1 will
give you,

SHRI JYOTIRMOY BOSU: 1 know,
you won't be happy to give it either.

SHRI R, VENKATARAMAN: The
date 1s 9th July 1977—Janata Govern-
ment notification,

SHRI JYOTIRMOY BOSU: 1 would
like to have a look at that. Kindly
give ug a copy of that. It was my job
for four years,

SHRI R. VENKATARAMAN: On the
basig of this notification, the value was
asgessed and the tax of gixty one
thousang and odd rupees has been
collected. Therefore to say that we
have done anything wrong in this i9
certainly absolutely baseless.

SHR1I JYOTIRMOY BOSU: 1 never
talked about the duty. I talked abofit
the legality of the cniry of the aireraft.
(Interruptions). I will reply at the
time of the Third Reading. .

SHR7 R VENKATARAMAN: 1 have
got a copy of the letter which he has
sent to me. T will read a mortion of
that letter:

*“1 talked to your Collector of
Customg yesterday and I am told
that the import quty on aircraft is
fifty three per cent—total. He has
stated that there is a lJower rate of
duty which has been put into force
by a Government circular. 1 woulid
like to have a copy of the same. In
the meantime, kindly examine and
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let me know as to how this duty was
fixed when the declared c.i.f. value
was Rs. 4.5 lakhs.”

Now the point which he raised and
the letter, which he wrote, implied
that we had changed the notification
and that we had charged three per
cent. But this notification, as I point-
ed out, ig dated 9th July 1977.

I will also try to recollect for the
benefit of Shri Satish Agarwal.. .

SHRI JYOTIRMOY BOSU: What
was the date of entry of the aircraft
into India?

SHR] R, VENKATARAMAN: This
is not a Question Hour. I am not
going to answer questions,

MR. DEPUTY-SPEAKER: Only 1t
you yield, he can get a revly He 15
not yielding,

SHR] R. VENKATARAMAN: May 1
sum up? Mr. Jyotirmoy Bosu’s attempt
to find something here is an attemgit
of the blind man in 4 dark room
searching for a black cat that was not
there,

SHRI JYOTIRMOY BOSU: He whu
laughs last laughs best. Mr. Subra-
maniam defended Maruti and he has
gone into oblivion. You have taken
tl.le role today. (Interruption).

SHRI R. VENKATARAMAN: Allied
to thig is a question as to whether the
Government shoulq have the power to
notify an effective rate as against
statutory rate On this matter, the
Public Accountg Committee also has
gone into it and recommended that
this notification of the effective raze
should not be dnne by the Govern-
ment, This has been examined oy
both the Congress Government before
@nd by the Janata Government later
ang both the Governmentg came to
the conclusion that in view of the
circumstances in which the Govern-
ment wil] have to vary the rates tor
the purpoge of protecting trade, In-
dustry, export and all these things,
they mvist have the power and, if it
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exerciseg the power wrongly, it must
be condemned, but the power must
rest with the Government,

1 am grateful to the House for the
very patient hearing given to Qe gnd,
I am sure, they will accept it.

SOME HON. MEMBERS rose—

SHRI JYOTIRMOY BOSU: Will you
tell] us the gate of entry?

MR. DEPUTY-SPEAKER: Third
Reading ig there.

SHRI JYOTIRMOY BOSU: One
clarification.

SHR1 K. P UNNIKRISHNAN:. I
hag referred to the nationalisation of
six commercial banks and also refer-
red to a remark made by the Prime
Minister regarding the Punjab &
Sind Bank. I had specifically wanted
a clarification on this,

SHRI R, VENKATARAMAN. [ have
consulted the Prime Minister and I
Wwag told that it is not correct.

MR. DEPUTY-SPEAKER: Shri
Satish Agarwal.

Mr. Jyotirmoy Bosu, you were not
present in the House when the Finance
Minister was replying to the debale
on the Finance Bill. Only those who
were present here. I can call. You
cannot simply come immediately and
put questions,

SHRI SATISH AGARWAL: I would
like to seek one clarification from the ,
hon, Finance Minister. Ig it not g fact
that under the law the customs duty
is charged on the imported article
with regard to the date of importation
of the article into the country? This
is the considered opinion of the Attor-
ney General. Because this plane was
imported into the country prior to
July, 1877, the duty should have been
charged which was prevalent on the
date of importation e article into
the country. This is legal position
and the considered opinion of the
Attorney-General. If you are in a
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position to reply now, you may reply
now. Otherwise later

MR, DEPUTY-SPEAKER: The hoa.
Minister hag been replying to tne
debate for more than gn hour. If the
hon, Members want any clarification
from the Minister, they can write to
the Minister. Before the motion s
moved. . .

SHRI R. VENKATARAMAN: 1 want
to add that the effective rate of basic
duty on aeroplane has been 3% for
the last several years, from 1949. The
notification wag re-issued on 9-7.1977

1719 hrs,

[MR. SPEAKER in the Chair]

SHRI JYOTIRMOY BOSU: We will
find out.

17.2¢ hrs

STATEMENT RE: ASSAM

THE MINISTER OF HOME AF-
FAIRS (SHRI ZAIL SINGH): Sir, as
the House is well aware, Government
have been most anxioug to bring about
a satisfactory solution to the problem
of foreigners in Assam. Time and
agaln it hag been made clear that
Government have been and are wil-
ling for talks

2. The Chief Minister of Manipur,
Shri R K. Dorendra Singh has takan
initiative to have discussions with all
Assam Students Union (AASU) and
All Agsam Gana Sangram Parishad
(AAGSP) in order that the agitation
in all its aspectg ig withdrawn and
talks with Government are resumed.
Foilowing hig discussions, Shri R K.
Dorendra Singh has been assured that
AASU and AAGSP wil] withdraw the
agitation in all its aspects exceot the
blockade of crude oil, if an announce-
ment jgs made for:

1745 LS—10
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(a) release of deleznueg who are
involvegd in th2 agitation in a
peaceful manner; and

(b) withdrawal of the notinca-
tiong issued under the Assam
disturbed Areag Act ang the
Armed Forces (Special
Powers) Act,

3. The Government have accorcing-
ly decided to release all detenues who
are not involved in violence and to
withdraw the relevant notifications on
2nq August 1980, on the clear under-
standing that AASU and AAGSP will
withdraw the agitation as mentioned
above with effect from the same date.

4. In order to create an atmosphere
of good-wil] and understanding. Gov.
ernment have also decided to take
action ag follows:—

(a) to waive the recovery of col-
lective fines imposed for acts
of communal violence provii-
cd unde-taking are given by
representatives of affected
communities to abjure vio-
lence and to live in amity and
peace,

(b) to review the cases registered
against persons who have not
been involved in violence

5. As regards action against Gov-
ernment scrvants it is g matter entire-
ly between the Government and its
employees. The State Government
wil] review disciplinary cases on merit.
In this connection the Prime Minister
has directed that the aporoach shou'd
be sympathetic,

6. The Government appreciate the
efforts made by the Chief Minister of
Manipur and otherg in thig regard and
trust that harmony and normalcy will
now be restoreq in Assam. Govern-
ment expect cooperation from a1 sec-
tions so that talks to find a satisfactory
solution can commence soon.
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17.25 hrs.
FINAWCE (NO 2; BILL—contd.

MR, SPEAKER: Now I shal] put the
motion for consideration of the Finan.'-
(No. 2) Bill to the vote of the House.
The question is:

“That the Bill to give effect to the
financial proposals of the Central
Government for the financial Yyear
1980-81, be taken into consideration.”’

The motion was adopted.

MR. SPEAKER: Now 1 shal]l take
up clause-by-clause consideration of
the Bill. There are no amendments {c
clauses 2 and 3. So, I shail]l put them
to the vote of the House. The question
is:

“That clauses 2 and 3 stand part
of the Bill.”

The motion was adopted.
Clausesg 2 and 3 were add2d to the Bill.
Clause 4—(Amendment of Section 10)

MR. SPEAKER: Mr. Satish Agarwal
has an amendment for clause 4. Do
you want to move it?

SHRI SATISH AGARWAL: I beg to
move*:

Page 7, lines 2 and 3,—

omit ‘“and shall be deemed always
to have been inserted”. (2)

In Clause 4, the Finance Minister
has sought to insert a clause 23(a)(a)
with the observation that in Section
10 of the Income Tax Act, after clause
23(a) the following clause ghall be
inserted: “Ang shall be deemed always
to have been inserted.”” My amend-
ment is that the words “ang shal] be
deemed always to have been inserted”
should be deleted. The reason pure
and simple is that T am basically op-
posed to the amendments which have
a retrospective effect and that too
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from 1962 because in the explanation
which is being given to the clauses, it
hag been mentioned that this amend-
ment shal] take effect from first of
April, 1962, 18 years back. What s
the necessity for it? 1 am not opposed
to the very idea of sccapting the per-
sons who receive gome benefit or in-
come f-om regimentaj fund or non-
pub’ic fung established by the Armed
Forces union for the welfare of the
past and prcsent members of such
forceg and their dependents. I am n
basically opposed to the grant of ex-
em=tion to these trusts or funds But
the question is what is the necessity nf
giving a retrospective operation from
1962? Hag this fund or these persons
not been assessed to income tax since
19627 If that is the position, then it is
a different thing; then it has to be
prospective, If they have alrealy
been gssessed to income tax after 1962,
is the government going to refund that
tax to those bodies or not? Will the
Finance Minister clarify the position
whether this fund hag been assessed
to income tax after 1962 at all or not;
if not, then there is no need for a
retrospective operation? If they have
been, then is the government going to
refund 1it; if ..o, how much amount”
That is why I am seeking to delet»
these words: “and shall be deemed
always to have been inserted.”

SHRI R. VENKATARAMAN: I am
glad to give this information that =v
tax has been levied on that nor does
the government propose to levy any
tax. It is only by way of confirming
that no objection should be raised that
a tax due hag not been collecteq that
this is made retrospective,

MR. SPEAKER: Wil] you withdraw
it?

SHRI SATISH AGARWAL: If no
assessment hag Ye2en made so far, then
you make it prospective, (Interrup-
tions). How can it be after 18 years?
The time is over. After 18 years, no-
body can be... Otherwise, it wag a
lapse on the part of the department,

*Amendment moved with the recommendation of the President,
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if they were liable to pay tax: then
the amendment should have been
made long back. I mean it looks very
ridiculous that there has been no
ass2ssment of income tax. Why make
it retrospective? Make it prospective?
1 have no objection to that,

SHR] R. VENKATARAMAN. 1 will
explain it. No tax has been levied on
them and it is not proposed to be
levizd. Therefore, if in the Act, you
say that a tax is leviable, then some-
body may ask why tax has not been
levied. Therefore, we said, retrospec-
tively that it is not levied: it is not
leviable. That is all.

MR. SPEAKER: The question does
not arise,

SHR] SATISH AGARWAL: Any-
way, the reasoning ig not convincing
at all. I press my amendment. I do
not disagree in principle. (Interrup-
tions). But they have not been liable
1o tax so far.

MR. SPEAKER: 1 shal] now put
Amendment No 2 to Clause 4 moved
by Shri Satish Agarwal] to the vote
of the House.

Amendment NoO. 2 was put and nega-
tived.

MR, SPEAKER: The question is:

“That Clause 4 stanq part of the
Bill.”

The motion was qdopted.
Clause 4 wag added to the Bill.

Clause 5—(Amendment of Section 16)

SHR] SATISH AGARWAL. 1 beg to
move®*:

Page 7, line 9,—

for *1981” substitute 1980 3
In this particular clause the Finance
‘Minister is going to give certain bene-
fits to the pensioners also with regard
to standard deductions.
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I have moveqd an amendment thut
in the starting words of Section 16 of
the Income Tax' Act, “with effect from
1st April 1981” 1 say let it be w.ef.
1980—you are going to give
benefits to the pensioners from 1981
onwards, 1 say, substitute the word
1980 instead of 1981. If you want to
give benefit, why not from 1st April,
1980? You will say that it will be
applicable from the Year 1961 for the
Assessment Year 1981-82. 1 say that
it may be made applicable from 1980-
81. In thig particular Finance Bill 1
fing that in al] clauses either the pro-
visions are retrospective from 1962,
1968, 1972 or they are prospective
from 1981 onwards. You are eitherx
talking of the past or the future but
not of the present. I say it is a bene-
ficia] provision gnd you have given
some concessiong to these pensioners
for standard deductions, why not give
from 1st of April 1980? Why hag it
been postponed for 1st April, 1981?
You wil] appreciate that a situation
may arise when the Budget is present-
ed in February 1981, another Finance
Minister and says ‘no’, there is no
need, This particular provision s
then deleted and then they are depriv-
ed of this benefit What is the guar-
antee that this provison will remain
there? Once a provision is made part
of the statute, at least right from this
vear. there is no guarantee that this
will remain on the statute pook from
Apri] 1981 because the Budget i@ pre-
sented in February 19817 1 wish he
rontinues and he will continue. I
have given wisheg for him but the
inherent apprehension is there., What-
ever good you are going to do to the
people, let them have the fruits of it
right now—this year. Let them enjoy
it. Why postpone this enjoyment and
merry-making for one vyear more?
That is my amendment. If he accepts,
it ig al} right.

SHRI R VENKATARAMAN: [ am
surprised that a very experienced for-
mer Minister who was dealing with
thig on thig side of the House last year
shoulq have raised this point., The

*Amendment moved with the

re. commendation of the President.
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hon, Member knows that for 1980-81
tax is collecteq in advance. There.
fore, for this year not only from the
pensioners but glso from all the tax
would have been collected in advance
without this concession. If he says-
make it applicable, I will have to re-
fund during the current year, I go not
want to refund.

SHRI SATISH AGARWAL-: That s
true, I do not dispute. That ig the
position. As he hag announced and he
had applause of the House that he is
giving standard deductions for pen-
sioners, let them enjoy the benefit
this year. If he has any difficulty, I
have been in the Revenue Depart-
ment, I do not want the Government
to refund the amount. T do not press
my amendment.

MR. SPEAKER: Is it the pleasure
of the House that the amendment
moved by Shri Satish Agarwal be
withdrawn?

SEVERAL HON. MEMBERS: Yes.

Amendment No, 3 was, by leave,
withdrawn.

MR. SPEAKER: The question is:

“That Clause 5 stand part of the
Bil”.

. The motion was adopted.

Clause 5 was added to the Bill.

MR. SPEAKER: Shri Mool Chand
Daga, The hon. Member is not in the
House

SHRI SATISH AGARWAL. I beg
to move: *

Page 7, line 25—

for “1985” substitute “1983” (5)
Page 7, line 26,—

for “one-half” substitute “one-
fourth” (6)

Clause 6—Amendment of section 32
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SHRIMATI GEETA MUKHERJEE:
I beg to move:

Page 7, line 26,—

for “one-half” substitute ‘‘one
third”, (106)

SHRI R. VENKATARAMAN: 1 beg
to move: :

Page 7, for line 31, substitute—

“plant is installed or, if the
machinery or plant is first put to
use in the immediate succeeding
previous year, then, in respect of
that previous year.” (149)

SHRI SATISH AGARWAL. Sir, my
amendment Nos. 5 and 6 are very
simple. Government is intending to
give addiiional depreciation allowance
right up to 1985 and the amount of
reduction ig 50 per cent of what 1s
presently available ynder the depre-
ciation clause. I have moved two
amendments The first is, instead of
the year 1985, it should be 1983. 1 feel
up to 1985 is a very long period. Let
it be on an experimental basis till
1983, Secondly, the depreciation allow-
ance which the Government is allow-
ing is 50 per cent. I want to reduce it
to 25 per cent

SHRIMATI GEETA MUKHERJEE:
My amendment is very simple. I want
the deprecialion, allowance allowed
for new machinery to be less. Instead
of one-half, I Irave gaid, let it be re-
dured to one-third, This is very sim-
ple I do not want that much conces-
sioa to be given.

SHRI R. VENKATARAMAN: Sir,
Mr Agarwal’s first amendment roexs
to restrict the period. The purpose of
giving this additional depreciation
allowance for the next plan period,
ie, 1980—85, is to encourage new
investment. Three years is too short
a period to encourage such invest-
ment. Therefore, Government consi-
der that five years should be the

period.

*Amendment moved with the recommendations of the President.
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His second amendment and Shrimatj
Geeta Mukherjee's amendment is that
the extra -depreciation allowance
should be reduced to 25 per cent.
Percentages look somewhat illusory.
It is 50 per cent of the depreciation
allowance. Normally on the working
of one shift, the depreciation allowed
is 10 per cent of the value of the
machinery. This will mean it will be-
rome 15 per cent, Il ig not for every
year, but only for the first year of its
installation Therefore, this is npot a
very liberal concession, though it is
certainly an incentive, I would like
hon. Members, therefore, to with-
draw their objections.

The amendment which I have
moved is this, Under thig clause, de-
preciation allowance can be claimed
only in the year of installation. Under
the existing law, the depreciation
allowance can be claimed only in the
vear in which the machinery is used.
It ig possible that the machinery 1s
installed in the previous year and
used in the next year. In that case,
next year he will not claim deprecia-
tion. In order to make jt clear that it
can be claimed either in the year in
which it is installed or in the year in
which it is used. I have moved this
amendment.

MR. SPEAKER: The question is:

“Page 7, for line 31, substitute—

“plant is installed or, if the
machinery or plant is firsy put to
use in the immediately succeeding
previous year, then, in respect
of that previous year.” ” (149)

The motion was adopted.

MR. SPEAKER: Is the hon. Member
pressing his amendments?

SHRI SATISH AGARWAL: No, Sir.
I want to withdraw them.

MR. SPEAKER: Hag the hon. Mem-
ber leave of the House to withdraw
Amendments Nos, 5 and 6?
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SOME HON. MEMBERS: Yes.

Amendments Nos. 5 and 6 were, by
leave, withdrawn.

MR. SPEAKER: Now, I shall put
Amendment No. 106 of Shrimati Geeta
Mukherjee to vote,

Amendment No. 106 was put and
negatived.

MR. SPEAKER: The question js:

“That clause 6, as amended, stand
part of the Bill.”

The motion was adopted.
Clause 6, as amended, was added to
the Bill.

Clause 7— (Amendment of Section 35)

SHRI SATISH AGARWAL.
to move:*

I beg

“Page 8,—
omit lines 18 to 20.” (7)

SHRI MOOL CHAND DAGA: I beg
to move:*

‘“Page 8, line 20,—

for *‘and shall be deemed al-
ways to have been substituted”
(8)

substitute “with effect from, the
first day of April 1981”.”

SHRI G. M. BANATWALLA: I beg

to move:
‘“Page 9,—
omit lines 6 to 16.” (102)

SHRI R, VENKATARAMAN; I beg
to move:

“Page 8, line 28, for “(i)", substi-
tute~—

“(i) in the opening paragraph,”.
(150)

SHRI SATISH AGARWAL: As 1
stated earlier, it is very surprising

* Amendments

moved with the recommendation of the President,
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that this provision will take retros-
pective effect. If the hon. Finance
Minister Jooks to the explanation, he
will find that the amendment to sub-
section (a) (i) will be effective from
1st of April, 1981 but sub-section
(a) (ii) will have retrospective effect,
from the commencement of the
Income-tax Act, i.e, 1962. I am basi-
cally opposed to the approach of this
Government making amendments 1n
the Finance Bill retrospectively from
1962, From this it appears that the
Government was sleeping all these
18 years. I have moved this amend-
ment bacause I am opposed to retros-
pective effect being given in the
Finance Bill for the last 18 years

You will remember and the Finance
Minister will remember that in this
very House the previous Finance
Minister of the Congress Government
gave a solemn assurance that amend-
ments in the Finance Bill should not
be retrospective and that they should
be prospective unless -very serious
urgency is there in regard to certain
serious caseg where certain refunds
have to be made,

SHRI MOOL CHAND DAGA: While
introducing the Finance (No. 2) Bill,
1967 in the Parliament, the then
Deputy Prime Minister and the
Minister of Finance, Shri Morarj
Desai, stated:

<«

“The Annual Finance Acts not
only prescribe rates of tax but
often provide incentives or dis-
incentives in various directions.
Such incentives or disincentives can
obviously be meaningful only 1f
they are applied prospectively.
Apart from thig consideration, it
stands t; reason that the tax-payer
should know before hand his tax
liability for any given jncome year.”

a1 qg s 7few fyafes @ o wre £16 qvaTe
g WIOT FAT & f T gaTe ¥ 3wafew
fadr st oY 9T #1 I F Atz qgrar 82 fx
A gTAETAA AL . o7 Tvafza w1 gwaraw
A =gy & Y & qEwn # R AT 90
fedyaY favara a8 <0 | B YE i AT Ay
WTT I T 21 ¥R § ¥ I WY oA W
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SHRI G. M. BANATWALLA- M-~
Speaker, clause 7 provides for dedu:-
tion in respect of expenditure on
scientific research A programme has
to be drawn up, a scheme hag to be
drawn up and then the scheme has to
be approved by the prescribed autho-
rity “having regard to the social, eco-
nomic and industrial needs” of our
country. These words ‘“having regard
to the social, economic and industries
needs” are very vague in character
and leave ample scope for arbitrary
action. It is a very objectionable fea-
ture, because of which I have moved
my amendment, that even if the sche-
me ig approved by the prescribed
authority, even then no depreciation
of plant and machinery will be allow-
ed if other deduction is claimed under
this particular section. Therefore, this
is rather harsh that even where the
scheme is approved by the presced
authority and the deduction is claim-
ed under that particular section, no
depreciation of plant and machinery
can be claimed with respect to the
earlier section of the Ac!. 1 should
not be told that this is provided be-
cause there should not be any double
deductions obtained on plant and
machinery. The very purpose is to
give an impetus to scientific research.
Therefore, I plead with this Govern-
ment that really no benefit is avail-
able by having such a provision. My
amendment seeks to remove the pro-
vision that deduction on account of
depreciation on plant and machinery
will not be available, I have to say
that the benefits for scientific research
should be real in character and not
merely apparent.
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SHRI R. VENKATARAMAN: If I
explain the position, all the hon.
Members will agree with me that
under section 35 of the Income-tax
Act money spent on gcientific resarch
ig deductable 100 per cent from in-
come. Therefore, suppose a person
spends a lakh of rupees, then the
whole of that lakh of rupees ig de-
ducted from his revenue expenditure
and he does not pay tax on that. But
what takes place is that out of that
one lakh of rupees he buys equipment
and machinery and, later on, he
claims depreciation on that one lakh
of rupees of machinery which he has
used. Therefore, what happens is he
claims double deduction, once 100 per
cent deduction on what he has spent
and, again, deduction by way of de-
preciation op machinery and equip-
ment which he has used.

On this there are several decisions
of the tribunals, which have taken
different views. Some say it should be
allowed while some others say that
it should not be allowed. There is no
decision of the High Court or Supreme
Court on this, The law is go confused.
So, we have made it clear that the
object of the Government is tp give
100 per cent deduction and not 200 per
cenl deduction That 100 per cent
comes when the whole of the expendi-
ture is deducted under section 35. Fur-
ther depreciation allowance will not
be allowed to be deducteq on the
machinery and plant. That is why we
have provided like this, There are
several Benches. Therefore, you see,
the question is not when it came
Once a line of decision is taken, then
it would be possible. If there are
several Benches and no High Court
has taken a decision, and if you want
me to wait, the position will become
mnore confused till any Bench of the
High Court or the Supreme Court
takes a decision. It will not Be help-
ing the assessee if yoy allow the law
to be in a nebulous state,

As regards my amendment, it is
formal, it is just of a clarificatory
nature,
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MR. SPEAKER: The question is:
“Page 8, line 23, for “(i)"”, substi-
tute—

“(i) in the
graph,”.” (150)

The motion was adopted.

opening para-

MR. SPEAKER: Now, we come tO
amendment No. 7 by Mr. Satish
Agarwal. Mr. Agarwal, would you like
to press it?

SHRI SATISH AGARWAL: I will
press my amendment only with re-
gard to clause 7(a) (ii), which makes
it retrospective.

MR SPEAKER: Is it only with re-
gard to amendment 77

SHRI SATISH AGARWAL:.: YVes,
Sir, T press it.

I shall now pul

L

MR. SPEAKER:
amendment No. 7 to vote.

Amendment No. 7 was put and
negatived.

MR. SPEAKER: Now’ amendment
No 8 by Mr. Mool Chand Daga.

SHRI MOOL CHAND DAGA: I am
not pressing my amendment.

MR. SPEAKER: Has the hon. Mem-
ber the leave of the House to With-
draw his amendment?

SHRI A. K. ROY: No. We have a
right to claim division. Once it is
moved, it has now become the pro-
perty of the House.

MR. SPEAKER. Then, I will have
to put this amendment to vote.

The question is:
“Page 8, line 20,—

for “and shall be deemed always
to have been substituted”

substitute—

“with effect “from the first
day of April, 1981".” (8)

The Lok Sabha divided.
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[17.57 hrs.

AYES
Agarwal, Shri Satish
Banatwalla, Shri G. M.
*Gouzagin, Shri N.
Mandal, Shri Dhanik Lal
Mandal Shri Sanat Kumar
Mehta, Prof. Ajit Kumar
Multan Singh, Chaudhary
Parulekar Shri Bapusaheb
Paswan, Shri Ram Vilas
Rajda, Shri Ratansinh
Roy, Shri A. K.
<Saran, Shri Daulat Ram
Tirlok Thand, Shri,
Unnikrishnan, Shri K, P.
Vermg, Shri ghunath Singh
Yadav, Shri"®. P. .

NOESs

Alluri, Shri Subhash Chandra Boge

Anuragi, Shri Godil Prasad
Arakal, Shri Xavier

Bairwa Shri Banwsri Lal
Bajpai, _Dr, Faie'!}_dra Kurari
Bansi Lal, Shri

Barway, Shri J. C.

Behera, Shri Rasabehari
Bhagat, Shri H. K. L.
Bhagwan Dev, Shri Acharya
Bha}dwaj, Shri Parasram
Bheekhabhai, Shri

Bhoi, Dr. Krupasindhu
Birbal, Shri

Birender Singh Rao, Shri

Brar. Shrimati Gurbinder Xaur

Brijendra Pal Singh, Shri
Chakradhari Singh, Shri

Chandrashekharappa, Shri T. V.

Charanjit Singh, Shri

Chaturvedi, Shrimati Vidyawati
Chaudhary, Shri Manphoo] Singh

Chavan, Shri S. B.
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Chennupati, Shrimati Vidya
Dalbir Singh, Shri
Dandavate, Prof. Madhu
Dennis, Shri N.

Devarajan, Shri B.
Dhandapani, Shri C. T.
Doongar Sidgh, Shri

Era Mohan, Shri

Faleiro, Shri Eduardo
Fernandeas, Shri Oscar
Gadgil Shri V. N.

Gandhi, Shrimati Indirg
Gehlot, Shri Ashok
Gireraj Singh, Shri
Gomango, Shri Giridhar
Gowda, Shri H. N. Nanje
Gulsher Ahmed, Shri
Hembrom, Shri Seth
Jaffer Sharief, Shri C. K.
Jain, Shri Bhiku Ram
Jain, Shri Virdhi Chander
Jena, Shri Chintamanij
Kahandole, Shri Z. M.
Kalanidihi, Dr. A.

Kamla Kumari, Kumari
Khan, Shri Arif Mohammad
Krishan Dutt, Shri
Krishna Pratap Singh, Shri
Krishnan, Shri G. Y.
Lakkappa, Shri K.
Lakshmanan, Shri G.
Madhuri Singh, Shrimati
Mahajan, Shri Vikram
Mahala, Shri R. P.
Mahendra Prasad, Shri
Mallick, Shri Lakshman
Mallu, Shri A. R.

Mishra, Shri Ram Nagina
Mohsin, Shri F. H.
Motilal Singh, Shri
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Mukhopadhyay, Shri Ananda Gopal

*He voted by mistake’from a wrong seat and 1ate: ir.x_formed Tl{: -Spé;ker

accordingly.
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Mundackal, Shri George Joseph
Murthy, Shri M. V. Chandrashekara
Naidu, shri P. Rajagopal

Nair, Shri B. K.

Namgyal, Shri P.

Narayana, Shri K. S.

Panday, Shri Kedar

Pandeéy, Shri Krishna Chandra
Panigrahi, Shri Chintamani
Panika, Shri Ram Pyare
Parashar, Prof. Narain Chand
Pardhi, Shri Keshaorao

Patel, Shri C. D.

Patel, Shri Uttambhai H.

Patil, Shri A.T.

Patil, Shri chandrabhay Athare
Patil, Shri Shivraj V.

Pattabhi Rama Rao, Shri S. B. P.
Phulwariya, Shri Virda Ram
Pradhani, Shri K.

Pullaiah, Shri Darur

Quadri, Shri S. T.

Rahim, Shri A. A.

Rajamallu, Shri K.

Ranga, Prof. N. G.

Rao, Shrimati B. Radhabai Ananda
Rao, Shri M. Nageswara

Rao, Shri M. Satyanarayan

Rao, Shri P. V. Narasimha
Rawat, Shri Harish Chandra Singh
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Venkata
Saminuddin, Shri

Sayeed, Shri P. M.
Sethi, Shri Arjun

Shaktawat, Prof. Nirmala Kumari
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Shakyawar, Shri Nathuram
Sharma, Shrj Chiranji Lal
Sharma, Shri Kali Charan
Sharma, Shri Mundar
Sharma, Shri Nang Kishore
Shiv Shankar, Shri P.

Singh, Dr. B. N .
Singh Deo, Shri K. P.

Soren, Shri Hari Har
Sparrow, Shri R. S.
Stephen Shri C. M.
Sukhadia, Shri Mohan Lal
Sunder Singh,; Shri
Tayyab Hussain, Shri .
Tewary, Prof. K. K.
Tiwari, Shri Naravan Datt
Vairale, Shri Madhusudaw
Varma, Shri Jaj Ram
Venkataraman, Shri R.
Venkatasubbaiah, Shri P.
Vir Bhadra Singh, Shri
Vyas, Shri Girdhari Lal
Yazdani Dr. Golam

Zail Singh, Shri

Zainul Basher, Shri

MR. SPEAKER: Subject to correc-
tion, the result* of the division is:

AYES: 16

NOES: 125 -
The motion was negatived

MR. SPEAKER: I now put amend-
ment No. 102 to the voe of the House.
Amendment No. 102 wag put and ne-

gatived

*The following Members also recorded their votes:

AVYES: Shrimati Pramila Dandavate.

NOES: shri K. Vijaya Bhaskara Reddy, Shrimati Sanyogita Rane, Sar-
vashree Shiv Kumar Singh, Brajmoh an Mohanty, G. Narasimha Reddy,
Shantaram Potdukhe, D. M. Putte Gowda, Prof. Satya Deo Singh, Sar-
vashree Narsth Makwana, Sajjan Kumar, Hakam Singh, R. N. Tripathi,
Ram Singh Yadav, G. S. Nihalwingwala, K. T. Kosalram
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18.00 hrs.
MR. SPEAKER: The question is:

“That Clause 7, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 7, as amended, was added to
the Bill.

Ciauge 8—(Amendment of Section
35B.)
SHRI SATISH AGARWAL: 1 beg

10 move.*
“Page 9, line 27,—
for “1981” substitute “1982” ‘(9)
“Page 9, line 29,—
adgq at the end,—

‘add the following proviso shall
be added, namely:—

‘Provided that deductiong under
this section c¢hall continue to be al-
lowed in respect of—

(i) a small-scale exporter

(ii) holder of an export house
certificate and

(iii) assessees engaged in the
business of provision of technical
know-how, or the rendering of
services in connection with the
«provision of technical] know-how,

M.y

to persong outside India.”;

SHRI G. M. BANATWALLA: Sir 1I
beg to move:

“Page‘9,—
omit lines 28 and 29.” (53

SHR] SATISH AGARWAL: S,
this is a very important clause and 1
would humbly request the Finance
Ministey to consider the amendments
in the light of the submissiong that I
would like to make hereafter. In this
particular Clause 8 (a) the Finance
Minister hag tried to plug the loop-
holeg which were there in the allow-
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ance for export development. I fully
appreciate and agree with him in this
respect that if there are any loopholes
in the export development allowance
they should be plugged. Through the
amendments that I have moved I wish
to revive the position which wag there
in 1978. That position which was ob-
taining in 1978 was undone in 1979
and thereunder the provisions w-=re
misused. I fuliy appreciate that. Zhe
mischief ghoulq be undone. So, 1978
position has to be restoreq and under
that provisron there is no mischief.
So, I have moved the amendments
saying that the provisions which are
to take effect from 1981 should take
effect from 1982 anq hence the figures
1981 be substituted by 1982. Thig is
amendment number one.

My second amendment is a major
one It has been stated that:—

“Sub-clause (a) seeks to omit
sub-clauses (i1y, (iii), (v), (vi) and
(viil) in clause (b) of sub-section
(1) of section 35B. Under the pro-
posed amendment, any expenditure
incurred on gbtaining informatron
regirding markets outside India for
th~ goods, services or facilities
which the assessee deals in or pro-
vides in the course of hig business
or on distribution, supply »>r piovi-
sion outside India of such zoods,
serviceg or facilities or on prepasa-
tion and submission o¢ tenders for
the supply or provision outsiile Ind a
of such goods, etc., or opn furnishinzy
to persons putsidz India samptes or
technical jnformation o, on per{r-
mance of services outside India in
connection with, or inéidental to,
the execution of any contract for
the supplv outside India of such
goods, services or facilities wil] not
qualify for the weighted deduc-

tion.”

Sir, my subniisSion is that in this
clause vou are going to delete it I
agree. You may do so but I wish tc
add the proviso..,

* Amendment moved with the reco mmendation o¢ the President.
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MR. SPEAKER: Mr. Satish, Agar-
wal, it is already 6 O’clock, You may
continue tomorrow. The House will
now take up Half-an-Hour discussion,

18.04 brs.
HALF-AN-HOUR DISCUSSION

CREATION OF EXCESS POWER GENERATION
CAPACITY

SHRI NIREN GHOSH (Dum Dum):
Mr. Speaker, Sir, in regard to the
power position the Government is
saying that they will generate excess
power. ..

PROF. MADHU DANDAVATE:
Excasg political power.

SHRI NIREN GHOSH: I think Prof.
Dandavate ig right when he says poli-
tical power. 1 agree.

Now. let me first deal with the situ-
ation ag it exists today.

First of all I will take the hon.
Minister, Shri A. B. A. Ghani Khan
Chaudhuri. Where is he? He is not
here. I want him. He was the Min-
ister in charge. In 1947 the eastern
region had more of installed capacity
than any other region of the country.
Now it is just at the bottom of the
rung. Please remember that during
1972 to 1977 he was the Power Minis-
ter in the biggest State of the eastern
region next to Bihar. And the second
thing which I would say ijs this. In
1960-61, the per capita consumption
in West Bengal was 84 Kwh, In
Maharashtra it wag 73 Kw.h. From
1973 to 1978-79, it has increased to
210 Kw.h. in Maharashtra. In the
eastern region the figure shows 4755
m.w. This is the latest position. In
the Western region, which was" far
down below, the present figure is
7389 m.w. In the North, which had
no electricity proper, it is now 7700
m.w. In the South it is 6497 m.w.
Regarding growth rate, you find this:
Eastern region 5 per cent; West 19.5
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per cent; North 16.8 per cent; South
6.5 per cent. So, in order to provide
the infra-structure in the country,
throughout India, the Government
ought to have seen to it that there is
even rate of growth of electric power
in all the regions of the country.
Since there jis acute power shortage,
it also testifies to the bankruptcy of
their policy.

18.50 hrs.. .

[Mr. DEpPUTY-SPEAKER in the Chair.}

This hon. Minister, during the five
years, when he was Power Minister
in the State, inducted 10,000 to 12,000
persons into the State Electricity
Board with no jobs at all. And it is
they who are now sabotaging power
production there. When he talks of
Excess Generation Committee, I would
say, I have not seen a more incompe-
tent Minister than him in my life.
He should resign. (Interruption)

MR. DEPUTY-SPEAKER: He is
talking about West Bengal.

SHRI K. LAKKAPPA (Tumkur):
If West Bengal Government is incom-
petent we cannot help it, but he can-
not say, the Minister is incompetent
and so on.

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): This partic®lar
word hag to be withdrawn,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VEN-
'KATASUBBAIAH): Sir, we have to
see whether the word ‘incompetent’ is
parliamentary or unparliamentary. If
it is unparliamentary it has to be ex-
punged...

SHRI K. LAKKAPPA: 1t shoulq be
expunged ...

MR. DEPUTY-SPEAKER: I would
not say that it is unparliamentary.
But all the same I would say that
Mr. Niren Ghosh doeg not use such
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words against anybody, not exactly a
Minister ..

SHRI NIREN GHOSH: I am not
bringing in the items for which his
name has been sent to the Prime Min-
ister. Now I would point out to you
how the Central Government has
sabotaged power generation. There js
one AVB boiler which hag been instal-
led in Santaldih. This js not made to
Indian specifications, but to European
specifications. When the Chief Inspec-
tor of Boilers refused to certify it,
then, under pressure from the Centre
he was removed. Mr. Chaudhuri was
then the Power Minister in West Ben-
gal. He wag removed and that un-
suitable boiler (Interruptions)

-~

MR. DEPUTY-SPEAKER: Please
address the Chair. Please listen, The
hon. member should address the Chair
and not the Minister direct. That is
where the trouble starts. Please
address the Chair.

SHRI NIREN GHOSH: The Chief
Inspector of Boiler, who refused to
give the certificate wag removed.
Another wags made to certify and
-those boilers were installed, killing
Santhaldih project. It was admitted
on the floor of Parliament several
years back. DVC is under Central
management. It is supposed to give
us.at least 1500 mw, Now the latest
figures that have been doled out speak
of 300 or 350 mw. Now the Govern-
ment is talking of building some super
thermal power plants. I demand,
why not these plants be installed in
‘the eastern Tegion. The maximum
attention should be paid to that region.
If not, why not? That region was
the top-most, but hag now come to the
bottom in the list. All industries are
suffering. You have killed that region.
I do not say that you should not instal
power plants any more in any other
region. But the maximum attention
is to be paid to this area. If the ther-
mal power plant in Bihar could be of
the capacity of 2000 mw, why not
"Farakka thermal power plant also be
-0f the scale of 2000 mw? T demand
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an answer from the Minister. The
power deficit ...

MR. DEPUTY-SPEAKER: Please
come to the question.

SHRI NIREN GHOSH: The power
deficit in 1979-80 was 16 per cent as
a whole throughout the country. In
January—March 1980, it was 21.6 per
cent. The figure for the correspond-
ing period of 1978-79 was 11.7 per cent.
During this regime, it has jumped up
by 10 per cent and there js an acute
power shortage. That js their contri-
bution.

At the end of February 1980, in the
northern region, the power cut was
50 per cent and above, in Maharshtra
-35 to 45 per cent, in Karnataka—
40 to 60 per cent and in the eastern
region—28.5 per cent. The power cut
is less there. In a country like ours
with big rivers over-flowing, the
maximum power generation should
come from hydel power. This, they
have not done. The hydel power con-
tributes only 45 per cent of our total
power output. That is the position.
My question js, why not the position
be reversed so that hydel power con-
tributes 70 per cent and the atomic
and thermal power contribute only
30 per cent. What is the explanation
for it?

There is a process called Magneto
Hydro Dynamic generation process, by
which a greater amount of coal is
transformed into power. This is the
newest process that is being adopted
by the USSR and the Western coun-
tries.

The technology is already known.
Why are they not adopting this
technology is my question when
the entire country is duffering from
acute power shortage. It is disturb-
ing to hear the Finance Minister say-
iug that they have crossed the hump
as regards power generation. God
save our Finance Minister.
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The basic point ig that there is
inadequate expansion of power. As
regards coal, that is also under this
Ministry. There are Tubes, etc. pro-

duced by BHEL. I do not know’

whether the Transformers are quite
okay. They are installing hoilers
from AVB. That is a multi-national
company. They have greased the
palms of high-ups to the tune of lakhg
of rupees. Wherever they have instal-
led their boilers, they have killed the
power projects. That has been the
position.

They have no idea as to how to
expand the power generation. There
is inadequate expansion of power
generation. They do not know the
requiremeni; there is no perspective
planning. They have no idea asg to
how much power would be required.
As far as this Ministry is concerned,
1 know, they are talking of two things
at present. They are saying that in
respect of those units where the
plant-load factor is less, the power
generation is less. According to them,
whatever the condition of machinery,
the coal supplied is of inferior quality
containing big chunks of stones, and
such a short supply of coal causes
frequent break-downs and frequent
leakages. The short supply of coal
has been a fundamental factor contri-
buting to the acute shostage of power.

Another thinz that I would like to
refer to is tha atomic power. Though
it is not under this Ministry., I am
within my rights as we are on the
quection of power. In the modern
world, particularly in Western Europe,
France and other countries. and to
sone extent in USA and to a signifi-
cant extent n USSR, atomic power
contributes greatly to the generation
of power that is required in all
sphereg of life. In our country, atomic
Power contributes only to 1 per cent
or so. That is the contribution from
atomic power. 12 projects are behind
schedule by 5 to 7 years We have
"ot been given a proper idea about it.
Our country needg it. why should not
the Government go in for atomic

I
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power on a big scale and develop
atomic power plants? We have got
uranium; we have thorium available.
A proper geographical survey has not
been done. If we do that, we will
find more of uranium and thorium.
That will solve the power shortage to
a great extent if we go in a big way
towards atomic power projects.

Now, they say that wherever the
plant-load factor ig a little bit less,
they will send their experts. ‘Power”
is under the State List. If, after that,
the States cannot immediately step up
power production with the present
machinery, when no proper mainten-
ance has been done, when proper sup-
ply of’'coal has not been given and the
ash content ig too high contributing to
frequent break-downs, contributing
to frequent leakages, if they cannot do
it, they say, they will take over.
I warn the Government not to over-
step their bounds. Not only that They
want to give it to the private sector.
Power has been reserved for the pub-
lic sector. Tatas have already been
given one hundred megawatts. Tt has
been installed. They have applied
for a licence for another 500 megawatt
capacity. Government must not clear
such a licence to the Tatas or allow
any private sector to come into the
power sector.

Whenever the State Governmgpts
want heln, Government should give
them all possible help, and give them
spare parts and allow quick and swift
imports, We don’t as yet produce
them indigenously.

About the Government which can-
not generate power in DVC, who will
believe that if they take over, they
will generfate power? Whatever
power they have, wil] go out.

About the 10-year expansion pro-
gramme which they have taken up,
it will be good if they expand in a
proper way, and provide for super
thermal power plants. Dharia, Rani-
ganj and Kothagudem are the places
ideal for big super thermal power:
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.[Shri Niren Ghosh]

“plants. They should Dbe at the
pitheads. Having them at these and
other places together, we can march
towards solving the power crisis.
Because this Ministry has deplorably
failed, it should be re-shuffled. And
this Minister gshould resign.

"THE MINISTER OF ENERGY AND
‘COAL (SHRI A. B. A. GHANI KHAN
CHAUDHURI): The hon. Member is
used to hurling abuses at me. So,
let him do it. It js neither here nor
there. The most important thing to-
day is to improve the power position
in the country.

I am glad to inform the House that
the hon. Member is not uptodate. He
should be uptodate. In no State nor
in West Bengal—is there a heavy
power cut. If it is there, it is the
very negligible minimum—except. I
think, 25 per cent or approximately
that much in U.P. A hopeless situa-
tion is there in Bihar, West Bengal
and to gsome extent in DVC.

The hon. Member does not know
that DVC has improved a lot. And I
think he has no occasion to rejoice,
because if DVC is not improving he
wil] rejoince. But because DVC
has improved, he has nothing to
rejoice over. DVC is now generating
600 megawatts or sometimes 700 mega-
watts. I have no doubt that if they
can do away with technical deficien-
cies, further improvements will be
noticeable,

There is nothing to be happy, whe-
ther it js private sector or Central
sector, if power generation is not good.
Normally, there should be 55 per cent
capacity utilization. But if it js not
there, it is not a very happy thing.
We are trying to persuade the State
electricity boards: we are trying to
prevail upon them to improve their
efficiency.

So far as West Bengal is concerned,
T have met its Chief Minister: and
whatever help he has asked for from
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me, hag been given. He has borrowed
the present Chairman from me. I
have given him. Whatever help he
has asked for from time to time, we
have offered that help, and will con-
tinue to offer such help.

The hon. Member should talk to
the Chief Minister about this; and he
should know this. We are sending
task forces. If they want a task
force, we can send it; but it is for
them to decide.

With regard to the imbalances the
hon. Member has pointed out, you
know,  Sir, that the imbalances were
there and you cannot do away with
them 1In one dav. But in order to
avoid these imbalances, we have
introduced the national power grid
system—where power flows from one
corner to the other. This is the
quickest way to do away with im-
balances. Construction js going on.
In the Conference of the Ministers
of Power, most of the Chief Min-
is‘ers and Power Ministers, including
his Chief Minister have accepted the
national grid system. With regard to
super therma} power plants, the
present policy is that wherever there
is coal and water and technical pro-
vision is there, we will construct a
super thermal power plant. The hon.
member probably does pot know
about it For the information of the
hon. member, I am telling that al-
ready 1000 MW plant in Farakka has
been sanctioned. We are trying 8
make it to 2000MW: and verv soon,
I will be able to inform him that in
Farakka 2000 MW plant has been
sanctioned. In Bihar in Khalgaon
we have alreadv sanctioned another
plant of 1000 MW. In DVC area, ‘we
are alsn thinking to have another
600 MW extension of power; and still
we are searching other areas where
we can have a suver thermal power
plant either in West Bengal or in
Bihar: where we can have water, we
are also thinking of another super
therma! power plant

SOME HON. MEMBERS: Orissa.
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MR. DEPUTY-SPEAKER: Dg not
interrupt him.
SOME HON. MEMBERS: Talcher.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: There also we have
selected a place for a super thermal
power plant. As we have said, it is
not only that we are thinking in the
five year plan terms, we are thinking
in termg of . .. already, we have
sanctioned cleared a project. I ¢aH
inform the House that in the Depar?-
ment of Energy, in the Sixth Five
Year Plan, you will see that we have
cleared all the projects and they are
under construction; and we are de-
termined to do the job in time. We
have taken this as a challenge, We
wil! do it in schedule time. We
‘want to avoid slinpages; there will,
be no slippage. We want to turn
the table and I do say with all
seriousness at my command that
even in the 7th Five Year Plan, we
are thinking and we have also rleard
a lot of schemes that have been sent
by the State Boards. So, this is the
p sition. I can assure this House
that probably till March, there will
be no shortage of power; shortage
will be unknown; it ‘will be unknown
in power sector except one or two
States for which I am sorry,

MR. DEPUTY-SPEAKER. Now, Shri
Niren Ghosh will change his opinion.
He is a competent Minister,

(Interruptions) -

MR. DEPUTY-SPEAKER: Take it
in a lighter way. Shri Lakkappa.

SHRI K LAKKAPPA (Tumkur):
Mr Deputy Speaker, after hearing the
hon. Minister of Energy and the dis-
cussion arising out of the statement
made by our Prime Minister for in-
creasing 10 per cent generation of
power in the country, it is very nece-
ssary that a plan has to be envisaged
by this Government.

Mr. Ghosh was very much agitated.
Even his State has not submitted any
proposal to the Centre. After hearing
the statement of the Prime Minister
of the country and after hearing the
hon, Minister we should be happy

capacity (HAH)

that this country will shortly aug-
ment generation of power and make
this country prosper.I would like to
know from the hon. Minister whether
this Ministry has received any spe-
cific proposals from the States in re-
gard to the implementation of certain
projects I would like to know in
particular about the Karnataka State.
Karnataka State has envisaged ther-
mal projects. That is the only State
whizh has submitted the proposals
earlier than other States. The pro-
jects are pending for want of finan-
cial assistance. There are a lot of pro-
grammes and projects which are on
Hydel projcts in Karnataka and other
States. I would also like to know
about the financial allocations for
speedy implementation of Hydel pro-
jects so as to supplement power. In
this connection I would like to pose
a question—is there any task force
envisaged by the Ministry to co-
ordinate and also to have specdy im-
plementation of these projects in
order to meet the situation in this
country? Is there any  expert
opinion?

In his reply the hon. Minister state~
ed on 22nd that Britain and German
experts have also given some recom-
mendations regarding implementation
and augmentation of certain projects
and there are other expert opinions or
some such thing. I would like the
hon. Minister to elaborate on ethis.
He may kindly see that there is no
shortage of power in the country =nd
a little dynamism will be shown by
the hon, Minister. I am very happy.
I shall congratulate the hon. Minister
if everything is translated into action
as has been stated by him in his
speech.

Will the hon. Minister reply to all
my questions?

MR. DEPUTY SPEAKER: Mr. Ram

Vilas Paswan. Discussion itself is Half-
an-Hour, Please be brief.

it ¢ faerw qrearw (gIsgT ) o WY
wErRa ¥ wgr av fa fagre # sfews goda & 4
IaHT 1€ TATT AEN | FE  ATEATH £ )
# wawar g fe xo¥ Wl Adwa 7 waa @
g1 ot a7 1t & 1 afeaT ¥ wrE wigH g
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[ awfasmy araam)

AT AR QAT & oY qieqrT & &y W& I
FT Wl IF AT & foq & ZH Tieg #T =a-
&1 #3701 9T %Y 7@ ¥ fAg B T4y fzar
HIAT & AV g AL [rar srar & fa JrT sy
WT A gF 7 F AT | AT F AR
FA XTI AE AT —

MR. DEUTY-SPEAKER: The

body should accept that medicine!

ot W feam qrewm wa@ w9 3§
f& 1) 9TE ® et APRT 7 o1 I Fzaw
2 JAT THT 1AL WWA F TIEY T FEAT
Az s AT 15 SAETE FT Fo9T
I 22 AATE T Fq7 97T 7 O A H@d §,
g, UF a1 FTAET | ggAr a1 wg feat aw
72z § UL AT JAATE &T qQT Y43 AR
qraT KA Ead Sfar | gudrare sz fzar
HTAFZ T wAAfAfEErT wiw wrq 0 I9E
FT FEA E 22 W 1 fa g ad @@T )

A QIo® qT97 529 T@AI AEATEL 1972
A UK WY «wHET AYaqT HGET A q7E oY
faqq fer@e fear ar 5 qrag widw &1 @1
#T  faq 1€ g faweT ag & faam =
faz 3% qv 9137 S&wa o ST F 4y
1972 ®F  wWEH  FAY A7 a2 1 zA
TUTT HAT F  TF(41 W7 fagr 9t | SET &
a1 o7 fagiT aedrz ¥ 1977 F 97 WA
¥ n% feqe FHEg gerte g @ (wA X
gl wat 91 o FEag § i g% FA0QIE FI
94 X RUA FATAT wrAT  ATfe  HIT
oHT &I qEArT gfer ¥ FuwEa 2 )
wrorafeadr feaE Wy 399 311 qar "ERA A
Fz ¢ fw <risfafady  fwe g fo=r &)
ag fre ¥7r @ard 2f =@ & 4 @z fey
qUAT AT ¥ & fagre wsy fawa a@rE,
q2AT

3000 MW Thermal Power Station Pro-

jeet Feasibility Report Vol. I 1977.
z AwIdr fwgie & A yggg s = fw
TEET  [qVT qad T T@gx* Fr THIAF &
1o g 7Y € afrg T o
g TEEr X gresy gaafy § g gew 6T
W T g -

MR. DEPUTY-SPEAKER: It will

be definitely examined.
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st oo fasrq qreww 0 g7 Wy QRifRR
FLH

gwtia &Y a1 § fa 97 @ o7 @ frar
R I

g7 war #gRa ¥ Mifacg W ear fear
wY &g & ow g9TT FaraTE &1 3@ 94w q1A%
/v aqtar wtgm 1 33 {emw § fa dra
FMIFTINATATC | TF oo A § oq® |y
qe  TEAT WiEgAr o) gafee & yg wngn
g f& sarfsas aF wre giear & Aafas
T 4T 3123 fafaas aa FroaT I9Fed ,
FEANMT F a7 ¥ | WAL AT FHL JATAE
FT 9T 91T qGT TA § &1 G AT Y ATLF
¥ 17 At fafaaq o $@ar gy F78E F@
¥ owdwt 1 FE AW & 400 fafaws @w Al
FET Jeesy & 31 23 fafema g4 Iaw
AT AT HY ATZF TZ T =W FT HAAT 7
T FT HHT & AV F AT 0T @0 IS G
Y IAFT AET 97 FAT AFT § | FgSAT ¥@AT
2 f® 3 000 WETATE HATIT FTANE T WX 2
FHIT FIATe SATEY ST ¥ 91v  FEoT
qIET 2T A A ATAT A& A1 F wrn feTedy
FAl FY BIAT 1 AR I AT ®) glawar
frydfr  Afew fov o aOFY, HS9¥IgT oTaY
LT A FTA F1 T A7 s0TAY & & 1 &G
oft g7 qrEv WEA FA AT W AR AT
Fr syaifaw afczaf/rm K &g oa|4ar )

g4t St foz &% ¥ @iw aed FOAr
Feama &1 g0 Afwwa & 24 fagweT «@
FEr & | mad s &E fE A gr 1,000 GSTAE
T 7 v ¥, & wiAAT AEeq e {3 w1 aw,
T TRTE 7 fsow vt Gatmaer veT @
gy fxAF ad o STAT % & ear qfvaer

g

‘T omrar 97 1 otwem @ fx owg
FZANTT T UH 47 GHA Q17 AT AAEY
oY 3 EWIC WA &7 #WiEy |

# 7z 997 QBT TEar ¢ & sa 787 T.997
I B, qTAY A &, 9T FEX A WIGHT
Iuaed 3, wa ¥ AT S, WogT IUAEY
& gua ¥ wifgardy TamaT @, a1 few Agw
F41 A& 3 BATY AMHIT §T GHT &0 N
& 7 gfz wra el ERIT AW AR s
&y a1 3 71T HiATz & FA1AT AIGS @
&1 St FFaw &7 &1 TN FJ9 W@ 3,

*The Speaker not having

-

subsequently accorded the necessary

permission, the documents were not treated as laid on the Table.
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T I¥ AW G ? W fagre Y grew wY
iy wmm g @ W fagre ¥ el W
T WY FH A FT qHS qTAX RAA AN
wr faart s W & 7 wfx g, @ 1@ W
s @ &7

«ff CRwArT Wl (9EAT) ¢ SATHE
w@rEw, fasrsy #7 w7 K M FgIEdr AR
o & &, wg wafafzg &1 o1 fF wll £8 3T
qed few wav wERw ¥ aga ATgarEr qEA
¥ wrfow wv fr aga @ wsal ¥ fasredr
g%c qEw ¥ HFTad ¥ 4gd ¥9 Y T4AT §,
afrq w8 T G\‘ngl gmhm; qg

w € gard, A
;,@ﬁ weal ¥ wviy fawwa ad, gf &A1
qay 2w * fewwa &1 TaEwr g fawraw
¥ fag =@ 10 @a N araar ¥ F
forg¥ meI 28,701 Ymate fawdy Gur

FTAT ey 1

fagre ® aa Wigy g W owHIeA
w@q ey f& Fgt wr Fe0d aga wgd
A7 T warsr a1 4@, dfeT qga whH
g

# fagry 1 arg g AW g fagre
faga &1 7 IO WA qT Fga 1%
oifael wr fadw # 2faw & fag W
q7, ®E a 1 IA®r JTErT ) ¥ JE
ax ¢ fr faw Awg arfgs w1y & ax &
gRfrar ‘Twa & s & g FT feed)-
sguA Y Wy ¥ ww wy, faawt wa<
qer qauq ST fagre & gax fawrstt & w12
A F IJATIT 9 7 WAL qg atq &, ar
Tt 3% T & fAQ T A W Hrd-

TN F E? HDw W w AANG qg §

f& ot sufey Faxw" & gNfrar g, gawy
dAwa & wAw F O wWAT AT 7
#er"rufrmﬂ::gwtﬁﬁﬁrﬂ%*ﬁm
aTeTT_ ¥ W Aty ) g, A g qwnd
arfr wadwsw «g @ W faorsr w6y
AL AR

% feA qgd WAAIG geE, N AAE
A, ¥ ®R A 93 A7g da ¥ grE W
T FX fawdt 9q F@ T FATT IIAT
qr, feawr swata N wgrwA ¥ frar a9
AW W orrAwTd &r wE §, Sk WA g
Zrd &7 awr ¥ 28 wrw Fwrare  faerdA
71T |fwr ar@} TIX
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1 ®Y & qH THA goTg T W I AwWAA
¥ fagre wr fawslt dwz ¥ gfgar @y #1
qoUy fear &1 TH AvsAr & T § gL
;”r?fwﬁrm gotc ag T w<AT AR

wfi madix saem A wEmaiw § aAw
qTa¢ €3WA FFTY F1 TG Fr & | TAH WATAT
FTHIYL WX wfegre ¥ AT adw qrAg
FATT FI AT FEL TE G I/ AG ATAA
qrger g fF oxA Y qmdl Hoary &
gTETT & qrwAm fEw ey ¥
g YT Ig&T A qJ@A ¥ fag ety w|w
srdqr@t wT W & fagre § v fawsd
Hwe & 9gF AR ¥ Tag ®Al ¥EWRIT A
g & f& 7z & @A drArd &1 WA
T #1H1 %1 fwgr s, @ gw g fgegEarw
Y fawsl 3 @&y §1 W AMAAT AEA
- f w7l a3z grd @w gAY fRerer
AT FIA WX AATHIYL agqr wfegry &
AR QI euA gy F@ F qy N
Ta gy war feqfa

SHRI CHITTA BASU (Barasat):
1 will put very straight forward
questions. My first gquestion is re-
garding the policy approach to the
problem. This question has been rais-
=] many times and even today and 1
hope the Minister would be %kind en-
ough to aswer it. There is a move on
the part of the Government of India to
grant licence to the private sector to
generater power, This is in violation
of the industrial policy of the Govern-
ment. Would the Government kindly

* explain its policy in regard to licen-

sing the private sector in the® matter
of generation of power. Secondly,
Government have claimed that cer-
tain effective measues have been
taken to improve the power situation.
Even today afternoon the Finance
Minister in his speech has said or
claimed that the hurdle has been
crossed.

Now, I have got a report with me

which says that according to the esti-

mate of the improvement measures
that have already been taken, it

everything goes well and on schedule

® 9T \
ad HIX F qrg W ¥H WX W WAL AH the i i
) N power deficit will be reduced
m ‘g qo wdf fear aar § e wadr from 16.1 per cent as mt present to 7
woa wgt Ffr 1 7 AT W0EAT per cent in the coming year. The

question is, even if all the jmprove-
~ment measures materialise and it



323 Creation of excess

[Shri Chitta Basu]

goes as per schedule and bears the
desired result, the country is to suf-
fer a shortage to the extent of 7 per
cent. Now, may I know in this con-
text from the hon. Miunister: Are we
going to be in a perpetual shoriage
for power? If not, by which time by
which decade--as he has mentioned
about the programme for decade—
by which and what decade we shall
be afreed from the shortage of power?

SHRI A. B. A. GHANI KHAN
CHAUDHURI: Mr Deputy-Speaker,
Sir, Mr, Lakkappa, an eminent
Member, has asked about the 10 per
cent reserve which was advocated by
the Prime Minister in the Power
Ministers’ Conference. Well we have
taken note of this, the Planning Com-
mission have taken note of it and our
planning is going like that so much
so that all the time we can have 10
per cent spinnig reserve so that the
load sheding which is a normal
phenomenon today, that sort of a
thing does not exist. He has asked
me about some hydel projects 1n his
State. I can tell him that I have rc-
ceived a number ~f , yde'! project re-
ports through the Central Electricity
Authority from Tamil Nadu., Kerala,
Karnataka and Uttar Pradesh. But
there are certain disputes among
the States and unless there is
an agreement about the infer-State
aspects it is difficult for us i{o act on
them. I can assure the hon. Member
that we are inviting soon all the con-
cerned States on this and we try to
resolve the difficulties and in no time
we Wwill give you a green signal.

With regard to Khalgaon, the hon.
Member has shown me a book. Pro-
bably he does not know...

AN HON. MEMBER: It is a report.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: He does not know pro-
bably, he should know that the feasi-
bility report is an incomplete one. It
does not satisfy the Central Govern-
ment in all its aspects and he should
also know further that this project
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report has to be sent to World Bank
because we expect a lot of assistance
from the World Bank. So, we have
asked to make this project report up-
to-date and the NTPC will prepare
this project report and there is no
quarrel about 2000 or 3000 or 1000
MW. As I have said in unequivocal
terms only the other day, ‘here
is no controversy whatsoever about
1000 MW. If the coal deposits
justify 2000 MW, we are going
to have 2000 MW, There 1is no
doubt about that, but 1 as a
Minister, as a lay man cannot inform
the House unless I get the expert’s
report. About 1,000 MW they have
assured me. The coal people have
told me that this can be done. If
they assure me about 2,000 MW, I can
assure the House, That is the pro-
blem.

The hon. Member probably doeg not
know that only the other day I had a
prolonged discussion with the Chief
Minister. We are trying to help them,
to find a way out Probably the in-
staled capacity in Bihar today is ap-
proximately 800 or 900 MW, but what
is the generation today? If I men-
tion it, you will be angry. Generation
of electricity isin the Concurrent List.
The State Electricity Board 1is the
supreme authority there. We only
send suggestions, try to persuade them,
prevail upon them, send our task
force ete. Generation today is 125
MW. A few days back it was a big
zero, That is the situation in Bihar.
Naturally if 1 criticise the State Elec-
tricity Board, it is not because I am
angry with that State, but because of
their performance. The nation can-
not suffer like this, It is not because
there is the CPM Government that we
decide in one way, That is not the
case. It is the functioning. There
must be better performance. That is
the whole point at issue.

Another problem has been put to
me. I have been misunderstood more
than once. What I have said is that
the private sector came and criticised
the Government. I told them they
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only criticised us, they do not any-
thing themselves. I asked them to in-
vest the money and generate 2,000 or
3,000 MW near some coalfields, but
one condition is that they will sell the
power either to the State Government
or the Central authority. They will
not be able to distribute it, They will
have no transmission line. But un-
fortunately I have been misunder-
stood and misquoted. I never gaid
that the private sector can start power
generation.

MR. DEPUTY-SPEAKER: What
you stated was joint venture, both
private and public.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: In Europe it is the
normal thing. If somebody generates
power, it is sold to another country
across the frontier. I do not think
there is anything wrong in it to buy
power. I would like to inform the
House that nobody has come forward.

SHRI CHITTA BASU: Tatas.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: Tata is only a licencee.
The Calcutita Electricity Supply Cor-
poration is only a licencee. You have
given them extension, There is
nothing wrong in it

SHRI NIREN GHOSH: It is vour
Government which has given.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: Why are you touchy?
There is no need to be touchy. One
has to admit the fact that the per-
formance of the Calcutta Electricily
Corporation is the best today. One
has to admit. You cannot dispute this
fact. About Tata we have not receiv-
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ed any formal proposal. (Interrup-
tions)

SHRI RAMAVATAR SHASTRI:
‘What about Kosi?

. SHRI A B. A. GHANI KHAN
CHAUDHURI: It is an international
river. Naturally international agree-
ment hag to be reached. We are
obviously persuading them. TUnless
the initiative comes from Nepal...

SHRI RAMAVATAR SHASTRI:
Have they objected? According to
my information they have not ob-
jected at all.

SHRI VIKRAM MAHAJAN: They
have not given clearance so far. We
are persuading them.

SHRI RAMAVATAR SHASTRI: It
is not true. (Interruptions)

SHRI A. B. A GHANI KHAN
CHAUDHURI: My honble friends if
they think they are the fountains of
truth and we are the fountains of
lies then T am extremely sorry. Only
the other day the Vice-President of
World Bank was here and we discuss-
ed many projects of Nepal. He also
expressed his desire. I told him that
from our side we will take all the
jnitiative and we are taking the ini-
tiative. That ig the position. Nepal
is a sovereign State. Unless , they
agree we cannot just do.

MR, DEPUTY-SPEAKER: The
House stands adjourned to reassemble
tomorrow at 11.00 a.m.

19.02 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
July 31, 1980/Sravana 9, 1902 (Saka).
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